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LOK SABHA DEBATES

LOK SABHA

Tuesday, May 6, 1969 | Vaisakha 16,
1891 (Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
afeE Tl Y AT G g arfEmt g
T Tar 1A
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2

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) to (b). A state-
ment is laid on the Table of the Sabha.

Statement

(a) The date from which Terminal Tax
is being levied on railway passengers travel-
ling to and from various places of pilgrimage,
varies from place to place. The main ground
for levying the tax is that local authorities
are incurring expenditure on providing ame-
nities for the persons visiting these places.
The tax was initially introduced under local
laws and was a Provincial subject prior to
the commencement of the Government of
India Act, 1935. Such levies of the tax are
however, protected by Article 277 of the
Constitution though it has now become a
Central Subject.

(b) Under the Terminal Tax on Railway
Passengers Act, 1956, the tax is levied on
passengers carried by the railway from or
to certain places of pilgrimage or where fairs,
melas or exhibitions are held. Since the net
proceeds of the tax have to be credited to
the States, the Government of India are guided
by the recommendation of the State Govern-
ments in the matter of places, festivals etc.
in respect of which the tax is to be levied.
One of the principles laid down by the Taxa-
tion Enqguiry Commission 1953-54 and
observed in notifying the levy of this tax
is that the State Government should levy
a parallel tax on road-borne traffic simul-
taneously with the levy of the tax on
railway passengers, The amount of the tax
on Railway passengers varies from place to
place. The maximum rates at which the tax
can be levied in respect of a single ticket are
Rs. 1.50 for air-conditioned or first, Re. 1.00
for second class and paise 50 for third class,

(¢) The names of all the Railway sta-
tions in respect of which alone the terminal
and pilgrim taxes are levied are given in the
list laid on the Table of the House. [Placed in
library, see No. LT-996/69]
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(d) Out of the notifications issued by
the Central Government for the levy of this
tax under the Terminal Tax on Railway
Passengers Act, 1956, one was in respect of
Bezwada on the occasion of Krishna Push-
karam for the period from 20.6.1957 to
4.7.1957 only. In the remaining cases of
Hardwar, Allahabad, Karwi (Chitrakoot
Dham), Kurukshetra and Thanesar, Vindhya-
chal & Mirzapur, Golagokaran Nath, Rame-
shwaram and Rishikesh, the tax is levied
throughout the year and not with reference
to particular fairs and festivals. As regards
the places in respect of which taxes were
notified earlier under local laws and conti-
nued under article 277 of the Constitution,
the concerned State Governments alone would
be in a position to give detailed information
regarding the fairs and festivals of various
religions for which this tax is levied.

Y GO WA : AeAH AL, e §
o wig femr @ 5 &Rmm oA
NI W 1953-54 & &3 01 WA §B
Tga ar 5 o 5 Wy fafest e
d4g GG FaAT & dFW wRe aAHEH
it Wi Ffgfeem o wmder | & geAr
wgar § fF 7 R ww A ag &
wom femr @ 7 e Y /AT g A =y
et # @ T 9 & wifs Wy ¥ 5w
T g Fgm fF Ow ) s d
aza & 1 @ & g qu wgar § fF o
e gFr A W ag daw W fear g an
& ?

SHRI PARIMAL GHOSH : This is a
practice that after the recommendation of
the Taxation Inquiry Commission, wherever
a passenger tax is levied on the Railways the
State Government are requested to levya
parallel tax on the State-borne transport.

st g WR : aer AgRT, AT
Za0 wA 4g ¢ fF e aR o) 57 g
¥ fou v gofae smar s § fF agt
qT AT JAT g7 WfHE TqET 9 T\Y o|E
wFA 1 IR TR fear oo oEw
Hfea ag &9 99 &E JiE & qoa
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T AT AN @A &\ A qur g EAW
&9 IT @F HYRI O FTrAn svam ¢
@ oifrs waal R afegn & gz fF 7@
yaad #1 gfaw fow, afer w7 @
& A9 I A AW Amy F @ ag S
390 F T TOT AR FGF I WL
#1 27 &, T daw e fRd oA
¥ ga w9T fase T IR AW arfE
¥y wifas Tl 9T o # S fgafeEre
gt AR g fawr & agf qT o 6% 7

SHRI PARIMAL GHOSH : The criteria
for levying this passenger lax are not decided
by us. We are guided by the recommenda-
tion of the State Governments because of
the fact that they feel that in a place where
the tax is to be levied they have incurred
certain expenditure for the amenities they
have provided in that place. Basically,
when we impose a tax like that we are guided
by that principle. Whether it is properly
levied or neot it is not for me to say.

it ST T W o sremer WEiEd,
7g faad s oifs wam &1 wan 72
£ a8 @ ¥Y oFar F1 IEadl AW F
R FZ Y A WA W Ie
ot famrs 3t @ f& ot & At ®
97 F@ F fow o A AR
fomer @ S-S owEl 9T ond
A% fAu @1 W samw ¥ &, AR
fomr wfms wEl X SrEl #@oaEe
¥ oam o g1 fomd s fF
oM AT ®1 URAT  HIT dF
a gl IU X Ag & W £ ar 7]
o1 fefesframm & 7 o %1 & 73 ?
wifs awaa ¥ foedt @ 9w adi
FraTe g 1 F arg off fee Tl W
a1 Ag AT ArEy agdy Sgt 9 W
@ ¥ fau arx § 1= 91E ofdw T
QR o (sHEEra) - a wY AAT FEAT
FT UE GHIMATE &1 o qqE & 7 AT
HET FE] F aEdt qAAT § 7 FUL A
& ot ag &7 7w gy A A WA
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TIEHTA FT a7 § e I9Afew ¥
TR 9T T § F qC fa=mg w3
Ty 7

SHRI PARIMAL GHOSH : Sir, origi-
nally the procedure was that this tax was
levied by the State Governments and we
were expected to collect the tax on behalf of
the State Governments. But after the
Government of India Act of 1935 the Central
Government is imposing this tax on the re-
commendation of the State Government,
The places where this tax is to be levied is
also being suggested by the State Govern-
ment, Their objective for levying this tax is
only to cover the amenities they have provid-
ed in those places. So far as the question
whether this tax levied by us and collected
by the State Government is being properly
used or not is concerned, it is not for me to
answer.

SHRI JAGANNATH RAO JOSHI : Sir,
my question was about discrimination......

SHRI PARIMAL GHOSH : It isnota
question of discrimination. The point here
is that on the recommendation of the State
Governments we are collecting the fax and
handing over the proceeds to the State
Government,

=t TN TN TIRAN ; AT ARG
# =} ot & ug ST sgan g froag ot
uifa® Tqmt 97 aR dig-wqEt 9T %
FATAT TAT § THE TXFILHT Foraet arrraet
g% & 3R @Y, 7z F< far et e
F s g, @ @Y gt g oar
3% oA Big fer 77 § ? 9% fr eear &
9 FIT-RAF FT HAT a1 § IR A9
g faawor & a7 AdY 2, fagre owde &1
HET FTAT & | SHFT Y ATH TqF A2 TEL
g @ #qg s wrear § fR ag oY @Y
am HY W E gg & AW Ay 4y B
faq ? 7y S #t ara A T v A
¥t drem 9% ag T F9rrar v g ?

SHRI PARIMAL GHOSH : We are not

making any profit out of this tax, As I have
already stated, we are now collecting it on
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behalf of the State Governments and passing
it on to them,

MR. SPEAKER : What about adding
those two names which he has suggested ?

SHRI PARIMAL GHOSH : Regarding
the places where these taxes are to be levied,
we do not decide that. It is done one the
recommendation of the State Governments.
If these places are not being suggested, I
would request the hon. Member to take up
the matter with the State Government con-
cerned, and if they suggest, these can be
added.

SHRI K. N. PANDEY : The hon. Mini-
ster stated just now that the tax was pre-
viously being realised by the State
Governments, and that now they are collect-
ing on their behalf. Did the State Govern-
ments feel any difficulty in realising the tax
and if so, has this Ministry been in a
convenient position to realise the tax or do
they also feel some difficulty in that ?

SHRI PARIMAL GHOSH : Previously
also, as I have stated, before this Government
of India Act, it was being levied by the
State Governments and we were collecting on
their behalf. Now we are imposing on
their recommendation but we are passing on
the proceeds to the State Governments., We
are not finding any difficulty in realising this
tax.

st fagfa fosi: s o, & =g
ST =gt g el e frae
9T Foae Ft ¢ 9fF v SR} e
e A #1 g AR ;T OFEN
qIF 8T TaHe 4 §9 fgma v R
fraz st ésmguaoe NFIWE .|
o R gfaer & fag ar g7 ofes
il q¢ §4S9 F @A, 9% fAw qer
TaaTfe YT g dA%aY & fau #-F9
&t w2 ¥ fo-feaer @=f v § 7
T¥T wATHE 39 aYg ¥ fgETT &1 § dew
maTHE #1 7

SHRI PARIMAL GHOSH : On an

average we collect about Rs, 40 lakhs per
year, taking all the stations together. We
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charge only 3.5 per cent omn the actual
expenditure incurred so far as collection costs
are concerned, and the rest of the money is
handed over to the States. How they make
use of the money, we do not know.

it wgreTw Fag STCE : arene Ay,
ag &9w 9 § 7 FAw md) AR wgfafa-
afafedt #1 ez 37 & fag smar @
TUT RN TG Y ag o w1
EAr § | S I g% T AWT & Y 4g
A sire ¥ AT 8, qrt A FrEqEI A 2,
a1 sgfafaifady adf &, oY aer av a1f
a9 @A S| § Agr g | Al for
T & aWg ¥ ANAT ¥ IH I
FR Iad fegma a&f ¥ gwdr, W
g wxar fF gy At wwT 7 Sw
9% FY Iq FFEfET wgT o< "9 F1 faar
2 a1 A9 mary awE ¥ @ w1 fqar @
at fex oy g R AWewWa Ay F
g wmmaEg g ¥ 9z E?
I age w1 fSw ) wm @ i q@
geg?

SHRI PARIMAL GHOSH : As I have
already stated, on their recommendation we
impose the tax. The question is whether the
proceeds are properly utilised for the purpose
for which the tax is levied. It is difficult
for me to say whether they are properly
utilised or not.

it amaa Fag wwang : v w4 oft a7
T F FAUrFT fF g 7 Ay g A
t o 7 Uy eE? mgd fe e
frgm e yama s Fanw &, 7
Fgt F1E AAT W@, T 7€ 1 Ag-v9=i
1 gt ¥ oy §, ITEIw F w0 ¥ =Aq,
fag, Mgz Uz, feagR Oz, =,
so-semg, faagx 4, @y aga on-
o1 wug § agi oY ag Svw w4y o fear
T ¥ ¥ TEET KIE FTOT AAA FY
far £ § Tar 7w A F7v o0 fagra
AT 7 TTAT IEHY qTEAT H A 9 ¥
s Agt €1 fex ot A a7 dawm o
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Fga AT @ 7 T R g A g Qv
oo & ar ag, # gaa faw @A o
qar & AT g feafa @ Y Fa
Far 7

T WAt (w0 Tw gan Tag) @ 3@
w9y & g% @ faa 5@ 5 f5w w1
THT AR T s o) 5w ana
Y A fA|T @1 Tsg-gEd q F¥ q1@Ar
fo st IFw gt & TSg aXE & &
St IEE fFe v § I
gTe9 ®T @1 98 79 & S Aq 1 W gw
A% g fam &)

At wo ATo fourdl : o1a W MEwA
& folr ge ozt & t auw usy |-
T ¥z & w97 Wit § o) suE fad
T FOT TOAT AT | T F AT TESY
wifafafadr = 3 & o fex o9F
7 F1 a9 v F1 yewitafafady o0t
qar g s #@T IR A= FW AT A
Far ¢ fr ag &vw ueg ad) sy § afew
FreT wrAr § ! T T AT ¢ oA
@A gU -AAT AR TER AT A
MEE?

SHRI PARIMAL GHOSH : As the hon.
Minister has already said, he is going to take
up the matter with the State Government
itself. As per the existing practice, il a
recommendation of such nature comes from
the State, we are to collect the tax and hand
it over to them. It was also the same system
after the Government of India Act.

SHRI TENNETI VISWANATHAM :
Hon. Member Shri Jagannath Rao Joshi
raised a very important point namely the
great pilgrimage centres are the factors for
the integration of this country. I suppose
the Government would not deny that. In
that case may | ask the hon, Minister to
extend the railway facilities to important
pilgrimage centres like Sri Sailam.

MR. SPEAKER : This deals with rail-
way line and not tax.
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SHRI TENNETI VISWANATHAM :
In order to get pilgrim tax will they extend
the railway facilities to Sri Sailam ?

Loans for Industrial Development in Mysore

ale

*1503. SHRI K. LAKKAPPA :
SHRI A, SREEDHARAN :
SHRI J. H. PATEL :

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) the number and names of firms and
companies to whom loans were given for
industrial development in Mysore State dur-
ing the last three years ;

(b) whether it is a fact that some firms
to whom the loans were sanctioned were
found bogus and they did not set up any
industrial establishment ; and

(¢) if so, the pames of such firms and
the nature of action taken by Government
in each case 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS (SHRI BHANU
PRAKASH SINGH) : (a) to (c). The infor-
mation is being collected and will be laid on
the Table of the House in due course.

SHRI K. LAKKAPPA : The Congress

. is under the umbrella of the big business.
Mysore State is very backward in industrial
development. Unfortunately in this country
the big business houses are invading now-a-
days Mysore State also. The statement
made by the Congress President, Shri Nija-
lingappa, recently at Faridabad shattered to
pieces the hopes and aspirations of the
country so far as socialist movement is con-
cerned. If licences are given, the same

licences will be sold out to some other person.

The Chief Minister of Mysore State deman-
ded that public sector investment in Mysore
is very low compared 1o other States. The
Government of India is not helping the
Mysore State and setting up public sector
units in Mysore State for the industrial
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development of Mysore State. What action
has the Government taken in this regard
looking to the interests of the backward
States like Mysore and other States to set
up public sector units and create industrial
development in such States iucluding Mysore
State ?

SHRI BHANU PRAKASH SINGH :
This question does not arise.

MR. SPEAKER : The hon. Member
wants the industrial development of Mysore,
1 have been pleading your case, Mr. Lakka-
Ppa.

SHRI BHANU PRAKASH SINGH :
This question asked for the number and
names of firms to whom loans were given.
Setting up public sector units is a different
question altogether.

SHRI SHEO NARAIN : They have
gold mines. How are they backward ?

SHRI K. LAKKAPPA : This question is
pertaining to the industrial development of
Mysore and asks about the loans given by
the Government of India for such starting of
industries. If the industries are started and
such loans are given and if such loans
are not utilised for the purpose for which
the loans were given, the Government has to
show what has been done. If the investment
is not made and if the loans sanctioned
by the Mysore Government are not utilised,
will the Government of India look into that
and see that public sector investment is
increased in Mysore. It isa very relevant
question, The hon. Minister is not expected
to give evasive answers.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : May I point out that so far as
granting of loan is concerned, it is primarily
given by the State Governments and the
figures are maintained by them.

We have asked them for these figures.
As soon as they are made available to us we
shall certainly place them beflore this House.
So far as the other question regarding deve-
lopment is concerned 1 think, Sir, the hon.
Member will appreciate that Mysore is not
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the only State where there is grievance of this
nature that sufficient and adequate amounts
have not been spent under public sector for
development of that particular State, In fact
so far as Mysore is concerned, some public
enterprises have been established in that
State. Now when the Fourth Five year
Plan is under consideration after taking all
these factors into consideration, out of the
limited resources, what can be done would
certainly be done not only in Mysore but in
other States as well.

SHRI K. LAKKAPPA: Now he has come
out with a statement that the Fourth five-
year Plan is going to be finalised and then
this will provide for the proposed industries
in the States. I would like to know whether
the Government of India has considered the
proposal made by the Mysore State and the
Chief Minister of Mysore in consultation with
the Planning Commission and the Ministry
of Industrial Development and Company
Affairs and if so, T want to know whether this
Government of India is going to give any
assurance that they are going to increase the
public sector investment in Mysore State in
view of the very bitter criticisms expressed in
this regard.

SHRI F. A. AHMED: At the moment it
will be difficult for me to give any assurance
whatsoever. Out of the resources available
the demands of every State will be taken into
consideration, and we will try to see bow
claims of all states can be fitted into,

MR. SPEAKER.: Sbri A Sreedbaran—
not here. Shri J. H. Patel—not here, Next
question.

SHRI J. MOHAMED IMAM: For the
development of the State it is necessary to
encourage both the public sector and the
private sector. But this question may create
some lurking suspicion against the busi
men and industrialists who want to develop
and promote the business. And if it gives
the feeling that the private firms and busi-
nessmen are misusing the funds that have
been given to them this may go against the
businessmen and industrialists in the State of
Mysore because Government will be influen-
ced by this suspicion. May I request the
‘Government to institute an inquiry, a detailed
inquiry to see if such irregularities are going
on and if the businessmen are not using the
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funds for the purposes for which they were
obtained.

SHRI F. A. AHMED: When the infor-
mation is available with us and if any ques-
tion arises of misuse of funds we shall
certainly take action.

ee wedl ¥ de A

*1504. »f q= qAw AH : AT TR
AT g T FY F A0 F

(7) Tragaa g f5 smea 1968
¥ srrgaraer faan m@r ar fF wam mreEd
FY Fa1 Y 7t # gAfaetiET fear s
3T I9gFT FIEATE Y ITAA; T

(=) afz g, &1 o7 aF A wf T7-
ATE AT FT AT AT FTAAE FT AR
T g ?

THE MINISTER OF STATE 1IN THE
MINISTRY OF RAILWAYS (SHRI
PARIMAL GHOSH): (a) It was stated that
a representation containing suggestions to
avoid rail accidents and to improve Service
Conditions would be examined and approp-
riate action taken.

(b) The demands have been examined but
could not be acceded to, except that the ques-
tion of laying down a unified channel of
promotion for them is, under consideration
in consultation with the Railway Administra-
tions.

Also the question of providing some
relief to staff who may have reached the
maximum of their scales of pay is under
consideration,

Y qorguw & : aAl T AR ¥
Famn § 5 oF s 9T e afaq
Fodger & art # fane &Y @ &, A
it gw I R R A w O § ) &
A wged & svAa rgan g fF 9w g
WIQRTE A WH G W E AR
famT gew Fw ag & fF 9 sE=ifaEl
9T FE AECEE A EAT &, are-are
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AqFAT A ¢ 18-18 WU FH FIAT qEdT
2, Far g wter FE Y@ WA FL QT
¥ ¥ Zrew foefla &Y 9 &1 I9F! dET-
WA A AT I€ IR T gHeAi § g
w1 a9 /S 7

SHRI PARIMAL GHOSH: Thatis a
matter which we are constantly taking care
of and whenever necessary reliefs are provi-
ded. As regards Hours of Employment
Regulation Act, we have further reduced the
time. This will be considered.

= I FAW TS : HAH qERA, @
T # gg vy aq 68 ¥ fgar war
g7 fogs) fF s 9-10 7 @9 a1 @
&1 # 5ot wEew & @rAAr AT E e
T § B9 AT &1 HWE A FTFE
FO fF &1 7EA F AT w2 ATERA &
FhGE AT @wm dRx ax HifrarfeEr
frasY a9g & ¥ swge & 9K FOR-Ix
WY e <R 8, fod e wed e
I FIEAT FAA BT FIT FAY 7

SHRI PARIMAL GHOSH: Some of the
points that have been referred to in these
memoranda have already been discussed and
the reaction of the Administration to the
various questions has been intimated. As I
have already stated, two points are under
consideration—one is unified channel of
promotion and the other one relates to those
categories of staff who have reached the
maximum of their pay and are stagnant at
that point. We are considering the method
of giving them some relief. 1am sure this
matter will be taken up as early as possible.

SHRI PILOO MODY: The Railway
Minister is not making promises this mor-
ning.

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): We are making a
promise to provide you a wagon.-..

=it wizTETR WA : B RNy 91 Jgr
To UHo WHo TE¥ § A M A T
femz o 3 &, s are Fanfa ¥ foee
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o 9% §, o} TEd  sreTaT ME g@ved ¥
forg <Y 3 fram § S fecanfem st a9
Wt F § | I I OEY @7 W ey
g1 AT @ oY q=d 9gw I A7 e
o ST & | AT g7 FEI H A To wHo
THeo #T T FW L ! FIC TF W FH
ARY YT AT sHaEyT §Y S | & S
AT E fF F@R ®@rE w|W a1 3
FIHFT ST FF TG X AT @Y

g

SHRI PARIMAL GHOSH: The Work-
load of ASM or SM at a particular station is
judged on the basis of the work-load itself.
The question of giving further relief, when-
ever necessary, is always considered.

=t THTEAR WA - A Jged,
2 fawrax, 1968 #1 9 zftear =9
wreeE wEifagee &7 a6 ¥ uF wfafafy
HEw IW AWA F 9 AT, s @er
g ¥ faem a1 s oF T Ew @
frar ar | So witdew # ST FRE
R A QAT ¥ IW GHY HreATEA A
faar a1 fF g7 e wEgfa-gas far
FCr | & qraar wgar g fF 9w rdaw
X wgrgafa-gas A e omr oar
& 7 afz g, @ SEwr Fr Adew
fream 7

SHRI PARIMAL GHOSH: All memo-
randa received are always sympathetically
considered, When the memorandum was
submitted to Shri Poonacha, he also consi-

dered it very sympathetically, As I have
already suggested...

it TRTEATT SITERt : AT FEAT AT £
fE oer sfvear 29w Awed wEifauas
¥ areqey o wew fagrd aoddy o &
=g A ¥ g 5 wEEw ¥ fawr g
wafag & s wgeT g 9w i
F art ¥ o€ fa=e fear ar afi—six
s far @ I9FT | Fdr=T fAwer ?
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T HEET @ S G FER AT
Y I &[T e §

SHRI PARIMAL GHOSH: In that
memorandum they have raised a few points.
Out of them, as 1 have already stated, we have
considered Iwo points. One is regarding the
unified avenue of promotion. That is under
consideration. Another point we are consi-
dering is about those categories of staff—of
course, this does not specify Assisstant Sta-
tion Master or Station Master because this
applies to all categories—who are stagnant
at the maximum scale of pay and we are
considering whether some relief could be
given to them or mot. That is also under
consideration,

SHRI R. K. AMIN: The rules and
regulations have been laid down as to the
work-load of a Station Master within a pre-
scribed limit of time. But I was told that
this includes all types of work which he has
to do during that time and it is impossible
for a man of normal ability to perform them.
It is also very difficult for the Railways autho-
rities to demonstrate the possibility of per-
forming the duties as indicated in their rules.
Therefore, may I know from the Hon. Minis-
ter whether he will kindly enquire into the
matter and find out or frame rules which are
workable by a person of normal abilities ?

SHRI PARIMAL GHOSH : When the
rules were framed, all these points were
taken into consideration and framed in the
light of them. 1 am not aware of any
stations where Station Masters are finding
the rules so difficult that it is not possible to
implement them.

SHRI R. K. AMIN: They have made
representations to the Minister.

MR. SPEAKER : Next question.

Prices of Tyres

‘]SOSS/SHRI MADHU LIMAYE: Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that tyre prices
have recently been increased;
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(b) whether over and above this increase,
a premium of about Rs. 80 on a tyre officially
priced at Rs. 205 or so, or premium roughly
at this rate, is being charged; and

(c) if so, the steps taken to reduce the
official prices and to eliminate the premium ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): (a) Yes, Sir, with
effect from 20.11.1968.

(b) Mo such report has been received by
Government,

(¢) Does not arise.

it vy fowd @ semer WAy, T A
91 ==ar § {5 WF g 51, awr i
ot feafy &, se¥ a1t ¥ #% A
T A &) & o AR g fF s
TR werafy qae & g2y e g
ofT 1 zra< w1 avga fear @ faed e
I & fow agy a8 Gama 9 sty ay
faar 3 7 afz fear & &t feamr dar fear @
I fralt darare of 71, #Afad =
ATEHY AR foar w7 oard ard
TqET Y FI FL | (A ) A
W& A frar @ | A A FAd

sit Wy s fag : wwi oaw A
I 8, TH W faga ¥ Fo o a
A § | WE e #1 4 @ @igw
F fo aredre faam mm

ot we foemy : wrzde @t feav 7
IR W &1 A FIr9 faar A R gE §
FTSEATATE H1T Aifgaw & are & N s17-
FO AE & A o B qAFT A9 g ar
o @t $AFaeT S FLF FT FA @
wgi dar gar & 7 & s Ay HAfaEy
=T FAT wEAr § ST fF Tl A A
Far frrardr argg £ fFw ammeTe 9
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AreEy fear mar 7 o ot qamw A
¥ g9 & fag feger awer faen ?

stenfre fawmw, sriafos smoe ao
TRATE TG w4 FEREE wet AgHR):
W% I a0 FT AFET grav g w5 a7 =
G w1 FErw A § F@ A W EE
=9 frew & ofwige amd o € faas
F1¢ gfaore 78 @Y 1 3ear SF fat
) sredy Ag faar wn ag faepw @@
T g (smEEm)

st ®AT S qA : A FFATAL FA-
W gw oifad sQ 1 (sTEwE)

ot RETER A AP ¢ TR AFKC
fadt 71 wrgEq agl faar mr 1 TR
SreR & vaAind & faw aga @ S
wTzaY faU 1% 4| UF aTE a1 A Ag
e g oot SSAw AR § aw -
7z T AEN T W § | ATsEiET FAE
¥ =7 aum i 71 T@w o fEsTw
=Y ot 3% fgam & avsde foar mav-

oY wu fand: semy AgEa, T
wEa Y Fgr g fFemmram i g fr
ZraT X sitfrae & ar A wfaw v d
qaT FE Y R avad § A ¥ I F
AT Y 747 feafq & -7r ara< fraifa
EW 9T ITHeT EY @ § a1 ALY HX IF
ar ¥ Far Frdad & 0f ?

st FETER #A EER : and §
WEF #1 TAg ¥ I AL KT HEwA
T g @ IF FE @] faew o
gfere & 6 3G T97 gAFT HEH T 4T
e saT @ g erae fas @ & 1 &9
BT 18T ¥ TAC T F0H T FI
g fFar | o S AT § oz oA
feriz g, 1 steww gFr  =fgQ
IAFY JAFT G A4 I W W@ QR
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g arfF foaas omas #t exa @ @ g
OF X @ T @ | it grer § W
AT A T FIAT T § 9 Torg fa
IR F Fuae @I Fva TgA g
TE B AR AR A TIOIE FAT qEAT 20
TH aWE § TAXF F9 ama adr 9
¥ a7 w1 dfafes ozig € el
T 4T Y YT 71 47 I9) @1 AT gFAT
g[.{m)

ot wy fawd 7o S sy wE
f& qxar & 991 T Ag & A IEw
qgd FIT T @FAT g AT W9 G
AN A IS ¥ $ A F@AT WA Ay
T AL

ft wEegtT e AFWT © AR AT W
e 1 o godt wogw qEw & o fe
ez § faadt § 3% fAu ez maaie
1 faraart 81 T IAF @ H Ff
fasrad & a1 g a¥ & Mfgr 1
gt gy fywma W Wy fF o
TN ATAT QA FTH AET FC G E,
SAF-ATH (277 7g) I TET § aY IEw 2w
AT |

SHRI CHENGALRAYA WNAIDU: Dur-
ing the last two years, tractor tyres are not
available and the farmer has to pay Rs. 400
more in black market for a tyre which itself
costs Rs, 400 and representations had been
made to the Government by farmers and also
hon. Members but the Government did not
take any interest in increasing the produc-
tion of tractor tyres. Would they instruct
the tyre manufacturers to compulsorily manu-
facture a certain percentage of tractor tyres
so that the farmers may obtain tyres easily ?
Are the Government willing to give a licence
for the manufacture of tyres. fifty per cent of
which will be tractor tyres, in South India ?

SHRI F. A, AHMED: The estimated re-
quirements of tractor tyres were 1,24,800 and
the actual production was 1,48,977. It appears
there was an under-estimate of the require-
ments and as soon as there was demand for
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more tyres, we imported 58,110 tyres...
(Interruptions.) As regards the other question,
that is taken into account when expansion
schemes of new units are licensed.

SHRI S. S. KOTHARI: The prices of
tyres have been increasing while their quality
has been deteriorating and a new tyre becomes
useless in six months because there is no
quality control. The Tariff Commission at
one time recommended a twelve per cent
return on capital employed in this industry.
Would the Government have the cost structure
of this industry enquired into, to see
that reasonable profits are made, and not
excessive profits at the cost of the consumer.
There should be proper quality control. I
also want to add that if the price of tyre goes
up, there is an increase in the price of scoo-
ters, cars and cycles also.

SHRI F. A. AHMED: It is true that the
quality of all the manufacturers is not the
_same,

SHRI NATH PAIL
favourite ?

Which .is your

SHRI F. A. AHMED : None is my favou-
rite. It appears the consumers favour Dunlop.
We are seeing that quality of others also is
improved. As for price, I have already
explained that the recent increase had been
due to the increase of the imported natural
rubber from Rs. 4000 per tonne to over
Rs. 6,000 per tonne. Therefore, they had
increased it by about § or 6 per cent.

=il GRHIATE TTEE : AR WENRA, TT
¥ qga € ZrANIE Aeed gEiferaE §
fomY s & Tw AW @vw gF Twr
# o a@mEr Wrgae HL N aga &
Tt §, @ o 7 it w@iws fa¥
1,48,977 zra& 1 sizgwaq § v f5
femmoe # wumar § &k wifag femoe
%1 diT 7 F AT 58,000 TR w1
&, e i IR ¥ e 7EY fawd, @A
¥ T @ § AfeT e 38 T
FQ § | IW TG F1 @I U A A
#@nil #1 e faw W O sgEedr
AT FF TF F |
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a0 A N ag & f5 e A
& yenaT Wgt AN HWE S owifay-
T § ar g wlEmgifEE e §
IAFY 1 TUF F TAT X KT sAOTH |4
& w7 ?

st GEEE Wel WgWY: gl 4%
fexdteqam &t wiwar & 3w O 2T M-
¥z 91 faure s Tifge ) gw 9w
w1 feardt i fea axg & @y feedt-
T U &3 arfe @en oA A fGEwd
Ty gt &, 9g frawd wegE A 81

SHRI PILOO MODY: Sir, I admit that
there is a certain amount of confusion caused
by the misuse of my name. WNow the Minis-
ter has shown complete innocence of the fact
that licences are given in lieu of contribution
made for political parties. He has also
shown an innocence of the fact that any
contribution was received from Mr. Goojarmal
Modi, Padma Vibhushan, by the party. He
has also shown ionocence of the market
prices of tyres that are prevailing today, and
unfortunately, the Minister never has to buy
any tyres and so I do not blame him for not
knowing the price. But he does admit that
a licence for Rs. 4 lakhs was issued to Mr.
Goojarmal Medi for the import of tyres and
this licence was also issued prior to the mid-
term election—

MR. SPEAKER: Production or import 7

SHRI S. KANDAPPAN: It does not
make much difference.

MR. SPEAKER : How can it be 7 Does

it not make a difference ?

SHRI PILOO MODY: I would like to
know on what considerations a licence was
issued to Mr, Goojarmal Modi in preference
to many other applications that were pending
before the Minister.

SHRI F. A, AHMED : I thiok the hon,
Member himself does not know what he is
talking about. ‘Therefore, he is confusing in
putting all these questions. May I also tell
him that—

MR. SPEAKER: I May explain it. He
was talking about the innocence of the
Minister.
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F. A. AHMED: No licence
for importing tyres was given to Mr.
Goojarmal Modi. As I bave alrady pointed
out we invited applications for expansion
of the manufacture of tyres, because we are
anxious that by the fourth Five Year Plan,
our expected réquirements are met within
the country. A large number of applications
were rtecived and considered by the
Licensing Committee, and, on the basis of
the recommendations made by the Licensing
committee, the licences have been given
including the one to Mr. Goojarmal Modi.
There is no question that this licence was
given in lieu of contributions which he had
made to the party. [ categorically deny
this and I say it is a baseless allegation.

SHRI

SHRI PILOO MODY : 1 asked what
were the considerations; not that they were
recommendations. What were the recommen-
dations or considerations that resulted in the
granting of this licence to Mr. Goojarmal
Modi instead of to some other manu-
facturers ?

SHRI F. A. AHMED : All these appli-
cations were considered on merit by the
Licensing Committee when the Licensing
Committee made their recommendations. On
the recommendation of the Licensing Com-
mittee such applications were found more
suitable and were given the licence.

it 7y fe@ : AR wEE A
Qferdr, o sE AT =Ry |

SHRI PILOO MODY : Let him main-
tain that it was suitable; let him maintain

that there was a request for party
contribution; let him maintain something,
Sir.

MR. SPEAKER : That is a separate
question.

SHRI HEM BARUA : It is a pity that
a good man like Shri Fakhruddin Ali
Ahmed has blessed the existence of a black
market in tyres by denying the fact of exise
tence of a black market in tyres. Whatever
that might be, may I know whether the hon.
Minister is going to open his eyes and try to
find out the existence of a black market in
tyres, and if he succeeds in that, is he going

VAISAKHA 16, 1891 (SAKA)

Oral Answers 2

to take adequate steps to stop black-market-
ing in tyres ?

SHRI F. A, AHMED : As 1 have said,
this matter will be taken up by the State
Governments and if it is found that there is
something, then under the provisions of the
law steps will be taken to see that the distri-
bution is controlled. (/nterruption)

SHRI HEM BARUA : He says, if there
is something, it is for the State Governments
to find out that something and sece whether
something is involved ! The Minister does
not know about the black market in tyres.
He does not try to find out. I want to know
whether he is going to try to find out : that
is what I am interested in.

SHRI F. A, AHMED : If the hon. Mem-
ber has any specific instance, let him give it
to me and 1 shall certainly find out,

SHRI HEM BARUA : That is not my
job. 1 am not a policeman of the minister.
I am a Member of Parliament under you,
Sir.

off aforer somg : ¥ &% & for
Tl #X Far F A anefed @]
& AR T = AT AT AR a7
agt 3rF Ty g AE frad &1 F@r gy
HERA T FH FY G0 FEH T A1 39T
war ?

ot wig wwm fag o oafs weEE
T AT o419 § ATEH a7 TEL qqq
foFar andam

SHRI SURENDRANATH DWIVEDY:
If T have understood him right, he said, the
fact that he gave donation was not the
consideration for granting the licence. May
I know whether it is his contention that the
donation was made independently which has
nothing to do with the licence, but the licence
was issued before the mid-term elections and
during the mid-term elections a handsome
donation was paid to the Congress Party by
this concern ?

SHRI F.A. AHMED: I have already point-
ed out that all applications were examined by
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the licensing committee. I am sure hon.
members do not attribute any motives to
the licensing committee that it gave amy
recommendations after apy assurance,
After the recommendations have been made
by the licensing committee, unless there is
something wrong, we do not generally
interfere with these recommendations. 1
categorically deny the allegation that because
of any donation licence was given.

Visit by Technical Experts of Car Factories

*1506. SHRI KAMESHWAR SINGH :
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to refer
to the reply given to Unstarred Question No.
210 on the 12th November, 1968 and state :

(a) whether the team of technical experts
has visited the different factories of the car
manufacturers;

(b) if so, the findings of the team; and

(c) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI BHANU
PRAKASH SINGH): (a) to (c). A statement
is laid on the Table of the House.

Statemet

The Team of Technical Experts visited the
factories of the three main car manufacturers
as under :—

Premier Automo-
biles Ltd.,
Bombay

Standard Motor
Products of India
Ltd., Madras
Hindustan Motors
Ltd. Calcutta

19th & 20th Feb., 1969

27th & 28th Feb., 1969
13th, 14th and 15th
March, 1969

The findings of the Team in brief are as
under :—

The Team has observed that most of the
recommendations of the Pande Committee
had been noted by the car manufacturers and
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some efforts had been made to implement
them, The Team's findings confirmed the
observation of the Pande Committee that
most of the defects could be rectified by
paying more attention to built-in quality at
the manufacturers’ plants. The Team has
also observed that some of the defects were
due to inconsistent and unreliable quality of
ancillary components which could be removed
by proper control of quality of the incoming
materials and components. The Team has
added that, while there were adequate and
qualified personnel in the Inspection Depart-
ments of the car manufacturers, the working
of the inspection procedures left much
scope for improvement. The Team has
further advised that the Inspection Depart-
ments should be re-oriented and reorganised
to adopt both in principle and practice the
concept of Total Quality Control which aims
at integrated quality development, quality
maintenance and quality improvement efforts
of the various groups in the car manufactur-
ing organisation. The Team has recommen-
ded that there is a definite case for the
establishment of a Technical Audit Cell. It
has also suggested the need for making
extensive reliability trials of one car of each
make.

it wrimae fog : aeae welRw, #
3Tyt agwrr wgar g 5 fFw awg ®
T AR Aghaaed faas IwwE
FT T FTEA § | WA AgET 7 AN 22
a5 W T g g Rar g § 6 :

“The team has observed that most of
the recommendations of the Pande
Committee had been noted by the car
manufacturers and some efforts had
been made to implement them™

T AT AW §RT ¥ 5W AW #)
goTE Fr fF Tawr aa7 ag grar ¢ f5 -

“Some efforts have been made to imple-
ment them’”

TadzE A W1 Efrew aw  dfegal
¥afg3adwg § fr qig 340
fidas o1 dgdaad sfmlie g
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FL W § O IaFT FAT F1O0 §, W fEw
g2 a% Igiv sfeaiz A e @ 7
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9% §, A& Al # IAR! A wF X
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FFTT & ALy Tea A A7)

stewme fog ¢ & am9d ama
AT IR @ g fw fRe s ¥
AT AR ATHRFE ITHIAAET F1 =T
FA § | 97 FAL T oY T Far & A
at ¥ qErfedY ceETy T F ATE
wifgT 2% for & fF R T A
#t Fnfadt #gm sfaedz adgw @ae
#1 gonod favge T 41, g AEEw
7 fear, 9 qwE awg & Fogwd A
FIFI @ % aft st oz @ § sk
AEASTH #1 GIWET &1 & | wWTORAY
wErRa daaat f§ ag dgdewwd S
sfgs e sfaaie Fa@ & sowa
T fomd SeNETE S O oA Ay ?

M wg www fog 0 @ oam@ @
TER IR T @ g g W I
FT 57 F! § 7 gr Agdeae, W
ag et =t ¥ g, sgar e
iz @, st ag TR Tw A
& AR gt F 91 @), Y A7 SHy awA
S 3T FA, TW 9T FIFHIT T oA
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=t wriw fog : wew AR, WAy
qEET A AT g3 &7 &7 oara 74" A
o Sg AT WEId #Ed & fF "
faare #< @ &, F gaT @ wwET W
s wgiagi 2
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SHRIMATI SUSHILA ROHATGI : Sir,
apart from receiving the recommendations of
this Technical Team regarding quality control
of the existing cars, has the Government
carried out any discussion with the Technical
Team regarding the manufacture of some new
cheap car in the country and getting technical
aid from the respective countries; if so, may
I know whether there is any such scheme in
the Fourth Five Year Plan ?

SHRI BHANU PRAKASH SINGH : Sir,
unfortunately, in the Fourth Five Year Plan
there is no such scheme but Government is
still very keen to manufacture a small carin
the private sector, If anybody comes with
everything indigenous certainly we will give
very careful consideration to that.

SHRI S. M. BANERIJEE : Sir, it is evi-
dent from the statement that this very Team
which investigated into the working of the
Premier Automobiles Lid., Bombay, Standard
Motor Products of India Ltd., Madras and
Hindustan Motors Ltd., Calcutta has ultima-
tely suggested the establishment of a Techni-
cal Audit Cell. It has also suggested the
need for making extensive reliability trials of
one car of each make. It is generally seen
that the prices of cars are going up. The
latest propaganda of the manufacturers against
the Government is that the production
cost is less but because of the excise duty
etc., the prices go up. I would like to know
what steps have been taken by Government,
whether with the bhelp of a Technical Team
or other teams, to reduce the price of cars,
and whether a final decision has been taken
or it is a wishful thinking that some day we
will have a small car or cheap car in the coun-
try 7 If afinal decision has been taken, may
I know whether that will be in the public
sector or not ?

SHRI BHANU PRAKASH SINGH :
Regarding the rise in the prices of cars the
other day the hon. Minister has already
stated that we have not agreed to the increase
in the price of cars. We are trying to see
that the quality improves. The manufac-
turers say that they have a lot of difficulty
about raw materials and due to increase in
the price of raw materials, increase in wages
of labour and other things they find it rather
difficult to bring down the prices. In fact,
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they want the prices to go up but we have
not agreed to that.

MR. SPEAKER : About the *small car”
at least for the last five or six years we have
been repeatedly hearing questions here.  Shall
we make it a point here, at least in this
House, that we shall not ask a question about
it 7 When the Government has some news
they may give it to the House instead of wast-
ing our time. In future we shall not put
any question about ‘small car’. By putting
question, it may become smaller and smaller
and disappear ultimately, Therefore, in
future there will be no question about it until
Government has some news about it.

SHRI S. M. BANERJEE : Sir, the second
part of my question has not been answered.
It has been answered by you but not by the
Minister. There are certain proposals includ-
ing one by a very young and energetic person
like Mrs. Gandhi’s son—the Prime Minister’s
son. We do not know what the proposal is.
We want to know from this Government whe-
ther they are serious about it or it isa wish-
ful thinking. If it is a wishful thinking, is it
like colourisation of vanaspati in about which
we have been hearing for the last fifieen years ?
If it is like that, I have nothing to say.

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) Government are very serious
about it. We are trying to find out how we
can adjust our project within the resources
available,

S AT TAC @104 : Heqel  WEIaT,
AR & fo g w6y g @ ) sR
W1 FgT & 99%F A A ¢ fw oA ek
AT O AT | oy 39 i fegee
et g% Fr< et wfeam gt o @ &
IAAT & I Y FAFT TRV TR AT G
& e & free & art § 3o Fa
Ifa 78 & | TR FR AgEFAS F
AR § 1 AT 22 § mefag del
afegr ot Fdt It § o e W ¥
SUTET FH AT & | FIAET a1 & & A
& s =rgan § R oqm s gws e
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o § fr fadel & éfeoe &= dee w19
HATHT TET I AT 1T AT FPAETH
FY WT9AT Gar Y wrw 7 dfevw g7 oA
Fgi aiF &Y TET AT 3500 w9 ¥ faw
STt € 1 o, Y. @Y. 39 dfFve T A &
FAT-ga1 qrE # A= § ) F ovaer =g
g & Far aréx & S1a1e o7 qafe wer ¥
#fFvs g2 AR 1 g & & fao
#19 FaX § arfF FREEE i @1 sk
agt A1 M =0 A a9 8§ A S
Frag ot 79 @ g% !

st FEegd At wgwe : & gmEar
¢ 5 g uF e aaw ge ) wwd gard
FIA CFE 9% ST srafafafz g
& g W & g e wEsw
STAT EY | GART BT GFEAS #1 AT s
aga-r il & faw a0

SHRI NARENDRA KUMAR SALVE:
I said “barter”—B-A-R-T-E-R.

=t FeregE wet wgAw : afew &
T g 7 seid @ sk e
wag REfFfeR ag & o aw
gfve agt @=1 & T @fF w=E s
fas o%, get o fae 8% SR FEERR
f & &%

SHRI NARENDRA KUMAR SALE :
He has got away without giving me an answer,
1 crave your indulgence. When I said
‘barter’ I meant the export of such commo-
dities which are not otherwise saleable in
foreign markets and the import of these cars.
Even if we do not make any profit in this
venture, it does not matter. We would be
creating at least some healthy competition
in the automobile industry.

SHRIF. A. AHMED : It is very casy
for the hon. Member to suggest that there
should be barter. But we have to find out
how this can be arranged.

SHRI BAL RAJ MADHOK : Sir, the
House is thankful to you for voicing the
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feeling of the entire country in the matter
of the so-called small or cheaper car.
Actually, in this country we cannot have a
smaller car., Fiat is the smallest car that
the country can have. So, itis a question
of a cheaper car. Till you are in a position
to manufacture a new cheaper car, will you
see to it that the cost of the present car is
not increased and its quality is improved 7
Can you assure these two things to
the House ?

SHRI F. A. AHMED : So far as quality
is concerned, we have taken some steps and
we are trying to see how we can set up an
audit cell where all the production of
manufacturers would be received to be
examined to see that the quality s
improved. So far as the price is concerned,
as the hon. Member is aware, when the
manufacturers gave notice that they were
going to increase the prices by about
Rs. 1,700 to 1,800 I said that they should not
take any unilateral action. In the mean
while, the report of the Tarif Commision
is also before us and we are comsidering it,
If they take any unilateral action, we shall
take such action as is called for to check
them from raising the prices.

SHRI BEDABRATA BARUA : Is it not
an admitted fact that car prices are high
because the existing units produce a very
small number of cars ? When we discuss even
public sector projects and all that, the funda-
mental principle that has to be borpe in
mind is that we should have bigger units
which are capable of producing 60,000 to
70,000 cars per year. Is it a fact that Hindustan
Motors have asked for permission for
expansion of their capacity up to one lakh
cars? Have government not considered this
question whether such expansion will not
bring down the cost per unit? 1f the private
sector units are not willing for expénsion,
will government think of nationalising the
car industry so that the price can be brought
down and the public in any case may not be
made to suffer in this way of paying higher
prices for poor quality cars?

SHRI F. A. AHMED : This question
was also taken up with the manufacturers
and I am sorry to inform the House that
when the question of increasing the number
was considered we were told that they can
bring down the price at the most by about
Rs. 1,000 if the production is increased.
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SHRI 5. KANDAPPAN : In answer to
a supplementary the hon. Minister said that
government is very serious about this project
for a small car. Many a time government
have come out on the floor of the House
with statements to the effect that many
applications from various State Governments
as well as from some foreign firms have been
received and that they are being processed.
If the government are so serious about this
project, I would like to know how many
applications have come to them, how many
were processed, what is the criterion on
which they were processed and what is the
anticipated foreign exchange component for
setting up a small car project in this country?
May I know whether they have submitted
any concrete proposals to the Planning
Commision or to the authorities concerned
and have tried to get concurrence of the
Government of India to see that the foreign
exchange is made available for this project?
What is the quantum of foreign exchange
that is involved and what is the difficulty?

SHRI F. A. AHMED : As I pointed out
earlier also, we have received a large number
of proposals including some proposals from
foreign countries. On the basis of our
examination, we find their are two or three
attractive proposals which promise to give
us a car at ex factory price of about Rs, 8000
to Rs. 9000. That will mean it will be
cheaper by about Rs. 6000 than what we
are getting now so far as the small car is
concerned, The foreign exchange element
is also very small. The only question is that
about Rs. 20 crores investment is required,
whether that can be found under the Plan
or Aot.........

SHRI 5. KANDAPPAN : If the foreign
exchange component is very small, what is
the difficulty then?

SHRI F. A, AHMED : The difficulty
| L T

SHRI S. KANDAPPAN : ......that you
are not willing.

SHRI F. A. AHMED : The difficulty
is the resources. If the hon. Member can
persuade the planning Commission to
provide allocation out of available resources,
under my Ministry, 1 shall certainly see that
the small car is manufactured.
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SHRIMATI TARKESHWARI SINHA :
The hon. Minister just now said that there
is no provision in the Fourth Plan and the
allotment has not been made for any such
industry. In spite of that, the hon. Minister
says that they will consider. The hon.
Minister, certainly, cannot convince the
House by that. The car industry is a small
industry which requires a very capital-inten-
sive organisation. 'Wherefrom is this capital
going to come? Why is the hon. Minister
keeping this country in suspense about this
matter? Why is Government not coming with
specific conclusions and take the country into
confidence that this possibility cannot be
there. No provision has been made in the
Fourth Plan, How are you goingto include
it in the coming two or three years? From
where are you going to get money 7 What
will be your requirement and how will that
requirement be fulfilled? The Tariff Commis-
sion has said that it will be a folly on the
part of the Government to take manufacture
of car and that the existing units, as my
hon. friend, Shri Bedabrata Barua also said,
should be expanded. They have said that
all efforts must be made to expand the
existing two or three plants, whatever they
are, in whatever organisation they are,
They have definitely said that no additional
unit should be created.

May I know whether the Government
is aware of that 7 Does the Government seek
any advice from the recommendations of the
Tarif Commision. May I know whether
the Government functions in a collective
way? He says that the Planning Commission
should be convinced. Who is going to
convince the Planning Commission? s the
Hon. Minister isolated and away from other
Ministries? The hon. Minister must come
forward with a categorical reply.

SHRI F. A, AHMAD : I can under-
stand the hon. Member's anxiety to put this
question. But | can assure her that the
project will not require such capital invest-
ment as she has been informed. At the
most, we require about Rs, 20 crores and
that amount is also to be spread over a
number of years.

SHRIMATI TARKESHWARI SINHA :
Your own Tariff Commission says a
different thing.
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SHRIF. A. AHMED : You have had
your say. Let me reply.

SHRIMATI TARKESHWARI SINHA :
You are not saying something which your
own Tariff Commision has recommended.

SHRIF. A, AHMED : We have had
the matter examined. It is not for the
Government to accept everything that the
Tarif Commission recommends. If that
had been the case, today I would have
accepted the demand of the manufacturers
to increase the price also. It is not that
whatever the Tariff Commision says should
be accepted by the Government without
examining whether there is any justification
forit or mot. I refuse to believe that it
will not be profitable for us to have a new
unit which can give a cheaper car. But
the only question is how fund is to
be found. The investment is not so much
as that cannot be adjusted. I have taken
up that matter. [ know what is better and
what in the interest of the country.
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SHRI HEM BARUA : What about
the Prime Minister’s son producing a small
car 7 You know it better,

MR. SPEAKER : I do not know any-
thing about that. Now we take up the
Short Notice Question

SHORT NOTICE QUESTION

Casual Labour and other Railway employees
who took part in September, 1968 Strike

S. N. Q. 21. SHR]I RANDHIR SINGH :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether Government have taken any
decision in respect of the casual labour and
other Railway employees who were associated
with the 19th September; 1968 strike and
removed from service im consequence
thereof;

(b) if so, the details thereof; and

(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to (c).
Yes, Sir. In regard to casual labour dis-
charged for participation in the strike a
decision has been recenily taken that such of
the casual labour whose participation in the
strike was limited to mere absence on
19.9.1968 may be taken back provided that
there are no other aggravating factors against
them.

In regard to regular railway employees
decisions taken by Government from time
to time have been made applicable.

SHRI RANDHIR SINGH: May I know
from the hon. Minister what is the number
of railway employees and casual labour who
participated in the strike on the 19th
September 1968, what is the number of
persons who were dismissed or suspended
from service in the wake of their participation
in the strike, what is the number of persons
who were taken back or reinstated in
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service from those who hbad been dismissed
or suspended and what is the number of
persons who are still dismissed or suspended
from service 7 What is the policy of the
Government in regard to these cases 7 Are
they taking these cases as having aggravating
factors ? Is violence or intimidation involved
in all these casses ? What is the policy of
the Government ? What do they propose
to do with the pending cases of dismissal
and suspension 7

DR. RAM SUBHAG SINGH The
number is quite big. This is a long list.
The number is given here zonal-wise. The
largest pumber was on the South-Eastern
Railway—1700. I will place this on the
Table of the House.

SHRI RANDHIR SINGH: What is the
policy of the Government in respect of
pending cases of dismissal and suspension ?
What do they propose to do ?

DR. RAM SUBHAG SINGH: Wherever
there has been any aggravating factor and
court cases are going on, they will be
examined now on merit. But if anybody
had been removed for mere participation,
due to the fact that he did nmot attend
service on that day, he is going to be taken
back.

SHRI RANDHIR SINGH: My second
question is this. MNotwithstanding the deci-
sion of the Government to the contrary,
nearly 258 railway employees from Izatnagar,
19 employeess from South-Central Railway-
Vijayawada and five from the Northern
Railway, Delhi Division, have not still been
taken back in service, There were no
charges of violence or intimidation or
active instigation against them, but still
they are suspended or dismissed, What is
the Minister going to do in such cases ?

DR. RAM SUBHAG SINGH: Subject
to those three qualifications which the hon.
Member has himself pointed out, all other
cases are going to be considered very sympa-
thetically and they will be reinstated.

SHRI SAMAR GUHA: Already my hon.
friend has given certain figures about those
railway employees who are still under
suspension. It is the information of those
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who are working with railway union that the
Government, specially the officers in the
lower level, have taken a particular attitude
towards the union leaders, and the union
leaders, whose cases are pending, are being
transferred and as a result of that, they
experience a lot of difficulties because they
have to attend the courts.

And also, Sir, it is also the experience of
the labour leaders working there that the
railway officers are not living effect to the
promises made by the Ministry, I want to
know from the Ministry whether the Govern-
ment is going to see that the labour leaders
penalised by being transferred when the cases
are pending against them and to see that the
officers in the lower circle give effect to the
promises made by the Government of India
promptly and immediately.

DR. RAM SUBHAG SINGH : Our
stand with regard to the railway employees
and the casul labourers is wvery clear.
I did not say any thing about the
leaders.

SHR1 SAMAR GUHA : He did not say,
about the labour leaders. Labour leaders

are also employees. They are being
transferred,
DR. RAM SUBHAG SINGH : Asl

stand earlier, every body will be covered
under the newly enunciated programme. 1
do not want to go beyond that,

SHRI SAMAR GUHA : They are trans-
ferred when the cases are pending against
them.

MR. SPEAKER : He wants to avoid

it evidently, He does not want to say any
thing now.
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SHRI NATH PAI : This matter has been
coming up before this House since September
1 would like the hon. Minister before he
proceeds to reply /o take into consideration
two problems, two assurances given on lf]e
floor of this House by the Ministry which is
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concerned with policy making with regard to
Government employees. On one occasion
the Home Minister very categorically assured
the House that Government will not be
vindictive with regard to Government emplo-
yees and then the hon. Shri Shukla, the
Minister of State in the Ministry of Home
Affairs, said that the number of people who
may eventually lose their jobs because of
their participation in the strike will not
exceed a couple of dozem, I think he said
two dozen at the most. According to the
list the hon, Minister gave, it comes to hun-
reds. Is the Minister aware that with all the
best of good will he brings to the job, the
smallest officer thinks that he has a field day
to settle accounts, particularly, with activist
empleyees 7 What is be doing 7 What is the
policy of Government ? The policy is to drop
all cases except where there is a charge of
violence. What is the Officer doing 7 Now
I have the final opportunity to get rid of an
employee who fights for the right of
employees”.

And therefore cases are kept pending
because some officers are vindctive, This kind
of has assement is taking dangerous propor-
tions. It the general policy of the Government
is not to be vindictive and be spmpathetic to
the employees, will this policy of harassment
be put an end to 7

DR. RAM SUBHAG SINGH : Yes, we
will certainly implement...
The

SHRI NATH RAI : harassment

policy...

DR. RAM SUBHAG SINGH : The
order that has been issued by the Govern-
ment meaning thereby, the order that has been
issued by the Home Ministry from time
to time and I want to give categorical assu-
rance that there is no question of any harass-
ment of any railway employee or any other
employee as a matter of fact.

SHRI R. D. BHANDARE : May I know
from the hon. Minister what specific factors
are there which deter the Government in
implementing the assurances given on the
floor of the House during the last 8 months ?
These assurances are not given for the first
time. There are three criteria laid down
before long. 1In respect of those who do not
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come withinthe three criteria laid down,
what prevents the Government in implemen-
ting the assurance ?

DR. RAM SUBHAG SINGH : Nothiog
is going to prevent us. We will implement
them, If he looks at the figure he will be
satisfied.

SHRI S. M. BANERJEE : First of all
I would like to congratulate the Minister for
taking back the casual employees of the S.E.
Railway, After the congratulation I would
like to bring to his notice that the Home
Ministry has issued orders on 19th October,
1968, 4th January, 1969 and 5th March 1969.
Thereafier, under your guidence, Shri V., C.
Shukla, the Minister of State in the Ministry
of Home Affairs fulfilled his assurance and a
letter covering the temporary employees was
also issued on the 29th April 1969, saying
except the cases of violence, intimidation
and active instigation, all the other cases will
be leniently disposed of. Even on the basis
of the Railway Board’s letter defining these
things I am sure. with the exception of a
very few. all will be taken back on job, I
would therefore ask the Minister to let me
know whether implementation of these orders
will be left entirely in the hands of the
officers or he will see that is properly imple-
mented in accordance with the leniest policy
of the Government,

Secondly, T want to know whether, after
these orders of leniency, Government will also
restore the recognition of the all India Rail- .
way men's Federation, to create a better
relationship between the employees and the
Government,

DR. RAM SUBHAG SINGH : For the
first part of the question of Mr. Banerjee 1
have already replied to the supplementary of
Shri Nath Pai, The officer is part and parcel
of administration and he bhas to follow the
policy formulated by the Government and
see that decisions are faithfully and leniently
implemented and there is no guestion to have
any compromise on that issue. As regards
according recognition to union that, is a
something which will have to be gone into
by the entire Government. + T

.= - T

SHRI S, M. BANERJEE : He is ho[ging
charge of the particular Ministry mandging -
the largest number of employees inlHfR:

)
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Railways and I would like to know his reac- To TR A D & AT 9Tl
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MR. SPEAKER : Itis under consider-

ation. Shri Sheo Narain.
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SHRI DHIRESHWAR KALITA : Assam
is the worst sufferer. Two railway employees
were killed-one in Bongaigaon and the other
in Mariani—and not a siogle rupee of com-
pensation has been paid in regard to their
killing. Hundreds of railway emplopees are
still under suspension. I want to know from
Hon. Minister as to how many of them are
still under suspension and how many of them
are still under dismissal order and what are
the aggravating charges against them. The
Minister mentioned in this House that the
matter will be settled. I want to know within
what specific period the matter will be
settled ?

DR. RAM SUBHAG SINGH : Regard-
ing the firing, It is a matter know to the
whole House; I do not wish to say anything
about it.

As regards the figures, I have already laid
the information on the Table.

SHRI DHIRESHWAR KALITA: NF
Railway.

DR. RAM SUBHAG SINGH : There in
the initial stage, the number of permanent
employees involved was 13 and temporary
employees nil. Those initally suspended for
offences other than sec, 4 of the Essential
Services (Maintenance) Ordinance in the NF
Railway and service terminated for the same
were ; permapent 286 and temporary 89,
After the relaxation orders, the numbers came
down to 62 and 89. Then again, the whole
matter is being gone into because we havc
issued fresh orders and in the light of that
the number is likely to go down,

SHRI DHIRESHWAR KALITA : I want
to know the specific date by which the matter
will be settled.

DR. RAM SUBHAG SINGH : I am not
in a position to give that.
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SHRI HEM BARUA : Since the recog-
nition of certain Unions was withdrawn for
their alleged offence in partaking in a legi-
timate activity, do Government propose to
create a a peaceful and healthy atmosphere
on the railways and in pursuance thereof
have they decided to withdraw the with-
drawal of recognition of these Unions ? If
not, why have they not fixed a specific date
for such with drawal of recognition ?

DR. RAM SUBHAG SINGH : I have
already replied to that.

DR. RANEN SEN : In spite of the fact
that Government have repeatedly announced
their decision in regard to the policy of
reinstating these employees, it is obivious
that officers in the lower echelons are trying
to obstruct, and suecessfully too, its imple-
mentation. What steps are Government going
to take to enforce this decision on those
officers who are obstructing such reinstate-
ment ?

DR. RAM SUBHAG SINGH : No body
will be allowed to obstruct any decision of
Government.

SHRI S. KANDAPPAN : What is the
modus operandi ?
DR. RANEN SEN : What steps havc

Government taken ?

DR. RAM SUBHAG SINGH : No steps
are called for because 7?1 am implementing
it sucessfully.

SHRI SONAVANE : What steps have
been taken by the Railway Board to give
encouragement and incentive to such of the
loyal workers who undaunted came to work
on that day and remained loyal to Govern-

ment in the face of threats by the
strikers ?
SHRI S. M. BANERJEE : Do not

reply.

DR. RAM SUBHAG SINGH : We have
given certain incentives, Whoever remained
loyal will have his services suitably recog-
nised; It has already been recognised;
if anything has been left out, I would
invite suggestions from the hon, member for
consideration.
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SHRI HEM BARUA : Bvery worker is
loyal. Why this distinction 7

SHRI S, M. BANERIJEE : If they are
not loyal to their own brothers, to whom can
they be loyal 7

WRITTEN ANSWERS TO QUESTIONS

Mysore Trade Agent in U. K.

*1471 SHRI YAINA DATT SHARMA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred Ques-
tion No. 1888 on the 25th November, 1968
regarding the appointment of Mysore Trade
Agent in U. K. and state :

(a) whether the information about his
present emoluments as they have bearing on
the foreign exchange aspects has since been
colleeted ;

(b) if so, the details thereof ;

(c) if not, the reasons for the delay and
the time likely to be taken in collecting the

same; and

(d) whether the person concerned belongs
to the I.LA.S. and, if not, to which service ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) Yes, Sir.

(b) A statement is laid on the Table of
the House.

(c) Does not arise,
(d) Yes, Sir.
Amalgamation of small Coal Mines

*1472. SHRI R. K. AMIN : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Government have finalised
their investigations regarding compulsory

amalgamation of small coal mines; and

(b) if so, the details thereof ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The feasabilify of compulsory amalgamation
of small coal mines is still under examination.

Foreign Aid for Annual Plans

*1473. SHRI BEDABRATA BARUA :
Will the Minister of FINANCE be pleased
to state how much of the foreign aid received
for the Annual Plans 1967-68 and 1968-69
was used for repayment of capital and inte-
rest on the earlier loans 7

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : During 1967-68 and 1968-69
non-project aid commitments of 552 million
and § 642 million respectively were received
from the Consortium members, Of these,
amount provided for debt relief was$ 63
million and $ 101 million respectively.

Tata Fertilizer Project

*1474, l/S'HR[ MADHU LIMAYE : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that the final
decision in regard to the proposed Tata
Fertililizer Project has been left to the Prime
Minister ?

(b) whether sanction to this project has
been made by her or by Government because
the Tata group is donating more than Rs. 40
lakhs to the Congress Election Fund ; and

(c) whether it is also a fact that routing
or re<channelling of the export of the Tata
House in accordance with the directions of the
Commerce Ministry was also orally laid down
as an additional condition ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) and (€). A
final decision on the project when it is taken,
will be the decision of the Government of
India, The House will appreciate that it
will not be proper to disclose the internal
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process of decision-making in Government

specially those based upon Cabinet discussions.

(b) The imputation made is totally un-
founded.
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Feme e qar e, FE w4 ¥ fe
€ T g AT,

(=) aqu:aawfuifm%&ﬂﬁ
 Fet T & g e
() T FETT FT iz feelt X

aferar q@ o A faedt O WA T I}
¥ W
() afx 7, & 3% @ R !
fam e #§ gR-AA ( oft oI
agfem): (%) i wowr g faed
& e, FET AL, -
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FLHRT A0 YU &0 ¥ GUET FC
TIET 1 Affr 1965-66 ¥ 51 F0T wo,
1966-67 # 61 FU1g o AT 1967-68 ¥
73 $U% To F & 47 | F@H geafa-
FT X w@vdlg  afa wfeer 7@ &, g ¥
waritg el gra amr amar @ s ¥
& I TG T E )

(@) faeelt & grafrag FA-39 S0
ToE FT F Ffaw =7 F | I@uT FE0T
FHTL T et Y agam fad s #v
FIE W & A &

() 3z (). 77 sderr 7 #t st
wifen e fmt o @ & afom QO-40-
3 T I & X @ FT & qW

dretet ¥ faeet ok SoesRm st A v
fareira wgraan

*1478. =Y 3irw wwTE A
=it Troveen faet

a1 faw ooft ag A0 Y IO FQT
fF :

(%) aght, gady o el geadfa
FrorTe #§ e w3 o faeelt w1 frat
fadfla agraar & mit 4f o = @@
i ¥ fealt stsgem afy aroe £ wi
ot;

(=) = I 2w qeHTL aqr faest
A Y T o asi § oafuw W= F
froaw & fa wmdem &Y Y %

() afz g, at feaett afer & fraaw
¥ ford st #Y ot oifR 3@ 9T FAT FE-
Tt #Y w4t ?

u-guw Wit st faer s (st
Aot 3wt ): (F) TR IR E
faawr v fear mar &1
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faacor

qget @ quaety et &
T IAT AW A W faest aomEw
®Y I srerTe & fag € mat faeia
|/EMEAT |

(wdrs wodi #)

Enid-rug faesit
qgd! qaadiy e 87.00 4.70
0 guadig smEeET 121.00 15.37
dfad g=adia srsET 356,20 93.10

HFAT FY A1 TwH 7 QI a9
T frar mar 91 9 F1E @ aa
&L &t AT o |

(=) <, &t

() SOT =T & ¥ A 1966-67
¥ 1965-69 aF & ot aaf & fafuw sme
93§ faersx 59.75 w77 way «1 #fa-
o F=irg wgraan & faq sy /3 4
ot safy ¥ faeely wamw & 9u% fad
6.18 Tz ©qd 71 afafem w@w fauifa
FAF ATOT T gT T | 39 qgOET
9%, g% -EIEi & amue X, faww
far mar a1 @R WG @A IO
TIT FT FLHIT &7 13.85 FAF wIH A
sfafem = geraar &1 AR fawsit
qaras & fadr 1.25 w0 &0 #1 afa-
fam @ww faaffa @ @ fFwar
qr |

Ayurvedic Tablets for Birth Control

*1479. SHRI D, R, PARMAR : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that an Ayurvedic
Vaidya, Shri Kartar Singh of Pregno
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Pharmacy, Chandigarh, has discovered
Ayurvedic tablets for birth control;

(b) if so, whether Government have
examined the effectiveness of these tablets;
and

(¢) if so, the result thereof and the
action proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) A recipe claim-
ing anti-fertility properties has been suggest-
ed by Shri Kartar Singh,

(b) and (c). A number of recipes
inciuding the one suggested by Shri Kartar
Singh are being screened by a Technical
Committee constituted by the Government
for this purpose.

W ¥ wfr safe fawelt & o

*¥1480. st wyeiv feg et : @
e s fawma s 7@ @@ A g
Far fiF -

(%) 7rag aw @ fs wm & wf
=af fawrelt &1 I F3 90 fretare
2 srafw sradar, i qor == ¥ W
5400, 3000 3 2000 fweitare §;

(=) v g *ff g9 & f5 faoslt
sfaszify erwar, oY 59 w99 1.22 FE
freirare &, & TgF< 99 1975-76 ¥ 2.87
0T feare s 1980-81 # 4.62 w31
feretaTe &Y STy F) FEaTEAT 3 R

(7) z ofcfeafdi & fawelr &7
Foare auar 71 favw F@ ¥ fad
ErTen QYo amE aEE ?

fearf ao fawga st (W10 o wo
M) : () AT A 1968-69 F &= aF
fawrett #t wf safem @gw s 77 gfe
I TE R 1967 & A F e,

VAISAKHA 16, 189] (54K4)
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§T9S A ®9 i faue 57 =@uw frer-
fafaa & :—

LG 6065 gfz
greE 3254 gfrz
31 2305 gf=

(=) 1968-69 & s ax 2w #
I afassifes fasrelt SomEw ewar
T 145 are faeare o | S e
¥F AR, 1973-74 & o7 a% fa<iim =0
& FTOT TWF Faw 220 9= Frarae aw
A T FEAT &

() 1965 % Fwit aeror wfaf gra
T T OF fg-adT FE E 1980-
81 @F T 560 7w fEeae #1 3w
sfaestie svwar 1 afweqr 1  of |

e @t e & fafatem

*1481. st sivwre fag : ¥ fawr Wt
qg aaT FT FT T 4T 7 ¢

(%) wa d awt § e drar fer
 fom-fem wvafai ¥ o sTe wQ
afas qea & a7 x @R §, Fea-fem
Feafd] #1 0F Ara w0Q & afuw ¥ ww
fex § qur frr-frm Fofei % oF o
sqT ¥ afas afe o 70 &

(@) o i adt § s de fore
F1 3931 1T o7 anfa & faaer enw ST
g &; AR

(q)ﬁmﬁﬁmﬁ*ﬂﬁm
o et Fr Ao @ AR
o aw gw et of & ww R
mwmE?

fort Worerm ® g (ot SoTenE
qgifear ) : (%) S Fwafal § A
T W faw ¥ T @ fad R R
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T § g g e s Forwr g
arafy s fe g € 1

AT S o fmy faw §91 &
& W T Far § o ag o Faw
T & foir; ag s feeit o s
T ST AE FIEAT |

(=) fosd dt7 asl 1965-66, 1966-
67 31 1967-68 # ¥ srelrs & 2w Frdrwit
& foorr a7 s & ey g v ar
T2 w7 aon il & afee swr &R
|l 1 s A fe @ g —
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ad frat & ferr o fordf & afor

sfoem & g s ) |wi
AN 41 g g
Eickoif | FUT §AT 7
1965-66 -~ 14.31 42.87
1966-67 -+ 44.02 50.52
1967-68 — 50.94 58.05

() framl #1 w=w [ A Ak
fafarse a4 &1

faorelt Y g% waw & gAY T A%
¥ o ¥ gifr o sfrren

*1482. =it wgroe fag welt ¢ oW
faarf aut faga it 7@ T F Fw
w4 f

(%) a% 1967-68 ¥ = & fawrely Ft
TF T ¥ AL ¢ 9 F o F frar
sfirmer faoreht 771 gt gf;

(=) 7 o 7= § 5 9% qfw o
N F g At gft A gEAT H agd
afaw &; 3K

() afz &, oY 999 @ift Y F7 FW
Ffrmmmm AT ®E?
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Ferad e farggar st (WMo gomoTra):
(%) 3 ¥ 1967-68 % I, dreaw,
warRreer R faeror & @ ardt fawrst £t
gfrat @ow & fro gowew fas= @1
16.6%ox e =y € €1

(@) faorelt & arfear, fasfaa 2o
3 g anely O erfaal & aifus &

() fa=r=it t sfus afy w1 FO0
g & fF adam 9egwr e faa<er gom-
ferat oz afes wre @an &, fs 7 gonfemt
A A g€ faoet A owi F Q@
&0 ¥ fory qufeg 78 § 1| =% sfafea
% Tedl ¥ qafer sv= aieear 1 Aréal
F 7 g & fre dieear A angAl 9C -
g a® wrr Wi w1 Sfue far smar g ok
THY Q9w w9t efaat 9g af § 1 =S4y
T F SR 9= Fiwear F1 sifataa
TRA ATEAT F1 gra # famr wmw@r g
R 7% 97 g1 X AR & faw arame
o7 ey faerst somfaat & wafEa g9
F, Qixgm, sqr dR fagw & g
aret erfoat & & g S #Y HaTET

Foreign Exchange earned by Sale of
Goods to Tourists

*1483, SHRI S. C, SAMANTA :
SHRI YASHPAL SINGH :

Will the Minister of FINANCE be
pleased to state :

(a) the manner in which the sale pro-
ceeds of Indian goods to foreign tourists in
the currency of their countries are utilised;

(b) the procedure followed in deter-
mining the amount of foreign money which
comes into the hands of dealers who sell
Indian goods to tourists; and

(¢) the amount of foreign exchange
earned thereby in terms of Indian rupee

during 1968 ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Shops are
required to obtain money changers’ licences
from the Reserve Bank to epable them to
accept payment in foreign currency for goods
supplied by them. Like any other authorised
dealer in foreign exchange, their cellections
of foreign exchange accrue to Indian Ex-
change Control. They are required to sub-
mit to the Reserve Bank monthly statements
of foreign currencies accepted by them with
the supporting documents within a week
after the close of month,

(c) Necessary information is being colle-
cted and a statement will be laid on the
Table of the House.

faeelt § A o) S deradta Qe
%Y rafedl # srewene F Qa0

*1484. &t wATATA YA : W TR,
gfat fdtw, fastor, s o s
farm wedt ag T I A

(%) e guadfy Qe § feelt
¥ wfafea aeme @wa  qar W0-
foreil #Y §eur @ge & fad T W
faaffea fFar o a1 @97 9y wew g
TF T g ;

(=) feeelt & ol & e
wfafem somat qar o0 G £
WTEEFAT &

(%) #ar ag = & 5 St d=adia
MomT & orETy o farelt & sreqarw
efrsiearat qar seqarel & e ¥
qater afg 7@t gvit; &)

(%) afz g, & 57 wTwe # FEIR
T FAATE FT W g ?

wrewm o ofae faea sk
frafor, amam aw amm  faww
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TR (s ®o Wo mR) : (F) dved
qegdig @eaT afy H, feest wmew
F 2350 ogwui a7 AwEEA
Eracic iR o TC S S
fem o fog A9 o sl #
TET: 986 TET AT 1A & AeqQre| &
FqEq I AT |

ey Ao srafy ¥ a7 aF sfew
AR srgfasm dearT 7 750 qefi &7
Feq g foam |

THELAT eI § 391 @7 TG
u fomd el Qe a9y F o= aF
qsdt T gear 1142 g % | Frady g
wafy & wgi fafarew swoamr & 750
qeTl FT wew o1 agr 302 & o= 7@y
M 3@ owEfa ¥ Femdr g fOg
SreqaTe & qel #Y geqT 68 § 229 W
agr &

(@) wr asfim stea 2,000 w4-
s & 9 oF oo v g At e A
ST &Y FraTdr ¥ Y 9w § F qEw A
waear § | Sy AT sty # e
afa® oEqaTel Q9T AEq@IE-gEA A
SqEET {1 A F AT E

() < &h

(%) Tam 1967 #, faedt ¥
sreqaTel ¥ awwre fafwcar glrsmEt $t
A FA qUT I8 ga & fag wnifara
gwr ¥ fau uF seqarer wtw gfafa &
A # wE 9| g9 afafa ¥ ade
1968 ¥ it food e H s Gaard
afgs famfar 1 fod 140 &1 w&FT
F< forar mar ¢ s &9 ox fa fear
ST @ | ST gadis @ § e
IqHET @ A 9T W@ A0
femifat #Y Pemfraa fear smaam o
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Indian Drugs and Pharmaceuticals Ltd.

*1485, SHRI PREM CHAND VERMA :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) the authorised and paid-up capital of
the Indian Drugs and Pharmaceuticals Ltd.,
at the time when it was set up and as on
the 31st March, 1968;

(b) the amount of loan which ' the com~
pany owed on the 3ist March, 1968 to the
Central Government, banks or other parties,
separately;

(c) the amount paid as ioterest by the
Company during the last three years; and

(d) the working results of the last three
years, the extent of profit and, if loss was
incurred, the main causes for the loss and
the estimates for 1968-69 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRID. R, CHAVAN ) : (a) The autho-
rised and paid-up capital at the time the
Indian Drugs and Pharmaceuticals Ltd. was
set up and as on the 31st March 1968 are
given below :

MAY 6, 1969

At the time As on
IDPL was 31.3.68
set up
Authorised Rs, 15 cro- Rs. 25 cro-
capital res res
Paid-up Rs. 5 lakhs Rs.21.75
capital crores

(b) The company owed to the Govern-
ment of India loans amounting to Rs, 35.946
crores as on the 31st March 1968. On that
date the company had no loans from the
Banks or other parties.

(c) The interest paid during the last three
years is given below :

1965-66 Rs. 10,7 lakhs
1966-67 Rs. 90.2 lakhs
1967-68 Rs, 169.6 lakhs
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(d) The company has been incurring losses
during the last three years, The losses incurred
are as follows:

1965-66 Rs, 30.736 lakhs
1966-67 Rs, 60.113 lakhs
1967-68 Rs. 232,553 lakhs

The estimated loss for 1968-69 is Rs, 840
lakhs, The maln reasons for the losses
are :

(i) The year 1967-68 was one of comple-
tion of erection, start-up trial pro-
duction and commissioning for indus-
trial production of the Antibiotics
and Synthetic Drugs plants;

(ii) Low production of the Surgical
Instruments plant on account of in-
adequate demand.

y Problem in Greater Bombay

486. SHRI GEORGE FERNANDES :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,

HOUSING AND URBAN DEYELOPMENT
be pleased to state :

(a) whether Government are aware of
the acute housing problem facing the citizens
of Greater Bombay;

(b) if so, whether Government would
take in hand a massive slum clearance
scheme and provide the necessary financial
resources to meet the housing shortage in
Bombay; and

(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c) . The Govern-
ment of Maharashtra have estimated that
about 10 lakh persons are living in slum areas
of Greater Bombay alone and a minimum
outlay of Rs, 175 crores will be required for
housing these persons. Against this, the
tentative Fourth Plan outlay for the entire
State under the Slum Clearance Scheme is
Rs. 4 crores only. With this amount, the
State Government expect to build about
4500 tenements.
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2. Housing is included in the develop-
ment programmes in the  State-sector.
During the Fourth Plan, Central assistance
to States will be given in the form of ‘block-
loans and block-grants’ for all the State-
sector programmes including housing and
slum clearance schemes. It is open to the
State Government to increase their outlay on
slum clearance within the overall State-Plan
ceiling, to the extent considered appropriate
by them.

Production from Talcher Coalfields

*1487. SHRI CHINTAMANI
PANIGRAHI : Will the Minister of PETRO-
LEUM AND CHEMICALS AND MINES
AND METALS be pleased to state :

(a) the quantity of coal produced at
present from the Talcher coalfields;

(b) whether it can meet the estimated
demand of 1.42 million tonnes by 1970-71;
and

(c) the efforts being made to achieve
this target of production by 1970-71 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) (a) About
0.90 million tonnes annually.

(b) Yes, Sir.

(c) Capacity for production of 1.2
million tonnes per annum has already been
created in this field and the production
could be raised to 1.42 million tonnes by
1970-71, depending on the demand.

Agency Inspectors of New India
Assarance Company

*1488, SHRI BABURAO PATEL : Will
the Minister of FINANCE be pleased to

state :

(a) whether Agency Inspectors of the
MNew India Assurance Company have asked
for certain safeguards in the Insurance

Act;

VAISAKHA 16, 1891 (S4KA)
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(b) if so, the salient features thereof:

(c) whether it is a fact that they have
also asked for the elimipation of dummy
agencies of the Insurance company through
whom business worth lakhs of rupees is
booked and commission pocketed by top
officials of the company;

(d) whether Government have any pro-
posal to amend the Insurance Act suitably
to prevent such practices; and

(e) if not, the reasons therefor 7

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : (a) to (c). Yes, Sir.
In December, 1968 a representation from the
All India Federation of New India Assurance
Development Employees” Associations which
related mainly to opening of branches in
places where the insurer already had his
places of business, was received by the
Government. The representation also raised
the following points :—

(i) Elimination of intermediaries and

over-riding commissions;

(ii) Abolition of commission on insurers
Directors’ business;

(iii) Abolition of Profit Commission paid
to officials;

(iv) Issue of policies only through branches
in which the particular agencies are
registered;

(v) Introduction of certain norms and
standards for grant of licence to
insurance agents;

(vi) Removal of distinction between
Tariff and non-Tariff business.

(d) and (¢). No, Sir. Under the Insu-
rance Act, 1938 as recently amended by the
In ce (A dment) Act, 1968, the
Controller of Insurance has already been
given adequate additional powers of super-
vision and control to effectively check any
malpractices that exist.
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Mineral Prodoction

*1489. SHRI N. R. LASKAR :
SHRI CHENGALRAYA
NAIDU :

Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the mineral
production in India has increased during
1968 by about 80 per cent as compared to
the corresponding period during 1967;

(b) if so, the total
1967 and 1968; and

production during

(c) the steps being taken to ensure that
there is & further increase in the mineral
production during 1969 ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b).
The total production of minerals in terms of
value during 1968 registered an increase of
about 129, over 1967. This excludes mine-
rals like coal, natural oil, atomic minerals and
minor minerals as also the value of production
from Goa. The total wvalue of metallic
minerals during 1968 was Rs, 435, 413,000 as
compared to Rs 394,173,000 in 1967. The
total value of non-metallic minerals during
1968 was Rs. 360,164,000 as compared to
Rs. 318,810,000 in 1967,

(c) 1969 is the first year of the Fourth
Five Year Plan, During the plan period
development of mineral based industries
like Copper, Zinc, Iron and Steel, Alumi-
nium, Fertilizers, Refractories, Chemicals
etc, has been planned. Asa result the
increase in mineral production is expected to
be comensurate with the increased planned
production of such industries.

Forged Foreign Currency

#1490. SHRI B. K. DASCHOWDHURY:
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have unearthed
any gangs in the country indulging in foreign
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currency forgery between January and March,
1969;

(b) how many persons have been arre-
sted in this connection; and

(c) the action taken or proposed to be
taken in this respect?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Yes, Sir.

(b) 16 persons have so far been arres-
ted.

(c) Further
gress,

investigations are in pro-

Corruption in Eye-Ball Bank, Bombay

*1491. SHRIJYOTIRMOY BASU : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether some cases of corruption in
the Bombay eye-ball bank have been brought
to the notice of Government recently;

(b) if so, the nature of these cases of
corruption and person or persons involved;
and

(c) the action taken by Government
against them?

THE MINISTER OF HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT (SHRI K. K. SHAH): (a) to (¢) .
A series of articles about corruption in the
eye bank at the J. J. Group of Hospitals
have appeared in ‘The Current Weekly',
published from Bombay. The relevant infor-
mation has been called from the State
Government of Maharashtra.

Foreign Investments in India

*1492. SHRI GADILINGANA GOWD:
Will the Minister of FINANCE be pleased
to state :
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(a) the total value of U. 8. S. R, U, K,
and U.5.A.’s investments in India as on the
31st March, 1969;

(b) whether it is a fact that the invest-
ments of those countries with other countries
have been increasing, while in the case of
India, it is not so; and

(c) if so, the reasons therefor and the
steps being taken in this respect 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Figures of U.S.
S. R, U. K. and U.S, investments in India
as on the 31st March, 1969 are not available.
The latest figures of actual outstanding fore-
ign investments in India are available as at
the end of March, 1965. A statement show-
ing the figures of direct U. K, and U, S,
investments in India as at the end of Dece-
mber 1955, and March, 1965 together with
the approvals of investments given by Govern-
ment upto end of 3lst December, 1968 is
laid on the Table of the Lok Sabha.
[Placed in Library. See Mo, LT—198/69]
Private foreign investment from U, S. S. R.
is “pil".

(b) Two statements showing the U, S,
and U, K, investments abroad are laid on
the Table of the Lok Sabha. [Placed in
Library, See No. LT-998/69]. These figures
are based on (i) the U. S. Department of
Commerce Studies which are availabe in the
Survey of Current Business and (ii) the
Board of Trade Journal, U, K. These state-
ments show that proportionately increase in
U, S, direct investment in India were com-
parable to U, S. increase in investment in
other areas except Europe. In the case of
U, K. that country’s proportionate increase
in investments in India was comparable to
U. K. investments in other areas of the
world except developed countries of the
sterling Area and Europe.

(c) One of the reasons for lower figures
of U, S,, U. K. and other foreign invest-
ments in India in absolute terms, is the fact
that foreign investments in India are approved
on a selective basis in order that the invest-
ments should conform to the objectives of the
development plans of the country,
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Double Taxation Avoidance Agreement
with U, A, R,

*1493, SHRI R. BARUA : Will the
Minister of FINANCE be pleased to
state :

(a) whether it is a fact that India and
U. A. R, have signed an agreement to avoid
double taxation on incomes;

(b) if so, the main features thereof;
(¢) when it is likely to come into effect ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI): (a) Yes, Sir. A Convention bet-
ween the Governments of India and the
United Arab Republic for the avoidance of
double taxation with respect to taxes on
income was signed in Cairo on 20th February,
1969,

(b) A statement containing the main
features of the Convention is laid on the
Table of the House. [Placed in the Library.
force on the date of exchange of

See No. LT-999/69).
uﬁg to
the -
ments of Ratification,
qeq AW ¥ S 66 eH &

wTCE™

1494, =it Mowo Jiferer : W Yiferaw
AT TR R wW AW A WA ag
T FT FT F4y 5

(%) oz 2w & fer-fem ool #
FIGAT G FLA F FIET §;

(=) 7 gasy facflw feafe geg
g ok

() afz 7, @t S7 ger F fag
FILHTL FT FAT FEIE F F7 fa=me g ?

Rifqaw oo wmw sk ww qw
oy srem § Tew W@ () s

(c) The Convention shall
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m): (F) & (7). 7=@ ww #
AEE M X UF e
oY, fod  wEifacfer @i e
fafade &1 Fa=n 9 F1 oF FTE@ET
2 | TEHT T FAT 3 fa<iw sEear &
qry yAe &9 ¥ wafug T8 2

qOEN § TEE ST

*1495. st 7 & T FRMfemw
TGT TIEA A WM 9T §g qAl aqg
TaT FY g w4 v e

(¥) ¥ ag 79 & 5 Sar a@re
A WIg T B I 9O § U S9<E
FTear wgifya 6y oy 7 =l 3@
T AT FET g F FFAT

() 71 og raw EfF g oy
TRAEl ¥ Y 98t 9 WAy FIeaET warfg
w0 & fog smaeT o &y ¥ oy fa

TG TAC I AT T 7Y
wmﬁmmw; T
() afz g, & @ =g § 30y

T GTT =7 T &1 907 ey fr
Ty ?

Eiferaw qar @R @R @ |
oTg WATa § TW WA (ST qo o
wgm) : (F) TS AR A TeAqT w7
farsifar 1 &1

(=) wr T f Ag Awra
7E ¥ fF T R ¥ g et &
fedl srdaT-T=t #1 s fe )

() s T ST

Mineral Survey in Rajasthan, Andhra
Pradesh and Bibar

*14%6. SHRI R. K. BIRLA: Will the
Minister of PETROLEUM & CHEMICALS
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AND MINES AND METALS be pleased to
state:

(a) whether a mineral survey has been
conducted recently in the States of Rajasthan,
Andhra Pradesh and Bihar; and

(d) if so, the details thereof 7 -

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) and (b). The
information is being collected and will be
laid on the Table of the House.

AI9Y Ay Atuaeg ¥ dua e
T I

*1497. sit T W™ AT ;AT
e qur afE frwm st famto,
| qar i faww W gy qam
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[geeem § = fam man ) ey den
LT —1000/69]

(=) o, @d¥ 1

(1) ¥ w@mEs T Aeuaret
¥ arefedt & wosrl %t qperaTe 99 @7
sy @ g @@ 9w 19 ¥ fag
srafa fraffa 78 §

(=) ag gz adf Iz |
Single Excise Levy on Final Products

*1498. SHRI MUHAMMAD SHERIFF:
Will the Minister of FINANCE be pleased
to state:

(a) whether a member of the Planning
Commission has favoured a single encise
levy on final products instecad of a number
of levies on components and raw materials
that go to make them; and

(b) if so, the reaction of Government
thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE, (SHRI P.C.
SETHI): (a) Yes, Sir. The Member (Indus-
try) of the Planning Commission, while
inaugurating a seminar on Electronics at
New Delhi on 8th March, 1969, had observed
that it would be preferable to levy a heavy
single excise duty on the final product in
certain cases instead of multiple levies on
raw materials and components.

(b) Government consider that in principle
the levy of excise duty on the final product
is preferable to levies on raw materials and
components. However, it is not in practice
always possible to tax final products, and
therefore levies necd to be imposed on the
components and raw materials.

R AUt W O IEEA g

*1499. =1 Wwg wwwE : ¥ faw
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7T 0 a9 # Y Hr w4 fE
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e ¥ frafa ary i ot sfeard
FTCaTAT F1 FEr 1500 § 39T &1 9%
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wifs IUH ATAIFT dET @ AW AR
THT FIT |
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Vegetable Market Union, Delhi

*1500. SHRI K. N. PANDEY: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether it is a fact that the Vegetable
Market Union, Delhi, has been collecting
Teh Bazari from shopkeepers amounting to
Rs. 1500 per day and also interest from the
Banks on the rent collected and whether
this amount has been deposited with
Government;

(b) the total amount and taxes to be
collected from them and the reasons for
their not being removed from the present
market as unauthorised occupants, with the
help of the Police; and

(c) whether itis alsoa fact that the
Delhi officials are in league with the Vegeta-
ble Market Union regarding the allotment
of shops in Azadpur Market and the names
of the officials of authority who are consul-
ting them regading shops and other
matters ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. 5. MURTHY ) (a)to (c). The infor-
mation is being collected and will be laid
on the Table of the Sabha in due course.

Tribal Development Blocks to be Opened
During Fourth Plan

*1501. SHRI GADILINGANA GOWD:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether any survey has been con-
ducted to determine the extent of backward-
pess of Tribal areas in the country;

(b) if so, the details thereof and if not
the reasons therefor;

(c) the pumber of Tribal Development
Blocks proposed to be opened during the
Fourth Five Year Plan, State-wise; and
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(d) the amount to be spent for the
purpose during the Plan period ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SRIMATI) PHULRENU GUHA:]
(a) and (b). The expression “backwardness™
is indefinite. It is not clear whether by
““Tribal Areas” the Hon. Member is referring
to the Tribal Areas specified under the
sixth schedule to the Constitution or the
“Scheduled Areas” covered by the fifth
Schedule.

The report of the Scheduled Areas and
Scheduled Tribes Commission, copies of
which are available in the Library, has,
inter alja, dealt with the major problems
faced by the Scheduled Tribes, and in the
administration of Scheduled Areas.

(c) and (d). The fourth five year plan
has not yet been finalised.

R rrawwd ;1 faato

+1507. =Y wgrew  fag wreat @ am
statfr faww, swafor s am
qWAm-d §AT ag a@A F1FAT KN
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dat fFg o wrwEl £ GET wTdEr
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gF 1 fAuior Fw@T ¥ wFE grvor
fafaa fFo o zimerad & fer gew
1 3T feq &1 st IuAsy AE &

(&) STz @ uFal A TAAWHT
7= faafa s &1 #1E s fraffa
2 fwar aar 2 armfa rawm &
Atéo Yo WMo grur fafum frafarsd #t
fer AT 2 | T T UEF ¥ TAAEET
aw W frafa &9 & o=y @Y w@r

() =YY DyseTaTE B e
Y s AT A QI # F faw
faamT Al F1 oSS F ATA AT
gfaed qaf= &1

Safety of Passengers in First Class
Compartments

*1508. SHRI SHRI CHAND GOYAL:
Will the Minister of RAILWAYS be pleased
to state:

(a) the steps taken by Government to
secure the safety of passengers in first class
compartments during the current year; and

(b) whether it is a fact that there are
no attendants in the night service of some
trains in the first class bogies 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH). (a) All important
night trains are provided with Government
Railway Police escorts. All doors and windows
of Ist class compartments are provided with
safety catches. At stations where Govern-
meént Railway Police have been posted,
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Police personnel are deputed for platform
duty to ensure safety of passengers.

(b) Attendants are provided in Ist class
full corridor type coaches, both for the day
and night journeys.

A o fadwi # fagen @
I W
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TFIfaRIT A A Y fTRHE F e
1963-64 ¥, fager-wqg § wFwafwa 6
weafat, ma & angx frifwa g€ o

New Industries in Orissa

*1510, SHRI CHINTAMANI
PANIGRAHI:
DR. SUSHILA NAYAR:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) the number and pature of new
industries started in Orissa during the last
three years; and

(b) the new industries proposed to be
started in the near future in Orissa in the
Public and Private Sectors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). Statements contain-
ing the required information are placed on
the Table of the House. [Placed in library.
See No. LT—1001/69)

Purchase by Burma of Rails and Track
Equipments from India

*1511. SHRI B. K. DASCHOWDHURY:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(@) Whether it is a fact that Burma
proposes to purchase rails and track equip-
ments from India;

(b) If so, the approximate tonvage
and coast of the equipments to be purchased;
and

(c) The mode of payment to be made
for such purchases 7

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA): (a) to (c). No proposal
has been received by the Government from
the Government of Burma for purchase of
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rails and track eguipment from India. It
is, however, understood that an order for
export of about 78,000 tonnes of rails and
some track materials worth about Rs. 7
crores in all has been secured by an Indian
export house. It is understood that
payment for the supplies will be on
deferred terms.

Committee on Industrial and Economic
Devélopment of Kashmir

*1512. SHRISITARAM KESRI : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERANAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that Govern-
ment have appointed a Commiltee to
expedite schemes for the industrial and
economic development of Kashmir;

{b) if so, whether such committees are
to be set up for other States also;

(c) if so, the States for which
committees are likely to be set up; and.

such

(d) if not, the reasons therefore ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) There is at present no proposal to
set up such Committee for other States.
(c) Does not arise.

(d) A Committee has been specially
set up to review and ensure continuous and
speedy action to implement development
plans relating to Jammu and Kashmir State
in view of the special conditions in that
State. In other States where such special
conditions do not prevail, the concerned
State Governments themselves are expected
to take appropriate steps to expedite schemes
of Industrial and economic development in
their respective territories.

Soviet Experts at Bokaro Steel Ptant

BABURAO PATEL :
AND HEAVY

*1513 SHRI
Will the Minister of STEEL
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ENGINEERING be pleased to state :

(a) the time by which the 572 Soviet
Specialists are expected to be working at the
Bokaro Steel Plant and their monthly expendi-
ture including salaries and other emoluments;

(b) the period for which these Soviet
experts will be required and the total budget
of expenses prepared for them; and

(c) the number of these Soviet experts
actually on work at present and their
monthly expenditure?

THE MINISTER OF STEEL AND
HEAVY ENGINEERING (SHRI C. M.
POONACHA) : (a) and (b) . There is a
provision for the deputation of 572 Soviet
Specialists in all for the completion of the
first stage of Bokaro. Of these 572, the
actual number will vary from year to year
in accordance with the following tentative
programme.

For one year 87
For two years 118
For Three years 148
For Four Years 123
For Five Years 96

572

As the expenditure and the strength of
specialists will vary from year to year. It
will be difficult to give a monthly average
of expenditure, However, the aggregate
expenditure has been estimated at Rs. 55,28
million for the entire period.

{c) As on 30th April, 19€9, there were
157 Specialists. Monthly average expendi-
ture on pay and allowances works out to
Rs. 0.455 million.

Asian Development Council
at Banghkok

meeting

*1514. SHRI N, R. LASKAR :
SHRI CHENGALRAYA NAIDU:
SHRI D. C. SHARMA 4
SHR] BENI SHANKER SHRMA:
SHRI BAL RAJ MADHOK
SHRI HARDYAL DEVGUN

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased
to state :

(8) whether it is a fact that the Indian
delegation to the Asian Development Council
meeting held at Bangkok during, February,
1969 had put forward certain concrete pro-
posals to secure export orders from the
countries of the ECAFE region;

(b) if so, the main proposals put
forwards by the Indian delegation and how
far they were successful in getting accepted
such proposals in the conference ; and

(c) ‘other subjects discussed in . the
conference ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b) . Specific offers
were made by the Indian Delegation to
undertake free of cost, feasibility and pre-
investment studies, prepare project reports
and provide consultancy services in the
fields of petro-chemicals, iron and steel,
mineral exploration, agricultural mechinery
etc. The services offered by India, if accepted
will open up vistas for long-term economic
cooperation between India and the other
developing countries.

(¢) The other subjects discussed at the
meeting of the AIDC related to: (1)
Development of Iron and Steel Industry in
South East Asia and Western ECAFE region
(ii) Establishment of an Iron and Steel
Institute in South East Asia ; (iii) Develop-
ment of Petrochemical Industries; (iv)
Development of Forest-based Industries;
(v) Manufacture of Agricultural Machinery
(vi) Development of the Coconut processing
Industry; (vii) Long Term Perspective Study
for Industrial Develop and Regional
Cooperation and (viii) The proposed Second
Asian Conference on Industrialisation.

wrea ¥ fadet g fafem

*1515. ot g Fag st ;@
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& :




75 Written Answers

(F) w47 ST FT =T 12 FEQ,
1969 #Y 7% faeelt ¥ guusd 7 wFAAA
& qeadisd arforeq w89 & SUIT gTO
fa o 5= s & aeew #Y A femmn
mar § fF W ¥ W Aarng F s
fadsfr g'sft fafraiom # aran qealt 2;

(=) afz g, @ 3w ar & AP
=t afafwar @ ¢; IR

() wreg ¥ faa oot FY s
] 9T ST Y X e & A TG
FTT HT 77 FEAE F 57 fasr g ?

stenfow fawmw, siafos suma aan
wraTR-eT Wt (st eered et
wEw) : (F) o, g

(&) &% () . 7w & faure &
T TFR I FEEAT AEAET Al g |
wgr fag=nt @gar o fafdiew &
seaTa F e g F oy fFar e
@ & agt ag W wraww ¢ e O weat
T ATT SAWYEF §1 qr Afgw arfw
7z gfafeaa fear o fr o ws=fga &
g R e A Afed Foaggw g
fafaio argar ggaiv & smagat ¥ W=
g 3g oF fade fafmatom w0 @ 4
FEA AT I AE R A T TF
Tt el o fae 6 3 qIE
F gar & §i= giaar @t § S
swifa fFr @ SR (v) fomd faEsh
fafratem %t awdat agaiT afgg s
gu¥ faar it agafa & s adt ¢ (F)
foray fadelt qaeia &Y T & oy
wfq @t € srfr wfgy feeg fadshr fafa-
A #1 A, w0 () faad fadan
geaw (faeig ot aeiEl)  sTaww
€Y gt amar | () aar (@) gfear
Taedt, wigh 35E agwfy &, f dwd
At gfira w<dt § 1 gt 7F ARNAE IT-

MAY 6, 1969

Writren Answers 76
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T faar smar @ @R Wt s
grar @ A argEEwor # afsar ¥
gz & T 2

Locomotive Built At Diesel Loco Works.

*1516. SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that the Diesel
Loco works builed locos which are not
fit for high speed trains; and

(b) if so, the reasons for their manu-
facture in India in collaboration with an
American Firm ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) and (b).
Diesel Locomotive which are being built at
Diesel Locomotive Works at present are
designed for general services and are
being utilised for working freight and
passenger trains on truck routes. The
question of designing a suitable type of
locomotive for higher speed trains to be
built at Diesel Loco Works is under
consideration of the Research, Design
and Standards Organisation.

Fire in Petrol Wagon at Moradabad
Station

*1517. SHRI R. BARUA : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that a closed rail-
way wagon containing drums of kerosene and
petrol was gutted in a fire in the Northern
Railway goods yard at Moradabad on the
19th February, 1969;

(b) if so, the total loss suffered as a
result thereof;
(c) whether aoy enquiry has been

conducted,

(d) if so, the result thereof; and
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(¢) whether any sabotage is suspected ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes, but the
contents contained petrol only.

(b) About Rs. 50,000/ —.
(c) Enquiry is in progress.

(d) The findings have not yet been

arrived at.
(¢) No sabotage is suspected so far.
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Regional Imbalances in Setting up
of Industries

*1520. SHRI R. K. BIRLA : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that there are
regional imbalances in regard to setting up of
industries;

(b) if so, whether Government are con-
templating to finalise the proposal to remove
these imbalances under the Fourth Plan;
and

(c) if so, the details thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Despite Government’s efforts
industrial growth has not been on a uniform
basis in different parts of the country and a
certain degree of regional imbalance has
taken place.

(b) and (c). Efforts would be made during
the Fourth Plan period to reduce such regional
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imbalances as far as possible. A major pre-
requisite in this regard, however, is the
laying down of criteria for identifying
industrially under developed areas and regions
and the policies and incentives necessary
for accelerating industrial growth in such
areas. This aspect, together with other issue
relating to reduction of regional imbalance
are under consideration of Government at
present.
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Railway Catering and Passenger Amenities
Committee's Report

*1523. SHRI ATAM DAS:
SHRI SHIV KUMAR SHASTRI:

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that the new
rules, formulated in pursuance of the Railway
Board's decision, dated the 4th October, 1968
under para 68, item No, 32 of the Railway
Catering and Passenger Amenities Committee
Report, are likely to cause great inconveni-
ence to the licensees and the ordinary
contractors on the small stations;

(b) whether these modified rules have no
connection with the plea of unhealthy com-
petition and sanitation but have deprived the
ordinary contractors of their livelihood and
benefited the bigger contractors;

(¢) if so, how far this action is in conson-
ance with the socialistic ideal and whether a
large number of small contractors would not
be forced to close their business due to the
said modified rules; and

(d) whether Government propose to
cancel the new rules and to continue the rules
which were already in vogue 7

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No, Sir.
No such development has taken place so far
nor is anticipated.
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(b) The modified rules are based on the
recommendations of the Railways Catering
and Passenger Amenities Committee. The
reason in support as given by the Committee
is to make contracts viable for securing a
good standard of service. The object of the
modified rules, is to improve the catering
services of Railways and no discrimination
between Ordinary and big contractors
is inherent in the modi fied rules. The
new rule is available to all benefit of the
efficient contractors who give a good account
of themselves.

(c) As explained in reply to part, (b),
there is no discrimination involved as between
small contractors and big contrrctors and
there is thus no conflict with the socialistic
ideal. The apprehension of a large number
of small contractors being forced to close
down their business is not warranted.

(d) No, Sir, as the rules are based on a
recommendation of a Committee of Members
of Parliament which made an extensive study
of catering services on railways.

M/s, Century Spinning and Manufacturing
Co., Ltd., Bombay

*1524. SHRI DEVEN SEN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to refer to the
reply given to Unstarred Question No. 2624
on the 11th March, 1969 and state :

(a) the total capital of M/s. Century
Spinning and Manufacturing Co. Lid.,
Bombay ; -

(b) the quantum of goods exported to
each country by them ;

(c) the basis and the extent to which
the exports have gone up since 1967 ; and

(d) the number of its share-holders and
whether any foreign organisation is also a
share-holder 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) The total paid up capital
of M/s. Century Spinning and Manufactur-
ing Co, Ltd., Bombay was Rs. 4.65 crores as
on 31st December, 1967,

(b) and (c). The information is being
collected and it will be laid on the Table
of the House.
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(d) The total number of Equity and
Preference Shareholders was 9022 and 3916
respectively as on 31st December, 1967,
There is no foreign organisation which is
holding any shares in the company.

Maintenance of Accounts by India Belting
and Cold Storage Private Limited,
Serampore,

*1525. SHRI P. M. SAYEED : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that some
Balance Sheets and Profit and Loss Accounts
have been filed with the Registrar of Com-
panies, West Bengal by India Belting and
Cold Storage Private Limited, Serampore
without maintaining proper accounts and
without giving credit of business done by the
said Company ;

invest-
shown in

(b) whether waried nature of
ments by directors have been
different Balance Sheets ;

(c) ifso, the names of directors at
present and their investments in the com-
pany ,

(d) if the reply to part (a) above be
in the negative, how the authorities deter-
mine whether the said Campany maintains
proper accounts; and

(e) the action Government propose to
take against the directors of the Company ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (¢). The statements filed
with the Registrar of Companies, West
Bengal, for the years 1964, 1966 and 1967
indicate that the auditors had made certain
observations while certifying the accounts.
For the year 1965 the documents were
returned for failure to pay filing fees and
have not been re submitted. The Registrar
of Companies is prosecuting the Company
for this default. The statements are under
examination.

(b) and (c). The Balance Sheets of the
Company filed with the Registrar of Compa-
nies for the years 1964, 1966 and 1967
show unsecured loans from Directors at
Rs. 1,24.821.74. Investments by individual
directors are not required to be shown in the
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Balance Sheet. Dr. B. Das and Shri A. K.
Ghose are the present Directors of the Com-
pany, individually holding 10 shares of
Rs. 100/- each in the Company.

India Belting and Cold Storage Private
Ltd., Serampore

*1526. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that the India
Belting and Cold Storage Private Limited,
Serampore does not file Balance Sheets etc,
timely with the Registrar of Companies,
West Bengal save and except some of the
cooked up Balance Sheets ;

(b) if so, the action Government pro-
pose to initiate against the said Company
and /or its directors ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The Balance Sheets and
Profit and Loss Accounts of the Company
for the years 1964, 1966 and 1967 were filed
with the Registrar of Companies on the
dates given below :

Balance Sheet

Due in Filed on

for the year
1964 August, 1965 24.10.1967
1966 July, 1967 3.8.1968
1967 July, 1968 3.8.1968

The Balance Sheet for the year 1965 has
not yet been filed. Prosecution has been
launched under Section 614A (2) of the
Companies Act, The statements filed with
the Registrar of Companies, West Bengal
for the years 1964, 1966 and 1967 indicate
that the auditors had made certain observa-
tions while certifying the accounts. For the
year 1965 the documents were returned for
failure to pay filing fees and have not been
resubmitted. The Registrar of Companies
is prosecuting the company for this default.
The statements are under examination.

(b) The Company and its directors were
prosecuted and fined for the defaults commit-
ted by them in respect of the filing of the
Balance Sheets for the years 1964, 1965 and
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1966. The qualifications made in the audi-
tors® report are being cxamined.

Efficiency and Economy in the working
of Railways

*1527. SHRI CHANDRIKA PRASAD:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether Government have received
any representation from the All India
Railway Commercial Clerks Association in
regard to the “efficiency and economy™ in
the working of the Railways;

(b) if so, the details thereof; and

(c) the action taken by Government
thereon ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Presumably
the reference is to an “‘appeal’” addressed by
the Madurai Branch Executive Committee
of the All India Railway Commercial
Clerks Association last year,

(b) In this communication the Associa-
tion has represented against reduction of
staff in the Commercial category which
according to them would result in reduction
of earnings to railways and heavy compensa-
tion claims.

(c) Mo specific action was considered
necessary as such issues could always be
discussed by the recognised Unions through
Permanent Negotiating Machinery.

Organisation Under Commissioner for
Scheduled Castes/Scheduled Tribes

*1528. SHRI S. KUNDU: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state:

(a) whether the eatire field organisation
under the Commissioner for Scheduled
Castes and Scheduled Tribes was wound up
in June 1967;

(b) if so, the reasons therefor and the
number of posts wound up;

(c) whether such reorganisation will
limit the effectiveness of the above organisa-
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tion to independently collect information
necessary to find out the implementation of
constitutional safeguards for Scheduled
Castes and Scheduled Tribes and welfare
schemes for these back ward classes; and

(d) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) and (b). In consultation with the
Commissioner “for Scheduled Castes and
Scheduled Tribes, it was decided that he
should be entrusted only with the functions
envisaged under the Constitution and should
be relieved of the development work which
is properly the function of the Government.
This decision was taken, as the Commissioner
could not be expected to be an impartial
critic of Government if he was at the same
time to advise Government on development
work. Accordingly the field offices formerly
under the Commissioner were taken over
under the Department of Social Welfare
and reorganised into five zonal offices with
effect from 15th June, 1967, As a result,
B0 posts became surplus.

(¢} and (d). No, Sir. The Commis-
sioner’s organisation at headquarters has been
adequately strengthened for making an
effective and independent investigation and
assessment of Government policies and
programmes.
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New All India Political Party

*1530. SHRI MUHAMMAD SHERIFF:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether it is a fact that a new ' All-
India Political Party, called the Bharatiya
Christian Democratic Party has been formed
in the country;

(b) whether the said party has been
recognised by Government; and

(c) if so, the detailed aims and objects
of the Party ?

THE MINISTER OF LAW AND
SOCIAL WELFARE ( SHRI GOVINDA
MENON ): (a) The Government is not
aware of the formation of a new party
called Bharatiya Christian Democratic Party.

(b) and (c). Do not arise.

Auction of Diamonds by National
Mineral Development Corporation

8349, SHRI BABURAOQ PATEL: will
the Minister of PETROLEUM  AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) the total number of diamond auctions
held since the inception of the National
Mineral Development Corporation, the total
revenue earned thereby and the places where
the auctions were held;
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(b) whether it is a fact that a number
of diamonds were withdrawn from auction
by the presiding officer as they did not fetch
the expected price; if so, how many and
their value;

(c) whether it is a fact that a special
brochure, priced at Rs. 50 each, was brought
out on the occasion of the National Mineral
Development Corporation's 4-day diamond
auction at Calcutta; if so, the number of
brochures sold on this occasion and the
reasons for this high price; and

(d) the loss incurred in the printing and
publication of this costly brochure ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO): (a) 13 auctions
of diamonds have been held at Panna, Bom-
bay, Indore, Jaipur and Calcutta by the
Mational Mineral Development Corporation
since its inception. Total revenue earned is
Rs. 79.69 lakhs.

(b) 18,843 diamonds of estimated value
of Rs. 78.59 lakhs were withdrawn in the
first 11 auctions. Some more diamonds
were withdrawn in the latter two auctions.
The number and their estimated value are
under compilation. The total number
mentioned above includes diamonds as may
have been withdrawn more than once during
different auctions,

(c) The price was initially fixed at Rs.
50/- for each brochure, but was sub tly
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Requirement of Naptha

8350. SHRI BABURAO PATEL: Will
the Minister of PETROLEUM & CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) the quantity and wvalue of naptha
required annually during the next 5 years
with names and places of industry where it
would be used;

(b) the amount and value of naptha

that will be indigenously produced annually
during the next 5 years;

(c) the manner in which it is planned to
meet the shortage when the same occurs; and

(d) the details of the study by Expert
Committee, if any, working on secondary
processing technigues  for producing
naptha ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES & METALS
(SHRI D. R. CHAVAN): (a) A Statement
showing the latest estimate on the demand
of naptha etc. is laid on the Table of the
Sabha. ([Placed in Library. See. No, LT
1002/69]

(b) Depending on the total refining capacity
in operation, annual production of naptha
will vary as a result of various factors e. g.
need to produce motor spirit, Kerosene,
A.T.F. etc. A recent estimate of produc-
tion of naptha is given below:-

reduced to Rs, 5/- each, 39 brochures—2

for a price of Rs. 50/- each and the balance
for Rs. 5/- each were sold at Calcutta
auction.

(d) An amount of Rs. 285/- was realised
by selling the brochures at Calcutta auction
against the cost of Rs. 3156/- incurred in
printing and publishing these brochures.
However, the brochure served the purpose
of publicity among special invitees etc. and
popularising both Panna diamonds and the
auctions in the first auction ever held in
Calcutta,

( 000" tonnes )

Year Estimated Production
1970 1820
1971 1861
1972 2267
1973 2630
1974 2522

The naptha is at present priced on an
ad-hoc basis and this is likely to be reviewed
by the Shanti Lal Shah Committee. Therefore,
a proper value for the naptha in future
years cannot be given at present.
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(c) and (d). An Expert Committee is
presently working on the demand and supply
of naptha including the feasibility of
producing naptha by secondary refining
techniques. The Committee’s report will
be examined for taking such actions as are
appropriate.

Foreign Exchange Given for Shooting
Film Abroad

8351. SHRI BABURAO PATEL: Will
the Minister of FINANCE be pleased to
state:

(a) the names of film producers who
shot film sequences for their films abroad
during the last three years with the amount
of foreign exchange granted to each individual
for this purpose with pames of pictures
produced; ’

(b) the amount of foreign exchange
earned so far asa result of exhibition of
these films abroad with names of countries;
and

(c) the names of those producers who
have not so far fulfilled the guarantees given
to the Reserve Bank of India and the amount
of shortfall in each case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The rele-
vant information is being collected and a
statement will be laid on the Table of "the
House.

Raids on Bharat Carpets Ltd., Faridabad by
Excise Aathorities

8352. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Excise Depart-
ment had carried out any surprise raids at the
factory premises of M/s Bharat Carpets Ltd.,
Amar Magar, Faridabad, for violating the
Excise Rules and also at its Head Office in
MNew Delhi for similar violations;
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(b) if so, the number of such raids carried
out during the last three years, year-wise
separately at the factory and its Head Office;

(c) the amount of excise duty and fines
collected separately on rubber used for car-
pet backing and bed sheets and other finished
cloth and woollen materials, as a result of
such raids, year-wise during the last thres
years; and

(d) the action Government have taken to
stop such revenue leakage in this case ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI): (a) and (b). Mo, Sir.
During the period 16.1.68 to 18.1.68 the Cen-
tral Excise officers undertook surprise werifi.
cation of stocks of processed woollen carpets
held by M/s Bharat Carpets Ltd. in their
factory premises only at Faridabad.

(c) and (d). Asa result of the above-
mentioned wverification, minor variations in
the stock of processed woollen carpets were
noticed and the case is under adjudication.

Raids on Bharat Carpets Ltd., Faridabad by
Sales Tax Authorities

8353. SHRI CHANDRA SHEKHAR
SINGH: Will the Minister of FINANCE be
pleased to state:

(a) whether the Central Sales Tax autho-
rities carried out any surprise raids at the
factory premises of M/s Bharat Carpets Ltd.,
Amar Nagar, Faridabad or its Head Office at
New Delhi during the last three years;

(b) if so, whether any lapses about non-
payment of Central sales-tax or octroi duty
in respect of finished products manufactured
by them were detected;

(c) if so, the number of lapses found and
the amount involved in the above cases during
the above period; and

(d) the action Government have taken in
each of those violations ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The infor-
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mation is being collected and will be laid on
the Table of the House.

Thermal Power Station at Koradi Near
Nagpur

8354, SHRI N. R. DEOGHARE: Will
the Minister of IRRIGATION AND POWER
be pleased to state the progress so far made
at the Thermal Power Station being set up at
Koradi near Nagpur ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND;POWER
(SHRI SIDDHESHWAR PRASAD): Preli-
minary general surveys, Geophysical tests and
soil investigations have been completed.
Nearly 115 acres of land have been acquired.
Work on the Kamptikheri weir and the canal
for supply of cooling water to the Koradi
thermal power station is in progress. Speci-
fications for ancillary equipment and designs
and specifications for power house founda-
tion are in progress.

Shipments of raw material required for
fabrication of boilers are being received and
about 25%, of fabrication work has been
completed so far.

Drinking Water Supply Scheme of
Maharashtra

8355. SHRI DEORAO PATIL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state:

(a) the number and names of drinking
water supply schemes which have been
received by the Central Government from the
Mabharashtra Government for approval and
sanction during the last two years;

(b) the names of schemes which have been
approved and sanctioned and those which are
pending for approval and sanction; and

(c) the total amount of expenditure on
such schemes 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) and (b). No urban water
supply scheme was received form the Govern-
ment of Maharashtra during the last two
years (1-4-1967 to 31-3-1969). However, 105
Rural water supply schemes were received.
A list containing the required information is
laid on the Table of the House [Placed in
Library. See No. LT—1003/69]

(c) The Government of India have no
information about the total amount of ex-
penditure on such schemes. However, the
following amounts have been sanctioned to the
Government of Maharashtra as loans and
grants for water Supply and Sanitation Schemes
during 1967-68 and 1968- 69 under the National
water Supply and Sanitation Programme :—

Year Urban Water Supply Rural water Supply

(Loan—1009/) (Grant-in-aid—50%)
1967-68 Rs. 106.16 lakhs Rs. 106.67 lakhs
1968-69

Rs. 464,98 lakhs

Rural Housing Scheme in Maharashtra

8356. SHRI DEORAO PATIL: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) the amount paid to the Maharashtra
Government for the implementation of Rural

Rs. 52.70 lakhs

Housing Scheme during the years 1967-68 and
1968-69 separately;

(b) the number of villages where residen-
tial houses were constructed in Maharashtra
and the number of such houses: and

(c) the amount of unutilised fund and the
reasons therefor 7
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) Central assistance in the
form of loans and grants, for implementation
of the Village Housing Projects Scheme, is
drawn by the State Governments every year
on the basis of expenditure reported by them.
During 1967-68 and 1968-69, the Government
of Maharashtra drew Central assistance
amounting to Rs. 25.50 lakhs and Rs. 49.60
lakhs respectively under the Scheme,

(b) According to the progress reports
received, the State Government is implemen-
ting the Scheme in 475 villages. The number
of houses completed during the two years
1967-69 was 2,508.

(c) Does not arise in view of reply to part
(a).

Rural Electrification Schemes in Maharashtra

8357. SHRI DEORAO PATIL: Will the
Minister of IRRIGATION AND POWER be
pleased to state:

(a) whether the Central Government, in
consultation with the Maharashtra Govern-
ment, have formulated any scheme for rural
electrification in that State; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(2) and (b). Central Government do not
formulate Schemes for Rural Electrification.
The State Electricity Board prepares Schemes
for Rural Electrification in consultation with
State Government.

Two scheme reports one costing Rs.
1271.45 lakhs providing for 31,205 agricul-
tural connections and electrification of 1,861
villages and the other costing Rs. 1,353.41
lakhs providing for 29,457  agricultural
connections and electrification of 1,940 villages
were received from Maharashira State and
were also approved by the Planning Commis-
s10n.
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Unspent Balance of Loans to States

8358, SHRI N. R. DEOGHARE: Will
the Minister of FINANCE be pleased to
state:

(a) the unspent balance of loans given by
the Central Government to the States State-
wise, upto the year 1968-69 for the Centrally-
sponsored schemes;

(b) the pames of States which have
returned the unspent balances; and

(c) the names of States which have not
returned the unspent balances and the out-
standing amount against each of them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c), Information
is being collected and will be laid on the
Table of the House. )

Utilisation of Hungarian Credit

8359. SHRI. N. R. DEOGHARE: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government have chosen
projects to utilise the Hungarian Credit for
Rs. 25 crores obtained under an agreement
signed on the 15th June, 1966 to finance
projects of mutual choice;

(b) if so, the details of the projects; and

(c) if not, the reasons for not choosing
the projects when the terminal date of this
credit is the 31st December, 1970 ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (¢). An agree-
ment was signed with Hungary on 15.6.1966
for a credit of Rs. 25 crores—Rs. 12.5
crores credit to Government of India and
Rs. 12.5 crores in the form of suppliers’
credit. The Credit is intended for Fourth
Plan schemes. So far a sum of Rs. 33
lakhs has been utilised under the credit for
a power project. The purpose for which
the balance in the credit can be utilised will
be further examined now that the Draft of
the Fourth Five Year Plan has been approved
by the National Development Council.



95 Written Answers
Public Sector Enterprises in India

8360. SHRI VIRENDRA KUMAR
SHAH: Will the Minister of FINANCE
be pleased to state:

() whether his attention has been drawn
to the excerpts of an interview of - Mr.
Ivan Spiridinov, Chairman of the Upper
House of the Soviet Parliament, in Izvestia,
quoted in the Hindu of the Ist March, 1969;

(b) if so, whether it is a fact that there
is delay in the realisation of the products of
the public sector enterprises in India because
of some artificial difficulties; and

(c) if the reply to part (b) above be in
the affirmative, what are those difficulties
and what steps are proposed to be taken to
remove them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) and (c). The *'artificial difficulties™
to which a reference has been made in the
report, are not clear.

Inauguration of Bailadila Iron Ore Project

8361, SHRI YAJNA DATT SHARMA:
SHRI BHARAT SINGH
CHAUHAN:
SHRI HUKAM CHAND
KACHWAL:

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) the amount spent on the inaugura-
tion of the Bailadila Iron Ore Project in
November, 1968;

(b) the details of the
incurred under various heads; and

expenditure

(c) the number of persons who attended
the dinner on the occasion 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
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(SHRI JAGANATH RAO): (a) and (b).
A total expenditure Rs. 1,57,140.03 was
incurred by the National Mineral Develop-
ment Corporation on the inauguration of
Bailadila Iron Ore Project, the break-up of
which is as under :—

Item Actual
Expenditure
Rs.
1. Transportation— 39,472.00
chartering of planes etc.
2. Road transport, including 15.052.01
buses and automobiles.
3. Meals 28,154.00
4. Hire of furniture, 48,196.16
amplifiers, stage and
decor etc.
5. Publicity and Printing. 11,786.32
6. Misc. & contingencies. 14,479.54
1,57,140.03

Total :

(¢) 1160 persons attended the formal
dinner in honour of the Japancse guests.
In addition the other invitees and workers
with their families were entertained at a
Priti Bhojan’.

Shortage of Electricity in Punjab

8362. SHRI YAINA DATT SHARMA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government are aware that
there is a shortage of electricity in Punjab
and as a result existing industries and the
industries likely to be set up are not coming
up according to their propesed production
or schedule;

(b) if so, Government's reaction thereto;
and
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(c) the steps taken by them to meet the
shortage of electricity in that State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRA-
SAD): (a) Yes, Sir.

(b) and (c). Power supply position in
the Northern Region is being constantly
reviewed. The following measures have
been or are being taken to minimise the
power shortage in Punjab :—

(i) Al the available thermal and
diesel sets in Punjab have been
put into commission.

The partner States and the common
pool consumers of Bhakra Nangal
system have taken steps to restrict
energy consumption.

(i)

Delhi has reduced its off-take of
power from Bhakra system by 40
MW to be utilised in Punjab.

(iii)

Preliminary measures for parallel
operation of the Bhakra-Nangal
Pawer system with that of Delhi
which would increase availability
of supply from Delhi Electric
Supply Undertaking to Punjab by
about 30 MW are in progress.

(iv)

(v) The compl tion of 220 KV trans-
mission line from Ballabhgarh to
Hissar which is expected to give
further relief 1o the extent of 50
MW through integrated operation
is being expedited.
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Ukai Irrigation Project in Guojarat

8364. SHRI D. R. PARMAR :
SHRI R. K. AMIN :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) the progress made so far in regard
to the construction of Ukai Irrigation Pro-
ject in Gujarat;

(b) the total amount of expenditure
incurred so far and to be incurred hereafter

on this project;

(c) when it is likely to be completed;
and

(d) whether there has been any change
in the project due to recent floods in river
Tapti?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) About a third of the masonry and
concrete and about half of the earthwork in
the Ukai dam has been completed. The
excavation of the power house foundations
is also in an advanced stage.
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(b) The expenditure incurred so far is
sbout Rs. 40 crores, The expenditure re-
maining to be incurred is anticipated to be
about Rs. 64 crores.

(¢) The work on the dam is program-
med to be completed by June, 1971. The
first generating set is also proposed to be
commissioned by this date and the remaining
three sets at an interval of 6 months thereafter.
Widening of the Kakrapar right bank canal
is in progress.  Works on other canals are
also proposed to be taken up during the
Fourth Plan, but a major portion of this
work will spill over to the Fifth Plan.

(d) No, Sir.
Oil and Natural Gas Commission

8365. SHRI D. R. PARMAR :
SHRI R. K. AMIN :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether itis a fact that Class Il
and Class IV posts in the Oil and Natural
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Gas Commission, being decentralized, are
being filled up by the regional authorities by
selection from persons registered at the local
Employment Exchanges;

(b) if so, whether it is a fact that the
number of persons employed in Class Il and
Class IV posts from Gujarat constitute to be
less as compared to situation prevailing in
other regions; and

(c) the number of Class I, Class II,
Class 1II and Class 1V employees in the OQil
andNatural Gas Commission in Gujarat as on
the 31st December, 1968 indicating category-
wise the strength of employees belonging to
Gujarat and those from other States separa-
tely 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The number of persons employed in
category 1II & IV and belonging to the
states in which the Project/Region is situated
vis-a-vis total number of employees in
these categories is shown below :—

Total No. af employees Lacal Employees

GUJARAT Class 111
(Projects in Gujarat) Class IV
ASSAM Class 111
(Projects in Assam) Class IV
WEST BENGAL Class III

Class 1V
MAHARASHTRA Class 111

Class IV
DELHI Class III
(Union Territory) Class IV
J.& K. Class 11T

Class IV
RAJASTHAN Class III

Class IV
MADRAS Class III

Class 1V
PONDECHERI Class IIT
(Union Territory) Class 1V
UTTAR PRADESH Class III

Class IV

7080 3037
2151 1756
2933 2102
905 800
303 150
80 30
20 7
5 4

23 10
15 2
80 2
46 5
150 77
107 86
92 33
k)| 12
422 4
120 94
1797 1302
522 465
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GUJARAT
© Total No. af Local Other
Employees Emplayees  Employees
Class 1 555 48 507
Class 11 455 50 405
Class IIT 7080 3037 4043
Class IV 2151 1756 395

Evasion of Taxes by Birla concerns

8366. SHRI YAJNA DATT SHARMA:
Will the Minister of FINANCE be pleased
to refer to the reply given to Unstrarred
Question No. 1527 on the 3rd March, 1969
and state :

(a) the action taken by Government in
respect of the five categories of charges on
the Income-tax side of the Birla concerns
where prima facie cases of misuse have
been established;

(b) the period to which these cases
relate, the detail of the Income-tax and the
stage at which the enquiry, if any, is being
conducted; and

(¢) the time when Government could
establish these charges, when the enquiry
into the matter was started by Government
and the extent of succes achieved by Govern-
ment since then, giving details of each charge
separately 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) Action taken is
indicated below :

(1) Payment of large salaries to ladies
and other close relatives of top execu-
tives.

A sum of Rs. 948782 has
been disallowed out of the salaries
paid in the assessments on the con-
cerned companies.

(2) Wrong claim of rebate on profits on
export sales although no profits on
exports sales were earned,

A rebate of Rs. 1,00,762 which had
been wrongly allowed carlier in vari-
ous years, has been withdrawn.

(3) Undervaluation of stocks :
A net additions of Rs. 5,42,470 has
been made on this count in the assess-
ments of wvarious years of a Ltd.
Company.

(4) Inflation of expenses under the head
‘Publicity Account’.

An addition of Rs. 83,248 has been
made in the various assessments on
this account.

(5) Transfer of house properties at low
prices.

A capital gain of Rs. 2,14,540/—
has been determined and assessed
after valuing the properties pro-
perly.

(b) These cases related to the assessment
years 1959-60 and 1961-62 to 1667-68. The
concealed income is indicated in reply to
part (a) above. It has been already brought
to t. The of additional
tax levied as a result of the above are not
readily avilable.

(c) Only when the assessments are con-
firmed in appeal it can be said that the
charges have been established. It is not
possible to say how much time the appeals
will take, but every effort will be made to
expedite their disposal. The enquiry was
started in 1967. The measure of success is
indicated in reply to part (a) obove.

Set-back tp Malaria Eradication Programme
/ in States
8367

. SHRI MADHU LIMAYE: Will
the Minister of HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
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AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that it was men-
tioned ina recent meeting of the Central
Council of Health that there has been a set-
back in the malaria eradication programme
in many states;

(b) whether it is a fact that the set-back
has been caused due to the Centre’s failure
to provide the States with adequate staff,
equipment and insecticides; and

(c) if so, whether there are any plans
to improve the situation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) The position about
the National Malaria Eradication Programme
was discussed inthe 15th meeting of the
Central Council of Health held at Bombay
an the 16th October, 1968 and it was noted
that the set-back and reversions were mostly
confined to compact tracts in the States of
Madhya Pradesh, Rajasthan and Guijarat.

(b) The causes for the set-back in the
National Malaria Eradication Programme in
some States are as follows :—

1. Inadequate spray coverage.

2. Inadequate surveillance (both active
and passive) due to non-provision of
surveillance staff in sufficient number
particularly in difficult areas.

3. Unsatisfactory laboratory services
due to inadequate number of labora-
tory technicions.

4. Ineffective supervision and inadequate
field staff.

5. Inability of the local bodies to take
care of malaria in urban areas.

6. Vector resistance to insecticides in
certain areas.

The responsibility for the proper execu-
tion of the programme vests with the states.
Fhe Central Government has been supplying
insecticides and equipment in addition to
meeting part of the operational cost,
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(¢) The Central Council of Health made
the following recommendations to improve
the situation :—

(i) That all-out efforts be made to
sustain the achievements of this pro-
gramme and to complete the pro-
gramme within the time schedule by
the year 1975-76, and that the Plann-
ing Commission be approached for
according approval for a plan allo-
cation of Rs. 108 crores both for
N. M. E. P. and Urban anti-larval
operation with pattern of assistance
as 1009, Centrally sponsored;

(ii) That the problem States such as
Madhya Pradesh, Rajasthan and
Gujarat in which larger set-backs to
the programme have occurred should
redouble their efforts by streamlining
their implementing machinery so as
to bring the status of the programme
in their State to the requisite level
without much loss of time;

(iii) That the recommendations of the
International Team with regard to
the withdrawal of surveillance staff
from some of the units reverted to
carly Attack phase, be implemented
only if the steps by these States are
ensured for applying 1009, insecti-
cide coverage.

(iv) That in order to enmsure the right
type of leadership for the imple-
mentation of this Programme at the
State level, only qualified and ex-
perienced  officers possessing  the
requisite initiative and drive be selec-
ted by the State authorities;

(v) That the States should avail of
maximum assistance from the offi-
cers of the N. M. E, P./R. C. Os.
in the implementation of the Pro-
gramme and in the formulation of

Annual Plans and in working of
other details for the Programme;
and

(vi) That a phased plan of replacement
of old vehicles within the next three
years be worked out for immediate
necessary implementation,
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The N. M. E. P, has been rephased in
the light of the experience gained in its
working during the last few years. The
Programme has been classified as a Centrally
Sponsored Scheme in the Fourth Five Year
Plan and 100%, Central assistance to the
States is proposed. The requirements of
insecticides for the current year have also
been obtained in order to ensure coverage.
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o Dental Colleges
A. SHRI GEORGE FERNANDES :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) the total number of dentists in the
country at the end of last year;
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(b) the number of dentists graduating
from the medical colleges every year;

(¢} whether Government propose to
provide facilities to increase the number of
dental colleges; and

(d) if so, the details thereof 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY) : (a) The total number
of dentists in the country excluding Madhya
Pradesh, Nagaland, Pondicherry and Rajas-
than where registration of Dentists has not
been completed was 4964 on 1.4.1968.

(b) The number of persons graduating
in dentistry varies from year to year. The
number of such graduates during the
period 1963—67 was as below -

1963 — 199
1964 —_ 252
1965 — 283
1966 _— 307
1967 _ 321

(¢) and (d) . There is no proposal to
open any new Dental College in the Fourth
Five Year Plan.
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LIC Loans to Orissa

8373, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of FINANCE be
pleased to state :

(a) whether the Life Insurance Corpora-
tion has advanced loans in Orissa for cons-
truction of houses;

(b) if so, the total loan advanced by the
Life Insurance Corporation in Orissa for this
purpose so far; and

(c) the amount of loan advanced by the
Life Insurance Corporation in Orissa as
industrial loans so far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Yes, Sir.

(b) Total amount of loans sanctioned by
the Corporation in the State of Orissa is
Rs. 835.70 lakhs.

(©) Nil.

Problems of Rural Water Supply for Irriga-
ticn Purposes

8374. SHRI B. K. DASCHOWDHURY :
Will the Minister of IRRIGATION AND
POWZR be pleased to state :

(a) whether Gavernment are considering
a plan of having a single agency, both at the
Centre and in the States, to deal with prob-
lems of rural water supply for irrigation
purposes; and

(b) if so, whether any decision has been
taken in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) No such proposal is under considera-
tion of the Government of India.

(b) Does not arise.
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Private Foreign Investments in India

8375. SHRI B. K. DASCHOWDHURY :
Will the Minister of FINANCE be pleased to
state :

(a) whether U. S. A, U. K. and Federal
Republic of Germany are leading in the
field of private foreign invesimems in
India; and

(b} if s0, the total amount of investments

made by the above countries upto March,
1969 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI

MAY 6, 1969

Written Answers 112
MORARIJI DESAI) : (a) and (b). The latest
figures about the outstanding foreign business
investments in India are available as at the
end of March 1965, A statement showing
the countrywise break-up of these figures as
on that date and approvals accorded the-
reafler is laid on the Table of the Lok Sabha.
It will be seen from this statement that in
respect of ding iy nts the U. K.,
U. S. A.and West Germany in that order
are leading in the field of foreign investments
in India, while in the case of fresh approvals
from the 1st April. 1965 upto the 31st Decem-
ber, 1968 the leading countries are U. S. A.,

" U. K. and Japan.

Statement

Countrywise Break up of Outstanding Foreign Business Investments in India

(Rs. crores)
Actual outstanding foreign Approvals accorded during
Country investments as at the end of the period April, 1965 to
March, 1965. December, 1968.
U. K. 529.3 235
U. S8 A, 193.2 48.9
West Germany 24.5 5.6
France 19.7 1.5
Switzerland 18.1 1.2
Ttaly 14.2 1.8
Japan 13.6 59
Canada 10.5 39
Sweden 8.1 0.8
Other countries 104.6 10.1
‘Total

935.8 103.2

Note : The actual foreign investments are aggregate of (a) the net foreign liabilities of
branches of foreign companies operating in India, (b) foreign-held ordinary shares,
including the proportiomate share in free reserves, and foreign-held preference shares
and debentures of Indian joint stock companies and (c) long-term loans for financing
fixed capital expenditure obtained by these companies from foreign official institutions.
The approvals, on the other hand, represent sanctions given to the issue of ordinary
(equity) and preference shares in Indian joint stock cmpanies only.

Combined Finance snd Revenue Accounts

£376. SHRI JYOTIRMOY BASU :
Will the Minister of FINANCE be pleased
to state :

(a) when the “Combined Finance and
Revenue Accounts” of the Central and State
Governments was last published;

(b) when it is going to be published
again; and



113 Written Answers

(c) the reasons for delay in its publica-
tion 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The docu-
ment for 1964-65 was published in August,
1968. The Comptroller and Auditor General
has stated that the document for 1965-66 is
under print and copies are expected shortly.
The document for 1966-67 is also under print
and that for 1967-68 is being compiled.

(c) The compilation is taken up only
after the preparation of the Finance accounts
of the Central, State and Union Territory
Governments. Further being a bulky docu-
ment comprising mostly statistical tables, its
printing also takes time. Every effort is,
however, being made to expedite its publica-
tion.

Merger of Financial Institutions

8377. SHRI GADILINGANA GOWD :
Will the Minister of FINANCE be pleased
to state :

(a) whether Government have received
suggcestions for the merger of Industrial Deve-
lopment Bank, Industrial Finance Corporation
of India and the Industrial Credit and Invest-
ment Corporation of India to avoid duplica-
tion of activities;

(b) if so, the details thereof; and
(c) the reaction of Government thereto ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJI
DESAI): (a) and (b). The Committee on
Public Undertakings (1968-69) recently exami-
ned the question of merger of Industrial
Finance Corporation of India with Industrial
Development Bank of India. In its report
submitted to the Lok Sabha on 29th April,
1969 the Committee has recommended that
the question of merger of Industrial Finance
Corporation of India with Industrial Develop-
ment Bank of India might be examined by
Government and an early decision taken in
the matter, as it would have a greater impact
on industrial growth in the country. Accor-
ding to ‘the Committee such a merger would
lead to access to enlarged resources and
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experience, better coordination of policies,
climinate delays and avoid overlapping of
functions which are inherent in the existing
arrangements,

There has been po suggestion for merger
of Industrial Credit & Investment Corporation
of India which is a private seetor financial
institution, with any of the other two
bodies.

(c) The matter will be examined by
Government.

Setting up of Standing Commission to Solve
 River Water Disputes

8379. SHRI R. BARUA :
SHRI N. R. LASKAR :
SHRI CHENGALRAYA NAIDU :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether it is a fact that the Institute
of Engineers, at their 49th Annual Conven-
tion held recently, urged Government to set
up a Standing Commission to wmolve river
water disputes between States;

(b) whether certain other suggestions
were also put forward by them all the
Convention for consideration of Government;
and

(c) if so, Government's reaction therc-
to 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). It is reported that after the
presentation of a Paper by one of the
Members on *‘River Water Disputes” and
some discussions thereon, it was resolved at
the 49th Annual Convention of the Institution
of Engineers held at Jaipur to set up a
Committee to compile factual information on
Inter-State Water Disputes and study the
matter further.

(c) Government have mnot received any
official reference from the Institution of
Engineers in this matter.
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Taking over of Killick Group of Industries by
Kapadia Family

8380."SHRI MADHU LIMAYE :
DR. SUSHILA NAYAR :

Will the Minister of FINANCE be pleased
to refer to the reply given to Unstarred
Question No. 883 on the 24th February, 1969
and state :

(a) whether the enquiry into the activities
of the Kapadia family has since been comple.
ted;

(b) if so, the result thereof;

_ (e) the proceedings instituted or that arc
likely to be instituted on the basis of the
results of this enquiry; and

(d) if the reply to part (a) above be in
the negative, how long this enquiry is likely
to take ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) No, Sir.

(b) and (c) . Do not arise.

(d) It is difficult to say how much time
the enquiries will take for completion, but
every effort is being made to complete them
as early as possible.

Ceantral Investigation Planning and Design
Organisation

8381. SHRI G. C. DIXIT : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state.

(a) whether it is a fact that the Plan-
ning Commission had addressed to all State
Governments on the 25th January, 1967
indicating that during Fourth Plan, a Central
Investigation Planning and Design Organisa-
tion with suitable staff will be provided as a
centrally sponsored scheme with 100 per
cent grant in aid from the Central Govern-
ment ;
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(b) whether it is also a fact that - his
Ministry have not confirmed the same and
the desired organisation for survey, investiga-
tion and design could not be established in
Madhya Pradesh ;

(¢) whether the Central Government
have been persuaded by the Government of
Madhya Pradesh to allot funds to the tune
of Rs. 20 lakhs for setting up of the required
Organisation ; and

(d) if so, the action which Government
propose to take in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.S.
MURTHY): (a) In the Plapning Commission’s
letter dated 25th January, 1967 addressed to
the State Governments the scheme “Central
Investigation, Planning and Design Organisa-
tion in State” had been included in the list
of Centrally sponsored Schemes during the
Fourth Five Year Plan, eligible for 1009
grant-in-aid.

(b) to (d) . As the draft Fourth Five
Year Plan was under revision and also as
the pattern of assistance was being revised,
no final ‘decisions were taken. The scheme
has since been dropped and is not included
in the Plan. However financial assistance
for Rural Survey and Investigation Divisions
continues to be made available to the States
including Madhya Pradesh.

Haridas Mundhra's letter to his agent
in U. K.

8382. SHRI YAINA DATT SHARMA :
Will the Minister of FINANCE be pleased
to refer to the reply given to Starred Ques-
tion No. 149 on the 24th February, 1969 and
state :

{a) whether Government have since
completed enquiries into the letter purported
to have been written by Shri Haridas- Mun-
dhra to his Financial Controller in U. K.
asking him to give “five pound of tea” to
Shri Verma ;

(b) if so, the details of the enquiries
being conducted and the findings if conclu-
ded ; and
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(c) if the enquiries have not so far been
concluded, the time likely to be taken by
Government in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). No, Sir,
Enquiry by the Inforcement Directorate in the
matter are still in progress. It will not be
in public interest to disclose the details of
the enquiries being conducted, as such dis-
closure will adversely affect the course of
investigation.

(¢) Itisnot possible to state precisely
when these enquiries are likely to be comp-
leted. Efforts are being made by the Enfor-
cement Directorate of finalize the same early.

Case of Shardul Singh Versus State of
Madhya Pradesh
8383. SHRI RAM AVTAR SHASTRI :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that in the case
of Shardul Singh versus State of Madhya
Pradesh, the High Court of Delhi held that by
taking an ex-parte decision as to whether or
not the suspension was justified, the Right
of Appeal of the petitioner was denied and
thus there was a clear denial of natural
Jjustice;

(b) if so, whether the Railway Autho-
rities are prepared to rectify the defect and
do justice and fairplay by reviewing all cases
where neither the party was heard nor a show
cause notice served before giving decision
under Fundamental Rule 54; and

(c) if not, the reasons therefore ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) The dicision of
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the High Court of Delhi in the case referred
to has not come to the notice of this Minis-
try or the Ministry of Railway,

(b) and (). Do not arise.
weawas & wie faw frm aro @iga =w

8384, =it o wo difwwr: ¥ fam
A ag Far Y FO0 w5

(%) =av gfy fawr frm & wer w3w
# 1969-70 ¥ Ffw qrsveit @1 Frafafe
& faar wor A ot §;

(=) afz &, & 1969-70 & fa@
foray fer wqe #1 7 @;

() = i faw forr 3 =& s-
o9 & fa¥ 1967-68 sk 1968-69 #
wer wiw & falr g2 o A9 R 4
L1

(@) afz g, o feaet of w9 A
o feot afr @g FY af 7

JuAEH WA Aar faw WAt (st
wraet e ) ¢ (F) ¥ (7). 9 faw
farsr &1 wada Wy §F g9 R R
#YT ag g, 1968 ¥ frfaa fear mar
a1 | fmr 3 ws Ra F Ffg-gremra
= fertfag & & fag ora a5 =1f =
Ay A8 fear @1 ) wfy qafae faw
q, fomaY eaer #fe quiaa sfefmas,
1963 & g=wiat %1 Y oY, T wHET F
for w1 wew w frafafes = fol

§—

L fwaEl fadiln femna o qoe/iw/

(e et ¥)
formw & firg g A

=t qfeera folt 7w qre gvo fA W@ o /fa g W R

L w1 N TaT E@ W =I-TAT W ™R
1967-68
(1-7-67%
30-6-68 EIT)S 374 337 37 —
1968-69
(1-7-68 %
30-4-69 E'I'-F}S 808 727 81 11.70

(srafq forr ardrer a% g=aT Suwey § 99 ardE a¥ )|
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Secretary for Public Enterprises Bureau

8385. SHRIJYOTIRMOY BASU: will
the Minister of FINANCE be pleased to
state :

(a) whether the Administrative Reforms

Commission had recommended that the
Public Enterprises Bureau should be
strengthened by appointing a  fulltime

Secretary as its head;

(b) if so, the details of the recommen-
dations made by the Administrative Reforms
Commission in this regard; and

(c) whether Government have accepted
these recommendations ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORAJI DESAI): (a)and (b). The Ad-
ministrative Reforms Commission in their
Report on -*Public Sector undertakings” had
imer-alia recommended that “the Bureau
should be invested with authority appropriate
to its responsibilities and it should be headed
by a person of the status of a Secretary who
should hold a full-fime charge of it".

(c) Steps have been taken to strengthen
the Bureau to enable it to discharge the
function envisaged in the Government’s
decisions on the warious recommentions of
the Administrative Reforms Commissions.
A full-time Director-General of the Buereau
has also been appointed with the status of an
Additional Secretary to Government.

Standard of Living of Different
Income Groups
8386. SHRI D. N. PATODIA; Will

the Minister of FINANCE be pleased to
state :

(a) whether any assessment has been
made to find out how far the living standard
of the different income groups, has improved
during the three Five Year Plan period; and

(b) if so, the details of the findings ?
THE DEPUTY PRIME MINISTER

AND MINISTER OF FINANCE (SHRI
MORARJ] DESAI): (a) and (b). The
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Committee on Distribution of Income and
Levels of Living in its final report is expected
to throw some light on the question of
change in the standard of living during the
First and Second Year Plan period. The
‘Committee has not as yet submitted its
final report,

Allotment of Plots to Religious Institution

8387. SHRI K. N. PANDEY: Wil
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 2898 on the 2nd December,
1968 and state :

(a) whether the information in respect
of allotment of plots to religious institutions
has since been collected; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Yes.

(b) Two statements showing the names
of the religious intitutions that had applied
for land till the 31st August 1968, and have
been alloted plots is placed on the Table of
the Lok Sabha. [Placed in Library See Mo,
LT—1006 169]

e (Torwar) § qet w1 fen awd
& fordy aferat &t syt & & fo
w1 w1 faoee

8388. =it &iwre = AW T
fewf aw faem woft ag @@ A oFO
wor fF :

(%) #ver ( TowarT ) ¥ oo &
fogm 95T & fadr el sgaear & ol
e et Fraa o T

(@) 1968-69 % w& v 9T faaar
o9 49 gAT; AT
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() =& wrd ¥ A 1969-70 ¥ frat
ATl #t sgaeqr &1 qf 7

fewt et fawa wwew § e
(=t fagdmaT wow): (%) ¥ (7). 9=-
T UoEgTM gEIT & walfaa & el
ST g 9% 30 aAged X @ faar
STET |

THEATA § ST TT q91 (A /=T

qfcaremn

8389. =it sifert =w T : T
foad oo fama w= g To & I
O fF :

(%) TogT & T AT Jar T
Wzt ofeliemT 1 F F7aw qa
AT FT GATEAT

(=) 7 35 afcsET & qoF 81 s
o #T afew yfw & fa=rd 9 &0

(7) s7 @ fray ows gfw ¥
faerd g 5 R

(v) 7= afcatomT & Q0 g9 ¥ arg
frad uwe sfafor gfe ¥ faerd o
Tt ?

fouré oo fagm wwrem & IwEn
(st fergirmae smmg): (F) @ AT )
TUTIATT AT T F g7, 1969 aF dK
WATEE AT & (Few qiw) F 1970-71
TF QT AT FY AWrEAT )

(=) Y, g

() widfrETTR FT & SEEE T
T A1 geq AW § 6.2 ATE UEE QU
fasra oT =% 11 99 UFE OF ¥§ A9
Y FWE |

(&) roTHATT AT & Sarew ¥ 3
are afaferm uee foad g9 a7 sy
&7 14 99 oFT Y e |
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T A AT @A A B
qFt ¥ W deET

8390. =t wiwere I ;W
wre an qfar fm sk fwiw
smaT| qur Frdm faww Y ag aa FY
FqT Fr v

(%) %1 ug &9 ¢ & 2@ & fawe
UF T § a9 TG T G FAET
Hgar AHCATE KT A AR FTGAT I
% aqT ¥ 597 & W &;

(@) 7av #g 3 5= & s arem s
anfe s & 79 QU g §;

(w) afe =i, A <=F 7 TF T
& AT FY AT Y;

(7) e ®1 @@ =7 ¥ fobr
et %1 7€ g wa fafr w0 ot iR

(¥) =i fama 9 & 0 w0
g7

e T ofae faem i
frrato, rare aar A fasw sAew
% row st (R wo go g ) 1 (%) &
(%) TroreqT FTF & St A gEAT A
gt & W @y & I Aared @ 9 9%
TATGET 9T & & AT |

T ¥ ITOYT W AW FRITT w7
Tt

8391. it AW wW ATAT : W
far Wt g T9 F FOT FCA fF

(%) #a1 7 7= & fF smasT Fral-
T, FT (AR ) Y I F AT
T @R AN

(w) afx gi, & % v F7OT 2
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I AR W qwr faw s (s
Tt ) - (F) R, @ o o
eI AL R

(=) SR (%) N @ gu ag
SE TE IET |

Y T AT e &
®E w1 i

8392,!&\’“!“1:“1&“11:*1
g Tam # F1 F0 fF

() ¥ 7g w9 § f& oT%
FAET ¥ 24 weEd, 1969 ¥ amdw
e u%e 1/1/69 o wrme amke
¥ a0 ¥ ¥ JeqveA gew wwrEArH
IR T F gEF q4r I YR
FHTRATE A T AT ToF FATFATH FY
Ty sy & are ¥ fRw ard fRr 1

(w) smrag =g f5 fmim
FHafEl i 37 aegsl § @t &t
grefons 99+ ¥ arwm Ry @
foal sx amr m™ § Tar =
e+ ¥ IEH F TG Tof 4 FT A
g AT AT AR

(m) afz g, Srsmwr AT AT 7

e Wt omwn few WSt (s
Ao d|ef) ¢ (F) Sran

(@) ¥fw senaTges & @
woTEatal &t ¥ fearad ardy ¢ & v o
fF T Toe Fr AW F FTE, T H
JATEA-AAY F F ATE T FwgH) AT
famfor <3 aTer FILEET & AU AT
1 wigom ST & & fau qur 9
IereA-ged faaaw & oA & fAg
ToHTe FaW I |

() fom FreamT & F999 7T+ ¥
NYUTE ST FY TE o ITFY HEAT agq
TRT & | 99 FTCAM! a1 Hgq W &
& F1 FHET AgH TG g Wiw IaH
#YAFT T3 & G H AW T )
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Y HTA AT At &
e N wie
8393. =it Wreg wawT : FT faw v
g T &1 FAT FCA b

(%) 71 78 @9 ¢ f5 fa= wrew
¥ 24 B, 1969 ¥ saw & 1/1/69
Ho WHFo o & T 28 HEA 1969 &
FE A ¥ TEH GHI & TR FY T
qEAT FW & arew fawrr & frdew
it #Y far o &

(&) =1 78 W ®w § fF w== &
i gz F Afaf IORAgHE F
I AT AT AT F fgame feamw
T TEATS F & ey Oy Ry A A

(m) femfer  afawfal g
JARHT & €2rE auT 3% fgaa A
F o= geae #1 TE 6 A FE-fea
ISl ¥ wF aar fgaw fraw #
a gEaT F1 7L 4t FR qegad) ae
st #T ;AR

(w) afe 7, & =% FT IR0 § ?

Iq g AN et faw @ (s
s k) : (F) dR (=), 24
O 1969 ® FET IERA-TEF F
w guTats #1 adm ardy fEy T
fF ¥ Toe &Y Wwwm F Y, a9 §
JereA-Y ¥ anftw ard wf awgal w
farmfor &< T80 FIC@IAT § AEIAT 7Y AT
WU AT FIA AT I IATRA-Fed
fAe & ol W F qERw F_A
I |

Y ¥ § SERAgss & ade
Fegel & wrew & ¥ fggmad ard w1
€ o fF Tae afewrd R e w3
aqmwa afas § sfas  wEmi 1
frdreror %% R 7y giafeas 73 ¥ fag
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fe &g mw =d@r-wd feamr nar
frafarsi & fgmma-frama #t s 5%

(7) R (7). fa7 #=77 wem=A-
ooF afgwifat J fomr frafare & o
AT F® FT g R gom, 9w St
®1 & g agq wurEr &) wAF AW AR
fed @ g dadt ar sy av
"o suagrd A & wifE Iud ade-
T €T & qUT I W FT |

frtwa aar o -fafaa s &
HOETU ¥ ST

8394. =Y WregwaTe T (e WA
ag T FY TT HOA fiw

(%) 7ar 7g 77 & f¥ ¥=N9 Iarem
a1 Hiwrgew fawm & Fd=fodt @t 28
FEl, 1969 #1 fafvwer frafars’ & am
green fafaw aar ad-fafaa s 4,
o o et oo qaT SeaTeH ow s
ST ¥waT g A9 we & fRw Ry oo
a;

(@) sarag it a9 ¢ f5 fafiasr

fratareit & qrar S9eey wrer & woeTd) #Y
S 28 wEdr, 1969 &t #sw ufy #t

T & g 4Y

(n) a5 %t @ & Fr g v &
wreaey fafier frofarstt ax dromges
9T IEEA Yew AT T §;

(=) afz g a1 @ v =

(z) afz =&, @ SoF &1 FRw
g
3T wuw W aar faw @Y (s

Wt I ) (F) 24w, 1969 w1
FEN T qOF F o gATEATAT A
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ana ST e 7 & v aore 9 Seom &
AT e ¥ FeareA- ¥ et wrd
Frgal w1 famio <3 o Froaml &
AT AT FY GIGUT AT FIA TGT I
IR gew frmeor § ool W &
TThT FI7 1T AT |

(&) a9 & seargA-REt & e
ar€ € qegal ¥ 28 weadr | 1 W,
1969 #Y srgafa %1 faemma srady w9
T T {7 ST 97 | FATEIaT F-
T AR 7 FrEfed a9
Tz gy &1 wwfve sfgeiw soen #
FEAY-ATA F FeATIT FT 14 gl AT,
1969 wt sTaFTw & ge fFar o ww
sfs Freaml & far &1 oo Fw ogE
3T 28w/l ", 1969 =Y gafy
%) faerry arudrg wre fagas oo 3
¥ fag faafar arfee frer

() wrarges, fRe & ama A
q sy A & 1 3w ¥ fafae A ax
FYE 1 goF 37 T grav | 7 § fafe
faforee aequ’ 9o gew 3@ &t €
fafie frafarsi ara o= e FreEml
F FaTer T ER 3 AT 9T IGHT
oy gev fraffw fer am & ﬁbftﬁ’l
T9e § JareA-SET ¥ oo &g g S
FEgHl ¥ ey A 0T F1€ IET TF
2y @ g fomer fwfor 28 weadi/l
T, 1969 7Y gy #1 g @ TH AT
3 W feeitat & fAw @ o wifs
o aegal &1 frafy gw A A ¥ Ay
% % a2k @ @t T

(w) ¥R (¥). @ F@m i
FET qgq 9 § AT A9 W IR goh
¥ o aré f awgat w1 Fafw @ §
o FREm §R 39 g fafa g
& ar Ut qegal & araey ¥ i geet
F =RY #1 G599 WAgrd Agl g #IE
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Iad FETET dET & =¥ &% gEw
T

Development of Land of Dera Ismail Khan
Co-operative House Building Society

8395. SHRI P. M. SAYEED: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state:

(a) whether any final date for the com-
pletion of development of land allotted to
the Dera Ismail Khan Co-operative House
Bailding Society, Mubarak Bagh, G.T. Road,
Azadpur, Delhi has been fixed;

(by
(¢) if the date so fixed is not adhered

to by the Society, the action which Govern-
ment propose to take in the matter ?

if so, what is that date; and

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY)

(a) and (b) According to the Agreement
entered into by the Society with the Delhi
Adminstration, the Society is required to
camplete the development of the land allotted
to it by 13th March, 1970.

() In case the Society fails to complete
the development by the above date, and is
unable to explain the delay satisfactorily, the
land would be liable to be resumed by
Government.

Working of Dera Ismail Khan Co-opera-
tive House Building Society

8396, SHRI P.M, SAYEED: Will the
Minister of HEALTH AND FAMILY PLAN-
NING AND WORKS, HOUSING AND
URBAN DEVELOPMENT be pleased to
state:

(8) whether the Registrar, Co-operative
Societies, or the Delhi Development Authority
has received complaints from the Members
of the Dera Tsmail Khan Co-operative House
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Building Society, Delhi, about the working of
the said Society;

(b)y if so, the nature of complaints
received;

(c) whether any inquiry was instituted
in the matter;

(d) if so, the findings thereof; and
(e} if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B. S.
MURTHY): (a) and (b). Members of the Dera
Ismail Khan Co-operative House Building So-
ciety complained to the Registrar of Co-operative
Societies some time back against the work of
earth filling through members of the Mana-
ging Committee against the wishes of the
Members. The Registrar has made it clear
to the Secretary of the Society that the Mana-
ging Commitiee cannot do any such work
without the approval of the General Body of
the Society.

() No, Sir:

(d) and (¢). Do not arise.

Import of Cars and Costly Goods by
Government Employees.

8397. SHRI KANWAR LAL GUPTA:
‘Will the Minister of FINANCE be pleased to
state:

(a) the names, addresses and designation
of those Government employees who impor-
ted cars and such other goods the cost of
which exceeds Rs.10,000, during the last two
years;

(b) the reasons for permitting cars and
such other costly articles; and

(c) how many cars were imported from
outside by the Central and State Governments
during the last two years, State-wise 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHR1
MORARJI DESAI): (a) and (b). The
Customs authorities do not keep a
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record of individuals importing cars
and other costly goods. Information

regarding the Customs clearance permits
issued by the Chief Controller of Imports for
import of cars and other goods of a cost
exceeding Rs. 10,000, and the reasons for
permitting such imports are being ascertained
and will be laid on the Table of the House.

(c) 33 cars were imported by the Central
Government. Information regarding cars
imported by the State Government during
the last two years is being collected and will
be laid on the Table of the House.

Import of Articles by Ministers

8398. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE be pleased
to state:

fa) the nomenclature and cost of articles
on which duty is required to be paid or im-
port of which is banned, imported by the
Prime Minister and the Central Ministers
during the last two years in the names of
their family members who are living with
them;

(b) the names of countries from which
these articles were imported and the amount
of duty paid;

(c) the particulars of the cases where the
originally estimated prices of the articles
were reduced; and

(d) the original price estimated and the
revised price ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (d). The
information is being collected and will be
placed on the table of the Sabha.

Foreign Exchange Manipulation by Chri-
stian Missionaries

8399. SHRI BHARAT SINGH CHAUHAN:
SHRI UMANATH:
*  SHRI P.P. ESTHOSE:
SHRI K. ANIRUDHAN:

Will the Minister of FINANCE be pleas-
ed to state:
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{a) whether some foreign Christian Mis-
sions in India are indulging in foreign ex-
change manipulations;
(b) if so, the details thereof; and

(c) the action Government propose to
take against the defaulting Missionaries 7

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJI
DESAI): (a) and (b). Some persons connected
with Christian Missions in India have come 1o
the adverse notice of the Enforcement Directo-
rate in connection with unauthorised transac-
tions in foreign exchange. Mainly, tbe transac-
tions involved are in respect of receipt of
donations from abroad through unauthorised
channels.

(c) In cases which have come to the
notice of the Enforcement Directorate, appro-
priate action has already been initiated in
accordance with the provisions of the Foreign
Exchange Regulation Act, 1947. Some of
these cases have been adjudicated by the
Director of Enforcement and the others are
at wvarious stages of investigation| adjudi-
cation.

Qil Drilling near Assam by Pakistan

8400. SHRI D. N. PATODIA : Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Pakistan have set up 12 structures
for drilling oil on the Pakistan side of
Assam;

(b) whether it is also a fact that accord-
ing to experts, unless India promptly resorts
to drilling of oil on her own side, the entire
reserve of oil will be syphoned off to the
Pakistan side;

(c) if so, the reasons for not taking action
in time by Government in this regard;
and

{d) the steps proposed to be taken to
ensure that the rich oil of Assam is not
drained off to the Pakistan side and taken
advantage of by the Government of
Pakistan ?
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THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Exact number
of structures prepared on the basis of geolo-
gical and geophysical surveys in East Pakis-
tan for test drilling is not known but drilling
is known to have been carried out in seven
structures only.

(b) Draining away of the entire oil reser-
voir in Tripura and South Assam is not
possible by drilling wells in the extensions of
the few structures that extend partly in East
Pakistan. .

(c) and (d). Some of the anticlines whose
crestal parts are located in Tripura and
South Assam extend into East Pakistan., It
is possible that if oil is present in these
border structures, a part of the oil reservoir
present on the Indian side of these structures
may also extend into East Pakistan. But it
is in the crestal parts of a structure that oil
and gas are trapped and accumulated. To
the best of our information, Pakistan has
not so far drilled on any of these border
structures. The Oil and Natural Gas Commis-
sion has now a proposal under consideration
for commencing test drilling in the highest
parts of the promising border structures.

Time Limit on stay of Indian Doctors
in U, K.

8401. SHRI BENI SHANKER SHARMA:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether the Government of the Uni-
ted Kingdom propose to impose time-limit on
stay of Indian doctors;

(b) if so, the reaction of the doctors and
of Government thereto; and

(c) the steps proposed to be taken in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) No.
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(b) and (c). Do not arise.

Aluminium Factory in Kutch or Saurashtra

8402. SHRI SRIRAJ MEGHRAJII
DHRANGADHRA : Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state :

(a) whether Government propose to set up
an aluminium factory in Kutch or Saurashtra
to utilise the bauxite resources of that region;

(b) if so, the progress made in this
regard; and

(c) when a final decision is likely to be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO):

(a) to (c). In view of the capacity already
licensed for the expansion of the existing
smelters and setting up of new smelters, both
in the private and public sectors, during the
Fourth plan period, it is not proposed to set
up any new aluminium smelter in Kutch or
Saurrshatra region of Gujarat State. How-
ever a proposal to set up an export-oriented
alumina plant in Gujarat based on the bauxite
deposits in the State is, under consideration.
The National Industrial Development Cor-
poration are being asked to undertake tech-
no-economic feasibility of the project and a
final decision in the mattar will be taken on
receipt of their report.

Visit by Chairman of Commission on
International Development

8403. SHRI SRADHKAR SUPAKAR:
SHRI SHIVA CHANDRA JHA:
SHRI N R. LASKAR:

SHRI R. BARUA:

SHRI CHENGALRAYA NAIDU:
SHRI P.C. ADICHAN:

SHRI HIMATSINGKA:

SHRI S.K. TAPURIAH:

Will the Minister of FINANCE be pleased
to state:

(a) whether it is fact that Mr. Lester
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B. Pearson, Chairman of the Commission on
International Development, visited India in
the first week of April, 1969 to discuss deve-
lopment aids to India;

(b) if so, whether any specific proposals
about the aid for the Fourth Five Year Plan
were discussed; and

(c) if so, the details thereof ?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORARIJI
DESAI) : (a) to (c). Mr. Lester B. Pearson,
Chairman of the Commission on International
Development, along with two other Members
of the Commission, visited India between
April 2 and 7, 1969. The terms of reference
of the Commission relate to international aid
and trade problems in general. As such the
Commission did not discuss specific proposals
about aid to India for the Fourth Five Year
Plan. However, the Government availed of
the opportunity of the Commission’s visit to
apprise them of the quantum and nature of
our aid requirements in the Fourth Plan.

Fertilizer Credit Guarantee Corporation

8404, SHRIR. BARUA :
SHRI R, K. SINHA :
SHRI TULSIDAS DASAPPA :
SHRI K. P. SINGH DEO :
SHRI RAGHUVYIR SINGH

SHASTRI :

SHRI CHENGALRAYA NAIDU :
SHRI N. R. LASKAR :

Will the Minister of FINANCE be pleas-
ed to state :

(a) whether to ensure adequate flow of
institutional credit for the stocking and distri-
bution of fertiliser and other agricultural
inputs, any credit guarantee body is going to
be established;

‘(b) if so, the broad features thereof; and

(c) how far this organisation will help
rural credit 7

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR.-
JI DESAI) (a) Yes, Sir.
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(b) The proposed Fertilizer Credit Gua-
rantee Corporation will be set up under
the Companies Act, 1956 with an authorised
capital of Rs. 10 crores, of which Rs. 1.5
crores is likely to be issued during the year.
The share capital will be contributed by the
Reserve Bank (609), Government of India
(109), State Bank of India (5%),) and the
major commercial and State cooperative
banks (259(). The Corporation will guaran-
tee loans granted by commercial and coopera-
tive banks for the stocking and distribution
of fertilizer and other agricultural inputs to
approved agencies. Guarantee cover by the
Corporation will be up to a maximum of
659 of the amount in default. The Cor-
poration will also operate a refinance scheme
as a supplementary source of finance for the
commercial and cooperative banks, over and
above what is avaliable from the Reserve
Bank.

(c) The schemes run by the Corporation
will facilitate stocking of fertiliser and other
agricultural inputs by various distribution
agencies at all levels and the retail agencies
will, therefore, be in a position to supply
fertiliser and other inputs on credit to the
farmers.

Manufactore of Drugs

8405. SHRI RAM CHARAN : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that a circular
was published by Government stating that
items of drugs included in Indian Pharmaco-
poeia 66, will be manuf: d in accord
therewith but still many items are being
manufactured according to other Pharmaco-
poeia e.g., Tr. Zingiberis Mitors is not
included in Indian Pharmacopoeia but is still
being manufactured; and

(b) if so, the measures Government pro-
pose to take in this connection ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING, AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Yes, Sir.
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(b) If such drugs are not covered by the
current Indi. Pharmacopoeia, than the
standards should be :

(i) as may be specially prescribed,

(ii) if the drug is included in the phar-
macopoeia of a country and so labelled, as
may be prescribed in  the pharmaco-
pocia, or

(iii) if it is a proprietary medicine, as
may be appearing on the label or
container.

Central Assistance to Meet Famine
Sitvation in Rajasthan

8406. SHRI VISHWA NATH
PANDEY :
SHRI CHENGALRAYA NAIDU :
SHRI ONKAR LAL BERWA :
SHRI N. R. LASKER :

Will the Minister of FINANCE be pleasd
to state :

(a) whether it is a fact that the Chief
Minister of Rajasthan has asked the Central
Government on the 4th April, 1969 in New
Delhi, to Provide Rs. 20 crores to Rajasthan
to meet the famine situation in the State;
and

(b) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The Government of India are already
providing all possible financial assistance to
the Government of Rajasthan towards their
expenditure on drought reliefl measures,
Central assistance will continue to be
provided as necessary during the current
financial year.

Arrangement with International Finance
Corporation for Fertilizer Plants

8407. SHRI VISHWA NATH PANDEY:
SHRI TULSIDAS DASAPPA :
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Will the Minister of PETROLEUM
AND CHEMICALS AND MINES AND
METALS be pleased to state :

(a) whether it is a fact that the Intes-
national Finance Corporation, a World Dank
affiliate, announced that arrangements had
been completed for financing of @ new Ferti-
lizer Plant in India;

(b) if so, the reaction of Government
thereto;

(c) when it will be established and at
what place; and

(d) whether it will be established in the
public sector or private sector and what will
be its approximate cost ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D.R. CHAVAN) : (a) On March
25, 1969, the Board of Directors for the
Internatinal Finance Corporation approved
an investment of about $ 16.00 million
(% 12.15 million as direct loan and about
£3.79 million as equity participation) in
the Zuari Agro Chemical Fertilizer project
(Goa Fertilizer project) at Goa. This forms
part of the financing for the establishment
of a fertilizer factory.

(b) Government of India had approved
the financing pattern, in pursuance of which
the company have secured the assistance
from the International Finance Corporation.

(¢) At Goa. It is expected to go
into production by 1973-1974.

(d) Private Sector.
crores.

About Rs. 53.17

Complaints Re-Kerosene Supply in Calcutta

8408. SHRI JYOTIRMOY BASU: Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state:

(a) whether complaints of malpractice
against Shri Indu Vira posted in Calcutta
regarding kerosene supply bave been received
by Government;
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(b) whether Government have enquired
into these complaints;

(c) if so, the result thereof; and

(d) the reasons for his transfer ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN); (a) No.

(b) and (c). Do not arise.

(d) Shri Indu Vira has been transferred
from the Eastern Branch as a matter of
normal administrative routine.
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New Family Planning Scheme

8411, SHRI B. K. DASCHOWDHURY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) Whether Government propose to
introduce a new family planning scheme in
the near future ;

(b) If so, the broad outlines thereof ; and

(c) The estimated expenditure likely to be
incurred on the new scheme 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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& URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) to (c). While
the basic approach remains the same, a
number of new schemes are proposed to be
introduced under the Family Placning
Programme during the Fourth Plan. A state-
ment containing the required information
is laid on the Table of the House. [Placed
in Library. See No. LT—1007/69]

Smuggling of Radiant Yarn by Tibetan Women

8412, SHRI MEETHA LAL MEENA:
SHRI R. R. SINGH DEO :
SHRI V. NARASIMHA RAO :

Will the Minister
pleased to state :

of FINANCE be

(a) whether it is a fact that several
Tibetan women are engaged in smuggling
radiant yarn into India from Nepal accor-
ding to an official survey ;

(b) if so, the steps being taken to break
this smuggling racket ;

(c) whether any assessment has been
made in the official survey about the losses in
foreign exchange as a result of such smuggling
activities; and

(d) whether Government propose to
lay a copy of the report of the official survey
on the subject on the Table?

THE DEPUTY PRIME MINISTER &
MINISTER OF FINANCE (SHRI MORARJI
DESAI) : (a) to (c). There is no indication
that Tibetan women are regularly engaged
in smuggliog radiant yarn into India from
Mepal but in February, 1969, there were two
seizures of radiant yarn from 11 Tibetan
women. There has been no official survey
in this regard. It is difficult to estimate
precisely the losses in foreign exchange as a
result of such smuggling activities, but the
value of the two seizures of radiant yarn
effected in February, 1969 was only about
Rs. 14,000. As no smuggling racket in which
Tibetan women are engaged has been noticed,
the question of taking steps to break such
smuggling racket does not arise. However
to put down smuggling across the Indo-
Nepal border, several measures have been
taken including employment of additional
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staff, better co-ordination of the activities
of the different organisations functioning on
the border and enforcement of the provisions
of the Customs (Amendment) Act, 1969,

(d) Does not arise.

Loans Advanced by Minerals and Metals
Trading Corporation

8413. SHRID. N. DEB :
SHRI R. R. SINGH DEO :
SHRI D. AMAT :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased te state :

(a) whether the Minerals and Metals
Trading Corporation has advanced as loan
huge amounts of money to producers and
suppliers of manganese ore for development
of ore production and supply;

(b) if so, the names of concerns or indi-

viduals with the amounts advanced:
and

(c) the criteria for advancing such
loans ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAOQ) : (a) to (c).
The information is being collected and will
be laid on the Table of the House.
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Reclamation of used Lubricant Oil

8415. SHRI RAJDEO SINGH : Wwill
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the Indian
Institute of Petroleum, Research Designs and
Standard Organisation, Ministry of Railways
and Defence, Research Laboratory (materials),
Kanpur have successfully experimented and
evolved methods for reclamation of used
lubricating oil ; and

(b) if so, whether in view of its deficit
in the country, Government propose to
expedite the commercial exploitation of the
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process evolved by the aforesaid research
organisations ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES ANE METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) The State Governments have been
advised in this regard. Five commercial
parties have shown interest in the know-how
of the process evolved by Indian Iastitute
of Petroleum, Dehra Dun.

Production at Gauhati and Barauni Refineries

8416. SHRI RAIJDEO SINGH : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that the refine-
ries at Gaubati and Barauni produce fewer
items as compared to the private sector
Refinery at Digboi;

(b) whether all the three Refineries pro-
cess the crude of the same contents; and

(c) if so, the reasons for which the
product pattern of the public sector refine-
ries is not being stressed to diversify the
products ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
D. R. CHAVAN) : (a) to (c). Gauhati and
Barauni refineries process the crude supplied
by Qil India Ltd. and, to a small extent, by
the Oil & Natural Gas Commission. Digboi
processes its own crude and the quantities
supplied by oil India Ltd. Digboi is also
negotiating with the Oil & Matural Gas
Commission for purchase of a small parcel
of 2,000 tonnes of Oil & Natural Gas Commis-
sion's crude. The Digboi's own crude is
highly waxy. The parcel of Oil & Natural
Gas Commission’s crude that Digboi is
negotiating to purchase is also highly waxy.
This enables Digboi to produce approxi-
mately 40,000 tonnes of wax and other
products in small quantities for local users
like tea gardens. For some of these pro-
ducts of Digboi, there is little or no market
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outside Assam. The two public sector
refineries were designed to produce major
products. The production pattern at Barauni
has been diversified 1o include production
of not only commercial products but also
petroleum coke, asphalt, lube base oils
and Liquid Petroleum Gas. Gauhati refinery
is also programming to produce Liquid
Petroleum Gas shortly.

Deaths due to Typhoid in Bhaneka Village
of Rajasthan

8417, DR. KARNI SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS. HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have seen the
News report in the Nav Bharat Times
of the 31st March, 1969. that in Bhancka
village of Kolayat Tehsil of Rajasthan, 50
deaths have occurred due to prevalence
of typhoid ;

(b) whether Government are also
aware that on the intervention of Panchayat
Samiti of Kolayat, only one doctor was
deputed which did not prove of any avail
as 10 more persons died thereafter ;

(c) whether it is a fact that the area
Is famine stricken and villagers are not in
a position to purchase preventive medicines ;
and

(d) if so, whether Government propose
to rush immediate medical relief to overcome
the disease and save lives ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) : (a) Yes. However, no
deaths from typhoid have been reported fiom
Bhaneka village of Kolayat Tehsil of Rajas-
than. The District Health Officer, Bikaner
visited the village oo 11th April, 1969 and
found cases of diarrhoea, dysentery and
post-measles complications for which treat-
ment was provided.

(b) A team of two doctors and two
compounders visited the village on the 3rd
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April, 1969 at the request of the Collector,

Bikaner. No deaths from typhoid have been
reported in the months of March, and
April, 1969,

(c) and (d), Yes. The medicines need
not be purchased by the villagers as medi-
cal aid is provided at Dyatra sub-centre
and the famine camp there,

Fertilizer Plants in Orissa During
Fourth Plan

8418. SHRI MUHAMMAD SHERIFF :
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fact that Orissa
will have two fertilizer plants during the
Fourth Five Year Plan ;

(b) whether those plants will be in
public or private sector ;

(c) the location of the plants to be set
up ; and

(d) the expenditure to be incurred on
setting up those plants ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
D. R. CHAVAN) : (a) to (c). Two proposals
have been received from private parties for
the setting up of a fertilizer plant at Paradeep.
These are under consideration. A pro-
posal for establishing a coal based fertilier
plant at Talcher in the public sector is also
under examination.

(d) Does not arise as no decision has
yet been taken on the number and location
of plants to be established in the immediate
future.

Convening of Chiefl Min.isters‘_Conl'ertnct
to discuss Financial Relationship

8419, SHRI D. N. PATODIA : Will the
Minister of FINANCE be pleased to siate :

(#) whether in view of the growing
Centre-State frictions, Government have
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considered it desirable to convene a con-
ference of the Chief Ministers of States to
consider in detail the provisions of the
Constitution, particularly those relating to
financial relationship ;

(b) whether the above issue was raised
at the Conference of the Chief Ministers held
recently at New Delhi ; and

(c) if so, the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI : (a) to (c). Centre-State
financial relations usually come up for dis-
cussion at the meetings of the National
Development Council and similar meetings
and this subject was also raised in general
terms by some Chief Ministers at the meeting
of the National Development Council held
at New Delhi last month. It was not consi-
dered necessary therefore to convene a sepa-
rate Conference for this purpose.

Certain aspects of financial relationship
between the Centre and the States are now
under examination by the Finance Commis-
sion and the position would be reviewed by
the Central Government in the light of their
recommendations,

The Administrative Reforms Commission
is also studying the question of Centre-State
financial relationship and would be making
recommendations on this subject.

Recruitment of Assistant Administrative
Officers in L. I. C.

8420. SHRI S. M. BANERIEE : Will
the Minister of FINANCE be pleased to
state :

(@) whether there is a growing discon-
tent among the Life Insurance Corporation
employees about the direct recruitment to
the cadre of Assistant Administrative Offi-
cers ;

(b) if so, whether the All India Insu-
rance Employees Association has protested
against this step ; and
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(c) if so, the action taken by Govern-
ment in this regard ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) and (b). Some
Associations representing Class 11T and Class
IV employees of the Corporation including
the All India Insurance Employees Associa-
tion have expressed themselves against any
direct recruitment to the cadre of Assistant
Administrative Officers.

(c) The matter primarily concerns the
life Insurance Corporation which does not
find it desirable to change its existing prac-
tice of making recruitment to the Assistant
Administrative Officers cadre both by promo-
tion from within the clerical ranks and by
direct recruitment on an all India competi-
tive basis.

Seizure of Foreign Goods at Kretri Island
near Bombay

8421. SHRI HUKAM CHAND KACH-
WALI : Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Officers of
the Anti-corruption Department had seized
large quantity of foreign goods and cloth at
Kretri Island near Bombay in the first week
of April, 1969 ;

(b) if so the value of the goods seized ;
and

(c) the names of the countries from
which they originated ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) to (c). On the 3rd
April, 1969 the staff of the Anti-Corruption
Bureau, Government of Maharashtra, seized
foreign goods, including cloth, valued appro-
ximately at Rs. 13 lakhs (market value) in
Kennery Light House Island and not at
Kretri Island. The goods were of Japanese
and West German origin.

Compulsory Family Planning Programme

8422, SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of HEALTH AND
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FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether Government propose to intro-
duce compulsory family planning:

(b) if s0, when it is likely to be intro-
duced;

(c) if not, the reasons therefor; and

(d) the incentives which are being given
to encourage family planning programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR) : (a) No.

(b) Does not arise.

(c) The Family Planning movement in
India is based. on ethical, rational, scientific
and voluntary basis. In the social field the
voluntary decision of the people has a far
more enduring effect than any coercive and
compulsive methods. It is, therefore, not
proposed to introduce any compulsion in the
Family Planning programme,

(d) No monetary incentives are offered
for acceptance of family planning sevices. A
vounteer who offers himself for sterilisation
operation/IUCD insertion is paid some money
as part compensation for loss of wages and
for meeting transport charges and other inci-
dental expenses,

The Small Family Norm Committee has
made certain recommendations for providing
incentives and applying dis-incentives for
acceptance of the small family norm. The
recommendations are being considered.
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Seizure of Smuggled Gold in South Bombay
8424. SHRI VISHWA NATH PANDEY:
SHRI HUKAM CHAND
KACHWAI :

Will the Minister of FINANCE be pleas-
ed to state:
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(a) whether it is a fact that the
Maharashtra Anti-corruption Bureau seized
smuggled gold valued at Rs. 28 lakhs on the
9th April, 1969 in South Bombay;

{b) if so, the reaction of Government
thereto; and

(c) the details thereof 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Yes, Sir.

(b) The seized gold has been taken over
by the Customs department and adjudication
proceedings under the Customs Act and
Foreign Exchange Regulations Act are in
progress.

(c) On information, the officers and staff
of the Anti-corruption Bureau of Maharashtra
rushed to the sea shore behind Ashutosh Build-
ing at Napean Sea Road, Bombay on the
morning of the 9th April, 1969, They noticed
suspicious activity there. They challenged
the smugglers who abandoned the goods and
escaped under cover of darkness. Combing
of the area resulted in the recovery and seizure
of eight gunoy bags containing 14 jackets
each centaining 100 bars of gold of 10 tolas
each. Thus a total of 14,000 tolas of foreign
marked gold was seized and remains unclai-
med. None was arrested. The gold is
believed to have been brought from the Pur-
sian Gulf area. The offending gold bore the
foreign markings of “ENGLE HARD”,
“JOHNSON MATHEY" and “GREDIT".

Rural Housing Scheme in Uttar Pradesh

8425. SHRI VISHWA NATH PANDEY:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) the number of villages in Uttar
Pradesh where the village housing scheme
has been introduced;

(b) the progress so far made in imple-
mentation of the scheme in that State; and

(c) the cost incurred thereon and Cen-
tral assistance for the purpose in the form
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of loans and grants given during the last
three years ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT ( SHRI
B. 5. MURTHY ): (a) to (c). The Govern-
ment of Uttar Pradesh who had introduced
the Village Housing Projects Scheme in 248
villages, have stopped its implementation
since 1965-66.

The construction of houses for which
loans had earlier been sanctioned by them
was, however, continued. According to pro-
gress reports received from them so far since
inception of the Scheme, 2,857 houses have
been constructed for which loan assistance
amounting to about Rs. 58 lakhs has been
drawn by the State Government. During
1966-67, the Government of Uttar Pradesh
drew Central assistance amounting to Rs. 1.11
lakhs. During the subsequent two years,
they did not draw any amount under this
Scheme.

Formation of Petro-Chemical Corporation

8426, SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the formation
of Petro-chemical Corporation has been accep-
ted in principle;

(b) if so, when it is likely to be formed
and whether the Government of Gujarat will
have adequate representation and equity parti-
cipation therein; and

(¢) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM & CHEMI-
CALS AND MINES AND METALS (SHRI
D. R. CHAVAN): (a). to (c). A fully
owned Government of India Undertaking
under the name of ‘The Indian Petro-chemicals
Corporation Ltd.” has been registered in the
State of Gujarat on 22nd March, 1969, with
an authorised capital af Rs. 30 crores. The
composition of the Board of Directors is
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being finalised. The question of including a
suitable number of the representatives of the
Gujarat Government is under consideration.
As in the case of other similar Central
Government Projects, no equity participation
by the Government of Gujarat is envisaged.

Projects for Manufacture of Polye-
thylene and Polybutadiene Rubber

8427. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that projects for
manufacture of Intermediate pressure polye-
thylene and polybutadiene rubber of Gujarat
Petro-chemical complex have not so far been
approved by the Director General of Techni-
cal Development;

(b) if so, the time Government will take
to approve these projects; and

(c) the reasons for delay ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND MET-
ALS (SHRI D. R. CHAVAN): (a) to
(c). The Directorate Genernal of Technical
Development do not approve projects. They
only offer their views to the administrative
Ministry concerned from the technical angle.
They have given their views on Intermediate
pressure polyethylene and polybutadiene pro-
jects forming part of the downstream units of
the naphtha cracker complex in Gujarat, A
comparative evaluation of all the downstream
proposals, taking an overall view for the
coordinated development of the complex as a
whole has been completed and a decision on
the various units will be taken shortly.

Application of Revised Rates of Royalty
on Crude Oil

8428. SHRI R. K. AMIN: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that the Govern-
ment of Gujarat has requested the Central
Government to apply the revised rates of
royalty on crude oil from the 1st November,
1966 instead of the 1st Januvary, 1968; and

MAY 6, 1969

Written Answers 152

(b) if so, the reaction of Government
thereto ? «

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) Yes, Sir,

(b) In determining the date from which
the revised rates of royalty are to be given
effect, the Prime Minister had taken into
account all relevant factors and the award
should be deemed final and binding on both
parties.
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Rent for Open Space attached to
Government Flats in Faridabad

8430. SHRI ARJUN SINGH
BHADORIA:
SHRI NIHAL SINGH:
SHRI ONKAR LAL BERWA:
SHRI GUNANAND THAKUR:

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether any rent is being recovered
in respect of open space for Jawns attached
to some Government Flats in Faridabad;

(b) if so, whether it is also recovered in
respect of similar flats in Delhi and New
Delhi;

(c) if not, the reasons therefor;

(d) whether any representation has been
received from the allottees of the affected
flats in Faridabad; and

() if so, the decision taken thereon 7

THE MINISTER OF STATE IN THE
"MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes.

(b) Lawns and gardens attached to
similar flats in Delhi are not being maintained
by Central P. W. D. and hence the question
of recovery of any charges on this account
does not arise,

No charges in respect of gardens or lawns
attached to similar flats or residences in
New Delhi are being recovered.

(c) Rent for lawns is recoverable in
accordance with the Fundamental Rules and
Supplementary Rules from the Government
servants allotted Government residences.
But in case of New Delhi an exception is
being continued to be made since the
inception of construction of residences in
New Delhi as New Delhi was planned as a
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Garden City where spacious lawns and
gardens were attached to most of the
residences and it was not considered feasible
to burden the Government servants allotted
such residences in New Delhi with the rent
of such spacious lawns and gardens which
were provided on account of planning of
New Delhi as a Garden City by the
Government.

(d) and (e). Yes. A representation
was received and was turned down.

Plots in G-Block Naraina Residential
Scheme of D.D.A.

8431. SHRI RAMACHANDRA VEE-
RAPPA: Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that plots Nos.
177 to 179 in G-Block in the Naraina
Residential Scheme of the Delhi Develop-
ment Authority were auctioned on the 30th
January, 1966 as fully developed plots;

(b) whether it is also a fact that the
road in front of these plots has not so
far been metalled; and

(c) if so, the reasons therefor and how
long it will take to have the road metalled ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a) Plot No. GfI77
was auctioned on the 16th January, 1966 and
Plot Nos. G[178 and Gf179 were auctioned
on the 30th January, 1966, only as semi-
developed plots.

(b) and (c). Yes, Sir. A part of the
road near these plots has not been metalled
owing to the construction of the Railway/
Road bridge which .is in progress and is
likely to be completed in another year
or so.

Set-up of High Power Irrigation
Commission

8432. DR. RAMEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state:
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(a) whether it is a fact that in the High
Power Irrigation Commission set up recently,
no person from the Eastern Zone has been
taken;

(b) whether it is a fact that Government
have recently approached the World Bank for
financing several projects but not a single
project from West Bengal has been included
in the list; and

(c) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION & POWER
(SHRI SIDDHESWAR PRASAD): (a)
Appointments on such High Powered Commis-
sions are not made on any Zonal basis.
However, the Vice-Chairman of the Irriga-
tion Commission happens to be a person
from the Eastern Zone.

(b) and (c). The World Bank—IDA
has shown some interest to finance the
agricultural and irrigation programmes of
the Fourth Plan. In that connection a few
major projects which are in initial stages of
construction or are likely to be taken up in
the near future have been under consideration
and discussion with the representatives of
the World Bank.

There are only three major irrigation
projects in West Bengal, namely, Mayurakshi
Damodar Valley Project Irrigation Canals
and Kangsabati., Mayurakshi and Damodar
Canals are substantially complete. More
than half of the work on Kangsabati is
complete, As the Bank has expressed a
preference to finance such projects which
are only in initial stages of construction or
are likely to be taken up in the near future,
the above three projects could not be included
in the list.

Share-Holding of Finance Minister in
Birla Concerns

8433, SHRI V. NARASIMHA RAO:
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that he has subs-
tantial share-holdings in two Birla concerns;
and
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(b) if so, the names of the concerns, the
value and the total number of shares held by
him in each of the concerns 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE : (SHRI
MORARIJI DESAI) : (a) and (b). The
Deputy Prime Minister and Finance Minister
does not hold even a single share in any of
the “Birla concerns’ or for that matter in any
other industrial concern.

Holdings of Shares by Banks in
Industrial Companies

8434, SHRI SHIVA CHANDRA JHA :
‘Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that banks are
share holders in industrial companies;

(b) if so, the names of such banks and
industrial companies and the total shares
in amount and number, industry-wise, of
those banks; and

(c) whether there is any foreign bank
among those share holders in Indian compa-
nies and if so, its names and total shares, in
terms of money and pumber ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) Subject to certain
general restrictions laid down in Section 19
of the Banking Regulations Act, 1949, there
is no prohibition on any bank to hold shares
in any company. In terms of Sub-sections
19 (2) and 19 (3) ibid banks are permitted to
hold shares in any company, whether as
pledgee, mortagee or absolute owner, of an
amount not exceeding thirty per cent of the
paid-up share capital of that company or
thirty per cent of its own paid-up share
capital and reserves, whichever is less. How-
ever, banks are not permitted to hold shares
in any company in the management of which
any Managing Director or Manager of the
banking company is in afny manner concern-
ed or interested.

(b) and (c). As on March 31, 1968
commercial banks held shares in industrial
companies (including transport and planta-
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tion companies) of Rs. 9.5 crores at market
value. The foreign banks' investments in
shares of industrial companies in India as on
that date amounted to Rs. 69 lakhs. It is
not the practice of the Reserve Bank to dis-
close the names of individual banks. Details
regarding number of shares and the industry-
wise classification of companies are not
available.

Income-Tax Arrears of B. R. Group
and Shri Ram Rattan Gupta of Kanpur

8435. SHRI SHASHI BHUSHAN : Will
the Minister of FINANCE be pleased to
state :

{a) the amount of arrears of income-tax
of B. R, Group and Shri Ram Rattan Gupta
of Kanpur who controls this group;

(b) the steps taken to recover the arrears
and the result thereof; and

L]

(c) the reasons for not launching prose-
cution against them 7

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (a) The amount of arrears
due from B. R. Group and Shri Ram Rattan
Gupta of Kanpur is Rs. 2,13,60,000 and Rs.
2,68,000 respectively.

(b) Immovable properties, shares of com-
panies and in partnership concerns that are
known to the Department have been attached.
Rents due from the properties are being
realised by attachment.

(c) Prosecution is not provided under the
Income-tax Act for non-payment of arrears
of tax.

fagre ¥ Bt q-famret Aty
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(9) Fragsiraw g f5 gt +-
=1feat # om ww A agay e §
aR A g, A I N g N F
fog i T & w1 FEaE AT E 7

foad aor fawm wnem § SowEE
(=t fog e wwmR): (%) o (@) ="
qfIo T 9X FT7 FT W@ HAT qarg
1 gfaamm Mt o=t & sfafrgfa o<
§ ¥R Fa9 ¥ wEr @ g9 a6y
sdfen &, 9@ §wrR gTa wifem
wuifed o= Wt F fod gw vy £
T T A FEfaT a7 7 gl
F 57 § 9wy 2faron g & A
T Wl & avaew § et ama oy Sy
& a%AT & | 7 WA #) g fa eafig
T@r a4t av aifs e & = ¥ fay
HHT ¥97 A & weew oo oarg
T Y Rl ST 5

(w) = (). @99 FsT F 791
wifedt # Srewt s afcdrar = &9
FT 1 FAAE 9 gumw, gfeaom sk
femr=s s2=1 & it vl & ater qar &
FAT TR AT [T afafran 7
9T 62(4) F i wdard sy w7
DR R afufs & ag Far mr g e 3
st famifoar ey sregr %

fagre # fowm awwedll stramwaml
& forlt o= o1 fraem

8438. =it ®o fwo Ll LIS )
feard awr fegm o g aad @ 3o
4 i

(%) wm axFr 1 fagre fasrelt 18
& 9% 5 NfTaT = dfo o sy gy
fed 7 wrew @1 Er 2, ot 12 s,
1969 & =z F %Hi F uF afw o
W wrée’ & g deRRw ¥ sahe
gom ar; foamd wgr w3 fr faem @y

MAY 6, 1969

Written Answers 160

T Ft frem e srammEarel
AR F1 g weA & fAd A g
Tyt § 300 FU7 w9 I AATARAT &)

(@) afz &P, @ 77 a9 § q06C
BRI #T FHATEr #91 F fa=ww g W
FEFT AT 4T

(w) v g &1 fawre wew A
gt WHT F1 THFTC T AT & AT

(=) afs =&Y, aY Tae a7 ST § 7

e aar faem s & Sows
(=it fogwax wmm) : (F) & (w). ¥
wrar & fF fagm wsw faeet @12 &
geq swfvm=r & fage & fasst fagm &
fan gaafir # arasrEan § g §
Fo wfsama o afvems o &
agTgr, fagre @ 7 Yy iy
WA & svana fawst fawe & foo
153,55 #<g #90 & a7 FT gEa1d @M
a7 1T FIFAT AT g F ) Ieeear 1
= ¥ @y gq 119.60 FA3 wWd FT
=0 TEIT fmar g

fagre & fawelt o e & amen

8439. st wo fRo wawT : w1 Tawd
wﬁgﬂ?wgaaﬁﬁwﬁﬁﬁr:

(F) #ar @< #1590 AT HT 94T
& i fagre & fawe 7 gearé § € a1¢
arer qedt 8, fomd aformeasy e,
FavTafEt qar w1 Far o FTHr gfw
BT E;

(=) afe ef, &t m=@ &7 ad=f &
fagre # fawrst Y @ ¥ feay I
14T 93T ;

() faare & fassh % g ¥ ==
THIL A aT9T AN A & fqy g
g a1 FTETE A wE ;A%



161 Written Answers
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Per Capita Plan Expenditure in
‘West Bengal

B441. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to state
the per capita Plan expenditure in West
Bengal during the Third Plan and in the
Annual Plans for 1966-67 and 1967-68 ?

THE DEPUTY PRIMEMINISTER AND
MINISTER OF FINANCE (SHRI MORAR
JI DESAI) : The per capita Plan expenditure
in West Bengal during the Third Five Year
Plan period was Rs. 82. The per capita Plan
expenditure in 1966-67 and 1967-68 was Rs.16
and Rs, 14 respectively.

Gift by Switzerland to India for
Purchase of Argentina Wheat and
Constructions of Wells

8442. SHRI R. BARUA :
SHRI N. R, LASKAR :
SHRI CHENGALRAYA NAIDU:

Will the Minister of FINANCE be
pleased to state :

(a) whether it is a fact that Switzerland
has announced a gift of Rs. 45 lakhs to India
to enable her to buy Argentina wheat and
build wells in Punjab;
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(b) if so, the total quantity of wheat that
will be obtained; and

(c) the amount that will be spent for
building wells in Punjab ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
JI DESAI) : (8) to (c). Switzerland has offered
to give 10,000 tonnes of Argentina wheat to
India under the Food Aid Convention of the
International Grains Arrangement. No agree-
ment has yet been signed as details are still
being worked out, including the question of
allocation of counter part rupee funds (which
will be about Rs. 45 lakhs).
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Extra Allowance to Doctors

8444, SHRI G. Y. KRISHNAN : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the rate of extra allowance being
given to N. I. 5. and C. G. H. S. doctors
as against doctors of Government hospitals;
and

(b) whether Government are aware that
such a practice has in uced mal-practices in
the profession to the detriment of patients ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY) :(a) The Central Health
Service doctors are serving in the Emplovees
State Insurance Corporation and Central
Government Health Scheme and not in the
N. I. S. The extra allowancs being given to
the E. §. I. C. doctors and the C. G. H. S.
doctors is as follows :

E. S I C. :
An E. 8. I allowance of Rs. 100/—
is being paid to the Insurance Medical
Officers Grade I/Junior Medical Officers
(Insurance) in the various E. S. I. dispensa-
ries in Delhi.

C.G.H. 8. :

Conveyance Allowance for paying domi-
ciliary visits and performing other officials
duties is as follows :—

(i) Rs. 120/—p. m. to those who main-
tain their own motor car,

(ii) Rs. 40/— p. m. to those who main-
tain their own motor cycle/scooter,
and

(iii) Rs. 20/— p. m. to those who do
not maintain a motor car or motor
cycle/scooter.
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(b) No. case has been reported so far
where the payment of the above allowances
bas induced mal-practices in the profession
to the detriment of patients.

Customs Clearance to Foreign Tourists

8445, SHRI BRIJ] RAJ SINGH
KOTAH : Will the Minister of FINANCE
be pleased to state :

(a) whether it is a fact that the Customs
authorities unnecessarily harass foreign
tourists, especially when they come to India
to hunt, bringing their own arms and
ammunition; and

(b) the steps Government propose to
take in order 1o minimise red-tapism and delay
and allow speedy clearance to such tourists ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARII DESAI (a) No, Sir. On the
contrary foreign tourists are cleared by the
Customs authorities expeditiously.

(b) The present system of health, cus-
toms and immigration  regulations and
procedures is based on the recommendations
of a High Powered Committes presided over
by the then S y for Ec ic Affairs,
Shri L. K. Jha, with the Diretor General
Tourism, representatives of Ministry of Home
Affairs and the then Central Board of Revenue
and the General Manager; I. A, C. as
members. The p dures are kept under
constant review by the concerned authorities
to ensure that there is no red-tapism or
delay.

Asian Development Bank

8446. SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of FINANCE
be pleased to state :

(a) whether Government have urged
upon the Asian Development Bank to con-
sider establishing export credit re-financing
facilities so that developing countries could
compete on equal terms with developed
countries in export of manufactured products;
and
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(b) if so, the reactions of the Bank there
to 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) In my statement
at the Second Annual Meeting of the Board
of Gonvernors of Asian Development Bank,
held recently in Sydney, I suggested that the
Asian Development Bank should consider
the setting up of suitable export credit refina-
ncing facilities,. In fact, I urged that the
whole question of credit facilities for the
export of capital goods from one developing
country to another should be examined in
all its aspects by the Bank,

(b) The Bank's reactions to the sugges-
tion will be kmow only when it is studied
by the Bank in due course,

“Operation Hard Rock™

8447. SHRI BRIJ RAJ SINGH KOTAH:
Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether the recent aerial survey
“Operation Hard Rock” covered the regions
of East Rajasthan;

(b) if so, the main findings thereof]
and

(c) if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) . Yes, the
recent airborne geophysical survey under
Operation Hard Rock has covered parts of
Eastern Rajastan.

(b) The airborne geophysical surveys
have revealed several electromagnetic ano-
malies; some of these are being followed up
by an integrated geochemical, geophysical
and geological ground examination. Based
on these detailed ground studies an anomaly
intercept near Ajit Sagar in Jhunjhunu dis-
trict was chosen for examination by drilling
which is now in progress. The first drill
hole has revealed the presence of sulphide
mineralisation with minor amounts of copper
pyrites and the second drill hole is in pro-
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gress. It is expected that a few more drill
holes in the area will help in determining
whether the area contains a promising zone
of copper mineralisation. Other targets have
also been fixed in anomaly intercepts north
of Ajit Sagar where drilling operations are
to be initiated shortly.

(c) Does not arise.

Foreign Exchange allowed to Persons in
Film Industries

8448, SHRI JUGAL MONDAL :
SHRI K. N. PANDEY :

Will the Minister of FINANCE be pleased
to state the amount of foreign exchange
given to each of the following persons in the
film industry for going to foreign countries
during the last three years till March, 1969
and the reasons for giving such foreign
exchange : (i) Shri Raj Kapoor, (ii) Shri
Rajender Kumar, (iii) Shri Ramanand
‘Sagar, (iv) Shri B. R. Chopra, (v) Kumari
Waheeda Rehman, (vi) Shrimati Mala Sinha,
(vii) Shrimati Vijayantimala, (viii) Shrimati
Padmini, (ix) Kumari Lata Mangeshkar,
(x) Shri Mohammad Rafi and (xi) Shri
Devanand ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : MNecessary information
is being collected and a statement giving the
available information will be laid on the
Table of the House.

Seminar on Role of Petroleum Refineries

8449, SHRI K. P. SINGH DEO : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether a seminar on the “Role of
Petroleum Refineries in the Mational econo-
my and technological advancement” was
held in Bombay recently ;

(b) if so, the main problems discussed
at the Seminar ;

(c) the selient features of the resolutions
adopted at the Seminar ; and

(d) whether vaemmt will consider



169 Written Answers
these resolutions/recommendations in the
interest of technological advancement in the
petroleum refineries and pational economy ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes.

(b) to (d). The Seminar was essential-
ly a meeting of ‘the refinery workers. No
resolution or recommendation was made.

Irrigation Commission

8450. SHRI K. P. SINGH DEO :
SHRI YASHWANT SINGH
KUSHWAH :

Will the Minister of IRRIGATION AND
POWER be pleased to state :

(a) whether Government have set up
an Irrigation Commission ;

(b) if so, the terms of reference of the
Commission ;

(c) the time likely to be taken by the
Commission to submit its report to Govern-
ment ;

(d) the expenditure likely to be incurred
thereon ;

(e) whether there are also panels set up
by the Planning Commission which are
working on irrigation farming and on water
resources, their assessment, exploitation and
conservation ;

(f) if so, whether the problems to be
studied by the Commission could not be
entrusted to those panels enlarging their
scope ; and

(g) if so, the considerations for setting
up a separate Commission ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI SIDDHESHWAR PRASAD):

(a) Yes, Sir.
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(b) A copy of the terms of reference is
enclosed.

(c) Two years.
(d) About Rs. 7.5 lakhs.

(¢) to (g). Thepannels on irrigated
farming and water resources are scientific
groups set up by the Planning Commission
to advise them on research, research coordi-
pation and investigation programmes requi-
red to obtain scientific data for long-term
planning of irrigated farming; and assessment,
exploitation and conservation of surface and
ground water resources. On the other hand,
the Irrigation Commission is expected to
make an overall review of the irrigation
development in the country since 1903 and
advise Government on various policy matters
as set out in the terms of reference especial-
ly on the future programme for extension of
irrigation facilities ; essential programmes
for chronically drought affected and food
deficit areas ; funds required for the irriga-
tion programme ; criteria for sanctioning
projects and administrative and organisa-
tional aspects in regard to irrigation works
of all types.

The panels of the Planning Commission
are part time study groups unlike the Irriga-
tion Commission which will have an office
of its own. The terms of reference of the
Commission are more comprehensive and the
commission will, no doubt, make use of the
work of the Pannels.

STATEMENT

Terms of reference of the [Irrigation
Commission

(1) To review the development af irriga-
tion India since 1903, when the
last Irrigation Commission submit-
ted its recommendations, and
report on the contribution made
by irrigation to increasing the pro-
ductivity of land and in providing
assurance against the vagaries of
rainfall.

(2) To examine in detail the irrigation
facilities awvailable in chronically
drought affected and food deficit
areas and suggest essential and



m Written Answers

minimum irrigation works to be
undertaken promptly in such areas.

(3) To draw up a broad outline of
development of irrigation of all
types for achieving self-sufficiency
in cereals and for maximising the
production of other crops and to
make a broad assessment of the
funds required for the purpose.

(4) To examine the adequacy of water
supply in major irrigation projects,

(5) To examine the administrative and
organisational set up for the plan-
ning, execution and operation of
irrigation works, particularly with a
view to the speedy completion of
projects and reduction of their ges-
tation period.

(6) To suggest criteria for the sanction-
ing of irrigation projects ; and

(™ To examine any other matter inci-

dental or related to the develop-

ment of irrigation in the country

and make suitable recommenda-

tions.

Twelfth Annual Convention of National
Federation of Indian Railwaymen

8451. SHRI S. K. TAPURIAH :

SHRI HIMATSINGKA :

Will the Minister of
pleased to state :

FINANCE be

(a8) Whether Government's attention
has been drawn to the proceedings of the
12th Annual Convention of the National
Federation of Indian Railwaymen held in
Waltair in which a demand was made for
the replacement of the present formula of
granting dearness allowance by a scheme in
which dearness allowance cam be linked
directly with the cost of living by setting up
a Third Pay Commission, and for certain
changes under the structure of the Joint
Consultative Machinery ;

(b) If so, the arguments which were
advanced by that Federation in support
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of this and other demands made by them; and

(c) Government's reaction thereto ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJI
DESAI) : (a) and (b). A copy each of the
following documents has been received from
the Ministry of Railways :—

(i) Resolutions adopted by the Annual
General Body Meeting of the
National Federation of Indian
Railwaymen held at Waltair on
12th-13th April, 1969,

(ii) Speech by the President of National
Federation of Indian Railwaymen;

(iii) Report on 12th Annual Convention
of National Federation of Indian
Railwaymen.

In their resolutions the Geperal Body
have inter alia demanded the setting up of
a Pay Commission—preferably an exclusive
one for Railwaymen—the terms of which be
determined in consultation with the N. F. 1. R,
They have also demanded a separate
forum for the Railways in the Joint Consulta-
tive Machinery.

The setting up of the Pay Commission
bas been demanded mainly on the ground
that the wage structure of the employees
has remained static for the last 10 years. It
has been claimed that besides other numerous
problems concerning the pay structure the
solution of which cannot be postponed any
further, insufficient compensation for price
rise has eroded the real earnings of employees.

A separate forum for railways has been
suggested on the ground that it is neither
desirable nor expedient to form a National
Council consisting of both the administrative
services as well as industrial services. Even
as an industry, Railways stand a part from
the various branches of Government services,
the working conditions being totally different
from those in other departments.

() So far as the setting up of a pay
commission is concerned, Government
consider that the time is not yet opportune



173 Written Answers

for the appointment of a Commission,
As regards the changes suggested in the
J. C. M., Government do not consider
it mecessary to make any changes in the
J. C. M. as, like other departments, the
Railways have a departmental council for
problems affecting them. Besides, the
railway employces have got the added
facility of the continuance of a permanent
negotiating machinery.

Import of Pleasure Speed Boat by Chairman,
Bombay Port Trust

8452. SHRI GEORGE FERNANDES :
Will the Minister of FINANCE be pleased

to state :

(a) whether the Collector of Customs,
Bombay, has objected to the import of a
pleasure speed boat made of fibre glass by
the Chairman, Bombay Port Trust, and has
ordered the re-export of the speed boat;

{b) the circumstances in which the
speed boat was imported and at what price;

(¢) whether any action has been taken
against him for the breach of import regula-
tions ; and ?

(d) if not, the reasons therefor?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI : (a) No, Sir.

(b) A speed boat made of fibre glass
was brought in by a food ship from U, 5. A.
as part of the ship’s equipment. As the
boat was found to meet the requirements of
Bombay Port Trust for patrolling and inspec-
tion work in the harbour, the Additional
Chief Engineer Port Trust, purchased the
boat for Rs. 30000/- for the use of the
Port Trust and cleared the same on payment
of Customs duty and on production of a
Customs Clearance Permit issued by Import
Trade Control authorities.

(c) As a Customs Clearance Permit was
produced, there was no breach of import
regulations.

(d) Does not arise in view of reply
to part (c) above.
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Suspension of Trade Union Workers of
Fertilizer Corporation of India

8456, SHRI JYOTIRMOY BASU :
SHRI P. P. ESTHOSE :
SHRI BHAGABAN DAS :
SHRI UMANATH :

Will the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

(a) whether it is a fect that twelve Trade
Union workers of the Fertilizer Corporation
of India, Sindri Unit, have been suspended
for about a year;

(b) if so, the reasons therefor:

(c) whether it is also a fact that the
management has no right to take action
against the employees as they were not
convicted on a charge of moral turpitude;
and
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(d) if so, the reasons for taking action
against them ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Yes. Two
groups of workmen of Sindri Unit of the
Fertilizer Corporation of India, who were
involved in criminal cases, which are subju-
dice, are under suspension  with effect from
1-4-1968 and 30-4-1968 respectively.

(b) In one case, the workmen were invol-
ved in setting fire to a *'safety exhibition™
organised by the Management. In the other
the workmen are charged with assaulting
police, etc.

(c) No. According to the spanding
orders, the managemet has the right
to suspend an employee accused in
a Court of law of any criminal offence invo-
lving moral turpitude until disposal of the
trial.

(d) Does not arise.

Purchase of Berytes Powder for Bodra Well
No. 1

8458, SHRI INDRAJIT GUPTA : Will
the Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether a sum of about Rs. 16 lakhs
has been spent so far on purchase of 10,000
tons of Berytes Powder for Bodra Well No,
1 in the Port Canning OQil Project area;

(b) if not, the quantity of Berytes Powder
actually purchased and at what price;

(c) whether the bulk of ‘purchase is done
through M/s. B. K. Industrial Corporation,

Calcutta; and

(d) whether there have been any audit
objections to these transactions which call
for investigation by the C. B. 1. ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b} A total quantity of 5,288 metric
tonnes was purchased at a total cost of
Rs. 8,01,162,00.

(c) Yes.

(d) No.

Constraction of Embankment on Kalapania
Canal

8459. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of IRRIGA-
TION AND POWER be Pleased to refer
to the reply given to Unstarred Question No.
6334 on the 14th April, 1969 and state:

(a) when the protest was lodged with the
Government of Pakistan against the construc-
tion of embankment on Kalapania Canal;

(b) whether a reply has since been receiv-
ed to that protest from Pakistan;

(c) the details of the reply if any;

(d) whether the Government of Pakistan
have agreed to the demolition of the embank-
ment, and

(¢) il not, the steps being taken by
Government to prevent consequent flooding
of Tripura areas in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir. A protest against the construc-
tion of embankment on Kalapania canal was
lodged by the Government of Tripura with
the East Pakistan Govt. on the 4th January
1969, at the same time asking for its
immediate demolition.

(b) No, Sir.

(c) and (d). Do not arise.

(e) With a view to stopping the backflow
of the flood water of river Howrah into the
area obstructed by the Pakistan embankment,
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the embankment on the Indian side has been
extended upto Pakistan border and further
work on raising and strengthening the
embankment is in progress.

Swimming Pool in Vithalbhai Patel House,
New Delhi

8460. SHRI BABURAO PATEL :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI DEVEN SEN :
SHRI TULSIDAS DASAPPA :

Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state :

(a) whether the swimming pool, costing
Rs. 2.5 lakhs, opened, on the 18th April,
1969, in the Vithalbhai Patel House, New
Delhi, for the use of Members of Parliament,
is a defective one and requires at least 20
men to remove the dirty water from the
pool every time;

(b) the names of the officers in the
Central Public Works Department who were
in charge of this construction and the action
taken against them; and

of the contractor who
and the
defective

(c) the name
constructed the swimming pool
action taken against him for
work 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) No, Sir. The swimming
Pool built at a cost of Rs. 3.22 lakhs was
filled on the 22nd April, 1969. The arrange-
ment for emptying is by means of a trailor
pump, except for the last few inches of water
which is baled out manually by 8 to 10
persons. Manual emptying is proposed to
be dispensed with by the installation of a
self-priming pump. Pipe-connections for this
purpose had already been made at the time
of original construction.

(b) and (c). Do not arise.
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“Seizure of Nepali Ganja and Foreign Goods
in Dettiah Sub-Division"

8461. SHRI D. C. SHARMA :
SHRI R. K. SINHA :
Will the Minister of FINANCE be
pleased to state :

(a) whether contraband Nepali ganja
worth over Rs. 3 lakhs and foreign goods,
including Japanese rayon, terylene and tran-
sistor sets, valued at Rs. 27,000 were seized
from a truck by the Assistant Collector of
Customs on the 10th April, 1969 after a
chase between Ghokha village and Karatiya
village in Bettiah sub-division near Motihari;

(b) whether any arrests have been made
in this connection; and

(c) if so, the action taken in the matter ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESATI) : (2) On the night of 9th
April, 1969, the Central Excise officers led
by the Assistant Collector, Motihari reco-
vered about 4832 Kg. of MNepali ganja
valued at about Rs. 3 lakhs and foreign
consumer goods valued at about Rs. 27,000
from a truck after a chase, near Chatia
Chaur on the road from Bettiah to Motihari.

(b) and (c). No arrest has so far been
made., The matter is under investigation.

Fees charged by Private Doctors

8462, SHRI BENI SHANKER
SHARMA: Will the Minister of HEALTH
AND FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether private doctors charge ex-
horbitant fees in cosmopolitan towns in the
country;

(b) whether the desirability of placing a
check on the same has been examined; and

(c) if so, with what result ?
THE MINISTER OF STATE IN THE

MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
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AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) to (c). Private doctors, like
practitioners of other professions, charge fees
according to their qualifications and experi-
ence. According to the code of ethics drawn
up by the Medical Council of India, *‘a phy-
sician should deem it a point of honour to
adhere, with as much uniformity as the vary-
ing circumstances will admit, to the compen-
sation for the professional services prevailing
in the community in which he practises.”” A
legal enactment to limit the fees of private
medical practitioners is not considered neces-
sary.
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Medical Colleges

8467. SHRI R. K. SINHA: Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state : —

(a) the number of Medical Colleges in the
country as on the 31st March, 1969; and

(b) the number of doctors qualifying
through them annually,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND ‘FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY): (a) There were 93 medical
colleges in the country on the 31st March,
1969.

(b) The number of students graduating
from Medical Colleges varies from year to
year. In the year 1967, 7407 students passed
the final M. B., B. S. examination.

sgd faw st famfo-gg

8468, st frgrr fag : 71 e
aqr qfea feer @t fwfo,  smaw
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aqr s faww A gg @t 5t Fr
Far &

(%) Tt § 37 #wy fwio
IR} & AT F4T §, Tt H qHQ AgAH
ataurat & far atwfag st Y s
&

(@) =1 aFR F1 f@ER agEfes
atgfuat & fwfor & fa¥ a1 awwrd
FTHE @ FT 8

() afz 7&, Y % w70 F1Ow

(7) ma = adl § FdaErR, T&F
et & frat S @ smgAfeE
Hrafaat &gy mff ?

wareer aa qftar fradem &t fawri,

saTa qut Arda faww weew § e
st (ot @0 go gf) : (%) s (%).
sifira g faawor # 4 of & Y -
TR 9T T@T T § | [gewerw §
| 2few dear LT—1008/169)

(=) s (7). st 71 e
%ﬂwﬁmﬁmwﬁﬁ Srgmear
FY g Aoy § WX AgAfew aafesi
F fmiw & faw f1f g w4
AT FHEaaTT TE FHH @

gagrat Ay, 7€ faret qv WA w_ndy
8469. sit fagr= fag : 71 =

aat qfare frovem & fasfon, s
aay st fawmw o ag @ A oFOr

w3 fir -
(%) = ag #= & f5 dug@r Oz,
g feeelt # =MY ST & wEwiEl &

fadr @y M A WA F I
e § afedi Y gaw syaear AE A
TE & za% aforEeaey I wel § A
7t 9T waree & wr safew amge Agf
foreer e,
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(&) Fa1ag g9 ¢ & ymgd Fwfor
T Frarg A, A YglEE @ A ag
1966-67 ¥ =4t St & Fw=viEl =1 59
TR ¥ Frzared faar arn, afe it aw
I el ¥ Aifedl & swEwar a8 @
T; R

() afe gi, @ @ arx § 741 F-
gy ¥ G g ?

e aq afar fritew @k
frwfw, smare aar Fre faww weEw
¥ Twg-wet (S @0 o [ia): (w)awfy
7g 7 § & waw d@fad 9 w7 W ¥
f = & iy A7 swaegT AE A Wi
g fe ot @ =Rl & e oF G @
2 former f5 o wmw (wEes=dY) #
Iagy o ST AT §

(&) o 7
() s & 7@ sz

foeelt § ¥eitw vaTee AT dioren &
angE faw staurea

8470. «it fagrer fog : 1 wew
aar ofcart frdtem st famfor, srarg aan
i fawm 7=t ag a1 9T S 4
f& .

(%) feeslt ¥ ¥=Na wweaw {ar
e F argafaw stewrem e
A 9T §;

(@) @8 a=@i, @R F==f, qqr
weqraesl Y gEar e

(7) 7 ag w= g fF &7 sitwureai
¥ #1¢ §7 41 FrIEL AOG FH F
for & <aam;

(%) 7ar ag i 5= & & e aTe
W Amd gawg feam stgeredi § g9
qur afger dat 37 F401 §; foad oo
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AfEt A A AT F fA¥ 9 wdrE
FET gl ;@

(¥) afz g, @ ww at & 77 F14-
aEr # AT Y ?

wmrew qar of@mr few sk
frmtw, srrame aan i fawrw s o
s wAt (%t 70 go ufa) : (F) faeet
¥ FEm @wer Qo § 9 qiga i
Fgmag § 1 ¥ freafafes wam@i #
feaa & -

I. M= mfFe
2. 9N gag

3. fagad amx
4. '{I‘HE:'WTE{'I[

(@) 2@ 9@ T sgaeEt # 6
wgafas  fafees @ 8 wmifee
( F¥ITIFRC ) FIT FT W@ T 1| LA
FE T B

() S gt 1 37 StgureEy & A
FH FIA F "2 F IUUT AT I
#Y sTaeqr M=Efaw regTeEt grr @Y
Ardr &

() 3 (7). frear 32 ==T &
e w=femd s &t af ¥ aifs
ATH UAT AAT TAFENGIT F &N TH QY
T4 angafes stquaal & #7 wa @
& fao femsc Jar frged am #
argEfes afquraat § & 9% ¥ oFow
&I FT TAETELOT FTAT T2 | 3HF wia-
faa, us afgar fafeers avdt aafy
g O G AR 3EA wng e s
&g ¥ FE JaTaT TG AT ST AHI
Afger fafees @ g7t 9v arfiw &
w$ ¢ 9 sfafem fafeomat v frgfe
FY AT TENE |
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Iafeat & fol oo de o

8471, it fagre fag - wrﬁaﬁ‘ﬁ"r
a8 qqA FT FAT FIT 5 ¢

() fafow=r daredt & aoafal &
T a9sm 92 97 # qur IAF AT
T § o afe g7 gw w1 W 92 T8
&, @1 IEF 7 Freer § )

(@) sar o s & f& fafye war-
w4l § 95-3-110 897 & g7 I arr
fears # &1 frgm w10 Faw QA
fret &Y mwer FAT agr faE A
TE I HOATS FAT TAT I7§ HATT T
TEAT g1 &, 91 {5 SR T S e
¥ 7L T qUAT FTEEl A TeAT FEAT
ot et gadY fafy st 1 Fwaw 2ar

- @ f&2 o a®r Faq wr7 Faw 75-1-85-2-

95 7 ;

() afz g, & 37 a7 a1 § e
¥ qar F1w § 9w f qwafar a1 frwe
F9T & wfas w FAT 9947 2

(o) 77 @eFIT F9FE dT ¥
zrfat F1 95-3-110 ®o &7 Fa9 A7 23
7 fa=um F47T; W

(%) afz 78, ar zo% a7 Freor § 7

9 gew WAt qar faw w4 (s
At 3@ ) ;o (F) & (7). endfea
AT T I ALY ¢ | T URfA
FF A9y 459 #1 ¥9 9T @@ fear
ST |

(=) & (). &, & | 80-1-85-2-
95 To o 3-110 To & FaaaTa # THE-
fedi & fad qger &Y & o 919 43 AR
2, wfad 95-3-110 897 & IFawmA &
TR F1 OF oA A9 FT a9 77
I AET FSAT |
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Eradication of Diseases

8472. SHRI SHIVA CHANDRA JHA:
will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOP-
MENT be pleased to state @

(a) whether Government have comp-
letely eradicated any discase, like Malaria,
Small-pox, Cholera, etc., in the country;

(b) il so, the details thereof ; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNIG AND WORKS, HOUSING AND
URBAN DEVELOPMENT (SHRI B. S.
MURTHY) : (a) and (b). It has not been
possible to completely eradicate the diseases
like Malaria, Small-pox, Cholera, etc., but
substantial progress has been made in bringing
down the incidence of these diseases as will
be seen from the details given below :—

Malaria

As against the figure of 75 million cases
_in"1952 before the Eradication Programme
was launched, there were about 2.20 lakhs
cases in 1968, which means a reduction of
99.79%, of the original case incidence.

Small-pox

As against 83,423 cases and 26,360 deaths
in India in 1963 there were 34,741 cases and
7,727 deaths in 1968, This represents a
reduction of about 589, both in morbidity
and mortality due to small-pox.

Cholera

The disease which has shown a trend of
decline since 1900, has been responsible for
30,700 cases and 9,700 deaths annually on an
average during the past decade. Endemic
foci which are responsible for over 85%( cases
and deaths in the country during the decade
1959-68, are in the 8 Siates of Andhra Pradesh,
Bihar, Tamil Nadu, Maharashtra, Mysore,
Orissa, West Bengal and Uttar Pradesh.
Control measures in these areas will be
initiated in the Fourth Plan period.

VAISAKHA 16, 1891 (SAKA)

Written Answers 150

Tuberculosis

Out of the population of about 530
million, there were about 8 million active
T. B. cases in the country of which 1/4th
are estimated to be infectious, 248 million
people have been tuberculin tested and 117
million have been B. C. G. vaccinated. 502
T. B. Clinics, 36 mobile X-ray units, 15T. B.
Training Demonstration Centres and nearly
35,000 beds have been established.

Filaria

Filaria being mainly an wrban problem,
the National Filaria Control Programme, has
been restricted to the wrban population.
About 7 million people are being protected
by anti-larval measures, which has shown a
downward trend in the transmission of the
disease in 509, of the units functioning
with regard to w bancrofti infection. 72
Control Units, 3 rural Research-cum-Train-
ing Centres, 5 Headquarters units and 23
Clinics are in operation.

Leprosy

182 Leprosy Control Units and 1130 Sur-
vey, Educations and Treatment Centres have
been established besides giving grant-in-aid to
various voluntary organisations. With a total
population of about 300 million at risk and
25 lakhs of cases. 72.5 million population
have so far been covered and the total cases
recorded are 7,51,770 out of which 6,82,777
are under treatment.

Trachoma

Trachoma, as a result of survey conducted
by the Indian Council of Medical Research
during the period 1958-63, is a major problem
in the North and North Western States; the
prevalence of this disease ranging from 79.1
per cent in Punjab to 569, in Gujrat. A
total population of about 20.98 million has
been brought under the Control Programme.
As a result of the implementation of this
programme, the rejection rate amongst the
recruits for the Army came down by 209

(c) It has not been possible 1o comp-
letely eradicate the disease due to the
following reasons :—
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Malaria

This is a biological programme involving
men, mosquito and parasite, It has not
been possible to achieve the goal of eradi-
cation due to various reasons both adminis-
trative and technical.

Small-pox

Complete vaccination coverage in the
vulnerable age group of the population /. e.
0—15 years is still to be achieved.

Cholera

Eradication of Cholera can be achieved
only through an all-round improvement in
environmental sanitation, particularly the
provision of safe water and proper disposal
of sewage. For this purpose, increasing
financial provisions are being made under
the National Water Supply and Sanitation
Programme in the successive Five Year
Plans. It will, however, take sometime
before the desired objectives in this regard
are attained.

Tuberculosis
Though its prevalence is being
reduced in many countries especially

in the Western Europe and the Northern
part of the American continent, it has not
been eradicated so far anywhere in the world.
This is, because the person who gets
infections with the TB germ today, may
develop the disease even after 50 years. The
break down and the development of the
infection into the disease depends on many
varied factors both in-born and extraneous
‘like malnutrition, poverty and other socio-
economic conditions which cannot be easily
controlled. The disease is insidious and
chronic in nature and requires long treatment,
when developed, for a minimum period of
one year to 18 months. Even in the treated
cases relapses cannot be fully prevented.
The BCG vaccine, though effestive to a fair
degree, does not afford 1009, protection.
Thus the eradication of the disease is a very
long tem and difficult process.

Filaria

With the available resources, knowledge
and techniques, it is not possible to launch
an eradication programme against Filariasis.

MAY 6, 1969
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Leprosy

The Control/Eradication of leprosy in a
country like India with 2.5 million leprosy
patients is a vast problem. The eradication
of the disease can be possible after the
transmission has been intercepted. The
primary object of the programme is to record
the maximum number of cases, put them
under treatment and thereby convert them
into npon-infectious and bacteriologically
negative cases so that the quantum of infec-
tion is reduced and the transmission of the
disease is intercepted.

Trachoma

This is a phased programme and wide
coverage in this programme can be achieved
in stages.

Tax Concessions to Induostries for
Modernisation Purposes

8473. SHRI SHIVA CHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Govern-
ment have given a serics of tax concessions
to Indian industries, for modernisation pur-
poses since the First Plan ;

(b) if so, the details of those tax con-
cessions and other financial help to Indian
industries for modernization, Plan-wise and
industry-wise how far those have been utilized
for them ; and

(c) in case the tax concessions and
other financial help were not utilized for the
said purpose the reaction of Government
thereto ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The Go-
vernment have, from time to time, given a
number of tax incentives for industrial deve-
lopment, which includes modernisation of
plant and machinery. Such of the tax in-
centives as are available for the modernisa--
tion of plant and machinery are the follow-

ing :
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(I) Five-year ‘tax-holiday’ for ncw in-
dustrial undertakings and for undertakings
going in for substantial expansion.

A new industrial undertaking
(including an undertaking operatiog cold
storage plants), new ship owned by an
Indian company (or a second-hand ship not
previously used in Indian territorial waters
by a person resident in India) and a newly
established hotel run by an Indian company
with paid-up capital of not less than Rs. 5
lakhs, is exempt from income-tax on its pro-
fits upto 6 per cent per annum of the capital
employed in the undertaking or the ship or
the hotel, for five successive years-—seven
years in the casec of a co-operative society—
commencing with year in which the under-
taking goes into production (or operates the
cold storage plant), or the ship starts operat-
ing, or the hotel starts functioning.

An existing undertaking going in for
substantial expantion is also entitled, subject
to certain conditions, to this exemption on
profits arising from its expanded activity.

The unabsorbed benefit of the ‘tax holi-
day’ relating to the assessment year 1967-68
onwards is also allowed to be carried for-
ward upto cight years from the years of com-
mencement of the business.

This tax concession was introduced in
1949 and was available to industrial under-
takings which had commenced production
after 1st April, 1948, but its scope was
enlarged in subsequent years. The period
for which it was originally available was also
extended from time to time, and the Finance
Bill, 1969 seeks to further extend this period
up to 31st March, 1976.

(2) Dividends distributed by industrial
undertakings out of their ‘tax holiday' profits

Dividends distributed, out of its profits
exempt from tax under the above-mentioned
provision, by an industrial undertaking
(and an Indian company running a hotel or
plying a ship) entitled to the benefit of
‘tax-holiday', are totally exempt from income
tax in the hands of the sharcholders. This
provision was also introduced in the Indian
Income-tax Act in 1949,

Development Rebate

A special investment allowance, besides
depreciation allowance, is allowed by way
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of development rebate, at a specific per-
centage of the cost of new plant or machinery
owned and installed by a tax payer for the
purpose of his business. The latest rates
of development rebate are given below :

(i) mew ship 409,
(ii) new machinery or plant

installed in a priority in-

dustry list in Annex. I

is laid on the Table of

the House. [Placed in

Library. See No. LT—

1009 /69].

(a) during the period from
1st April, 1965 to 31st
March, 1970. 359,

(b) after 31st March, 1970 259,
(iii) new machinery or plant

installed by an Indian

company in  premises

used by it for an appro-

ved hotel :

(a) during the  period
from st April, 1967
to 31st March, 1970 359
(b) after
1970

31st March,

25%

(iv) new machinery or plant
representing expenditure
of capital nature on
scientific research related
to the tax-payer’s busi-
ness :

(a) during the period
from Ist April, 1967
to 31st March, 1970

March,

359,

(b) after 3ist

1970 259/,

(v) new machinery or plant
installed in cases other
than  those described
above :

(a) during the period from
1st  April, 1965 to
31st March, 1970 209,

(b) after 31st March, 1970 15%,
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Development rebate is also allowed, Rescheduling of States” Debts to Centre
subject 1o certain conditions in respect

of—

(1) used ships acquired from a non-
resident, and

(2) second-hand machinery or plant
imported for the first time from
abroad.

Development rebate is not deducted in
computing the written down value of the
assets for the purpose of calculating deprecia-
tion allowance. Development rebate is thus
a subsidy from the Government to the tax-
payer on the new machinery and plant as it,
together with depreciation allowance, enables
an enterprise to ultimately charge to the
revenue 1359, or 1209, or 1409, of the
cost according as the asset is used in a
priority industry or a non-priority industry
or is a ship respectively.

This tax incentive was introduced in
1955 (w. e. f. 1-4-1955) but the original
provisions have undergone several changes
from time to time.

2. Besides tax incentives,
tance was also given to industries for setting
up new units as well as for modernisation.
Such financial assistance was given through
financial corporations, like the Industrial
Finance Corporation of India and the
Industrial Development Bank of India.
The Plan-wise and industrywise details of
tax concessions utilised for modernisation
of plant and machinery are not available.
Similar details of financial assistance given
and utilised are not available separately in
respect of modernisation of plant and
machinery.

() The incentive of development rebate
is available only when the plant or machinery
is acquired and installed, Similarly, when
loans are provided by financial institutions,
to finance the purchase of plant and equip-
ment, the funds have to be used for this
purpose. Tax holiday benefit can be availed
of only after a new industrial undertaking is
set up, or a substantial expansion which
meets the specified conditions is implemen-
ted.

financial assis-

8474. SHRI SHIVA GHANDRA JHA :
Will the Minister of FINANCE be pleased
to state :

(a) whether it is a fact that Government
are planning to reschedule the States’ debts
to the Centre during the Fourth Plan
period;

(b) if so, the details thereof; and
(c) if not, the reasons therefor ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAD : (a) to (c). Government
propose to consider the question of the
rescheduling of the repayment of the States’
debts to the Centre afier the Fifth Finance
Commission’s recommendations regarding

_ the devalution to the States during the
Fourth Plan period are available.
Raniganj Water Supply Scheme
8475. SHR1 DEVEN SEN Will the

Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government have approved
the Raniganj Water Supply Scheme;

(b) if so, the estimated cost thereof;
(c) how is it going to be financed; and

(d) the stage at which the execution of
the sch tands at p t?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) Part I of the Raniganj
‘Water Supply Scheme was approved by the
Government of India in March, 1966.

The question of taking up Parts Il and
III of the Scheme can be considered by the
State Government in the light of the
resources available in the Fourth Plan.

(b) The estimated cost of Part I of the
Scheme is Rs. 3.54 crores.
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(c) Part I of the scheme is going to be
financed as indicated below :

(Rs. in crores)

(i} Cost of Urban Component 0.56
(To be given as loan by the
Government of India.)

(ii) Contribution from the Coal
Mines Labour Organisation 1.00

(iii) Subsidy from the Govern-
ment of India 0.99

(iv) State Government’s share 0.99
Total 3.54

(d) The information is being collected
and will be placed on the Table of the Lok
Sabha.

Evasion of income-tax by Film Stars

8477, ARJUN
BHADORIA Will the
FINANCE be pleased to state :

(a) whether it is a fact that the following
persons in the Film Industry have evaded
income-tax and other taxes during the last
three years :

SINGH
Minister of

SHRI

(i) Shri I.S. Johar. (ii) Shri Pran,
(iii) Shri Balraj Sahni, (iv) Shri Laxmikant,
{v) Shri Payare Lal, (vi) Shrimati Suman
Kalyanpuri, (vii) Shri Mohan Kamal, (viii)
Shri O. P. Relhan, (ix) Shri B. K. Adarsh,
and (x) Shri Om Prakash: and

(b) if so, the details in respect of each ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI) : (a) and (b). The infor-
mation is being collecied ar.d will be laid on
the Table of the House.

Income-Tax Paid by Film Distributors
in Delhi

8478. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of FINANCE be
pleased to state :

(a) the names of top fifty Film Distribu-
tors in Delhi who pay the highest income-
tax;
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(b) the arrears of income-tax due from
each of them as on the 31st March, 1968;
and

(c) the steps taken to the

arrears 7

Tecover

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJI
DESAI) : (a) to (c). The reguired infor-
mation is not readily available. It can be
collected after the scrutiny of a large number
of assesment records and will involve consi-
derable time and labour.

ad hoc Appointments in All India Institute
of Medical Sciences

8479. SHRI NIHAL SINGH : Will the
Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred
Question No. 3348 on the 17th March, 1969
and state : '

(a) the number and names of persons who
were appointed in the All India Institute of
Medical Sciences, New Delhi, on an ad hoc
basis during the last two vyear, category-wise
such as for (i) hospital work, (ii) teaching,
and (jii) Ministerial work; and

(b) the number and names of those
among them who have been regularised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B.S. MURTHY): (a)and (b). A statement is
laid on the Table of the House [Placed in
Library. See No. LT.— 1010,69].

Inauguration Ceremony of Right Bank
Power House at Bhakra

8480. SHRI HEM RAJ : Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state :

(a) whether it is a fact, as reported in the
Times of India of the 18th April, 1969, that
Shri Hari Ram, Minister of Himachal
Pradesh, was not given a seat on the dais
along with the Ministers of Punjab and Har-
vana at the inauguration ceremony of the
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Right Bank Power House at
and

Bhakra;

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) and (b). Invitations for the ceremony
were issued among . others to Hon'able Shri
Hari Ram, Minister of Himachal Pradesh.
No intimation was received either from him
or from his Secretariat in regard to acceptance
of the same. Efforts to get this information
over the phone, proved infructuous. Hon'
ble Shri Hari Ram arrived at the function
when the proceedings had already started and
occupied a seat in the first row in the VIP
enclosure. As soon as his presence became
known he was introduced to the Vice-Presi-
dent and was looked after along with the
other Ministers.
aegfafmag w0 & s=wia @mey Sid

sre ot
8481. =Y syt wwet ;- T faw-

#AY O T Y FIT w4 £
(%) & =z a6t & aegfafrma Fa2

& FAAd ATATY W A T F
w7 ¥ fradt aaofe s gf & s @
HIfHE IRTF1T a4T if AT gl & oo
Y 1% U i g

(=) afx &, @ aidsfaF g 480
¥ feflr o gt oy qar ofw @@
Fuur A F I STE A §
F9 afa m gi

() af i, @t T e asl # @
aF aIfgT IRAH! A AT FEIE F
fow 9o g & froeht saf frerelt
ws;

(v) = aF T A ¥ OO @
e ¢ 5 a7 fag & & fa@ e
Tt § Fae 99 § s fEAr ST AR

(%) afe Y, @ ;v gow w1 faae
war § wfew § o qar fom w7
Fy?
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Ig-REA WA aar fam AW (s
Aot Fae) - (F) ¥ (7). 7@ oW
qua: W g & fF e g am
TIT AR & | 39 quy faaam § A w
@ WS 917 9T FrE frgaw A 3 3w
Tra F T AT AT AT FA9 qifed-
Fro syl & fAau @Y @ a1 a8 qea:
snfa® fota F37 & srazaFar &1 AT
T & fag wlr aEr g awg-fafem
FU F ft AaTAT ¥ § AATE AT G
gfqaredl & a9 78 aeqei & frafq a0
sgae Y & 1 safan aegfafr s
¥ T & AT wFT Faomedt & ®7 F
T g I FT H1E W & A dar
21T | wAHg gae afy gifeq X &
Y | AT A T FT G A A
fawzr & wamewa ST R A o
FHAT |

(7) o (¥). fadai & wa &
W NS AN 9 IAF WA AT IAE
sfw gqair # zfee & A€ frgor 8
g wgr = FRarwerel ¥ faRehy g
fafraas afafrwa’ % senar e fafeat
FT IeATA ZA, AT FIATT FIAAT T
s g

Loss incurred by National Coal Development
Corporation

8482, SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
PETROLEUM AND CHEMICALS AND
MINES AND METALS be pleased to state:

(a) the total losses suffered by the
Mational Coal Development Corporation
since its inception and their proportion to
capital invested therein;

(b) whether the said losses are on increase
or decrease;

(c) if on the increase, the reasons for
which the National Coal Development Corpo-
ration is not being wound up;
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(d) if losses are on the decrease, the year
by which profits are expected; and

(e) whether Giridih Collieries are causing
continuous losses and, if so, the reasons for
not closing them ?

THE MINISTER OF STATE IN THE MI-
NISTRY OF PETROLEUM AND CHEMI-
CALS AND MINES AND METALS (SHRI
JAGANATH RAO) : (a) The net cumulative
loss as at the end of 1967-68 after making
provision of reserves for development rebate,
taxation, contingent liability etc. is Rs. 6.65
crores. The long term capital invested as
on 31.3.1968 is about Rs. 167 crores. Thus
the proportion of the cumulative loss to
long term capital invested works out to
49/,

(b) The losses have decreased in 1967-
68 as compared to the previous year. In
1968-69 the ficancial position is expected to
have improved further.

s

(c) Does not arise,

(d) Tt is expected that the Corporation’s
accounts for 1968-69 would show a profit.

(e} The Giridih collieries have been incur-
ring losses continuously for the last many vears.
They are being continued to be worked in
order to extract the reserves of high grade
coking coal available in some of the mines.
The cumulative losses on account of Giridih
alone from 1956-67 to 1967-68 are Rs. 5.03
crores as against the Corporation’s total loss
of Rs. 6.65 crores during this period,

Provision of Civic A ities in Urbanised
Villages in Delhi

8483. SHRI BALRAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state : |

(a) the total number of Urbanised villa-
ges in Delhi;

(b) whether it is a fact that Government
have decided to provide minimum civic
amenities like water and latrines to urbanised
villages of Delhi; and
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(c) if so, the villages which have got these
amenities so far and which are the villages
which will get them in the next year ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) 111.

(b) The responsibility for the provision
of civic amenities to urbanited villages is
normally that of the concerned local body.
The Delhi Development Authority is respon-
sible for providing amenities to the extent
possible in urban villages which fall within
“development areas”. The authority have
already prepared development plans for 32
villages and arrangements are being made
for providing basic amenities such as latrines,
pavement of streets and storm water drainage
in these villages.

(c) The information is being collected and
will be laid on the Table of the Sabha,

C. G. H. S. Dispensaries in Delhi

8484. SHRI BAL RAJ MADHOK : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) the total number of C. G. H. S.
dispensaries in the Union Territory of Delhi,
with their locations;

(b) how many of them are Allopathic,
Homeopathic and Ayurvedic dispensaries;

(c) the strength of staff, including doctors
in these dispensaries; and

(d) how many of them have their own
buildings ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI B.
S. MURTHY) : (a) and (b). There arc 61
C. G. H. 8. Dispensaries including the First
Aid Post at Parliament House. Of these 55
are Allopathic, 4 Ayurvedic and 2 Homeo-
pathic dispensaries. A statement containing
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the names and location of these dispensaries
is given in Annexure I which is laid on the
Table of the House. [Placed in Library. See
No. LT-1011/69]

(c) The requisite information is given in
Annexure IT which is laid on the Table of the

House. [Placed in  Library. See No.
LT-1011/69).
(d) Fiffeen.
Central Gas Grid
8485. SHRI R. K. AMIN : Will the

Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether it is a fact that a programme
for central gas grid is under consideration of
Government; and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) No.

(b) Does not arise.

Raids on Premises of Film Financers
and Film Producers

8486. SHRI ARJUN SINGH
BHADORIA :
SHRI JUGAL MONDAL :

Will the Minister of FINANCE be pleased
to_stale :

(a) whether Government have raided
the premises of Film Financers and Film
Producers during the last three years till
April, 1969;

(b) if so, the names of Film stars in res-
pect of whom papers were seized from the
Film Financiers’ and Film Producers’ pre-
mises indicating that black money was paid
to those Film stars; and

(c) the action taken against them ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORAR-
J1 DESAI) : (a) to (c). The information is
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being collected and will be laid on the Table
of the House.

Income Tax Arrears Outstanding Against
Film Studio Owners and Film Exhibitors
in Tamil Nadu and West Bengal

8487. SHRI JUGAL MONDAL : Will
the Minister -of FINANCE be pleased to
state :

(a) the names of film studio owners and
film exhibitors in Tamil MNadu and West
Bengal against whom arrears of Income-tax
of rupees one lakh or above are outstanding
at present; and

(b) if so, the reasons for non-recovery
of income-tax from them so far ;

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). The re-
quired information is being collected and
will be laid on the Table of the House as
early as possible.

Evasion of Income-tax by Film Stars

8488. SHRI JUGAL MONDAL :Will
the Minister of FINANCE be pleased to
state :

(a) whether Government have received
complaints that the following film stars
have been evading income-tax and other taxes
during the last three years:

(i) Shri Uttamkumar Chaiterjee (ii) Shri
Biswajeet (iii) Shrimati Sharmila Tagore
(iv) Shri Jitendra (v) Miss Babita (vi)
Kumari Manda (vii) Shri Sashi Kapoor
(viii) Shri Dara Singh (ix) Shrimati Shashi-
kala (x) Shri Om Prakash (xi) Shri Pran
(xii) Shri Johny Walker (xiii) Miss Simmi
(xiv) Shrimati B, Saroja Devi (xv) Shrimati
Padmini; and (xvi) Kumari Mumtaz;

(b) whether arrears of income-tax are
still outstanding against them;

(c) if so, the amount outstanding against
each of them and the action being taken in
this regard;

(d) whether premises of any of the above
film stars have been raided by Government;
and
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{e) if so, their names and the action
taken against them ?

THE DEPUTY PRIME MINISTER
AND MINISTER ©OF FINANCE (SHRI
MORARIJI DESAI) : (a) to (e) . The infor-
mation is being collected and will be laid
on the Table of the House,

Amount charged by Film Stars for
Working in Films

8489, Will the Midister of FINANCE be
pleased to state :

(a) whether it is a fact that the following
Film stars charge money as follows for
working in one film ;

(i) Uttamkumar Chatterjee (Rs. 8 lakhs),
(ii) Shri Biswajeet (Rs, 9 lakhs), (iii)
Shrimati Shrmila Tagore (Rs. 6 lakhs) (iv)
Miss Babita (Rs. 5% lakhs), (v) Shri
Jitendra (Rs. 5 lakhs), (vi) Kumari Nanda
(Rs. 5} lakhs), (vii) Shri Shashi Kapoor
(Rs. 8 lakhs), (viii) Shri Dara Singh (Rs. 5
lakhs), (ix) Shrimati Shashikala (Rs. 4 lakhs)
(x) Shri Om Prakash (Rs. 3 lakhs), (xi)
Shri Pran (Rs. 4 lakhs), (xii) Shri Johny
Walker (Rs. 4 lakhs), (xiii) Miss Simmi
(Rs. 3 lakhs), (xiv) Shrima:i B. Saroja
Devi (Rs. 5 lakhs), (xv) Shrimati Padmini
{Rs. 6 lakhs) and (xvi) Kumari Mumtaz
(Rs. 3 lakhs);

(b) whether it is also a fact that all
these film stars work in three or four films
each year but they pay very little amount by
way of income-tax; and

(c) if so, the action Government propose
to take to realise income-tax from these film
stars 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI ) :(a) No such infor-
mation is available with the Government.

(b) and (c). Some of the leading film stars
are engaged in more than one picture at a
time. Income-tax is paid by them on their
total incomes during the previous year as
determined by the concerned Income-tax
Officers after necessary investigation, Many
film stars pay a fairly large amount of tax.
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Wealth tax Arrears Due Against Persons
in Film Industry in West Bengal

8490. SHRI JUGAL MONDAL : Will
the Minister of FINANCE be pleased to
state :

(a) the names of persons in Film indus-
try in the State of West Bengal against whom
arrears of Wealth-tax of Rs. 50 thousands
or above are outsanding at present; and

(b) the reasons for non-recovery of
Wealth-tax arrears from them so far ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) (a) and (b). The
requiste information is not readily available
and is being collected. The same will be
laid on the Table of the House as early as
possible,

Seizure of Smuggled Watches

8491. SHRI DEVEN SEN : Will the
Minister of FINANCE be pleased to state :

(a) the number of cases of smuggled
watches detected in Delhi and Bombay sepa-
rately during the period from the Ist
January to 15th April, 1969;

(b) the value of watches seized; and

(c) the number of persons arrested in
this comnection and action taken against
them ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) 7 cases in Delhi
and 115 cases in Bombay were detected.

(b) The wvalue of watches seized in
Delhi ond Bombay is approximately Rs.
28,000 and Rs. 54,70,000, respectively.

() No arrest has been made in Delhi.
26 persons were arrested in  connection with
the seizures at Bombay and subsequently,
released on bail.  Further investigations
arc in progress.

Opposition to Family Planning Programmes
by Catholics of Goa

SHRI SHINKRE : Will the
of HEALTH AND FAMILY

8492,
Minister
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PLAN!';IING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether Government are aware that
due to Holy Pope's encyclica, Catholics in
India, and especially in Goa, are opposing
family planning programmes ;

(b) whether Government are aware that
most of the Catholic doctors and nurses in
Goa Serving in Government hospitals, are
not cooperating with the local Government
in this sphere ; and

(c) if so, whether Government propose
to take steps to see that all the doctors and
nurses will do their best in implementing the
family planning programme, irrespective of
their creed and caste ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (DR. S.
CHANDRASEKHAR : (a) Government
have not received any report that Catholics
in India or especially in Goa are opposing
Family Planning Programme. A study un-
dertaken in Goa shows that Catholics as
well as other communities are participating
in the programme,

(b) and (c). The position is being ascer-
tained from the Administration of Goa,
Daman and Dieu and will be furnished to
the Sabha as soon as the information is
available.

The Central Family Planning Council at
its meeting held in April, 1968 has already
taken note of certain isolated instances where
the medical personnel have put forth the
plea of conscientious objection in the matter
of rendering Family Planning services amd
the Council recommended that the State
Governments may consider that as a part of
the service rules for medical and para-
medical personnel, no such plea should be
permissible while in service. This recommen-
dation has been sent to the State Govern-
ments for taking necessary action.

Setting up of a Pelletising plant in Goa

8493, SHRI SHINKRE Will  the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state :

(a) whether Government are aware that
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the grade of iron ore extracted from mines
in Goa is generally of low quality and that
it will be advantageous to export that ore
after processing and transforming it into

pellets;

(b) whether Government are also aware
of the good results obtained from the pelle-
tising plant owned by M/S. Chowgule (P)
Ltd. which has proved that by exporting
pallets instead of ore, the volume of the
export material is reduced and also that no
scope is left for complaints from imporiers
in other countries regarding the grade; and

(c) whether, in view of the good perfor-
mance of the pelletising plant in the private
sector, Government are finalising erection of

any pelletising plant in Goa in the public
sector ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : (a) The lumpy
iron ore has a lower iron content than that
of the powdery ore. The iron content in
the lumpy ore produced in Goa is generally
less than 609(, Fe. The export of processed
minerals can be advantageous provided there
is a market for the material and the prices
are competitive to attract foreign buyers.

(b) The input and output ratio of iron
ore fines consumed to pellets produced in
Goa was 1,34:1 and 1,13:1 during 1967 and
1968 respectively, from which it is apparent
that there is reduction in the weight of
pellets to  the fines to the extent of 259
and 129}, approximately.

(c) There is no proposal to set up any
pelletising plant in Goa in the public sector
during Fourth Plan.

afem Wl wowgs, g, A
0T AT qEREA
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Staff Operating Sound Equipment
in Parliament House

8496, SHRI BIBHUTI MISHRA: Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state: '

(a) whether it is a fact that the staff
operating the sound equipment in Parliament
House is regarded as essential duty staff;

(b) if so, the facilities, such as housing
and overtime allowance, elc., being given to
them;

(c) whether it is also a fact that pay
scales of this staff are very low as compared
to their duties and the responsibilities
entrusted to them;

(d) whether Government are taking any
steps to revise their pay scales; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. 5. MURTHY): (a) Mo orders have
been issued specifically declaring them as
essential duty staff,

\b) They are entitled to all the facilities,
admissible to similar class of Central Govern-
ment staff.

() No, Sir. The pay scales of the
stafi are commensurate with the duties and
responsibilities entrusted to them.

(d) No, Sir.

(¢) The pay scales of the staff were
revised as a result of the recommendations
of the Second Pay Commission. Further
revision of pay scale at this stage is not
Jjustified.

Direct Recruitment of Assistant Engineers

8497. SHRI S. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to state:

(a) whether it is a fact that the Engineer-
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in-Chief of C. P. W. D. had communicated
to one of the C. P. W.D. Associations in
1967 that direct recruitment of Assistant
Engineers of temporary vacancies had been
stopped;

(b) whether it is alsoa fact that the
Union  Public Service Commission was
approached for direct recruitment of Assis-
tant Engineers for fifty temporary vacancies
in 1968; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) The Engineer-in-
Chief, C. P. W. D. had mistakenly informed
one of the Service Associations in 1967 that
it had been decided not to advertise for
fresh recruitment to Class 1I temporary
posts.

(b) A requisition for nominating 30
candidates for Central Engineering Service
Class Il (Temporary) and 10 for Central
Electrical Engineering Service Class 11
(Temporary) from the 1968 Examination was
placed on the Commission.

(c) The U.P.S.C. did not agree to
the proposal to dispense with direct recruit-
ment to Class II against temporary vacancies
and advised that the requirements of
candidates for the Class 11 Service should be
intimated and hence the above action was
taken.

Appointment of Civil Assistant Engineers
in C.P.W.D.

8498. SHRI 5. D. SOMASUNDARAM:
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No. 5520 on the Tth
April, 1969 and state:

(a) whether it is a fact that U.P.S.C.
cannot decide on their own accord to relax
the recruitment rules without being sponsored
by the concerned Ministry;
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(b) whether it is alsoa fact that the
candidates selected without a written exami-
nation were raw and inferior to man the
sub-Divisional posts at crucial level as they
could not be successful through the Com-
petitive Examination held by the U.P.S.C.;
and

(c) The reasons for not, relaxing the rules
in favour of departmental graduate engineers
as they are equally qualified, betler experi-
enced and waiting too long for their promo-
tions but could not campete in U, P.S.C.
examination because of age restrictions ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY): (a) Yes, Sir. The
decision to make ad hoc recruitment for the
Central Engineering Services Class 11 (Tempo-
rary), in relaxation of the recruitment
rules was taken after consultation between
Government and the U.P.S.C.

(b) No, Sir; it must be assumed that
re-commitment was made of fit and suitable
persons.

(c) There was in fact a relaxation in the
eligibility criterion for graduate Section
Officers for promotion to the grade of Assis-
tant Engineer at that time.

Mahalanobis Committee’s Report
on Income Distribution

8499. SHRI P. R. THAKUR: Will the
Minister of FINANCE be pleased to state:

(a) whether the Second and Final Report
of .the Mahalanobis Committee on Income
Distribution has since been finalized and
submitted to Government;

(b) if so, when Governmen!l propose to
lay it on the Table; and

(c) if not, the reasons for delay 7

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE ( SHRI
MORARIJI DESAI ): (a) No, Sir.

(b) Does not arise.

(¢) The Committee has informed the
Government that the last two meetings of

VAISAKHA 16, 1891 (S4K4)

Written Answers 214

the Committee were held on the 9th and
12th November, 1968. The final report
was adopted with the assent of seven mem-
bers. It was decided by the Committee at
the meeting held on the 12th November,
1968 that the report would be sent to the
three members who were not present at the
meeting for their approval, with or without
comments, to be communicated within a month
of receipt of the report. Accordingly, copies of
the report were sent to the members concer-
ned by December 18, 1968; two members
have since intimated their approval together
with comments. The approval of the
remdining member is still awaited.

Report on Charges against Chairman and
Managing Director of Indian Drugs
and Pharmaceuticals Ltd.

8501, SHRI E. K. NAYANAR: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether Government propose to lay
on the Table a copy of the report prepared
by the Directors on certain charges against
the Chairman and Managing Director of
the Indian Drugs and Pharmaceuticals
Ltd.; and

(b) whether it is a fact that the Chair-
man and Managing Director is trying to join
a particular private enterprise ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) The Govern-
ment are not aware of any charges against
the Chairman and Managing Director, Indian
Drugs and Pharmaceuticals Lid, Nor have
the directors ‘prepared any report of the kind
referred to.

(b) Yes. He has been permitted to
retire from service from the Ist May, 1969
and to accept an appointment in the private
sector from that date,

Accumulation of Stocks at Synthetic
Drugs Plant, Hyderabad

8502. SHRI E. K. NAYANAR : Will
the Minister of PETROLEUM AND
CHEMICALS AND MINES AND METALS
be pleased to state :

() whether Government are aware



215 Written Answers

that huge stocks have accumulated at the
Synthetic Drugs Plant at Hyderabad ;

{b) if so, the reasons therefor;

(¢) whether it is a fact that the said
plant has gone into production much earlier
than the scheduled date of production ; and

(d) the steps
accumulated stocks ?

taken to liquidate the

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) Some stocks
have accumulated in the Synthetic Drugs
plant.

(b) The reasons are (i) higher cost of
production as c d to prices of impor-
ted drugs; and (ii) availability of large
quantities of imported drugs in the market.

(c) No.

(d) Action has been initiated to ;
(i) Restrict/ban the import of drugs
in the production programme of
this plant ; and

(ii) examine the cost structure with
a view 1o reducing the costs of pro-
duction and thereby selling prices
of the products.

The off take of the products of this plant
is expected to improve as the stocks of im-
ported drugs are progressively liquidated.

Out-of-Turn Allotment on False Medical
Certificates

8503. SHRI GHAYOOR ALl KHAN:
Will the Minister of HEALTH AND FAMI-
LY PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to state :

(a) whether it is a fact that the majori-
ty of employees who secured Government
accommodation on out-of-turn basis, did so
by producing false Medical Certificates and
whether Government propose to enquire into
a1l such allotments of types I and II quar-
ters, made on out-of-turn basis since 1965 ;
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(b) the measures Government propose
to take to solve the accommodation problem
of employees recruited since 1955 and whose
chances of allotment have been adversely
affected because of bulk allotment of out-of-
turn basis ; and

(c) the time likely to be taken by
Government when all employees recruited
since 1955 entitled for types I and II accom-
modation will be provided with Government
accommodation ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY):(a) The out of turn
allotments on medical grounds are made on
the basis of medical certificates produced by
Government employees concerned.

In a few cases complaints were received
that the medical certificates produced by the
Government Servants were false but on in-
wvestigations the certificates were found to be
genuine. The proposal to make enquiries
into all such allotments does not arise.

(b) In order to safeguard the interests
of Government employees awaiting allotment
on the regular waiting lists, only a small
percentage of vacancies has been given for
allotment on out of turn basis. Subject to
availability of funds, the Government is
taking Dpecessary steps lo provide, as many
residences as possible, in the general pool.

(c) Intype I, the date of priority co-
vered in Delhi/New Delhi is 12th October,
1955 whereas in case of type 1I the date of
priority covered is 3rd June, 1949. Ino type I,
most of the employees recruited in 1955 have
been allotted general pool accommodation
in Delhi/New Delhi whereas in case of type
II, it will take some more time to provide
residential accommodation to those employees
who were recruited in 1955. During 1968-69,
428 residences were constructed in type II
and during 1969-70, 1128 type I residence
are either in progress or being taken up for
construction in Delhi/New Delhi. It is the
policy to construct more residences in the
lower types.
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Shopkeepers of Subzimandi

8504. SHRI K. N. PANDEY : Will the
Minister of HEALTH AND FAMILY PLAN-

NING AND WORKS, HOUSING AND’

URBAN DEVELOPMENT be pleased to
refer to the replies given to Unstarred Ques-
tions Nos. 6260 and 7024 on 14th and 2Ist
April, 1969, respectively, and state :

(a) the terms and conditions on which
the shops were allotted by the Delhi Develop-
ment Authority in 1942 and again allotted by
Municipal Corporation in 1959 ;

(b) whether the rent and other taxes
had been deposited in the Court on each
hearing under the Rent Act, and, if not, the
reasons therefor ; and

(c) the names of the officials who are
guilty in this conpection and the action so
far taken against each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) to (c). The required
information is being collected and will be
laid on the Table of the Sabha.

Aid From Developed Countries

8505. SHRI SHIVA CHANDRA JHA:
Will the Minister of FINANCE be pleased

to state:

(a) whether it is a fact that the deve-
loped countries have committed to transfer
one per cent of their gross national product
for the development of underdeveloped coun-
tries;

(b) if so, the countries which have already
made the commitment for fulfilliog the target
and which have not;

(c) when the targets would be fulfilled by
the committed countries; and

(d) the steps taken by the Government
through the UNCTAD countries to bring
pressure on the uncommitted countries for
making commitment, and with what success
so far ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI): (a) to (c). The Second
UNCTAD passed a Resolution recommending.
“that each economically advanced country
should endeavour to provide annually to
developing countries financial resource trans-
fers of a minimum net amount of 1 per cent
of its gross national product (GNP) at mar-
ket prices in terms of actual disbursements,
having regard to the special position of those
countries which are net importers of capital.”
Target dates were not laid down. It is,
however, hoped that the developed countries
would make effort to reach this target as
early as possible. According to 1968 Review
of the Development Assistance Committee of
the OECD. France, Netherlands, and Portu-
gal exceeded this target during 1967,

(d) The Government takes every reasona-
able opportunity to bring up this matter.
Results can be known only in due course.

Seizure of Watches in Maharashtra by Anti-
Corruption Bureau

8506. SHRI R. BARUA:
SHRI CHENGALARAYA
NAIDU:
SHRI N. R. LASKAR:
SHRI HUKAM CHAND
KACHWAL

Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that a record haul
of smuggled wrist watches valued at Rs. 31.25
lakhs was made by the Maharashtra Anti-
Corrupton Bureau;

(b) if so, whether any arrests have been
made;

(c) whether these watches are sold through
the Cooperative Societies;

(d) if so, whether it is also a fact that the
prices of these watches are high, with the re-
sult that no person other than the rich people
can purchase them; and

() if so, whether Government proposé to
fix a concessional price, so that low income
people can also buy these watches ?
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THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) On the 27th March,
1969 the Maharashtra Anti-Corruption Bureau
retrieved from the Sea-bed off Warden Road,
Bombay, 20 tins containing 19881 wrist watches
of foreign origin along with a damaged tony.
These watches were valued at Rs. 31,24,250
by the Bureau. The case has been handed
over to Bombay Customs,

(b) The seized watches were unclaimed
and no arrests have been made.

(c) All the confiscated watches are sold
through the National Consumers Co-operative
Federation Ltd., Military Canteen Stores
and Consumer Co-operative Societies run by
the Ministry of Home Affairs,

(d) The retail price of confiscated watches
is fixed keeping in view the market price in
India of similar types of watches less a dis-
count ranging from 109, to 30%, depending
upon the type of the watches, so that the
watches may be sold within a reasonable
period.

(e) No, Sir.

Prometion of Scheduled Castes and Schedu-
led Tribes Employees in Public Undertakings

8507. SHRI A. S. KASTURE: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

{a) whether the recent orders of the-Home
Ministry regarding the method of grading
confidential record of persons belonging to
Scheduled Castes and Scheduled Tribes are
being implemented by the various public
undertakings under his Ministry;

(b} if so, the number of promotions given,
category-wise, to the employees belonging to
Seheduled Castes and Scheduled Tribes in the
Public undertakings under his Ministry; and

(c) if not, the reasons for mot implement-
ing the said orders so far, keeping in view
the specific provision for reservation of posts
for Scheduled Castes and Scheduled Tribes in
the Constitution ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
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CHEMICALS AND MINES AND METALS
(SHRI D. R, CHAVAN): (a)to (c). The
information is being collected and will be laid
on the Table of the House.

Allotment of Government Quarters to
Employees Owning Houses

8508. SHRI S, M. BANERIJEE : Will
the Minister of HEALTH AND FAMILY
PLANNING AND WORKS, HOUSING
AND URBAN DEVELOPMENT be pleased
to refer to the reply given to Unstarred Ques-
tion No. 4222 on the 24th March, 1969 and
state the various aspects on which Government
servants owning houses in Delhi have been
made eligible for Government accommodation
from the General Pool ?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : The following considera-
tions have mainly been kept in view by the
‘Government while declaring the Government
servants owning houses as eligible for
Government accommeodation (—

(1) In the case of Defence service
officers it is a part of their terms and condi-
tions of service that they are entitled to be
provided residential accommodation by the
Government on payment of prescribed rent.
The position in regard to civil officers is not
identical but, in principle, it is the same,
where it is not a condition of service but
an amenity of service. In their case, taking
away this amenity will cause considerable
inconvenience.

(2) If Government servants owning
houses are declared ineligible for the allotment
of Government accommodation, this will
be discriminatory against those Government
servants who invested in residential accom
modation vis-a-vis those who invested in other
ways. Investment in a house is a legitimate
investment and no handicap .should be
imposed on those Government servants who
put their investments in housing.

(3) A Government servant who owns
a house, pays land dues and Municipal taxes
as well as Income-tax at slab rates above
the income from his salary, leaving a met
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income, after the payment of .loans and
interest, of a very moderate figure. Mostly,
Government servants owning houses have
constructed these by obtaining loans and
advances and in case a ban is imposed it will
be impossible for them to repay these loans.

(4) - The construction of private houses
by Government servants ought to be
encouraged, in view of the great dearth of
residential accommodation throughout the
country. Government have themselves
introduced a number of schemes offering
inducements for such construction. If
Government servants find themselves economi-
cally at a disadvantage, by being ineligible
for Government accommodation by reason of
owning houses, the construction of houses
by Government servants is bound to receive
a set-back. The rule declaring them ineligible
for the allotment of Government accommoda-
tion operated in the past as a damper to
house building activities on the part of
Government servants.

Eye and E. N. T. Posts in Imphal
Civil Hospital

8509. SHRI M. MEGHACHANDRA :
Will the Minister of HEALTH AND
FAMILY PLANNING AND WORKS,
HOUSING AND URBAN DEVELOPMENT
be pleased to refer to the reply given to
Unstarred Question No, 5338 on the 2Ist
December, 1967 and state ;

(a) Whether the proposal to upgrade
the Eye and E. N. T. Posts to Specialist
Grade posts has been considered and whether
the apppointments of specialists in the vacant
specialist posts will also be made ; and

(b) If not, when the same will be
considered and finalised 7

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMILY
PLANNING ; AND WORKS, HOUSING
AND URBAN DEVELOPMENT (SHRI
B. S. MURTHY) : (a) and (b). In view of
the present financial stringency, a ban has
been imposed on upgrading the scales of pay
of the posts. The proposal to create a new
post of an eye specialist is however under
the consideration of Government. Appoint-
ment will be made after the post is created.
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Seizure of Smuggled Goods in Manipur

8510. SHRI M. MEGHACHANDRA :
Will the Minister of FINANCE be pleased
to state :

(a) the list of smuggled goods seized
by the Customs authorities in Manipur during
1969 till date ;

(b) whether the seized goods have
been disposed of ;

(c) if so, the list of goods so disposed
of ; and

(d) if not how, they will be dis-

posed of ?

THE DEPUTY PRIME MINISTER AND
MINISTER OF FINANCE (SHRI MORARJI
DESAI) : (a) The following goods believed
to be smuggled of the wvalue shown against
each were seized by the customs authorities
in Manipur during the year 1969 (up to 15th
April, 1969)

Value in Rupees

i. Burmese Currency Notes. 6,907
ii. Precious Stones. 2,325
iii. Watches. 16,620
iv. Mechanical lighters. 135
v. Lighters flints, 450

vi. Motor vehicle parts. 6,800 ¢
vii. Transistor radio 550
viii. Betelnuts. 1,025
ix. Chappals. 225
X. Other goods. 774
35,811

(b) The goods have not yet been dis-
posed of.

(¢} Does not arise in view of reply to
part (b) of the question.

(d) If the goods are confiscated they
would be disposed of in the following manner
after they become ripe for disposal ;

(i) TMe Currency notes will be deposited
with Reserve Bank of India.

(ii) Precious stones will be sold by
auction to licence holders.
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(iii) Betelnuts will be sold to the State

Trading Corporation.

(iv) Motor vehicle parts will be sold

by public auction through Director
General, Supplies and Disposal.

(v} Other goods will be sold to Consu-
mer's Co-operative Stores through
the National Consumers Cooperative
Federation Ltd. or the military can-
teens or the cooperative stores under
the Ministry of Home Affairs.
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Godavari River and its Tribatories

8514. SHRI NITIRAJ SINGH CHAUD-
HARY: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) the States through which Godavari
River and its tributories flow;

(b) the average annual run off at 75 per
cent availability of Godavari and its tribu-
tories;

(c) how much of the above is contributed
by Maharashtra, Madhya Pradesh and
Andhra Pradesh respectively;

(d) the quantity of water of Godavari and
its tributories being used for irrigation by
Maharashtra. Madhya Pradesh and Andhra
Pradesh respectively; and

(¢) the electrical energy generated from
the water of Godavari and its tributories by
the above mentioned States respectively 7

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI SIDDHESHWAR PRASAD):
(a) Maharashtra, Madhya Pradesh. Orissa,
Mysore and Andhara Pradesh,

(b) and (c). The Krishna Godavari
Commission who examined this question in
detail had indicated that it is not possible at
this stage to determine the flow of 75 per cent
dependability, or for any other criterion of
dependability and that any figures worked out
on various assumptions might lead to
erroneous results. The Commission, there-
fore, suggested the taking up of regular dis-
charge observations im the basin, These
observations are in progress.



227

Written Answers

(d) The average annual
different States as indicated to the Krishna
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utilisation by Godavari Commission (1961-62) was :—

State Average annual diversion in TMC
upto 1951 since 1951 Total.
Andhra Pradesh 392.8 215 4203
Madhya Pradesh 20.2 49 251
Maharashtra 56.0 87.5 143.5
Mysore 0.2 _ 0.2
Orissa 14 7.8 9.2
Up-to date information is not power potential has been so far developed
available. in the Godavari basin as indicated
(¢) About 137 MW of continuous, firm  below:
Scheme State Installed Firm power Energy
Capacity Potential Generation
(continuous) 1968-69.
Purna Maharashtra 3 units of 4.5 MW MN.A.L
7.5 MW each.
Upper Andbra 2 units of 4 MW 504.34 m. K wh
Sileru Pradesh 60 MW cach.
Machkund do—(709%, 3 units of )
Share) and Orissa 21 MW each) 84 MW 289.8 m. Kwh.
(309, share)  and 3 units)
of 17.25 MW) } 124.2 m. Kwh.
each.
Nizamsagar Andhra 3 units of Dependent on 31.64 m. K wh.
Pradesh 5 MW each irrigation re-
leases. 5 MW
(average)

0il Drilling at Bodra in West Bengal

8515. SHRI SAMAR GUHA: Will the
Minister of PETROLEUM AND CHEMI-
CALS AND MINES AND METALS be
pleased to state:

(a) whether it is a fact that he has asked
for redrilling of Bodra well near Port Canning
in West Bengal;

(b) if so, the reasons therefor;

(c) whether preliminary investigations
indicate reasonable prospect of finding oil and
gas in arcas adjacent to Port Canniog and
southern part of Calcutta; and

(d) if so, the steps taken by Government
to explore such possibility for finding oil and
gas there 7

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI D. R. CHAVAN): (a) No.

(b) Does not arise.

(c) So far there is no _indication of oil/
gas in commercial quantities in this area.

(d) The Oil and Natural Gas Commis-
sion is continuing further seismic surverys in
West Bengal with a view to locating struc-
tures, which might be worth testing by
drilling.
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Relaxation of Travel Restrictions for
Business Tours Abroad

8516. SHRI D. N. PATODIA: Will the
Minister of FINANCE be pleased to state:

(a) whether’it is a fact that West Asian,
East African and East Asian countries want
more trade with India;

(b) whether it is also a fact that the pre-
sent travel restrictions on businessmen and
manufacturers are preventing them to move
frequently to these countries to establish
business contracts and explore the demand in
country’s favour; and

(c) whether Government propose to grant
further relaxations to businessmen to under-
take business-tours ?

THE DEPUTY ~ PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) to (c). Thereis a
general desire to increase trade between
Indian and these countries. Adequate facili-
ties are provided by the Reserve Bank for
bonofide business visits abroad. For export
promotion purposes the blanket permit faci-
lity is also available to those who qualify
under that scheme. Mo further relaxations
appear necessary at this stage.

Raids of foreign Airlines’ Offices in
Delhi

8517. SHRI D. N. PATODIA : Will
the Minister of FINANCE be pleased to
stale :

(a) whether itis a fact that the Enfor-
cement Directorate had raided some Offices
of foreign airlines in Delhi early in 1968 in
connection with the wiolation of foreign
exchange regulations;

{b) if so, the pames of the foreign air-
lines that were raided; and

(c) the results thereof ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : (a) and (b). Yes, Sir.
The premises of Mfs Middle East Airlines in
Delhi and Bombay were searched by the
Enforcement Directorate in April, 1968 for
suspected contravention of the provisions of

VAISAKHA 16, 1891 (SAKA)

Written Answers 230

the Foreign Exchange -Regulation Act,
1947.

(c) On the basis of the scrutiny of the
documents seized during the search and
after investigations, the Enforcement Direc-
ctorate have issued two show-cause notices
to the said Airline and some of its officers,
in respect of certain Prima facie contraven-
tion of the Foreign Exchange Regulation Act,
1947. Replies to these notices are awaited.
Some further investigations in the matter are

also in progress.

Advice to Engineers to set up their
own Industries

8518. SHRI BABURAO PATEL : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that on the 16th
November, 1968 the Prime Minister, while
delivering the Convocation address at the
Indian Institute of Technology, gratuitously
advised Engineers to set up their own indust-
ries rather than depend on paid jobs.

(b) if so, whether Government have any
ready-made scheme to help the Engineers;
and

(c) if there is a scheme, its salient
details 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir. The Prime
Minister advised Engineers to set up their
own industries rather than depend om paid
jobs.

(b) and (c). A scheme for ‘Financial
Assistance to Engi , Technicians and
other Technically Qualified Entrepreneurs for
setting up small Scale Industries” has
been formulated and circulated to the State
Governments as a *‘Model Scheme’ for inclu-
sion by them for assistance within the State
Sector. Following are the salient features of

the Scheme :—

(1) The main objective of the Scheme
is to encourage and assist technicians, engi-
neers and also other qualified persons who are
keen and capable of setting up and operating
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small scale industries, but are unable to do
so owing to inadequate financial resources of
their own, to set up such units,

(2) The schemes will be operated by the
State Governments and Administrations of
Union Territories, in the State Sector.

(3) All technicians, technologists, engi-
neers and other Technically qualified persons
such as Graduates in Science, Commerce etc.
would be eligible for assistance, provided
that they do not own, wholly or partially,
any other industrial unit.

(4) The eligible persons may set up any
small scale industry but preference will be
given to the following industries:

(1) industries which help import substi-
tution, export promotion or produ-
ction of inputs for agriculture;

(ii) those which act as ancillaries 1o
large scale undertakings;

(iii) those which produce essential con-
sumer goods and are dependent
mainly on indigenous raw materials;

and

(iv) those which establish rural work-
shops.

(5) Initially the total financial assistance

toa single unit may not exced Rs. 6.00
lakhs in the case of small scale industries and
]3.5. 8.00 lakhs in the case of ancillary indust-
ies,

(6) The financial assistance may be given
in the following forms :

(i) Land, Building and Machinery

409, in the form of State participa-
tion and wherever considered nece-
ssary another 55%, as long term loan
and balance of 59 is to be raised
by the technicians engineers etc.

(ii} Working Capital

209, as short term loan, 70% to be
obtained from financial institutions
and 10%}, to raised by the entrepre-
neur himself,
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(7) The loan provided for the purchase
of machinery etc. should be repaid in 7 years
whereas the other assistance given for other

" purposes should be repaid in 5 years subse-

quent to the 7 years.

(8) Long-term loans for fixed capital may
be granted by the State Government if it is
found difficolt to arrange them from finan-
cial and banking institutions including the
State Bank of India, State Financial Corpo-
ration or other commercial banks,

Improvement in the Working of Hindustan
Steel Ltd.

8519, SHRI BABURAO PATEL : Will
the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) the details of measures taken to im-
prove the working of the Hindustan Steel
Ltd,, since the pamphlet *“Performance of
Hindstan Steel Ltd.” was issued on the 5th
April 1968, departmentwise;

(b) the actual monthly saving in rupees
in expenditure effccted in Management Organi-
zation, Control techniques, Cost Reduction,
Sales Promotion, Manpower and other depart-
ments, deparimentwise;

() The names of experls or consultants
consulted for the above and the fees paid to
them; and

(d) the total difference in rupees by way
of saving or otherwise, the above measures
would have made at the end of the year
1968-69 7 !

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a)
to (d), The various measures lakenjinitiated
to bring about improvement in the working
of Hindustan Steel Ltd. had been mentioned
in the Pamphlet “Performance of Hindustan
Steel Ltd”. These are being implemented
some time to make their full
impact, It is not possible to quantify indi-
vidually the financial effect of each of these
measures but their overall impact is already
reflected in higher production and despatches
during 1968-69 as compared to 196768,
There was and increase of 7.9° in produc-
tion of steel ingots and 8.2°, of saleable
sieel. Despatches of pig iron were higher by
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5.19,, and of salcable steel by 18,5%,. The
gross sales of the Company (excluding subsi-
dy and sales of Coal Washeries) went up
from Rs. 243 crores in 1967-68 to Rs. 303
crores in 1968-69. In devising and imple-
menting these measures, outside consultants
were engaged only in specialised areas e. g.,
employment of the Consultancy and Applied
Research Division of the  Administrative
Staff College, Hyderabad to assist the
Company in the revision of their production
incentive schemes on a payment of about
Rs. 2.5 lakhs per year and the National
Productivity Council for study of maintena-
nce organisation at Durgapur Steel Plant.
Receently a report has been given by a
German Team on the raw materials supplies
for the Rourkela Steel Plant,

Promotion of Clerks Grade I in F. T. A.
Offi ce, Western Railway, Delhi

8520. SHRI JAMNA LAL :
SHRI ISHAQ SAMHBHALI :
SHRI RAM CHARAN :

Will the Minister of RAILWAYS be
pleased to state :

(a) whether it is a fact that in Foreign
Traffic Accounts Office of the Western
Railway at Delhi some of the Clerks Grade
1I holding lien in the Central Railway have
been given promotion;

(b) if so, the number thereof, giving
complete details of the Clerks so promoted;

(c) whether it is also a fact that the
Railway Board have already decided in a
similar case that the rightful person should
be promoted and given the benefit of pro-
forma fixation;

(d) whether it is also a fact that the
staff working in the Foreign Traffic Accounts
have been ignored and have not been given
the benefits as per the Railway Board decision;
and

(e) if so, the reason therefor ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a) to (e). Infor-
mation is being collected and will be laid
on the Table of the Sabha,

VAISAKHA 16, 1891 (SAKA)

Written Answers 234

Shortage of Signallers on Northern Railway

8521, SHRI TULSIDAS DASAFPA :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that there is short-
age of Signallers on the Northern Railway
for the last five years; and

(b) if so, what effective measures are
proposed to be taken to fill up the
vacancies ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a) No; there are
only a small number of wacancies in the
cadre,

(b) Arrangements are under way to fill
the vacant posts.

M/s Bharat Carpets Limited, New Delhi
and Faridabad

8522, SHRI CHANDRA SHEKHAR SINGH:
Will the Minister of INDUSTRIAL DEVE-

LOPMENT, INTERNAL TRADE AND

COMPANY AFFAIRS be pleased to state :

(a) whether the Company Affairs Depart-
ment has at any time carried out the inspec-
tion of the accounts books of M/s Bharat
Carpets Ltd.; New Delhi and Faridabad;

(b) if not, the reasons therefor;

(c) whether it is a fact that in order to
cover up its various irregular activities, these
firms have been deliberately employing and
sacking lot of their employees very frequent-
ly at their Faridabad factory; and

(d) if so, the action proposed to be taken
or already taken by Government in the
matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) (a) No, Sir.

(b) Messrs Bharat Carpets Limited was
registered as a public company on 28-10-1965.
No adverse report about this company has
been received.
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(c) and (d). The Department of
Company Affairs has had no complaints as
regards any alleged irregular activities of
the company nor about frequent change of
its employees,

Crisis in Small Scale Engineering Units

8523, SHRI RAM AVTAR SHARMA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether it is a fact that small scale
engineering units are facing a crisis due to
non-availability of raw materials at controlled
rates; and

(b) if so, the steps Government are taking
to provide relief to such units 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Representations have been
received to the effect that small scale units
are experiencing difficulties due to shortage of
scarce categorics of steel items and pig iron.

(b) The allocation of scarce categories of
steel to small scale units has since been
increased, and efforts are being made to
get more allocation. Actual users in the
small scale sector are also entitled to imports
according to the current import licensing
policy.

Orders for H. M. T. Products

8524, SHRI VIRENDRAKUMAR SHAH:
‘Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERMNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) whether Government’s attention has
been drawn to & news-item appearing in the
Financial Express of the 12th March, 1969,
explaining how potential orders worth about
60,000 for H. M. T, products were lost due
to non-availability of proper credit arrange-
ments; and

(b) if so, the _reaction of Governments
thereto 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
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AHMED) : (a) and (b). In May 1968,
Hindustan Machine Tools Limited were
negotiating with a party in Maryland, U, §.
A. for the sale of their produts in the Eastern

- territory of U. S. A. As the party concerned

was 1o float a new Company for the purpose,
one of the preconditions for distribution of
H.M.T. products was that the party would
register the Company and forward the Certi-
ficate of Registration and also the Articles
of Association of the new Company. Further
as a new Company was to be registered, it
was also provided in the Agreement with
the party that the machine tools would be
despatched to the party on the basis of
opening of a Letter of Credit. The party
did not register the new Company as
proposed and did not also open a letter of
Credit of the machine tools to be supplied.
Hindustan Machine Tools Ltd, had, therefore,
to cancel the agreement with the foreign
party. The question of non-availablity of
proper credit arrangements did not arise in
this case.

Hindustan Machine Tools Ltd. have
recently concluded a Sales Agency Agreement
with M/s. R. G. Gardner Machinery Limited,
Ontraio, Canada for sale of their products in
Capada and in Eastern territory of U. 5. A.
Hindustan Machine Tools has not, therefore,
lost any business on account of the earlier
negotiations with the Maryland party.

Y AN IAW AT 9T AT AT H©
|ATAT AT

8525. =it e o WY :
Al 7g Fan F FIT F F
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af@ga gfaar faa a%,;

(=) afz gf, &t fFFa Al ¥ =3 13-
ey =TS AT T
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W a3 ¥ Fgar @9 F f9u fFar
qT | I¥ ATEH F1 GET JawEnd & fag
ey F wa g Y fa=r fear s awar
2 97 Zq THISHAT FT 07 FT F19 (F97q
AW A qF AT W fqEr) ge
w1&% QU F fagr S | 3w ArEw w6
feae 7@ & fag fee ¥ granar gaeT
far o q77 & 9 39T A wgaw o
FY ST FT QL | AT FT FH QA Y
AT & A2 T AT FT A F grAq A
fafar=a fFar srdam

Bilocking of Rail Traffic by School Boys on
Eastern Railway

8526. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased
to state :

(a) whether Government’s altention
has been drawn to the news item appearing
in the Staresman of the 14th April, 1969,
regarding the blocking of rail traffic on the
Eastern Railway by a small number of school
boys in West Bengal for the fulfilment of
their petty demands and resulting in the
late running of many trains; and

(b) if so, what effective steps Govern-
ment propose to take against these school
boys and also the police personnel who stood
at the time of blocking the traffic as

mere spectators?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes. The
facts of the case are that the Black Diamond
Express was held up by demonstrators at
Memari on 29.3.69 as a protest against the
diversion of that train ‘via’ the Howrah-
Burdawn Chord with effect from 1.4.69. As
a result thereof, all Up and Down train
services at Memari were dislocated for a
period of two hours.

(b) The local Police and the G. R. P,
arrived on the spot and took necessary
action. The case has been registered by
the Police and is under investigation.
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Survey of Machine Tools

SHRI RAM AVTAR SHARMA :
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

8527.

(a) whether Government have under-
taken a survey of machine tools to find out
the installation pattern and the age group
of machine tools installed in the country; and

(b) if so, when the survey report is
likely to bz submitted?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Yes, Sir.

(b) By October, 1969.
Upgradation of Class 1 Posts in Railways

8528. SHRI SURAJ BHAN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that as a result
of the New Year's gift annmounced by the
former Railway Minister, 250 Class I posts
have recently been upgraded to Junior
Administrative Grade and Inter Adminis-
trative Grade on an All India Railway basis ;

(b) if so, the number of officers of
Scheduled Castes, Scheduled Tribes and
others (Non-Scheduled Castes and non-
Scheduled Tribes) promoted against the
said posts, separately and grade-wise also;

(c) the pumber of the Scheduled Caste/
Scheduled Tribe Officers who were eligible
for the promotion but were ignored along-
with their service particulars, e. g., the length
of their service in Class I Cadre, the number
of years putin by them in Senior Scale and
since when they were confirmed in their
present grade ; and

(d) whether their cases will be consi-
dered sympathetically in future vacancies?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) 106 Junior
Administrative Grade and 148 Senior Scale
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posts have been upgraded to Intermediate
Administrative grade and Junior Administra-
tive grades respectively,

(b) and (c). Information asked for is
being collected and will be laid on the Table
of the House,

{d) The cases of superseded officers are
always reviewed at the time of filling
future vacancies.

Participation of Teachers in the Election of
Legislative Councils

8529, SHRI SHRI CHAND GOYAL :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(@) whether the teachers of the Primary
Schools have represented to Government that
the law must be suitably amended so as to
enable them to participate in the elections of
the Legislative Councils from the. Teachers’
Constituencies ; and

(b) if so, the reaction of Government
to their demand 7

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM): (a) Yes,
Sir.

(b) The matter is under consideration.

ww Wt afafaw & s gEeew
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uf & fraaw w07, (4) ey afeo
AM F A faqis | Sl 1968 #
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(4) =raveg = & fAgert § Fa=ar
F1 AT T@A gC IT syl qar F4-
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¥ (7). NI AT A= &1 AT
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Hindustan Steelworks Construction Ltd.

8535. SHRIPREM CHAND VERMA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether the Hindustan Steclworks
Construction Ltd. has proper rules of staff
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recruitment for jobs carrying more than
Rs, 500/- p. m., for purchases, contracts
and sales ; and

(b) if not, whether there is any proposal
to draft these rules ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHR1 K.C. PANT) : (a)
and (b). Hindustan Steelworks Construction
Limited have rules for recruitment of staff
and for making purchases and for placing
contracis. As the Hindustan Steelworks
Construction Ltd. are not a producing unit,
they have not prescribed any rules for sales.
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Recognition of Assamese Adivasi Tribes
as Scheduled Tribes ~

8540. SHRIB. K. DASCHOWDHURY:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether the Assam Adivasi Council
has urged the Central Government to
recognise  Assamese Adivasi Tribes as
Scheduled Tribes as provided in the Consti-
tution; and

(b) the reaction of Government in
regard thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
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DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) and (b). The question of the revision of
the lists of Scheduled Castes and Scheduled
Tribes is under the consideration of a Joint
Committee of both Houses of Parliament.

Expenditure on Social Welfare Schemes

541. SHRI S. S. KOTHARI: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state:

(a) whether it is a fact that there has
becn a substantial expenditure on Social

Welfare Schemes during the last three
Vears;
(by if so, the details thereof and the

manner in which the expenditure has been
incurred during this period; and

(c) the expenditure to be incurred during
the next three years and under what heads?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, SHRIMATI PHULRENU GUHA):
(a) Yes, Sir.

(b) The expenditure was incurred for
implementation of various social welfare
programmes either directly by the Govern-
ment or through the Central Social Welfare
Board. The details of available expenditure
are as under:

Year Amount Rs, in lakhs
1966-67 259.91
1967-68 280.05
1968-69 320.42

(c) It is not possible to say at this stage
as 1o how much expenditure would be incurred
in the next three vears as it will depend upon
the availability of resources and the progress

of the sch under impl tation.

Files pending for want of scrutiny
and o-ders

8542, SHRI S. S. KOTHARI: Will the
Minister of INDUSTRIAL DEVELOP-
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MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether it is a fact that a large
pumber of files are pending for want of his
scrutiny and orders, and

(b) if so, what steps he is taking for
expediting their clearance and issue of
orders ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) No.

{b) Does not arise.
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M/s. Killick Industries Limited

B544. SHRI K. LAKKAPPA:
SHRI YASHPAL SINGH:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
refer 1o the reply given to Starred Question
No. 489 on the 3rd December, 1968 regarding
M s. Killick Industries Limited, Bombay and
stafte:

(a) whether the requisite information has
since been collected by Government; and

(b) if so, details thereof?
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THE MINISTER OF INDUSTRIAL Bombay-Viramgam passenger was affected by
DEVELOPMENT, INTERNAL TRADE fire in Baroda yard on 15.2.1969.

AND COMPANY AFFAIRS (SHRI F, A:
AHMED): (a) and (b). No, Sir. The
inguiries are still proceeding. The infor-
mation will be laid on the Table of the House
as soon as available,

Rayon Pulp Plant in Mysore

8545, SHR1 B. K. DASCHOWDHURY:
Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

{a) whether Government propose to
install a Rayon Pulp Plant in Mysore State
in the near future;

(b) if so, the cost of the Plant to be
installed with its annual production; and

(c) the location of the proposed plant
and when it will actually start functioning ?

THE MINISTER OF INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) Mo, Sir.

(b) and (c). Do not arise.

Fire to R. M. S. Bogie of Bombay
Viramgam Passenger Train

8546. SHRI B. K. DASCHOWDHURY;
Will the Minister of RAILWAYS be pleased
to state:

(a) whether R. M S. bogie of Bombay-
Viramgam passenger train was gutted and [I1
class bogie was damaged in fire on the 15th
February, 1969;

(b) if so, the cause of the fire;

(c) whether any enquiry was held in
that respect; and

(d) the amount of loss which Railways
had to suffer due to this fire ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH ): (a) RMS-cum-
third -class coach attached to 41 Down

(b) and (c). The fire was due to accidental
burning of fuel oil spilt on the track from a
leaky tank wagon.

(d) The cost of damage to railway
property has been estimated at approximately
Rs. 55,300/-.

Alipurduar and Bamanhat Stations
(North-East Frontier Railway)

8547. SHRI B. K. DASCHOWDHURY :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether it is a fact that the impor-
tance of Alipurduar and Bamanhat stations of
the North-East Frontier Railways has been
reduced;

(b) if so, the reasons therefor; and

(c) if not, the reasons for converting the
stations to Booking Clerk-Incharge stations
and withdrawing the staff ?

THE MINISTER OF RAILWAYS (DR,
RAM SUBHAG SINGH) : (a) No.

(b) Does not arise,

(c) Of the stations referred to in part (a)
of the question, Bamanhat was converted into
flag halt with Booking Clerks Inchazge with
effect from 6.7.1967 due to the introduction
of the ‘one engine only system® on the New
Gitaldah-Bamanhat Section. The introduc-
tion of the ‘one engine only system’ does not
in any way reduce the importance of the
station and the facilities available for the
rail users have not in any way been
curtailed.

High Speed Locomotives

8548. SHRI MAYAVAN : Will the
Minister of RAILWAYS be pleased to
state :

(a) the number of high speed locomotives
at present; and

(b) whether the high speed locomotives
are loaned by us ?
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) 72 Diesel
Electric locomotives of- the type working
Rajdhani Express are capable of operation at
speeds upto 120 Kms per hour.

(b) No.
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Bihar Khadi Gramodyog Sangh

8550. SHRI BHOGENDRA JHA : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state: whether it is a fact that several leading
office bearers of the Bihar Khadi Gramodyog
Sangh Karyakarta Union, e.g., Sarvashri
Narendra Dev, Raghunath Prasad Verma,
Satya MNarain Thakur and others are being
removed from service to suppress evidences
regarding irregularities and corruption ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : The required information is
being collected and it will be laid on the
Table of the House in due course.

Allocations for the Welfare of Backward
Classes in Madhya Pradesh

8551, SHRI G. C. DIXIT : Will the
Minister of LAW AND SOCIAL WELFARE

be pleased to state :

(a) whether it is a fact that for Madhya
Pradesh State for the year 1968-69, although
the working group had recommended an out-
lay of Rs, 207,936 lakhs, actual allocation
amounted to only Rs. 194.37 lakhs for the
welfare of Backward classes;

(b) whether it is also a fact that under
the centrally sponsored programme, a ceiling
of Rs. 259.12 lakhs had been recommended
by the working group for the year 1969-70;
and

(¢) if so, whether Government propose to
reduce the allocation indicated for 1969-70
also ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA):
(a) and (b). Yes, Sir. The recommendation
of Sectional working groups are always sub-
ject 1o review in the light of our all plan
priorities and resources.

(c) The allocations for wvarious State
Govts. for the year 1969-70 will be finalised
after the budget is passed by the Parliament.
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De-luxe Express on Bhusaval-Allahabad
Section of the Central Railway

8552, SHRI G. C. DIXIT : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that all the parts
of the country enjoy the benefit of the
serviceof the De-luxe Express but the
Bhusaval Allahabad section of the Central
Railway has been deprived of this service; and

(b) if so, what steps Government propo-
sed to take in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). All
the available Air conditioned Express rakes
are intensively utilised to provide fast services
between important metropolitan cities in the
country. Apart from the question of traffic
Jjustification, introduction of an Air Condi-
tioned Express service on Bhusaval-Allahabad
section is, not, at present feasible for want of
requisite type of stock and other resources
like line capacity etc.
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Fall in production of Iron Ore from
Barsua Mine

SHRI CHINTAMANI
GRAHI :

8556. PANI-
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SHRI SRADHAKAR SUPA-

KAR :
Will the Minister of STEEL AND

HEAVY ENGINEERING be pleased to state:

(a) whether Government are aware that
the production of iron ore has gone down
fifty per cent in Barsua iron ore mine, a cap-
tive mine of Rourkela Steel Plant;

(b) whether as a result of the serious fall
in production its cost of production per tonne
has increased very much;

(c) if so, the cost of production per tonne;

(d) the quantity of iron ore purchased by
Hindustan Steel Ltd., from the private mine
owners in 1966-67, 1967-68 and 1968-69 so
far; and :

(¢) whether this mine is going to be
closed ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGI-
NEERING (SHRI K. C. PANT): (a) The
quality of iron ore presently obtained from
the Barsua iron ore mine of Rourkela Steel
Plant is such that it has to be sweetened by
blending it with high grade iron ore purchased
from outside sources to make blast furnace
operation econmical. The production of
iron ore at Barsua has, therefore, to be restric-
ted to match the demand for Barsua iron ore
at the plant,

(b) No, Sir.

(c) Does not arise.

{(d) Rourkela Steel Plant purchased
6,79,505 tonnes of iron ore from private mine
owners in 1966-67, 4,93,752 tonnes in 1967-68

and 5,15,483 tonnes during the period from
April, 1968 to February, 1969.

(e) No, Sir.
TR & wAe @ e temfedt
Lol 114
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Recommendation of National Development
Council on Backward Areas
8561, SHRI R. K. BIRLA :
SHRI VISHWA NATH PANDEY:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether it is a fact that Natiopal
Development Council has made some recom-
mendations regarding criteria for determining
backward areas;
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(b) if so, the details of the recommenda-
tions, if any, made in this regard;

(c) the action taken or proposed to be
taken by Government thereon;

(d) the specific areas in Rajasthan which
have b2en so earmarked by the Central
Government; and

(¢) the details of the development sche-
mes, if any, for these areas ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) to (¢). The reference is
presumably to the two working Groups cons-
tituted by the Planning Commission on the
recommendations of the National Develop-
ment Council to identify the industrially back-
ward regions and to suggest measures for
attracting industries to such regions. The
Working Groups have submitted their reports.
These are under examination by the Commi-
ttee of the National Development Council
and will be placed on the Table of the House
after the examination is completed.
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Meeting of the Inspectors General of Prisons

8566. SHRI R. K. SINHA: Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state:

(a) whether a meeting of the Inspectors
General of Prisons was held recently in Delhi;
and

(b) if so, the subjects discussed and the
recommendations made therein ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA): (a)
Yes, Sir. A Seminar on Correctional Ser-
vices was held from 11th to 13th March, 1969,
and amongst others, the Inspectors General
of Prisons Participated in it,

(b) The Seminar broadly discussed the
following:

(i) Review of the progress in revising
the State Prison Manuals on the
basis of the recommendations of the
All-India Jail Manual Committee,

(ii) Prison Programmes, classification of

institutions and prisoners, education,

training and treatment,

(i)

(iv)

(v) Service conditions of correctional
personnel,

Probation, aftercare
services in prisons,

Changes in legislation,
Open prisons,

(vi) and welfare

(vii) Training and research,

The dations of the S
under examination,

r are

+ Expenditure on Maintenance of Typewriters
in Offices

8567. SHRI GADILINGANA GOWD:
Will the Minister of INDUSTRIAL DEVE-
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LOPMENT, I INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government have received
complaints in respect of poor performance of
English/Hindi typewriters manufactured by
M/s. Godrej Typewriter Co. in various
offices;

(b) if so, the steps taken by Government
in this respect;

(c) the number of English/Hindi typewri-
ters held by each Ministry/subordinate/
attached offices of different makes; and

(d) the amount spent by those offices
during the years 1965, 1966, 1967 and 1968
for maintenancerepairs of typewriters of diffe-
rent makes ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) and (b). Information is being
collected and will be laid on the Table of the
House.

(c) and (d). As collection of the various
details will involve disproportionate time and
labour, not commensurate with the results
achieved, it is proposed not to obtain this in-
formation from the various Ministries' Offices.

Welfare Inspectors and Assistant Personnel
Officers on Each Railway

8568. SHRI GADILINGANA GOWD:
Will the Minister of RAILWAYS be pleased
to state:

(a) the number of Welfare Inspectors and
Assistant Personnel officers working on each
Zonal Railway as on the 31st March, 1969;

(b) the number of Welfare Inspectors and
Assistant Personnel Officers who have been
promoted from amongst the Stenographers
and Clerical /Inspectorial cadre separately;

(c) the number of Stenographers workiog
in each Scale on each Zonal Railway;

() the p ge  repr d by
Stenographers in the Category of Welfare
Inspectors/Assistant Personnel Officers; and
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(¢) the details of avenues” of promotions

of Stenographers in grade Rs, 210-425 in their

own line and the number of such promotional

posts, zone-wise as on the 31st Marce, 1969 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (e). The in-
formation is being collected and will be laid
on the Table of the Sabha.

Re-rollers of Steel Based on Billets

8569. SHRI PRAKASH VIR SHASTRI:
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state:

(a) the following particular regarding re-
rollers of Steel based on billets:

(1) the name of re-roller, (2) the capacity
as sanctioned under the Iron and Steel Con-
trol Order, (3)the dates when sanctioned
capacity was allowed to be increased, (4) the
quantity increased, (5) the total sanctioned
capacity (6) the yearly average allotment of
raw materials for the past three years upto
31st December, 1968, (7) the capacity as
assessed by the Technical Committee recently
appointed of which Mr. S, C. Mukherji
was Chairman and (8) the allotment of raw
materials as fixed for 1969 by the Joint
Plant Committee:

(b) if allotment of raw materils was made
in excess of the sanctioned capacity, the
reasons for conniving at the breaches of the
Iron and Steel Control Order in increasing
the capacity on the part of the re-roller and
the names of Officers who made the allot-
ment; and

() if the allotment for 1969 is not in
proportion to the assessed capacity, the rea-
sons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND ENGINEER-
ING (SHRI K. C.PANT): (a)to (c). The
information is being collected and will be
placed on the Table of the House.

Office of Bihar Khadi and Village Industries
Commission at Patna

8570. SHRI BHOGENDRA JHA : Will

the Minister of INDUSTRIAL

DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
state:

(a) whether it is a fact that functions of
the Bihar State (Patna) office of the Khadi
and Village Industries Commission were
transferred to the Bihar State Khadi and
Village Industries Board, Patna, on the Ist
Apirl, 1965;

(b) whether it has again been decided
to reopen Bihar State (Patna) office
of the Commission; if so, the reasons
herefor; and

(¢) if the Commission’s Patna office re-
starts work whether all the employees of the
Bihar Board who have been doing the .
Commissions work will be absorbed; if not,
the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Yes, Sir. the transfer was
effected from the 16th April, 1965.

(b) Yes, Sir. The main reasons are:-

(i) that the State Khadi Board has
found itself unable to implement the
Khadi and Village Industries pro-
grammes on account of paucity of
funds sanctioned to it by the State
Government to meet establishment
expenditure; and

(ii) that the Khadi and Village Indus-
tries Commission has found it
pecessary to maintain close liaison
with the State Board’s activities and
watch over the investments of the
Commission in the State.

(c) The question has not been consi-
dered so far by the Khadi and Village
Industries Commission but will be duly
considered.

Development of Backward Area in U.P.
8571. SHRI VISHWA NATH PANDEY:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
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AND COMPANY AFFAIRS be pleased to
state:

(a) the details in regard to the back-
ward areas developed in Uttar Pradesh during
the Third Five Year Plan period, the action
taken by Government for the establishment
of Public Sector industries in these areas and
the licences issued during this period for
establishing industrial undertaking there on
priority basis; and

(b) the schemes for developing such
areas afurther during the Fourth Plan ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A.
AHMED): (a) and (b). The entire area of a
State is taken as one single unit in planning
for industrial development. So far four
central industrial projects have been set up
in UP. They are: the Diesel Loco Factory,
Varanasi; the Gorakhpur Fertilisers, Gorakh-
pur; the Antibiotics Factory, Rishikesh and
the Heavy Electrical Equipment Factory
Hardwar. Action was initiated on these
projects during the Third Five Year Plan.
Another unit viz. The Triveni Structurals
Project, is at present under implementation at
Maini (Allahabad). 1In the State Sector,
important projects set up include: the Cement
Factory at Churk and Precision Instru-
ments Factory at Lucknow. Another Cement
factory at Dalla is under implementfuion and
is expected to go into production towards the
end of this year. Details of Central indus-
trial projects proposed to be set up during the
Fourth Five Year Plan are contained in the
book ‘Fourth Five Year Plan (1969—74)
Draft’ brought out by the Planning Commis-
sion. The Small Scale Industries Organisation
has also been assisting enrtrepreneurs for
setting up small scale units in different
industries in the State. Information about
licences issued for setting up of industries in
the private sector is being collected and
will be laid on the Table of the House.

Length of Railways in U.P.

8572. SHRI VISHWA NATH PANDEY:
Will the Minister of RAILWAYS be pleased
to state:

(a) the total length of Railways in the
State of Uttar Pradesh in 1950; and
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(b) the " present length of Railways in
Uttar Pradesh?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and
(b). Information about the length of
the Railway lines is not compiled State-
wise but only Railway Zone-wise. Particulars
of route Miles/Kilometers open on 3lst
March, 1950 and 1968 are given in Statement
8 of the Report by the Railway Board on
Indian Railways 1949-50—Volume IT Statistics
and Supplement to the Report by the Rail-
way Board on Indian Railways—Statistical
Statements—for 1967-68 respectively, copies
of which have been supplied for the
Library of the Parliament.

Sub-Letting of Contracts on Stations on
North Eastern Railway

8573. SHRI VISHWA NATH PANDEY:
Will the Minister of RAILWAYS be pleased
to state:

(a) Whether it is a fact that nearly all
the contracts on Railway Stations on the
North Eastern Railway bave been sub-let
thus leading to certain malpractices;

(b) if so, whether any scheme is pro-
posed by Government to eradicate such a
malpractice; and -

(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) The railway administrations are
required to keep a watch on the matter and
in proved cases of sub-letting it is incumbent
that the contract should be terminated

(¢) Does not arise.
wwee & wggfea sl syl
anfen onfeat & faenfoal &t ervafert

8575. »iY wWisT w1 Hi\w g4 fafy
YT WEHTH AT WAT g F@TH AT FAT
w1 fF -
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Commercial Clerks and Commercial Inspectors

8577. SHRI CHANDRIKA PRASAD :
Will the Minister of RAILWAYS be pleased
to state :

(a) how many Commercial—Clerks and
Commercial Inspectors are employed on the
Railways ;

(b) the total number of Commercial
Clerks working in the grade of Rs. 450575,
Rs. 370—475, Rs. 335—425, Rs. 250-380
Rs. 205—280, Rs, 150—240 and Rs. 110—200
separately on each zone ;

(c) the total number of Commercial
Inspectors working in different grades sepa-
rately on each zone ;

(d) the total number of Commercial
Clerks who have reached up to Rs. 575 uptil
now on the Railways ; and

(¢) the total number of Commercial
Clerks who are blocked on the maximum of
their grades ?
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) 36364.

(b) and (c). Attention is invited to
reply to parts (b) and (c) of Unstarred Ques-
tion No, 3643 dated 12th March, 1968.

(d) and (e). Information is being collec-
ted and will be laid on the Table of the
Sabha,

qrY F AT ATE WET e &K ow e
o o fyes
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Survey for Drinking Water for Scheduled
Castes

8579. SHRI P, R, THAKUR : Will the
Minister of LAW AND SOCIAL WELFARE
be pleased to state :

(a) whether a country-wide survey was
recently undertaken regarding the problem of
drinking water for Scheduled Castes ;

(b) if so, the main findings of the sur-
vey ; and

(¢) how far they are in accord with the
findings of the Committee on Untouchability
in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA] :
(a) to (c). Information was collected from
State Governments/Union Territories in regard
to the availability of drinking water to Sche-
duled Castes in rural areas. The study
indicated that drinking water scarcity as such
existed in over 30,000 villages.

The Commiitee on untouchability did
not undertake a survey of drinking water
scarcity, but have listed about 32 specific
cases which came to their mnotice where
Scheduled Castes were not able to draw
water from existing public sources.

Metropolitan Credit Corporation Ltd.,
Calcutta

8580. SHRI JYOTIRMOY BASU : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) the paid-up share capital of the
Metropolitan Credit Corporation Limited,
Calcutta ;

(b) the name of the Chiarman ;

(c) whether it is a fact that the above
Corporation borrowed Rs. 2 lakhs from a
Social Welfare Organisation; and

(d) if so, the detailsof sale and pur-
chase of property made and the names of
persons involved?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The paid up capital of M]/s
Metropolitan Credit Company Pwvt. LTD.,
registered in West Bengal on 6th May, 1963,
was Rs. 71,000 as on 30th June, 1968.

(b) The Boord. of Directors of the
company as on 23-8-1968 comprised :

1. Shri Sriram Goenka,
2. Mrs. Urmila Debi Goenka and
3. Mrs. Sushila Debi Goenka

The name of the Chairman of the com-
pany, if any, is not known and it will be
ascertained and if any, will be laid on the
Table of the House.

(c) There is no provision in the Com-
panies Act under which the information
sought for is required to be furnished by the
company in the Statutory Returns, It is,
however, seen from the Company's first
Balance Sheet as at 30.6.64 that it obtained
unsecured loans from Sundry Parties to the
extent of Rs. 2,33, 760.44 and this amount
has been varying from year to year,

(d) As per the company’s first Balance
Sheet as at 30.6.64. the value of building
(at cost) was Rs. 2.88,664,. In latest avail-
able Balance Sheet as at 30.6.68, the value
of land and building has been shown at
Rs. 2.74.231. From the company's Profit
& Loss Account for the year ended 30.6.68.
it is seen that the company’s main income
of Rs. 30,000, in that year was on account
of rent received in respect of immovable
properties. No other information is avail-
able.

Use of Jute-Stick for Rayongrade Pulp

8581. SHRI JYOTIRMOY BASU: Wwill
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether any scheme is being drawn
up to use Jute-stick for rayongrade pulp
which is in short supply in the country;
and
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(b) if so, details thereof?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) and (b). The information is
being collected and will be laid on the
Table of the House.

Growth of Small-Scale Industries

8582. SHRI JYOTIRMOY BASU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the annual growth of small-scale
industries envisaged during the Fourth Plan
Period, State-wise;

(b) the growth during the last
plan periods:

three

(c) the reasons for
growth, if any; and

greatly uneven

(d) the details of financial aid given by
Government Institutions and especially by
State Bank of India?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY AFFAIRS, (SHRI F. A.
AHMED) : (a) The development programme
for small scale industries under the Fourth
Plan consists mainly of schemes for giving

and facilities in different forms.
It is not, therefore, possible to indicate the
annual growth in oumber of small scale
industries during the Fourth Plan period
in various States. It is however expected
that industries which are registered under
the Factories Act will realise an annual
growth of 13 per cent during the Fourth Plan
period.

(b) The annual growth of the industries
registered under Factories Act was 11 per
cent during the Third Plan period. The
growth rate during earlier Plans is not
available. '

(¢) The growth of these industries
depends largely on the availability of infra-
structure  facilities, extra-preneurial and
managerial talents, efforts made to avail
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credit facilities, from Govt. and other
financial institutions and fiscal and other
incentive offered for attracting  small
entrepreneurs elc.

(d) The State Financial Corporations
provide the long term credit needs of small
scale  industries. The National Small
Industries Corporation provides machines on
hire purchase basis to these industries. The
State Governments give loans to small
units at a concessional rate of interest for
meeting their long term credit needs under
the State Aid to Industries Act. The State
Bank of India and its subsidiaries have
sanctioned limits aggregating Rs. 165 crores
by the end of February, 69.

Railway Projects and Works which Remained
Incomplete in Third Plan

8583. SHRI MANGALATHUMADAM :
Will the Minister of RAILWAYS be pleased
to state :

(a) whether the National Railway Users’
Consultative Committee at its last meeting
recommended about the speedy implementa-
tion of the Railway projects and works
which had remained incomplete in the Third
Plan; and

(b) if so, the action taken in this
regard?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) No.

(b) Every endeavour is being made to
speed up the progress of the various projects
and works undertaken in the Third Plan
subject to availability of resources.

Railway Lines in Madhya Pradesh and

Rajasthan.
8584, SHRI NITIRAJ SINGH CHA-
UDHARY : Will the Minister of RAIL-

WAYS be pleased to state:

(a) whether it is a fact that the area
falling in Madhya Pradesh and Rajasthan has
minimum length of Railway Lines;
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(b) whether the said lines are most
inadequate and disproportionate to the area
and population; and

(c) the steps proposed to be taken to
provide more lines in the said areas ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) The
information about the route length of rail-
way lines is not compiled State-wise but only
Railway Zone-wise,  Particulars of route
kilometres open on 31st March, 1968, lines
under construction etc., are’ given in -State-
ment 8 of the Supplement to the Report by
the Railway Board on Indian Railways—Sta-
tistical Statemenis—1967-68, copies of which
are available in Library of the Parliament.

Railway . development is
envisaged on overall development consid-
rations in the National interest, and not
State-wise or region-wise or area-wise or on
population basis. The existing rail facilities
in the States of Rajasthan and Madhya
Pradesh appear adequate for meeting the
general transport requirements of the region.
However, the Udaipur-Himmatnagar. and
Pokaran-Jaisalmer lines have been constructed
recently in Rajasthan and the Obra-Singrauli
and Bailadilla line in Madhya Pradesh. The
Hindumalkot-Sriganganagar line in Rajasthan
and the Singrauli-Katni and Guna-Makshi
lines in Madhya Pradesh are under construc-
tion. No other new lines in these two
States are under consideration at present.

(b) and (c).

Japanese Collaboration in Industry

8585. SHR1 D. N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleascd to state:

(a) whether Government have taken
steps to improve further relations with Japan
to solicit increased co-operation 'collaboration
in the field of industry;

(b) what has been the Japanese invest-
ment in Indian industries during the last
three years;

(c) total assistance received in the shape
of technical know-how during this period;
and
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(d) how the cost of technical know-how
received from Japan compares with that
received from other foreign countries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) It has always been Govern-
ment’s endeavour to improve relations with
friendly countries including Japan and to
solicit increased cooperation/collaboration in
the field of industry and trade,

(b) The proposal for Japanese investment
in industries which were approved during the
last 3 years were as below:

1966-67 Rs. 3.2 crores
1967-68 Rs. 1.4 crores
1968-69 Nil

(April-December)

(c) 55 proposals for foreign collaboration
with Japanese parties were approved by
Government during the period 1966-67 to
1968-69.

(d) The cost af technical
varies from industry to industry and during
different periods of time, It would be very
difficult to arrive at any general conclusions
covering the rentire spectrum of industries.
In any case, no such comparative assessment
has been made.

know-how

Reorganisation of Durgapur Steel Plant

8586, SHRI D. N. PATODIA:
SHRI RAGHUYVIR
SHASTRI:

SINGH

* Will the Minister of STEEL AND
HEAVY ENGINEERING be pleased to
state:

(a) whether it is fact that an official dele-
gation was sent to London to megotiate with
the British Government on the question of
reorganisation of the Durgapur Steel Plant;

(b) whether a British delegation had
earlier made several suggestions for improve-
ment in the productivity of the steel plant;

(c) whether the Indian delegation will
negotiate with the British Government regar-
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diog the recommendations made by the British
delegation or they have formulated their own
lines for improving the productivity of the
plant; and

(d) the outcome of the visit of the dele-
gation ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL & HEAVY ENGINE-
ERING (SHRI K. C. PANT): (a) to (d). At
the instance of the Government of India, a
team assembled by the British Steel Corpora-
tion had come early last year to appraise the
requirements of the Durgapur Steel Plant and
to indicate the equipment and technical
assistance that might be provided from
Britain. A number of recommendations were
made by it. A team led by Secretary, Mini-
stry of Steel and Heavy Enginneering, visited
the United Kingdom last month to discuss
these recommendations and negotiate the Fi-
nancial arrangement required for equipment,
spares, etc. as also for British technical per-
sonnel ‘mainly in an advisory capacity in
certain specialised spheres of work. A memo-
randum of understanding has been signed
providing for the required arrangements.
This memorandum is subject to ratificatian by
the two Governments,

Difficulties of Manufacturers of Lautex Foam

8587. SHRI VASUDEVAN NAIR:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government are aware that
the Dunlop Rubber Co. is subsidising the
production of minor items like latex foam
with a view to eliminate the smaller units;

(b) whether Government have received
any representation from the smaller manu-
facturers of latex foam regarding their
difficulties: and

(c) if so, the steps proposed to be taken
to protect the small Scale Sector of this
industry ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (¢). Re-presentations from
the Latex foam manufacturers were received
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to the effect that all the latex foam manu-
facturers have increased their prices by 109/,
to 159, during March, 1969 whereas Dunlops
have not increased the prices and that this is
with a view to crush the smaller units. The
representatives were told that the Dunlop's
production was only to the extent of 309 of
total production of the country and the
question of M/s. Dunlop's forcing all other
units out of the market does not therefore
arise. The representatives were also given an
assurance that Govt, would limit the produ-
ction of the Dunlops at the existing level so
that the smaller units will not face any
serious competition from the Dunlops.

Transport of Foodgrains From Pathankot
’ Station to Delhi

. 8588, SHRI VIKRAM CHAND MAHA-
JAN: Will the Minister of RAILWAYS be
pleased to state:

{a) whether it is a fact that the Panthan-
kot Railway Station has been declining to
transport foodgrains to Delhi inspite of the
fact that no permit is needed to export food-
grains (rice, wheat) to Delhi;

(b) if so, the reasons therefor; and

(c) what steps are being taken to prevent
repetition thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Pathankot
Railway Station has not been accepting
consignments of rice for booking to Delhi
unless they are accompanied by a movement
chit issued by the Punjab Government. As
far as wheat is concerned no such condition
is being observed.

(b) Although in terms of the Northern
Rice Zone (Movement) Control Order 1968
there is no Government regulation on the
movement of rice from Pathankot to Delhi,
the Punjab Government appear to have issued
orders requiring the movement to be covered
by a movement Chit. No orders to this
effect have been communicated to the rail-
ways by the Punjab Government but the
Station authoritics at Pathankot getting aware
of this requirement are complying with it,

(c) The Northern Railway bave been
instructed to make an immediate contact with
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the State Government and have the position
clarified. It will be made clear to the State
Government that unless they immediately
convey to the railway a legally binding order
modifying in any way the movement regula-
tions under the MNorthern Rice . Zone
(Movement) Control order 1968, movements
in terms of this Control Order would be
freely allowed.

Uplift of Harijans in Union Territory of
Chandigarh

8589. SHRI HEM RAJ : Will the Minis-
ter of LAW AND SOCIAL WELFARE be
pleased to state:

(a) the amount which was earmarked
in the budgets for the last two years for the
uplift of Harijans in the Union Territory of
Chandigarh; and

(b) the amount utilised during these two
years and the amount that has been allocated
for the year 1969-70 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
[DR. (SHRIMATI) PHULRENU GUHA)
(a) and (b). Harijans in the Union Territory
of Chandigarh are covered by the Harijan
Welfare schemes of the states of Punjab and
Haryana. There is no special scheme for the
purpose in the aforesaid Union Territory.

Sale of Sealless Match Boxes

8590. SHRI RAM AVTAR SHARMA:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whether Government’s aitention has
been drawn to the sale of seal less match
boxes by Match Companies;

(b) whether Government’s attention has
also been drawn to the fact that the match
boxes contain less number of match sticks
than previously supplied and thus the prices
of match boxes have been indirectly in-
creased; and

(c) if the answers to parts (a) and (b)
above be in affirmative, the steps Govern-
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ment propose to take to check this unautho-
rised increase in prices ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED): (a) With effect from 1.10.68
match boxes are not required to have excise
bandrols, since system of bandrolling of
matches for the purpose of collection of
excise duty was discontinued with effect
from this date.

(b} No, Sir.

(c) Does not arise.

India’s Help for Development of
Small-Scale Industries in U. A. R.

8591. SHRI RAM AVTAR SHARMA:

SHRI K. P. SINGH DEO:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state:

(a) whether U. A. R. has sought India’s
help in developing small-scale industries in
that country;

(b) if so, the details thereof; and

(c) the steps Government of India have
taken in this regard ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) Yes, Sir.

1b) The United Arab Republic Govern-
ment has sought India’s assistance for setting
up one Ancillary Industrial Estate at Helwam
near Cairo for the manufacture of Motor
parts and compopents for automobiles and
bicycles; and another General Industrial
Estate at Mansoura. The services of a few
experts have also been requested for the
purpose.

(c¢) The is under ideration.
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Recognition of Railway Unions

8592. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that the Railways
are denying recognition to any other Union
of workers except the two already recognised;

(b) the criteria for granting the recogni-
tion;

(c) what are the prominent associations
of Railway employees functioning on the
Railways along with their membership and
the names of the leading office-bearers;

(d) whether all those associations are
recognised by the Railways; if not, the
reasons therefor; and

() whether Government will consider
to recognize all the leading associations
keeping in view the changed circumstances 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) A statement giving the broad guide
lines subject to which the General Managers
of zonal Railways may grant recognition to
a Union depending on the need for a recog-
nised union is laid on the Table of the

House. [Placed in Library, See. No, LT
1015/69].
(c) and (d). A statement giving infor-

mation in respect of those unions which
stood recognised prior to 19.9.68 on the
zonal Railways is laid on the Table of
the House. [Placed in Library. See. No. LT
1015/69].

As regards other unrecognised unions
functioning on Railways at the Zonal level
and the category-wise Associations  like
the All India Railway Commercial Clerks
Association, All India Guard's Council etc.
functioning as All Railway Associations,
Government have no specific information
about their membership strength and office
bearers.
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They have not been recognised as they
have not been considered to be eligible for
recognition according to the guide-lines
referred to in the reply to part (b).

(e) The question of recognition to
category-wise Unions and others is under
examination demovo, but it will take some
time to arrive at a decision.

Classification of Railway Employees as
Essential and Non-Essential

8593. SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:
Will the Minister of RAILWAY be

pleased to refer to the reply given to
Starred Question No. 855 on the 26th
March, 1968 regarding the categorisation
of essential and non-essential Railway
employees and state ;

(a) the criteria for classifying the
Railway employees as essential and non-
essential;

(b) what are the reasons for classifying
the Commercial Clerks as non-essential;

(¢) whether the Commercial Clerks are
exempted from the liability of being called on
,duty at any hour of the day and night;

(d) if so, the authority or office order
in which it was notified, if not, the reasons
why the Commercial Clerks are not treated
as essential; and

(e) whether Government will consider
declaring the Commercial Clerks as essential,
keeping in view their duties and responsi-
bilities?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (e). The
information is being collected and will be laid
on the Table of the Sabha.

Printing of Card Tickets on Railways

8594, SHRI CHANDRIKA PRASAD:
SHRI ONKAR LAL BERWA:

Will the Minister of RAILWAYS be
pleased to refer to the reply given to
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Unstarred Question No.” 1369 on the 20th
February, 1968 regarding printing of card
tickets on Railways and state:

(a) whether Government have got exa-
mind seme of the Booking Offices to find out
the facts whether the work of Booking
Clerk bas increased five times or not;

(b) whether Government have any pro-
posal to appoint a Committee to find out the
the actual working difficulties of the Booking
Clerks;

(c) whether any specific time has been
allowed for the Booking clerks even once in
a month for preparation of returns;

(d) at what stations of the Indian
Railways, separate staff for the preparation
of returns has been provided; and

(e) the criteria for providing separate
staff for preparation of returns?

THE MINISTER OF RAILWAYS {DRA
RAM SUBHAG SINGH): (a) As explained
in answer to part (a) of Unstarred Question
No. 1369, the work load of booking clerks
depends upon the number of tickets sold.
‘Whenever it is noticed by a railway
administration that the number of tickets
issued at a station has increased considerably
and has resulted in increase in workload,
arrangements are made to assess the extent
of increase to see if any additional staff
is required. '

{(b) No,

(¢) Time for preparation of returos
is taken into account in all analysis of
work of booking clerks, both for deter-
mining strength and classification under the
Hours of Employment Regulations.

(d) Information is being collected and
will be placed on the Table of the House.

(e) Separate stafl for preparation of
returns are provided only at certain big
stations, where the workload of the booking
clerks is heavy.

Amendment of Criminal Procedure Code

8595. SHRI SHRI GOPAL SABOO:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:
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(a) whether attention of Government has
been drawn to the anomalies created by
Section 488 of Cr. Pr. Code relating to
maintenance in so far as (1) no appeal lies
against the judgement of Magistrate (2)
Session Judge is not empowered to grant
maintenance whereas his  subordinate
Magistrates can do so; (3) no time-limit has
been fixed for disposal of such cases at
various levels whereas its object is to pro-
vide cheap and speedy remedy for the
neglected wives and children  through
summary trial compelling husband or
(father) to maintain ;

(b) whether Government propose to
amend the Cr. Procedure Code with a view
to remove these anomalies by empowering
Session Judge to grant maintenance, prescrib-
ing time limit of six months for disposal of
such cases and providing for appeals ; and

(c) if so, when such a legislation is
likely to be introduced and if not, the
reasons therefor and the steps contemplated
for improving the situation ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M. YUNUS SALEEM) : (a) No, Sir.

(b) and (c). Do not arise.

Development Programme for Scheduled
Castes|Tribes of Uttar Pradesh

8596. SHRI VISHWA NATH PANDEY :
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state :

(a) whether any programme for the deve-
lopment of Scheduled Castes and Scheduled
Tribes in Uttar Pradesh for 1969-70 or for
implementation under the Fourth Five Year

Plan has been submitted by that State
Government ;

(b) il so, the details and cost thereof ;
and

(c) Government's decision thereon ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
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(DR. (SHRIMATI) PHULRENU GUHA] :
(a) Yes, Sir, :

(b) A statement is laid on the Table of
the House. [Placed in Library. See No, LT.
1016/69]

(¢) the fourth five year plan has not yet
been finalished.

Scholarships to Handicapped in U. P.

8567. SHRI VISHWA NATH PANDEY:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) the number of applications recived
from handicapped persons from Uttar
Pradesh district-wise for scholarships in 1967,
1968 and 1969. (till March);

(b) the number of scholarships sanctioned
in these years, district-wise; and

(c) the names of the students who got
scholarships and of those whose applications
were rejected ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, SHRIMATI PHULRENU GUHA) :
(a) and (b) :

Year No. of applications No. of scholarships

received. adwarded.
1967 77 19
1968 89 58
1969 (till March) 38 22

District-wise information is not available
and the awards have been made for the State
as a whole. E

(c) Two lists of (i) Selected Candidates at
Annexure ‘A’ and (ii) Rejected candidates at
Annexure ‘B’ are placed on the Table of the
House. [Placed in Library See No.LT—
1017/69].

Misuse of Licences issued to Messrs Raipur
Metal Products (P) Limited Madhya Pradesh
for Stainless Steel Sheets

8598. SHRI T. M. SHETH : Will the
Minister of INDUSTRIAL DEVELOPMENT,
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INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact that ‘Actual Users’
licences for stainless Steel Sheets and coils
for the manufacture of Hospital Wares were
issued in favour of Messrs Raipur Metal
Products Pwvt. Ltd. (M.P.\ for the periods
October 1961 to March 1962; April-September,
1962 and October 1962 1o February, 1963;

(b} if so, whether it is a fact that instead
of manufacturing Hospital wares, the said
company sold away the imported stainless
sheets and coils;

(c) whether it is also a fact that on the
12th June, 1965, the local Police seized one
consignment of six cases said to contain Hos-
pital travs meant for Tirpur in the Godown'
Garage of the said Company;

(d) whether the Police found on the con-
signment stainless steel circle instead of Hos-
pital Trays;

(e) whether an enquiry was made into
this matter of the misuse of imported material
by an officer of the Department of Industrial
Development, who found the allegations
correct; i

(f) if so, whether any action is being
taken against this Company and if so, the
details thereof ; and

(g} if not, the reasons therefor 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F.A,
AHMED) : (a) Yes, Sir.

(b) to (g). The imported material was
reported to have been sold away. A case has
been filed in the Court of Law and is sub-
Judice. ’

Raipur Metal Products (P) Ltd.

8599. SHRI T. M. SHETH : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :
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{a) whether it is obligatory on the Com-
pany Law Board to make representations in
petitions under Sections 397 and 398 of the
Companies Act;

{b) il so, whether any representations
were made in petition No. 12 of 1965 made
under_Section 397 and 398.

(c) if not, the reasons for fot making
any representations;

(d) whether it is a fact that grave allega-
tions were made in the said petition against
Raipur Metal Products (Pvt.) Limited,
concerning gross violations of the mandatory
provisions of law;

(e) whether it is also a fact that no steps
have been taken by any of the concerned
authorities against the persons accused of
serious derelications; and

(f) The reasons for the inordinate
delay?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) (a) No, Sir.

(b) No, Sir.

(c) Mo earlier complaints has been recei-
ved against this Company and it had not
been inspected, so no material which could
be of assistance to the Court in arriving at
a decision on the issues involved, was
available with the Company Law Board or
its field offices;

(d) Certain allegations regarding viola-
tion of the law were made in the petition to
the Court,

(¢) and (f). The matter is subjudice
and it is for the party to prove the allega-
tions made. It is understood that books
of accounts of the Company have been seized
by the Central Bureau of Inwvestigation on
allegations of contravention of the Import
and Export Control Act by selling stainless
steel imported for other purposes.
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Directions Regarding Hindi in Departments
of Northern Railway

8601, SHRI RAJ DEO SINGH : will
the Minister of RAILWAYS be pleased to
state:

(a) whether it is fact that on the Nor-
thern Railway, Heads of Departments do not
take any action to persuade their subordinate
officers and staff to implement the wvarious
directives regarding Hindi after they are
circulated by the Hindi Branch;

(b) if not, the names of the Heads of
Departments who have issued orders to their
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subordinate officers and staff to implement
such directives; and

(c) if so, the reasons therefor and the
steps proposed to be taken by them to
actually implement such directives ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) (a) No.

(b) Directives regarding Hindi are issued
by the Personnel Branch on behalfl of the
General Manager and are being implemented
in all departments.

(c) Does not arise.
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House Rent and City Compensatory Allo-
wances to Workers of Chola Power House,
‘hakurli (Central Railway)

3. SHRI GEORGE FERNANMNDES:
Will the Minister of RAILWAYS be pleased
to state:
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(a) whether any demand has been
received by Government regarding the House
Rent  Allowance and City Compensatory
Allowance to the workers of the Chola
Power House, Thakurli, Central Railway;

(b) if so, the nature of the demand; and
(c) the steps taken by Government in
the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) The demand was that the Workers
should be granted House Rent and City
Compensatory Allowances at the rates admis-
sible to the employees whose place of duty
is at Bombay.

() Workers of Chola Power House
Thakurli are entitled to House Rent Allo-
wance only, as admissible to those Working
in ‘C' Class Cities. Based on population,
Thakurli area has not been classfied a place
entitling the employees working thereat for
House Rent and City Compensatory Allo-
wances as admi: Bomb Area,

in the y
Classified as ‘A’ Class. Thakurli area is
neither contiguous to the Bombay Corporation
nor within 8 Kms, of periphery of its
limits. Accordingly, their demand for the
grant of House Rent and Compensatory
Allowances at the rates admissible to the
employees working in Bombay Area could
not be accepted.

Extension of Dhola-Bhavnagar Local Train
to Botad-Dhola-Bhavnagar Local Train on
Western Railway

8604 SHRI R. K. AMIN : Will the
Minister of RAILWAYS be pleased to state :

(a) whether it is a fact that there is a
demand by the public to extend phola-
Bhavnagar local train to Botad-Dhola-Bhavna-
gar local train on the Western Railway;
and

(b) if so, what action Government
propose to take in this regard ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.
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(b) The demand has been examined but
not found justified on considerations of
traffic.

Inventions Promotion Board Awards

B605. SHRI VIKRAM CHAND
MAHAJAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state :

(a) the names of the winners of the
Inventions promotion Board Awards who
have not yet been given their national
awards for the past three years;

(b) the resons for the delay in each case;
and

(c) the likely date and place when the
formal investiture is to be held to suitably
honour the old national award winners ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) Except those who have won
awards during the year 1968, others have
been paid the amount of awards by the
Inventions Promotion Board. The names of
winners for the year 1968 are given in the
statement laid on the Table of the House.
[Placed in Library, See No. LT—I018/69]

(b) and (c). The names of inventors who
won the awards during the year 1968, were
announced on the 15th August, 1968 and
26th January, 1969. The winners were
given an option either to receive the awards
individually or at a function. The awards
will be distributed at the inauguration of an
exhibition which is proposed to be opened
in September, 1969 New Delhi.
“in India” oa Napkins,
Cigarettes

8606, SHRI VIKRAM  CHAND
MAHAJAN : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY  AFFAIRS
be pleased to state :

Use of the Name

(a) whether it is permissible to use the
name ‘in India’ on commercial articles like
Napkins, Cigarettes etc,
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(b) if not, what penalities are provided
and which companies are using such names;

(c) if it is permitted,
therefor;

the reasons

(d) whether it is a fact that a cigarette
manufacturing concern is using such name;

(e) whether it is permissible to show the
map of India as an emblem on commercial
articles; and

(f) whether it is a fact that some
cigarette companies are showing the map of
India on their articles ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (f). It has come to the
notice of Government that a cigarette
manufacturing firm is using the word
‘India’ and the map of India on its
cigarette packets. The question whether such
a use is permissible or whether it offends
against the provisions of the Emblems and
Names (Prevention of Improper Use) Act
1950 is under consideration of Government.
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Setting Fire to First-Cum-Third Class Couach
of Hyderabad-Vijayawada Passenger Train
(South-Central Railway)

8612. SHRI N. R. DEOGHARE : Will
the Minister of RAILWAYS be pleased
to state :

(a) Whether it is a fact that a first-cum-
third Class Coach of the Hyderabad-
Vijayawada Passenger train was set on fire
on the l4th April, 1969 between Yerupa-
layam and Tondalagopavaram on the South
Central Railway by some miscreants ;

(b) Ifso, the reasons leading to the
burning of the coach ; and

(c) The action taken by Government
in this regard 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

(b) and (c). The cause of the fire is
suspected to be mischiel of the agitators
for separate Telengana. The Railway Police,
Dornakal have registered a case and investi-
gation is in progress.
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Maintenance of Registers in Northern Railway,
Indicating Number of Circular, Procedural
Orders, Notices etc.

8614. SHRI RAJDEO SINGH : Wwill
the Minister of RAILWAYS be pleased
1o state :

(a) Whether the registers have been
opened in all the Departments of the
Northern Railway to indicate the number of
circulars, procedural orders, notices, and
Gazette notifications etc, issued in English
only and those issued in English-Hindi
bilingual form;

(b) If not, the action proposed to be
taken in this direction?
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THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH): (a) and
(b). As per extent orders, circular letters,
Gazette Notification etc. are required to be
issued in Hindi-English bilingual form.
Therefore, no separate registers are being
maintained for indicating circular letters etc.
issued in English only and those issued in
bilingual form.

Maintenance of Registers to diarise Hindi
receipts on Zonal Railways

8615, SHRI RAJDEO SINGH : Will
the Minister of RAILWAYS be pleased
to state :

(a) Whether it is a fact that instructions
exist in all the Zonal Railways that in all
departments a register should be maintained
to diarise the Hindi receipts and their
disposal and that the same should be inspected
by branch officers from time to time;

(b) If so, whether these registers are
actually being maintained and inspected by
branch officers ; and

(c) If not, the reasons therefor?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The Railways
have instructions that, in Branches and
Sections where the diarist is a Hindi-knowing
person, Hindi receipts should be diarised in
Hindi and their final disposal, indicated
in Hindi.

(b) and (c). [Information is being
collected and will be laid on the Table of
the Sabha,

Another Industrial Estate in Delhi

8616, SHRI MOHAMMAD SHERIFF :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) Whether there is any proposal to
open another Industrial Estate in Delhi;

(b) If so, the investment proposed to be
made on this new estate; and

() when it is likely to start

functioning ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHR1F. A.
AHMED) : (a) Yes, Sir,

(b) Rs, 40.00 Lakhs (approx).

(c) No definite time limit can be indi-
cated at this stage.

Increase in Price of Cars and other Vehicles

8617. SHRI  BRIJ RAJ SINGH
KOTAH: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE

AND COMPANY AFFAIRS be pleased
to state :

(a) Whether Government are aware
that car manufacturers have asked for an
increase in the price of cars and other
vehicles;
tractor

(b) Whether this applies to

also ; and
(c) The reaction of Government thereto?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) Yes, Sir. Requesis have
been received from all the three manu-
facturers of passenger cars for increase in
the prices of their cars,

(b) Requests have also been received
from some of the tractor manufacturers for
increase in the prices of the tractors manu-
factured by them.

(€) The requests are under examination.
Small Car Project

8618. SHRI BRI RAJ SINGH
KOTAH: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state :

(a) The approximate date by which
Government would be in a position to indi-
cate whether they are going to take up the
manufacture of small car; and
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(b) The broad outlines of the proposal?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) : (a) The matter is still under
the consideration of Government and it is
not possible to indicate at this stage as to
when a decision will be reached in the matter.

(b) Does not arise.

Manufacture of Liquor in Rajasthan

8619. SHRI BRIJ RAJ SINGH
KOTAH : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
1o state :

(a) Whether it is a fact that a famous
liquor called *‘Asha’ is brewed in Rajasthan;

(b) Whether itis also a fact that this
could be made still better, provided the age-
old recipes of making it were made available
by certain old Houses in Rajasthan ;

(c) Whether Government have under-
taken a sample survey in Order to export it
as a select drink to earn foreign exchange; and

(d) If, not, the reasons therefor?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (d) . Information is
being collected and will be laid on the Table
of the House. '

Hunger Strike by Licensed Porters of Howrah
' Station

8620. SHRI P. VISHWAMBHARAN:
Will the Minister of RAILWAYS be pleased
to state:

(a) whether it is a fact that a section of
the licensed porters at Howrah Station are on
hunger strike since the 8th April, 1969;

(b) if so, what are the grievances of these
porters and what action has been taken to
pessuade them to break their fast;
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(c) whether it is a fact that in June 1968
when the same porters were on strike with
the same grievences, Government assured
immediate action; and

(d) if so, the details of the action taken ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Some Licen-
sed Porters of Howrah Station were on
hunger strike during period 8469 to
18.4,1969.

(b) The striking porters alleged:

(i) that the Semior Labour Supervisor
and 3 mates of Howrah take illegal
gratification from licensed porters
of Howrah;

that the orde-rs for their transfer
issued in 1961 were still pending;

(i)

(iti) that -in June, 1968, some porters
wenl on hunger strike demanding
the transfer of these men and the
fast was broken on an assurance that
necessary action would be taken
but none had been taken;

(iv) .that 3 licensed porters were dis-
charged because they had protested
against the Supervisor,

In an attempt to see that the need-
less hunger strike does not continue the
position about these gricvances was
explained to the leaders of the striking
porters. The hunger strike ended un-
conditionally cn 18.4,1969.

(c) No.
(d) The grievances have been investigated
and it is found that there is no occasion for

any action on the part of the Administration.

Inflated Figures of Qutput in Heavy
Electricals, Bhopal

W_)m{ SHRI GEORGE FERNANDES:
Tl the Minister of INDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:
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(a) whether his attention has been drawn
to the statement made by the Heavy Electri-
cals Servants Trade Union (HESTU) Bhopal
that the management of the Heavy Electricals
Ltd. have given inflated and take figures of
output for the year 1968-69;

(b) whether Government have instituted
any inquiry into the matter;

(c) if so, the results thereof; and

(d) if no inquiry has been instituted the
reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) Yes, Sir.

(b) to'(d). A detailed report has been
called for from the Heavy Electricals (India)
Limited and the matter will be further
examined on receipt of the details,

Promotion of A.S Ms. on South-Eastern
Railway

8622. SHRI S. KUNDU: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether Assistant Station Masters on
the South-Eastern Railway particularly in
Khurda Road and Kharagpur Divisions have
to wait for more than 20 years for getting a
chance for the next promotion;

(b) if so, how many of such Assistant
Station Masters are now working in these
two divisions for more than 20 years without
getting promotion; and

(¢) whether any ex-cadre posts of Station
Masters and Assistant Station Masters have
been created and steps have been taken to
discontinue the Relieving Transportation
Assistants in the higher grades of Station
Masters ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) to (c). The in-
formation is being collected and will be laid
on the Table of the Sabha.
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Quarters for Relieving A. S. Ms. on South
Eastern Railway

B8623. SHRI S. KUNDU: Will the
Minister of RAILWAYS be pleased to state:

(a) the number of quarters provided for
Relieving Assistant Station Masters in
Khurda Road and Kharagpur divisions of
the South-Eastern Railway;

(b) whether any new quarters have been
built during 1967-68; and

(c) how many of such quarters will be
built in the coming three years for the
Assi Station M , Station Masters
and Relieving Assistant Station Masters in
the above two divisions of the S. E. Railway ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) to (c).
The information is being collected and will be
laid on the Table of the Sabha.

Post-Matric Scholarships to Scheduled Castes
and Scheduled Tribes Students

8624. SHR1 MARANDI: Will the Minis-
ter of LAW AND SOCIAL WELFARE be
pleased to refer to the reply given to Un-
starred Question N. 4312 on the 25th March,
1969 and state:

(a) whether the condition that students
over 30 years of age will not be granted
scholarships under the Post-Matric Scholar-
ship scheme for Scheduled Castes|Tribes will
adversely affect the renewal cases for the
academic year 1969-70 and

(b) the date of commencent of the revised
scholarship scheme ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA): (a)
No, Sir,

(b) From the academic session 1969-70
beginning in June-July 1969.
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Closure of Durgapur Steel Plant

8625, SHRI HEM BARUA: Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state:

(a) whether it is a fact that Government
propose to close down the Durgapur Steel
Plant;

(b) if so0, the reasons behind this decision;
and

(c) the steps being taken to improve
matters in the Plant before materialising the
above decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT): (a)
No, Sir.

(b) and (c). Do not arise.
Permanent Liability Homes

8626, SHRI SHIVA CHANDRA JHA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether there are Permanent Liabi—
lity Homes in the country;

(b) if so, how many are they at present,
State-wise;

(c) how many persons are accommodated
in these homes, State-wise;

(d) the specific training or facilities given
to those in Permanent Liability Homes; and

(¢) the broad policy outline for such
Homes in the Fourth Five Year Plan Period 7

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHA): (a)
Yes, Sir,

-

(b) and (c). A statement at Annexure ‘A’

furnishing information is placed on the Table
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of the House.
No.

[Placed in Library. See.
LT—1019/69]

(d) and (e). A note at Annexure ‘B’ giv-
ing the requisite information is laid on the
Table of the House, [Placed in Library. See,
No. LT—1019/69]

Officer Cadre on Indian Railways

8627, SHRI NAMBIAR : Will the Mini-
ster of RAILWAYS be pleased to state :

(a) the additional amount expended due
to the increase salary given to the officer
cadre in the Indian Railways for the year
1968-69;

(b) the ’ yearly
thereon;

recurring expenditure
(c) the number of officers who are bene-
fited by that on each Railway; and

(d) the number of
created under this Scheme ?

additional posts

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH): (a) and
(b). The information is being collected which
be placed on the table of the House in due
course.

Booking of Perishable Goods by Passeager
Train

8628. SHRI S. P. RAMAMOORTHY :
Will the Minister of RAILWAYS be pleased
1o refer to the reply given to Unstarred
Question No. 4408 on the 25th March, 1969
and Unstarred Question Mo. 5542 on the 8th
April, 1969 and state:

(a) whether it is a fact that the parcels
reached Delhi at 550 hours on the 5th
April, 1966 and were delivered on the 7th
April, 1966 i. e, after keeping in loading
condition in yard for over 60 hours;

(b) whether it is a fact that had the
parcels been delivered on the 5th April,
1966, the goods would not have been dama-
ged;

(c) when it is the responsibility of the
Railways to carry the perishable goods by
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passenger trains and get them to the destina-
tion as expeditiously as may be practicable,
the reasons for not accepting responsibility
for the negligence in keeping the goods in
yard for 60 hours and making good the
losses;

(d) whether it does not form part of
Railway’s responsibility to ensure that the
perishable goods are not kept for hours
together in loading condition when the goods
reach destination; and -

(e) whether it isa fact that according
to Parcel Manul, page 11, para 116, the
Railways guarantee delivery of parcels
within 96 hours including date of booking
irrespective of any distance in India ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) The parcels
in question arrived at Delhi on 5. 4, 1966 at
6.35 hours and were delivered on 7.4,1966,
The parcels remained in the Parcel Van at
Delhi till they were unloaded on 7.4.1966.

(b) it is not possible to say at this dis-
tant date what the condition of the parcels
was on 5th April, 1966.

(c) The detention in the Yard at Delhi
may or may not have involved some negli-
gence but this cannot be verified at this
stage. As the total transit time of the par-
cels was not excessive, responsibility in this
case cannot be accepted.

(d) It is the responsibility and endeavour
of railways to eliminate all avoidable delays
to all consignments and specially perishable
consignments. A terminal delay may how-
ever be for unavoidable reasons,

(e} There is no such stipulation in para
116 at page 11 of the Northern Railway
Parcel Loading Manual 1961.

Development of Agra-Delhi Belt

8629, SHRI D. C. SHARMA :
SHRI BENI SHANKER
SHARMA.:

Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :
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(a) whether the development of Agra-
Delhi belt has been urged upon by the
Uttar Pradesh Government;

(b) if so, the reaction of the Central
Government thereto; and

(c) the steps proposed to be taken in
the Matter ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F, A,
AHMED) : (a) No, Sir.

(b) and (c). Do not arise.

Regulation of Trade

8630. SHRI D, C, SHARMA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether the Deputy Prime Minister
has emphasised the need to do away with
such regulatory measures as come in conflict
with the provisions of the Constitution for
proper regulation of trade so as to benefit
the maximum number of people;

(b) whether the suggestion has been

considered; and
(c) if so, the result thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) The Deputy Prime Minister
in his inaugural address to the seminar on
‘Government Regulation of Private Enter-
prise’ held on the 27th March 1969 under the
auspices of the Indian Law Institute stated
that Courts had the role of pronouncing on
the constitutional wvalidity of regulatory
measures and that any measures which were
against the provisions of the Constitution
would necessarily be declared by the Courts
as such.

(b) and (¢). Do not arise.
Durgapur Steel Plant

8631. SHRI RAMAVATAR SHARMA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :
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(a) whether attention of Government
has been drawn to the increasing indiscipline
in the Durgapur Steel Plant as a result of
which it is suffering loss;

{b) the extent of loss suffered so far on
account of indiscipline; and

(c) the measures being adopted by
Government in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) : (a) to
(c¢). Government is aware of the indiscipline
prevalent in the Durgapur Steel Plant and a
statement regarding the same and the steps
being taken by Government was made by
the Minister for Steel and Heavy Engrineering
in the Lok Sabha on 2Ist April, 1969. As
regards the extent of loss suffered so far on
account of ‘indiscipline’, it is difficult to
quantify the amount of loss attributable to
‘indiscipline’.
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Essential Commodities Act, 1955

8633. SHRI\‘{J\DHU LIMAYE : Will
the Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to
state :

(a) whether it is fact that the Centre
intends to amend the Essential Commodities
Act, 1935;

(b) if so, when; and

(c) how it will be enforced ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, [INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). Certain amendments
including one for extension of the provisions
of 12-A of the Act are under consideration.
will, as at present, be
effected through the State authorities/Union
Administrations.

Crisis in Small Scale Engineering
Units in Haryana

. 8634. SHRI R. K. SINHA : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether it is a fact that about 100
small scale engineering units employing 10,000
workers in  Faridabad and Gurgaon in
Haryana are facing threat of closure on
account of non availability of raw material
like iron sheets at controlled rates; and

(b) if so, steps taken to tide over the
crisis ?



n3 Written Answers
THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) and (b). Government have no
information regarding the threatened closure
of these units. There is a shortage of B. P.
Sheets of 1620 G and thinner than 20 G,
G. P, Sheets and G. C. sheets throughout the
country. The allotted quota of these sheets for
the small scale sector is placed at the disposal
of the Directors of Industries of the States
for distribution to individual units. The
allocation made to Haryana under the Small
scale Industries quota for 1968-69 was as
under : —

1. B.P. Sheets 16-20 G 272 M. Tons
Thinner 20 G 301

2. G. P. Sheets 884

3. G. C. Sheets 183.41

Efforts are being made to get more allo-
cation for the small scale sector, Imort of
B. P. Sheets (cold rolled) is also allowed
to actual users according to import policy for
1969-70.

Export of Equipment from Heavy Engineering
Corporation to Yugoslavia

8635. SHRI R. K. SINHA : Will the
Minister of STEEL AND HEAVY ENGI-
NEERING be pleased to state :

(a) whether Yugoslavia has offered to
purchase some equipment from Heavy
Engineering Corporation, Ranchi and iron
ore for a Steel Plant being set up there;
and

(b) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY ENGI-
NEERING (SHRI K. C. PANT): (a) No,
Sir. No such firm offer has been received.

(b) Does not arise.
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Technical Audit Cell for Car Indostry
8637. SHRI  BENI SHANKER

SHARMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL
TRADE AND COMPANY AFFAIRS be
pleased to state @

(a) whether a proposal for a Technical
Audit Cell for car industry is under consi-
deration.

(b) if so, the details of the proposal, if
finalised; and

(c) when it is likely to be
ted 7

implemen-

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) : (a) to (c). One of the recommen-
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dations of the Motor Car Quality Enquiry
Committee was that, in order to ensure
that the car makers and the ancillary produ-
cers take suitable action to improve the
quality of their products by following the
recommended procedure for inspection and
quality control, Technical Audit Cells
should be set up in the car makers’ plants
and also in the aocillary producers units,
individually or collectively as considered
necessary, with a view to arresting the deteri-
oration of quality and giving trouble free
service to the customers. Government have
accepted this recommendation in principle.
A Team of Technical Experts has visited the
plants of the three manufacturers with a
view to assisting and advising the latter in
strengthening their internal inspection orga-
nisation. This Team has also suggested to
Government the kind of external inspection
organisation that should be set up to supple-
ment the internal arrangements of the
manufacturers and how these can be made to
function effectively. These suggestions are
under examination,

Abolition of Managing Agency

8638. SHRI BENI SHANKER
SHARMA : Will the Minister of INDUS-
TRIAL DEVELOPMENT, INTERNAL

TRADE "AND COMPANY AFFAIRS be
pleased to state :

(a) the extent to which managing agencies
in the country have been abolished
so far;

(b) the details thereof; and

(c) the time by which the work is
to be completed ?

likely

THE MINISTER - OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) (a) and (b). In 1954-55 the
number of companies in the country mana-
ged by managing agents was 5,055, which
came down to B69 in the year 1955-66, 720
in 1966-67, 674 in 1967-68 and 614 in
1968-69. -

(c) By virtue of the Notification issued
on 21-12-1966, under section 324 (i) of the
Companies Act, 1956, in 238 companies
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belonging to the five specified industries
viz,, Cotton Textiles, Jute Textiles, Sugar,
Cement and Paper and Pulp the Manging
agencies will terminate on 2nd April, 1970.
As regards the maoaging agencies in the
other industries. The Companies (Amend-
ment) Bill, 1968, which was introduced in
Lok Sabha on 10th May, 1968, contemplates
their abolition by 3rd April, 1970.

Shifting of Mechanical Maintenance Staff
of Cannanore to Mangalore

8639, SHRI E. K. NAYANAR : Will
the Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the existing
mechanical maintenance staff of Cannanore
is proposed to be shifted once again from
Cannanore to Mangalore (Southern Railway)
on the plea that there is no water facility for
locomotives at Cannanore (Kerala State)
during the summer season;

(b) whether in view of the increased
water consumption, the railway authorities
have made any efforts to get water during the
last ome or two years; and

(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No, .

(b) Efforts have been made and continue
to be made to improve the water supply
positton at Cannanore.

(c) Does not arise.

Halt of Srinagar Express and Sealdah
Express at Kandrori Railway Station
(Himachal Pradesh)

8640, SHRI HEM RAJ : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether a representation from the
Panchayat Samiti Indora, Tehsil Murpur,
District Kangra (H.P.) has been received for
the halt of the Srinagar Express and Sealdah
Express at Kandrori station as this Railway
station is being developed as a Mandi for
Himachal Pradesh; and

(b) if so,
thereto ?

the reaction of Government
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) However, a
representation has been received from S.D.O.
(Civil), Nurpur in this regard.

(b) The request has been examined but
not found justiied on considerations of
traffic.

New Railway Lines in M. P,

B641. SHRI NITIRAJ SINGH
CHAUDHARY Will the Minister of
RAILWAYS be pleased to state :

(a) the New Railway Lines constructed
in Madhya Pradesh in the last three years
and those proposed to be constructed during
the next three years;

(b) whether any survey is in progress or
is proposed to be taken up in Madhya
Pradesh;

(c) if so, the details thereof; and

(d) whether there are any proposals to
convert a certain setions of Railway
lines in Madhya Pradesh to Broad Gauge
and if so, the details thereof ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Railway
development is not envisaged on any State-
wise or region-wise concepts but on overall
development considerations in the national
interest. However it may be stated that the
following new lines falling partly in Madhya
Pradesh have been constructed in the last
three years :—

1. Bailadilla-Kottavalasa.

2. Obra-Singrauli.
Besides, two new lines viz.

1. Singrauli-Katni and

2. Guna-Maksi.
in Madhya Pradesh are at present under
construction. The Fourth Plan proposals for
new lines have not yet been finalised. Tt
is, therefore, not possible at this stage to

indicate which of them will fall {wholly or
partly) in Madhya Pradesh.
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(b) No.
(c) Does not arise.
(d) No.

Over Bridges on Nagpur-Bhopal Road and
Itarsi Town-Bhopal Road Link

SINGH
Minister of

8642, SHRI NITIRAJ
CHAUDHARY : Will the
RAILWAYS be pleased to state :

(a) when the costruction of over-bridges
on Nagpur-Bhopal Road and Itarsi Town-
Bhopal Road link at Itarsi sanctioned long
back is likely to be started; and

(b) the causes of delay ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH: (a) The work on
the bridge proper for the road over-bridge
at Itarsi will be taken up by the Railway as
soon as the State Government takes up the
work on approaches.

(b) The State Government have not yet
indicated their programme for the work on
the approaches, and as such the work on the
bridge proper could mot be progressed by
Railway so far.

Socio-Economic Survey of Adivasis in
Madhya Pradesh

8643. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of LAW
AND SOCIAL WELFARE be pleased to
state :

(a) whether Socio-economic Survey of
the Adivasis in Madhya Pradesh has been or
is being conducted and if not, the reasons
therefor and when it i$ proposed to be
done;

(b) the number of Christian Adivasis in
1951 and in 1961 and at present; and

(c) the reasons for the increase in their
number ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR, SHRIMATI PHULRENU GUHA): (a)
Such a survey was conducted by the National
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Council of Applied Economic Research about
6 years ago.

(b) The relevant information is available
only on the basis of the 1961 Census; the
figure is—97,180,

(c) No study in this regard has been
untertaken by Government,

Loss incarred by Durgapur Steel Plant

8644, SHRI NITIRAJ SINGH CHAU-
DHARY Will  the Minister  of
STEEL AND HEAVY ENGINEERING be
pleased 10 state :

(a) the total outlay on Durgapur Steel
Plant and the total losses suffered so far;

(b) the number of man-days lost on
account of strikes during 1966-67, 1967-68,
and 1968-69, separately;

(c) the value of losses suffered on
account of strikes sabotages and other
reasons, separately ;

(d) the mature of action taken against
persons responsible for strikes and sabotages
etc ; and

(e) the result thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY EN-
GINEERING (SHRI K. C. PANT): (a) The
total capital expenditure on Durgapur Steel
Plant till 31.3,1968 amounted 1o Rs. 2658.2
million and the cumulative loss sustained
by the plant at the end of 1967-68 came to
Rs. 506.6 million.

(b) to (e). Imformation is being collected
and a statement will be laid on the Table of
the House,

Modernization of Industries

8645. SHRI SHIVA CHANDRA JHA:
Will the Minister of TNDUSTRIAL DEVE-
LOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state:

(a) whetQer it is a fact that no industry
in India has been completely modernized;

(b) if so, the reasons thereof and the
steps taken by Government in the matter;
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(c) if not, which industries are fully
modernized, half or partially modernized
and no modernized at all; and

(d) the estimated cost for fully moder-
nizing the not fully modernized industries ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A.
AHMED): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Development of North Bihar
in Fourth Plan

8646, SHRI SHIVA CHANDRA
JHA: Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether Government have any
specific programme for the industrialization of
North Bihar in the Fourth Plan;

(b) if so, the details thereof; and

(¢} if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (c). In planning' the
industrial development of the couatry,
Government take the entire area of a State
as one single unit. Taking Bihar State as
a whole, the Central industrial projects set
up under implementation in the State are:
Sindri Fertilisers; Barauni Refinery; Heavy
Machine Building Plant; Foundry Forge
Project; Heavy Machine Tools Project;
Bokaro Steel Plant; Barauni Fertilisers and
the scheme of PCDC for the exploration
of pyrites. Out of these projects, Barauni
Refinery and Barauni Fertilisers are in the
North Bihar area. Barauni Refinery has
already been commissioned and the Barauni
Fertiliser project is under implementation
and is expected to be completed during the
Fourth Five Year Plan. In addition, it is
also proposed to start preliminary work on
the Barauni Aromatic project during the
Fourth Plan. Details of these projects are
indicated in the book ‘Fourth Five Year
Plan (1969-74)—Draft’ broughgt out by the
Planning Commission.
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Additional Train between Delhi aod
Barauni

8647. SHRI SHIVA CHANDRA JHA :
Will the Minister of RAILWAYS be pleased
to state

(a) whether Government are planning to
introduce one more train between Delhi and
Barauni (like the Assam Mail) or between
Delhi and Samastipur;

{b) if so, when; and
(c) if not, the reasons therefor 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) No.

(b) Does not arise,

(¢) Lack of traffic justification and requi-
site resources by way of rolling stock etc.

Development of Private Sector Steel
Industries

8648. SHRI SHIVA CHANDRA JHA :
Will the Minister of STEEL AND HEAVY
ENGINEERING be pleased to state :

(a) whether it is a fact that the steel
industries in the private sector made the due
ploughing back of their profits for the deve-
lopment of industries in 1968;

(b) if so, the total amount ploughed

back in 1968 vis-a-vis 1967; and
(c) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND HEAVY
ENGINEERING (SHRI K. C. PANT) :
(a) and (b). It is presumed that information
is sought in respect of the integrated Steel
Plants in the private sector. M/s Tata Iron
and Steel Co. Ltd., and Indian Iron & Steel
Co., Ltd. have reported the following :—

Amount of Profit Ploughed Back

(Rs. in Lakhs)

1966-67 1967-68
TISCO 230 62
TISCO 173 ° 63
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(¢) Does not arise, The reduction in
the amount reflects the fall in profits conse-
quent on the recession, rise in cost of pro-
duction, etc. r

Ban on filling up of posts on Indian
Railways

8649, SHRI M.S. MURTI: Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that vacancies
caused due to death, resignation, promotion
and retirement in the Ministerial Cadre, of

the Railways are mnot being filled, but the
work is distributed among the residual
strength;

(b) whether it is also a fact that the pre-
sent work load of clerks has increased two-
fold and three-fold on the Indian Railways;

(c) whether the staff has been demanding
justice against this arbitrary ban resulting
in intensification of work load for the last
ten years; and N

(d) if so, the action proposed to be taken
in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) to (d). The
information is being collected and will be
laid on the table of the Sabha,

Streagth of leave reserve clerks on Northern
Railway

8650. SHRI M. S, MURTI : Will the
Minister of RAILWAYS be pleased to
state :

(a) whether it is a fact that the strength
of leave reserve clerks obligatory under
Rajadhyaksha Award falls short of the requi-
site percentage, e. g., there is shortapge of
12 leave reserve clerks in Ferozepore Division
64 in General Accounts Branch in Baroda
House and 93 in personnel Branch of Head-
quaters Office, Baroda House, New Delhi
on the Northern Railway and even the leave
reserve clerks are utilised against regular
work denying leave to clerks; and

(b) if so, what are the remedial measures -
taken to remedy the position and implement
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the awarded percentage in
clerks 7

leave reserve

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) :(a) and (b).
The information is being collected and will
be laid on the Table of the Sabha.

Creation of ﬂdd.itiol]al Post of Member,
Railway Board

8651. SHRI LOBO PRABHU : Will the
Minister of RAILWAYS be pleased to state :

(8) whether an additional post of Mem-
ber, Railway Board has been created, if so
for what person ; and how many days after
it the Railway Budget was passed ; and

(b) what new work has arisen since
the Budget to justify the appointment ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) and (b). The
position is that, consequent on the appoint-
ment of Shri B, Mukerji, I. C. S. as Secre-
tary in the Ministry of Petrochemicals and
Mines and Metals with effect from 21.2.1969
A. N.. the question of selecting his successor
arose and Government decided that Shri
K. S. Sundararajan, an officer of the Indian
Defence Accounts Service, should succeed
Shri Mukerji as Financial Commissioner.
Shri Sundararajan assumed charge as Finan-
cial Commissioner on the forenoon of
24.3.1969. Having regard, however, to the
seniority and the distinguished record of
service of nearly 33 years of Shri D. U. Rao,
Additional Member, Finance, the Govern-
ment also decided that he should be appoint-
ed as Member Finance (Accounts), keeping
in abeyance the post of Additional Member
Finance. Initially this promotion was given
effect to from 24.3.1969, but later this has
been further revised, giving retrospective
effect from 21.2.1969 A. N., the date on
which Shri B. Mukerji relinquished charge
as Financial Commissioner.

Permission to U. P. Legislator to Stable
his Private Saloon Near Charbagh
Station

-

8652. SHRI RAGHUVIR SINGH
SHASTRI : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether Railways have granted
permission to a U. P. Legislator to stable his
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private saloon at the siding at
Railway Station of Lucknow ;

Charbagh

(b) if so, the rules governing the grant
of such a permission ;

(c) how long this saloon has .been
stabled there and the amount of charges
paid so far by the said Legislator ;

(d) whether Government are aware
that drink parties have been arranged in the
said saloon which resulted in mal-treatment
of the travelling public passing through the
area by the invitees 1o such parties ; and

(¢} the action taken against the said
Legislator for violation of prohibition and
Railway rules ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : (a) Yes.

+ (b)) The stabling of the Saloon was
permitied under Rule 318 of IRCA Coaching
Tariff No. 19, Part 1.

(¢) The Saloon was stabled at Lucknow
from 11-3-69 to 26-3-69 and an amount of
Rs. 30/- towards stabling charges was reco-
vered. For the haulage of the saloon from
Rampur to Luckrow and back, an amount
of Rs. 648.30 has been recovered so far.
Steps are being taken by the Northern Rail-
way to recover an amount of Rs. 45.15 as
undercharges on this account.

(d) and (). The Railway Administra-
tion have no information about this allega-
tion nor has any such complaint been receiv-
ed and the question of taking action, does
not, therefore. arise,

faeslt ¥ grerer aw AW work aTEy
temfeat

8653, =t oA gTEw : FT IR
¥t ag Far Y [T F4¥ 5

(%) ot orew afgg feest &
FAR HNFT AT AT AA T ATAT
Termfeat #1 wen feae 25

(=) 7 7H o Yt gEe
e § o A faeet & W=t § @R
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Ludlow Jute Co., Ltd., Calcutta

8654. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state :

{a) the names of the commodities for
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manufacturing of which the Lodlow Jute
Company Lid., Calcutta, had applied for
licence;

(b) the date ' on which the licence was
granted to the company and when the work
was started;

(c) whether the aforesaid company
manufactured goods other than those in
respect of which the licence was given;
and

(d) if so, the details thereof 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED) : (a) and (b). M/s. Ludlow Jute
Co. Ltd., Calcutta were an existing under-
taking when the Industries (Development
and Regulation) Act, 1951, came into force
and were registered under the Act in 1954
for the manufacture of Jute textiles. On 31st
July, 1963 they were granted a licence for
effecting substantial expansion for the manu-
facture of Carpet Backing Cloth.

(c) and (d). Government do not have
information about production of goods other
than those for which the compaay s
licenced.

Licence to certain Cnlcuﬂal Firms

8655. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pleased to state :

(a) the names of commodities for the
manufacture of which the Hind Gas and
Industries Lid., Calciita; Usha Development
Binani  Metal
Works Ltd., Calcutta; and F.W. Heilgers and
Co. (P) Lid, Calcutta, had applied for
licences:

(b) the dates on which the licence were

granted to them and when the commenced
production;

(c) whether the aforesaid Companies
manufactured goods other than those in
respect of which the licences were given;
and
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(d) if so, the detmils thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED): (a) to (d). The information is
being collected and will be laid on the Table
of the House.

Directors and Shareholders of Certain
Companies

8656. SHRI ARJUN SINGH BHADO-
RIA : Will the Minister of INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS be pleased to
state the names of the Directors along with
the names of twenty top share holders of
Ludlow Jute Company Ltd., Calcutta;
Bombay Gas Company Ltd., Bombay;
Modipan Ltd,, Modinagar; Inter WNational
Combustion (India) Ltd., Calcutta; and Atlas
Capco (India) Ltd., Bombay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE AND
COMPANY AFFAIRS (SHRI F. A,
AHMED) : The information is being collec-
ted and it will be laid on the Table of the
House.

Closure of factory Manufacturing Red
Oxide and Oaker in Goa

8657. SHRI SHINKRE : Will the Minis-
ter of INDUSTRIAL DEYELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) whether it is a fact thata factory
manufacturing red oxide and caker in Goa
has been closed due to lack of facilities for
ithporting raw materials and spares for the
plant;

(b) whether Government are aware that
there are very few factories in India and
only one in Goa, manufacturing red oxide
and oaker which have big markets in and
outside India; and

(c) |.t’ so, whether Government propose
to give necessary facilities to the owner to run
the factory on proper lines or to take over
the plant so that the country could save as
well as earn some foreign exchange ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A.
AHMED) (a) to (c) : Information is being
collected and will be laid on the Table of the
House.

Industries in Public Sector in Goa

8658. SHRI SHINKRE: Will the Minis-
ter of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Government are aware of the
fact that no industries in the public sector
have been set up so far in the Union Territory
of Goa;

(b) whether Government have taken due
note of the raw materials available in plenty,
like iron ore, manganese ore, bauxite, bamboo,
soft wood, sand, coconut oil, etc, useful for
many small and large scale industries; and

(c) if so, whether Government will im-
press upon the Planning Commission to sanc-
tion the setting up of some industries in the
public sector in Goa ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) to (). At present there are no
proposals to set up major industrial units in
the public sector in Goa. A tentative provi-
sion of Rs. 3 lakhs has, however, been made
for the Fourth Five year Plan for prepara-
tion of feasibility reports for setting up
medium industries in the territory, though not
necessarily in the public sector. The raw
material availability in the Goa area is known
to Government.

Loss to Railways as a Result of Bengal Bandh
on 10-4-1969 ‘

8659. SHRI BAL RAJ MADHOK: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether any estimate has been made
of the direct or indirect loss incurred by the
Railways as a result of the Bengal Bandh of
April 10, 1969; and

(b) if so, the details thereof ?
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THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes.

(b) There was no loss due to the damages
caused to the Railway property. Loss of
revenue due to the cancellation of coaching
and goods trains is estimated at Rs. 17 lakhs
except in the case of N. F. Railway.

Guidelines for Foreign Collaboration

8660. SHRI D. N. PATODIA: Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state:

(a) whether it is a fact that Government
have introduced some changes and have for-
mulated new guidelines for approving foreign
collaboration proposals; and

(b) if so, the details thereof, both in res-
pect of public sectors and private seclor
enterprises ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF. A,
AHMED): (a) and (b). With a view to ensure
that applications for foreign collaboration are
disposed of as expediously as possible, a
Foreign Investment Board has been set up
recently which would deal with all cases of
foreign investment/collaboration upto to a
certain limit.  In order that intending foreign
collaborators should be fully aware of the
scope for foreign investment and collabora-
tion and the procedure to be followed in
respect of such cases, Government announced
certain guidelines indicating the industries
(a) where foreign investment may be permitted
with or without technical collaboration; (b)
where foreign technical collaboration may be
permitted but not foreign investment and (c)
where no foreign collaboration (financial or
technical) is considered necessary. The likely
range of royalty rates in respect of the first
two categories which should be acceptable to
Government was also indicated. The same
also holds good for both the public and pri-
vate sectors.
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Promotion of Scheduled Caste and Scheduled
Tribe Employees in Public Undertakings

8664, SHRI A. S. KASTURE: Will the
Minister of- INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) whether the orders dated the dth July,
1968 of the Home Ministry. regarding the
method of grading confidential record of
Scheduled Castes and Scheduled Tribes are
implemented by his Ministry;

(b) if so, category-wise promotions given
to the Scheduled Caste and Scheduled Tribe
employees of each Public Sector Undertaking
Body under his Ministry: and

(c) if not, the reasons for not implement-
ing the said orders so far and whether
Government propose to take action against
those officers who failed to implement the
same 7

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a) Presumably the reference is to
the Ministry of Home Affairs instructions of
11th July, 1968 on the subject. These ins-
tructions have been brought to the notice of
all concerned inclading Public Sector Under-
takings, for implementation.

(b) and (c). Information is being collected
and will be laid on the Table of the House.

Promotion of Passenger Guides

8665. SHRI DEORAO PATIL: Will the
Minister of RAILWAYS be pleased to refer
to the reply given to Unstarred Question
No. 7200 on the 22nd April, 1969 regarding
the promotion of Passenger Guides in Delhi
Division of the Northern Railway and state:

(a) the broad details of the decision taken
in 1962 to allow an avenue of promotion to
the Passenger Guides who are working in the
same grade for over 10 years in the Delhi
Division;

(b) the justification for not implementing
it even as an interim measure to avoid further
hardship being caused to this category of
staff;

"
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(¢) when the case by the organised labour
was filed in the Calcutta High Court and the
broad points on which relief was sought for
by them and the stage at which the matter
stands now; and

(d) whether Government would consider
the desirability of giving some ad hoc promo-
tion to this category of staff pending decision
by the Calcutta High Court by way of
interim relief; if not, the reasons for the
same ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SBINGH): (a) A decision was
taken in 1962 that the Passenger (Social)
Guides of Indian Railways who were recrui-
ted as such in higher grades of Rs. 100-185
and Rs. 150-225 (PS) may with effect from
1.2.1962, be allotted seniority in their respec-
tive grades below all Ticket Collectors in
these grades respectively for the purpose of
further advancement. On a reference from
Northern Railway, it was clarified to them on
17.4.1964 that Passenger Guides in grade
Rs, 150-225 (PS) should be placed above all
Ticket Collectors/Travelling Ticket Examiners
in scale Rs. 100-185 (PS), there being no
grade of Rs, 150-225 (PS) id the Ticket
Checking cadre.

(b) After the issue of Board's orders, a
recognised Union represented to the Northern
Railway that about 700 Ticket Checking staff
have been adversely affected by this decision
and that the orders issued should be modified.
This was further discussed by the Labour
Federation with the Railway Board in the
periodical Negotiating Machinery meetings
and it was decided that the matter be recon-
sidered pending which the Northern Railway
would be advised not to hold any selection
for grade Rs. 250-380 and above for Head
Tricket Collectors for Delhi Division. This
decision was subsequently extended to other
Divisions also.

(c) A petition was filed in Janvary 1966
in the Calcutta High Court by a Passenger
Guide praying, infer. alia, for not giving effect
to the orders in regard to seniority of Passen-
ger Guides as referred to in part (a) above
and for seniority in his grade vis-a-vis the
Ticket Collectors on the basis of entire length
of service. The final outcome of the case is
awaited.
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(d) In view of the position explained
against (b) and (c) above, it will not be appro-
priate to take any interim decision at this
stage.

Liquor Shops in Uttar Pradesh

8666. SHRI KANWAR LAL GUPTA:
Will the Minister of LAW AND SOCIAL
WELFARE be pleased to state:

(a) whether it is a fact that some more
liquor shops have been opened in Uttar Pra-
desh recently;

(b) if so, whether it is also a fact that a
Member of Parliament has undertaken fast
with a few others against this action of the
State Government; and

(c) if so, what steps Government pro-
pose to take to check such incidents ?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND |IN THE
DEPARTMENT OF SOCIAL WELFARE
(DR. SHRIMATI PHULRENU GUHAY): (a)
No, Sir.

(b) Dr. Sushila Nayar, Member of Parlia-
ment undertook fasting from the evening of
16th April, 1969 and gave up her fast in the
afternoon of 23rd April, 1969. Government
have no information whether any other person
undertook fast along with Dr. Sushila MNayar,

(c) The subject of enforcing prohibition
is entirely the concern of the State Govern-
ments. The Government of Uttar Pradesh
have decided to introduce prohibition grad-
ually according to a phased programme.

Safety Equipment for Guards in Trains

8667. SHRI TULSIDAS DASAPPA :
Will the Minister of RAILWAYS be pleased
to state :

{a) Whether it is considered desirable
that safety equipments, especially, First Aid
Box, should be provided to the Guards of
all Mail [Express/Passenger trains;

(b) Whﬂhcr it is a fact that the Guards
are oompelled to start train without First
Aid Box, Portable Control Phone etc.
and are simply given a memo of non-
availability by the concerned Department
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and when some mishappening
the Guards are taken up severely ;

occurs,

(c) Whether it is also a fact that on
Jhansi Division of the Central Railway,
Cash Bags are missing from sealed cash safe
and the Guards are made responsible
therefor ;

(d) If reply to parts (a) and (b) above
be in the affirmative, the reasons for starting
trains without full equipment and making
Guards responsible;

() If reply to part (c) above be in the
affirmative, the reasons for making Guard
Incharge responsible when the seals and
rivets of the cash safe are intact ; and

() Whether action is being taken to
escort the cash safes by armed R. P. F,
personnel ?

THE MINISTER OF RAILWAYS
(DR, RAM SUBHAG SINGH) : (a) Yes.

(b) to (). The Information is being
collected and will be laid on the Table of
the House,

Fisrt Aid Boxes

8668, SHRI TULSIDAS DASAPPA :
Will the Minister of RAILWAYS be pleased
to sta ¢ how many trains have been started
without First Aid Boxes by -Station Superin-
tendent, Delhi during 1968 and 1969 so
far with reasons thereof 7

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : The information
is being collected and will be laid on the
Table of the House.

Payment of Arrears of Running Allowance

8669. SHRI TULSIDAS DASAPPA :
Will the Minister of RAILWAYS be pleased
to state :

(a) Whether it is a fact that the Running
Allowance to Running, Staff has since been
increased by his Ministry with effect from
the 1st December, 1968 and the arrears from
the 1st March, 1968 to the 30th November,
1968 are also payable at Different percentages;
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(b) if so, whether the arrears to Guards,
Division-wise due @ 20 per cent from the
first march, 1968 to 30 November, 1968 have
since been paid and if not, the reasons there-
for when instructions exist to make payment
by the 31st March, 1969; and

(c) the action being taken in this regard
to avoid delay in payment ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH) : {(a) Yes.

(b) and (c). Information is being collected
and will be laid on the Table of the Sabha.

Payment of Overtime to Guards of
Allahabad Division

8670. SHRI TULSIDAS DASAPPA :
Will the Minister of RAILWAYS be pleased
1o state :

(a) whether it is a fact that Overtime
to Running Staff is payable on half-monthly
basis as per Railway Board directions on
Indian Railways;

(b} whether it is also a fact that
the Allahabad Division of the Northern
Railways has still not implemented the Rail-
way Board directions communicated Vide
General Manager, Northern Railway letter
dated the 26th February, 1966 ; and

(c) if so, the reasons for not imple-
menting the half-monthly mode of payment
of overtime to the Guards of Allahabad
Division and also the action being taken in
this regard ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) Yes.

(b) and (c). Information is being collected
and will be laid on the Table of the Sabha.

Cement Factories in Maharashtra

8671. SHRI DEORAO PATIL: Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state:

(a) the number and location of the
Cement factories in Maharashtra;
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(b) whether Government propose to start
any new factory there;

(c) if so, the time by which it is likely
to be started; and

(d) the reasons for the delay in its
setting up there ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT. INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED): (a). There is no Cement
Factory in Maharashtra but there is a
cement grinding and packing unit at Sewri,
Bombay.

(b) No, Sir. A cement factory is being
set up in the private sector at Ghugus in
Maharashira.

(c) and (d). Do not arise.

Shortage of Water in Railway Colonies
in New Delhi

8672. SHRI YASHPAL SINGH: Will
the Minister of RAILWAYS be pleased to
stale:

(a) whether Government have received
complaints about the serious shortage of
water in Sewa Nagar and Thompson Road
Railway colonies, New Delhi inspite of the
existence of water tanks there;

(b) whether the water tanks have not
been cleaned for the last one year and small
insects are coming in the drinking water;
and

(c) if so, the action Government propose
to take in the matter ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) No.

(b) No. The tanks are being cleaned
regularly.
(c) Does not arise.
Yan for School Children in Oak Grove
School, Jharipani (Mussoorie)

8673. SHRI YASPAL SINGH: Will the
Minister of RAILWAYS be pleased to

. state:
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(a) whether the Northern Railway Oak
Grove School, Jharipani (Mussoorie) was
supplied with a van for the use of School
Children;

(b) whether Government are aware that
the van is fully bring used by 'the Principal
of this school and his family and the school
children have to pay the charges in casc
they need it even as ambulance;

(<) if so, the reasons therefor; and

(d) the action Government
take in this connection ?

propose to

THE MINISTFR OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) Yes. The
van is also used for other official purposes.

(b) to (d). The van has been used by the
Principal of the School for his personal use
on a few occasipns only; for such use the
prescribed charges were paid by him. When
the van is used for school activities, a
nominal charge is debited to the games/
hobbies Fund. However, when the van
is used as an ambulance by school children
of railway employees, no charges are
recovered.
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Length of Railway Lines, Statewise

B675. SHRI JUGAL MONDAL : Will
the Minister of RAILWAYS be pleased to
state :

(a) the total length of Railway lines in
the country and their break-up, State-wise;
and

(b) the new major railway lines to be
taken up during the Fourth Plan period ?

THE MINISTER OF RAILWAYS
(DR. RAM SUBHAG SINGH) : (a) The

route length of Indian Government
Railways was 58,877 kilometres on
31-3-1968. This information is  not

compiled State-wise but only Railway
Zone-wisc. Particulars of route kilometres
open on 31st March, 1968, lines under cons-
truction etc., are given in .Statement 8 of
the Supplement to the Report by the Railway
Board on Indian Railways—Statistical
Statements—1967-68, copies of which are
available in the Library of the Parliament.

(b) The new Railway lines to be taken
up during the Fourth Plan will be decided
after engineering and traffic surveys now
being made are completed and the traffic
justification and economic viability of each
is assessed.

Licences for New Industries to Firms

8676. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
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INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :

(a) the number of licences for new indu-
stries applied for by the first fifteen firms
mentioned in the Monopolies Commission
Report during the year 1968.69;

(b) the number and names of Industries
for which new licences have been granted
during the above period and the places where
the industries will be set up; and

(c) the names of the Companies to whom
such licences have been granted during the
same poriod ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A,
AHMED) (a) Twelve applications for grant of
licences for mew industrial undertakings,
were made during 1968-69 by the companies
in the first fifteen business groups (in order

of their assets) mentioned in the Monopolies _

Commission Report.

- (b) and (¢). No licence has been granted
in respect of any of the applications referred
to in part (a) of the Question, during the
year 1968-69. However, during this period,
35 licences in all have been issued for the
establishment of New Industrial Under-
takings. Out of these, three licences have
been granted to companies in two of the
first fifteen business groups. Details of  all
licences issued, including the name of the
firm, the article of the manufacture, licensed
capacity and the proposed location of the
undertaking are published in the weekly.
‘Bulletin of Industrial Licence,” Import
Licences and Export Licences’, the weekly
‘Indian Trade Journal’ and the monthly
‘Journal of Industry and Trade’. Copies of
these Journals are supplied to the Library of
the Parliament.

Production of Cement

8677. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOPMENT,
INTERNAL TRADE AND COMPANY
AFFAIRS be pleased to state :
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(a) the annual production of cement from
the years 1965-66 to 1968-69; and

(b) whether the terms and conditions
imposed on the manufacturers have been
fulfilled by them since the decontrol
of cement and if not, the reasons therefor ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRI F. A.
AHMED) : (a) The annual production of
cement from 1965-66 has been as follows :

Production (in million tonnes)

Year

1965-66 10.82
1966-67 11.08
1967-68 11.48

12.24

1968-69

(b) A statement is attached.
Statement

On the basis of a *“gentlemen's agree-
ment” between the Government and the
producers, decontrol of cement came into
effect from 1-1-1968 for a period of one
year, subject to review at the end of the
period. The salient features of the Agree-
ment were —

(i) The industry will set up a central
organisation of its own and will ensure
supplies of cement at all rail destinations at
the same uniform f. 0. r. destination price
as existed prior to decontrol, subject to such
escalations as agreed to by Government for
a development element in the price and for
higher freight and higher excise duty, if
any;

(ii) 509, of the total production of
cement by each unit will be reserved for
supply to Government indentors under rate-
contract of D. G. S. & D;

(iii) Remote areas such as Assam, Mani-
pur, Tripura and Kashmir would continue to
receive supplies on the same pattern as
hitherto; ~ *
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(iv) Supplies to each State will be main-
. tained at existing levels or improved upon;

(v) Particular attention will be paid to
allotment of cement for agricultural purposes;

(vi) Dividends
“‘current levels';

will be frozen at the

(vii) The net resources generated by the
increased price following decontrol will be
put into a separate account and withdrawals
therefrom will be made only for expansion
purposes; and

(viii) Packing charges "will be fixed as
per the usual formula.

After a review of the performance of
the Central Organisation, (C. A. C, 0.) the
decontrol arrangements were extended for
one more year during 1967 subject to the
following further conditions :—

(i) Arrangements should be made for the
termination of oil subsidy from a
date not later than Ist July, 1967,

(ii) The industry should satisfy Gowvern-
ment that dividends for 1966 have
been frozen *'at the then current
leve]s:'.

When the industry approached Govern-
ment for utilising the saving out of non-
payment of oil subsidy for the purpose of
levelling up the retention prices of the
producers, the industry was told to ulilise the
savings for freight equalisation instead,

~  Meanwhile towards the close of 1967, the
following defects in the working of the
Central Organisation came to the notice of
Government :—

1. Savings out of the non-payment of oil
subsidy w. e. f. 1.4.67 has not been
utilised for freight equalisation to the
full extent.

L]

2. The Industry did not accept Govern-
ment's suggestion to build up proper
storage facilities near the consumption
centres to avoid deterioration of sup-
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ply position during rainy season on the
plea of lack of finances.

3. The Organisation introduced two tier
system of retention prices against the
instructions of the Government.

4. The members of the Organisation
developed internal dissensions. Two
members withdrew from its member-
ship and some others were threaten-
ing to do so.

5, The organisation failed to deposit an
amount of Rs. 39.91 lakhs with 5.T.C.
to wipe off their deficit in the Cement
Agency Account which accrued during
the previous control period.

6. The organisation failed to export any
cement.

7. The savings due to low off-take of
cement by Govt. Departments were to
be utilised for creating an expansion
reserve, instead they werc stated to
have been placed at the disposal of
the organisation for furtherance of its
objectives. It has also come to notice
that the funds placed at the disposal
of the President of CACO were in
fact spent on contributions to the
political parties.

Under these circumstances it became
clear that it was no longer desirable to en-
trust the distribution of cement to the indus-
try and therefore the Cement Control Order,
1967, was promulgated and the industry’s
central organisation was substituted by a
Government controlled agency.

Directors and Shareholders of Certain
Firms

8678. SHRI K. N. PANDEY : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND
COMPANY AFFAIRS be pledsed to state the
names of the Directors along with the names

of Shareholders of (i) Vijaya rroduc:ions
(P) L., Madras (ii) Roopnagar
(P) Ltd.,, Bombay (iii) Entally Cinema

(P) Ltd., Calcutta (iv) Aurora Film Corpo-
ration (P) Ltd., Calcutta (v) Naveketan
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International Films (P) Ltd., Bombay (vi)
Gemini Pictures Export Corporation (P) Ltd.,
Madras (vii) Nasir Hussain Films (P) Ltd.,
Bombay, (viii) Filmalaya (P) Ltd.,, Bombay,
(ix) Prasad Productions (P) Ltd., Madras,
and (x) Mehhoob Productions (P) Ltd,,
Bombay ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE &
COMPANY  AFFAIRS (SHRI F. A.
AHMED): The information is being collected
and it will be laid on the Table of the House.
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Construction of Railway Line Upto
Tripura

8683. SHRI KIRIT BIKRAM DEB
BURMAN : Will the Minister of RAIL-
WAYS be pleased to state :

(a) whether during his visit to Tripura
in May, 1968, the Minister of State in his
Ministry had at a press conference stated
that “the construction of railway line upto
Agartala in Tripura should be taken as na-
tional problem and that the survey work
in this regard would be taken up with
in two or three months and compleied in
about 7-8 months™ ;

(b) if so, whether the survey work has
since been taken up and completed ; if not,
how far the work has proceeded ; and
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(c) the results of the survey, if comp-
leted ?

THE MINISTER OF RAILWAYS (DR.
RAM SUBHAG SINGH): (a) 1o (c). A
survey for extending the Railway line from
Dharmanagar to Agartala will be taken up
shortly to assess the cost and economic
viability.

Allocation of Funds for Khadi and Village
Industries in the Fourth Plan

8684. SHRI P. C. ADICHAN : Will the
Minister of INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY AFFAIRS be pleased to state :

(a) whether over 40 Members of Parlia-
ment have submitted a memorandum to the
Prime Minister urging Government and the
Planning Commission to allocate adequate
funds for the Khadi and Village Industries
during 1969-70 plan and the Fourth Five
Year Plan ;

(b) if so, the precise nature of the
demands made therein ; and

(c) 'Government’s reaction thereto ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT, INTERNAL TRADE
AND COMPANY AFFAIRS (SHRIF, A,
AHMED) : (a) and (b). Yes, Sir. A
memorandum has been submitted by Mem-
bers of Parliament. The memorandum
states that sufficient funds should be allotted
to the Khadi and Village Industries Commi-
ssion during the Fourth Five Year Plan, to
enable the Commission to implement pro-
gramme of Khadi and Village industries to
provide additional employment opportunities
in rural areas,

(¢) An amount of Rs. 95 crores has
been allocated for Khadi and Village indus-
tries programme through the Commission for
the Fourth Five Year Plan. The gquestion
of additional allocation is under considera-
tion.
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12.22 hours.
PAPERS LAID ON THE TABLE
PAPERS UNDER COMPANIES ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT, INTERNAL TRADE AND COM-
PANY  AFFAIRS (SHRI BHANU
PRAKASH SINGH) :On behalf of Shri
F. A. Ahmed, | beg to lay on the Table a
copy each of the following Papers under sub-
section (1) of section 619A of the Companies
Act, 1956 :—

(1) Review by the Government
on the working of the National
Small Industries Corporation Limited
New Delhi, for the years 1967-68.

(2) Annual Report of the WNational
Small Industries Corporation Limited
New Delhi, for the years 1967-68
along with the Audited Accounts
and the comments of the Comptroller
and Auditor General thereon. [Placed
in Library. See No. LT—991/69.]

PAPERS RE : SINGARENI COLLIERIES

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND MINES AND METALS
(SHRI JAGANATH RAO) : I beg to lay on
the Table a copy each of the following Papers
(Hindi and English versions) under sub-
section (1) of section 619A of the Companies
Act, 1956 :—

(1) Review by the Government on the
working of the Singareni Collieries
Company Limited, for the year 1967-
68.

(2) Aonual Report of the Singareni
Collieries Company Limited, for
- the year 1967-68 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.
[Placed in Library.
69.]

See No. LT—992/
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NOTIFICATIONS UNDER CUSTOMS ACT,
CENTRAL EXCISE AND SALT ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAGAN-
NATH PAHADIA) : On bebalf of Shri P.C.
Sethi, I beg to lay on the Table :

(1) A copy of Notification No. G. S. R.
964 (English version) and G.S.R.
965 (Hindi version) published in
Gazette of India dated the 12th
April, 1969, under section 159 of the
Customs Act, 1962,

(2) A copy of the Customs and Central
Excise Duties Export Drawback
(General) Ninth Amendment Rules,
1969, published in Notification No.
G. S. R. 966 (English version) and
G. 8. R. 967 (Hindi version) publi-
shed in Gazette of India dated the
12th April, 1969, under section 159
of the Customs Act, 1962, and section
38 of the Central Excise and Salt
Act, 1944,

[Placed in Library.

69.]

See No. LT—993/

NOTIFICATION UNDER REPRESENTATION
OF THE PEOPLE ACT

THE DEPUTY MINISTER IN THE
MINISTRY OF LAW AND IN THE
DEPARTMENT OF SOCIAL WELFARE
(SHRI M, YUNUS SALEEM) : I begto
lay on the Table a copy of Motification No.
S. 0. 1416 published in Gazette of India
dated the 9th April, 1969 making certain
corrections and amendments in Schedule V
of the Delimitation of Parliamentary and
Assembly Constituencies Order, 1966 in
respect of the State of Haryana, under sub-
section (2) of section 9 of the Representation
of the People Act, 1950. [Placed in Library
See No. LT—994/69.)

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir, I have to report the
following message received from the Secre-
tary of Rajya Sabha :
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“In accordance with the provisions of
rule 27 of the Rules of Procedure and
Conduct of Business in the Rajya Sabha,
I am directed to inform the Lok Sabha
that the Rajaya Sabha, at its sitting
held on the 30th April, 1969, passcd,
in accordance with the provisions of
article 368 of the Constitution of India,
without any amendment, the Constitu-
tion (Twenty-second Amendment) Bill,
1969, which was passed by the Lok
Sabha at its sitting held on the 15th
April, 1969."

ELECTION TO COMMITTEE

CENTRAL ADVISORY COMMITTEE FOR
NATIONAL CADET CoORPS

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : | beg to move :

“That in pursuance of sub-section (1)

of sec. 12 of the Mational Cadet Corps
Act 1948, the members of Lok Sabha
do proceed to elect, in such manner
as the Speaker may direct, two mem-
bers from amongst themselves to serve
as members of the Central Advisory
Committee for the National Cadet
Corps for the next term of one year
commencing from the 17th June 1969,
subject to the other provisions of the
said Act and the Rules made there-

under”
MR. SPEAKER : The question is :
“That in pur of sub-section (1)

of sec. 12 of the National cadet Corps.
Act 1948, the members of Lok Sabha
do proceed to elect, in such manner as
the speaker may direct, two members
from amongst themselves to serve as
members of the Central Advisory
Committee for the National Cadet
Corps for the next term of one year
commencing from the 17th June 1969,
subject to the other provisions of the
said Act and the Rules made there-
under,”

The Morien was adopted

SHRI §. M. BANERJEE (Kanpur):
Out of the two, one should goto the
opposition.
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12-25 hrs.
RE: BUSINESS OF THE HOUSE

SHRI NATH PAI (Rajapur) : I beg to
raise a matter of importance with your
consent.  The agenda circulated to the
House for 6th may had this item at 4 P.M.
Shri Nath Pai to move the following : “*That
the debate on the motion that the Bill
further to amend the Constitution of India
as reported by the Joint Committee be
taken into consideration which was adjourned
on the 2Ist Fubruary 1969 be resumed now.”
This motion was set for 4 P. M. today.
I do not find anywhere mention of that
motion in the agenda circulated for today nor
the tentative agenda circulated for tomorrow.
We know the unforeseen and tragic conditions
which necessitated the readjustment of
the programme of the House, that means,
the sad demise of the President, None-the-
less you will agree that it was the Business
Advisory Committee which had agreed to
get special time for the consideration of
my Bill. It was also generally agreed by
the House that, because the Private Members®
Bill which were fixed for friday were being
in a way interfered by continuing discussion
on my Bill, we should take my Bill on
another part and a motion to that effect
was carried; I do not see any any kind of
provision being made for that I am a
little surprised at the procedure followed by
the Minister of Parliamentary Affairs. 1
was npever informed by that the Bill
would be taken up on another day and it is
a very dangerous way of dealing with such
things. You have been kind enough to
allow special time with the concurrence of
the Business Advisory committee and then
it was agreed to by the entire House, 1
plead with you to uphold our rights. Let
us be informed when the Bill be taken
up and let them give priority to this Bill,
The whole House agreed to one day being
given to that Bill.

MR. SPEAKER : Because of the un-
fortunate demise of the President, the
programme of the House had to be reorga-
nised. I think everybody, Prof. Ranga and
the leaders of the Parties agreed that some
time from the Government should be alloted
for this so that it would not be blocked; we
had allotted two hours, Whether two hours



355 Re. B. 0. H. MAY

[Mr, Speaker]
are encugh or not is a different matter, The
day after tomorrow the Business Advisory
Committee may meet again and we shall see
what best can be done under the existing
circumstances taking into  consideration
Government’s business. The Finance Bill
must be passed todsy.. The whole agenda
has just been pushed by one day. Yester-
day’s work had come today; today’s will go
tomorrow, That is what we thought. Mean-
while the hon. Minister said that something
important had come which could not be
postponed. The Business Advisory Committee
had accepted it and the Government also
had accepted it. We can see if two hours
would be enough.

SHRI M. R. MASANI (Rajkot) : If it
was put down at 4 O’clock today and if the
agenda is postponed by one day, it can be
put down for 4 O'clock tomorrow.

MR. SPEAKER : I shall consider that.

SHRI NATH PAI : Since you had given
your consent also, vou should be good
enough to reiterate your position and im-
press on the Government the need for allo-
tting time. There are some conventions in
this House and if a motion fixed for a parti-
cular hour is forced by circumstances to be
changed to some other day, the Minister of
Parliamentary Affairs owes it to the House
to come, explain and apologise. He cannot
shut off business like this demanding
priority for business with which he is con-
cerned, it is a very serious thing and I want
you to uphold your right.

SHRI S. KANDAPPAN (Mettur) : 1
am sorry at the way the agenda had been
changed, 1 think itisa violation of the
decision taken by the Business Advisory
Committee. If at all the Parliamentary
Affairs Minister has got to change it, I think
it should be done with the consent of the
Committee. We have discussed this matter
not once, but several times and we came to
the conclusion last time that Mr. Nath Pai's
Bill should be taken up on a particular
day.e

Four hours were allotted for the Bill on
company donations and two hours for Mr.
Nath Pai’s Bill, and the day was fixed; it was
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to come up today, Then, if it is to be
postponed further, because of the unforeseen
circumstances. it stould have been put up for
tomorrow. So, even at this stage, | would
plead that the Business Advisory Committee
should be shown some respect by the Minister
of Parliamenary Affairs; it should not be
treated in the way in which it has been
treated now. 1 am very sorry, and it is very
unfair to the Business Advisory Committee,
especially when the decision is approved by
the house.

SHRI 5. M. BANERIJEE (Kanpur) : At
the Business Advisory Committee, they were
good enough to give two hours for Mr. Nath
Pai's Bill and four hours for the Bill on
company donations. 1 gather now from Mr.
Nath Pai’s and some other hon. Members
that some more time is needed, Ultimatly,
the Business Advisory Committee is to
shoulder all these things and face all sorts
of criticism. 1f it is goiog to be more than two
hours—say, four hours or six hours, which I do
not mind at all and let there be any amount
of discussion-then, working on a Saturday or
the extension of the sitting beyond the
16th is inevitable. ([aterruption)

sit wyg femd (H37) : oreuey wERT,
I FE-gA qgw afarfag & 0 @
TOHT TTH AT AT IGA a1 9ar F9
fr gaf qgor IEH T faw 9r, S
Fwr 3% fa=r mav v fF arg arf S
w1 fawr fomr sy Afes s S A
TIHET & I FrAT faw e e
flmsmidakfmgEs A w §
wrgaeg fas & ac § @ & qww gwar
g fr ot srafasar 3 wfgg—sew
faw & ag o= fam o var & A
Fgar | fasrdg RATTEd #AA ¥ oF A
F ae fanz & a7 77 73 g @R e
ma @ § @ faw a&r qde ey Ay
TEFT AT AT TfEY |

MR. SPEAKER : All
are there before me. Let us discuss them at
the Business Advisory Commitiee. Mr.

Masani suggested that it might be taken up
at 4 o'clock tomorrow,  (/mterruption)

the suggestions
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If it is felt that two hours are not enough
you can extend the time by one more hour
by sitting till Tor 7.30. Any way let me
have a word with the Minister. With the
suggestions made by all of you, I will have
a word with the Minister of Parliamentary
Affairs, (lnterruption) Because of the un-
, fortunate demise of the President, I could
not call a meeting of the Business Advisory
Committee also.

SHRI HEM BARUA (Mangaldai) : The
items which were recommended by the Busi-
ness Advisory Committee have been pushed
away because of unflortunate and tragic
demise of the President, but then, the
Busines Advisory Committee should have been
consulted by the Government. And unfortu-
nately, the Minister of Parliamentary Affairs
is not present in the House.

SHRI H. N. MUKERIJEE (Calcutta
North East) : Sir, I happen to have been in
possession of the House when this matter
was adjourned and I had expected this
matter to be taken up today, but of course
I know why it is not possible. But I have a
feeling that if you do not have the matter
on tomorrow's agenda, it would be better
because in the Business Advisory Committee,
you could discuss this matter of allocation
of time. 1 say this because I find from the
Congress party's side an amendment has been
given to the motion which includes, as
suggested Members of the Joint Committee,
a large number of people who have stridently
expressed their opposition to the principle
of the Constitution (Amendment) Bill. This
has complicated the position to the extent
of necessitating perhaps a very much longer
discussion than otherwise might be warranted.
Therefore 1 feel that if you do not have it
tomorrow—I have a personal interest in it and
Ishall not be here tomorrow—perhaps, as
suggested now, the Business Advisory
Committee may take up the matter, in which
case it may be that a larger allocation of
time may be allotted to it in view of the
amendment given notice of.

MR. SPEAKER : Yes, Mr. Raghu
Ramaiah. The point was, when yesterday's
busioess is to be taken up today, why the
whole agenda has been changed.
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND  SHIPPING
AND TRANSPORT (SHRI
RAGHU RAMAIAH) I must submit
there is no ulterior iotention in doing
that. Yesterday, it had to be doneina
very short space of time; a quick decision
had to be taken. We felt that both the
Bills—the Bill on company donations and Mr.
Nath Pai's Bill—should be provided, but then
a specific date 6th had been fixed for the
letter. We thought it was not possible.
We would again leave it to you and the
Business Advisory Committee to fix a suit-
able date. The only reason why we added the
Bill on company donations and not the
Constitation (Amendment) Bill was that in
the case of the Constitution (Amendment)
Bill. it was felt by some Members that two
hours may not be necessary.

That question, therefore, has to be
entrusted to the Business Advisory Committee
again. In the case of the Companies Amend-
ment Bill, there is no such thing and therefore
it was added. The other two being financial
measures, we introduced it. 1Iam in your
hands, Sir. Tomorrow you can call a meeting
of the Business Advisory Committee.
(Interruptions).

SHRI MADHU LIMAYE: Why were
those two new Bills smuggled in ?

SHRI RAGHU RAMAIAH : They were
there.

MR. SPEAKER : Instead of discussing
it here, I think we can better discuss it in the
Business Advisory Committee. Before we
adjourn, we will have to find time for it.
We shall meet and then decide. Tomorrow
he says he would not be there. I have no
objection. I am here throughout and I can
have it even today. But some members have
expressed some inconvenience.

SHRI NATH PAI: Prof. Mukerjee was
referring to the debate on my Bill, He was
in possession of the floor.

MR. SPEAKER : Let us see if we can
advance the date of the Business Advisory
Committee meeting. 1 will consider if it can
be held even tomorrow.
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FINANCE BILL, 1969—(Contd.)

MR. SPEAKER: The House will now
resume further clause-by-clause consideration
of the Finance Bill. Out of 4 hours allotted,
2 hours and 40 minutes have been availed
of, but we are stil on Clause 13. 1
think we will have to finish it at least within
two hours,

SHRI M.R. MASANI (Rajkot): Sir,
this is the Finance Bill containing the
taxation measures of the year. It is true
that the discussion so far has taken a rather
disproportionate amount of time. But is
4 hours' time adequate to pass the taxation
measures for the year 7 I would suggest
that we carry on till we finish the Bill and
there should be no attempt to rush through
or to guillotine the Finance Bill. Clause
30 deals with excise duty on fertilizers.
Schedule I deals with the new taxation,
and so on.

MR. SPEAKER: We will go on and
finish the Bill today.

SHRI NATH PAI (Rajapur): What
about the grand proposal to refer the
Finance Bill to a select committee ?

MR. SPEAKER: On that the House
has to take a decision. 1 cannot do it
Now, we should finish the third reading
also today. We should not drag it beyond
that. 'We have got 5 hours now.

Clause 13—(Amendment section 209)

SHRI 5. 5. KOTHARI (Mandsaur): Sir,
clauses 13 to 22 relate to advance payment.
1 have only two points in regard to that.
Firstly, I would submit that instead of
conferring powers on the Central Board of
Direct Taxes to issue notifications for
individual industries, it can be provided that
the final instalment shall be payable on 15th
March in the case of those assessees whose
accapnts end on 31st December. In my
opinion, Parliament should not confer
discretionary powers on the executive autho-
rity where Parliament itself can provide for
a matter.
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Secondly, with regard to penalties, dur-
ing the last two or three years, we have
been stepping up penalties without having
regard to the fact whether the penalties are
proportionate to the offence. If there is
evasion, you can levy penalty. I do not
hold any brief for tax-evaders. But when
you come to matters like advance payment,
delay in filing returns etc., why should the
penalty be so heavy 7 We should mot turn
the income-tax law from a civil law into a
criminal law.

About the other provisions, the Finance

Minister has promised to consider them
when he brings forward the Income-tax
amendment Bill. Let him consider the
aforesaid matters also.

Sir, I move* :

(Page 7)—

Omit lines 22 to 24 (54)

SHRI D. N. PATODIA (Jalore): I would like
to speak on clauses 13 and 16 and amend-
ments Nos. 118, 120 and 121. These pro-
visions make it obligatory for the assesses
to furnish an estimate of his current in-
come and advance tax payable, if such tax
payable exceeds the tax demanded by
more than 33-1/3 per cent.

Now, Sir, all the three amendments
that I have moved seek to revert the
position to the previous one without making
any change. In my opinion this legislation
is completely unnecessary., We have many
things to say about the desirability of
callecting advance tax. As such I will not
go in detail about it because in any case we
are paying advance tax before the income
is earned in many cases. What is happen-
ing today 7 Today, at the moment, under
the present law an assessce pays as per
demand and in case of difference the
assessee pays within thirty days of the filing
of the return. There' is a statutory limit
for filing of return beyond which he cannot
delay. You cannot rule out the possibility
of making mistakes in nent of tax
payable., Therefore, I do mot kmow what
particular advantage the Finance Minister

*Moved with the recommendation of the President.
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is seeking to derive by suggesting that it
must be submitted by such and such time
if it exceeds by 33-1/3 per cent. 1 therefore
suggest that the legislation is completely
unnecessary, it will not serve any particular
purpose and it will not meet any particular
motive that the Finance Minister may be
having. It must, therefore, be withdrawn.

THE DEPUTY PRIME MINISTER
AND MINISTER OF  FINANCE
(SHRI MORARIJI DESAI) : Payment of
advance tax is necessary for the proper
collection of taxes. The salary earners
do pay tax before they receive their salary.
It is deducted from their salary. 1 do not
know why businessmen also should not do
it.

SHRI D. N. PATODIA : They pay at
the time of receiving their pay and not
before.

SHRI MORARJI DESAI : They also
receive. When they pay after three months
or four months, that is not without their
earning the income. Therefore this is nece-
ssary.

When you say that the punishment is
out of all proportion, 1 do not know how
it is out of all proportion. It is obly when
it exeeds 33-1/3 per cent that they become
liable to penalty. Therefore, a large margin
is left in making your estimates and I do
not see why that should be considered a
greate difficulty. As it is, the payment of
advance tax is nota new provision. Itis
there already and it is working. As my hon.
friend Shri Masani said, we have lived with
it and I think they will live also with the
new provision all right. The penalty must
be such as deters people from evasion. This
is also one way of evasion. It is not that
this is not a case of evasion. There is also
a provision that where thbe income is less in
the coming year they can pay less. That
provision they do not want to interfere with
because that enables them to pay less.
Therefore that is all right. But ifit is
more why should they not pay more ? This
is the only thing that is provided here. It
was asked why we should provide that some
people may pay by 15th of March. There is
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some difficulty experienced by those people
and therefore those people will be notified.
If hon. Members have any suggestion about
other such people who have such difficulties
we will certainly notify them also. But
where there is no notification 1 do not know
why the instalments should not be given
after the year is over, Itis only after the
year is over we are trying to give this facility
on account of the difficulty that they are
experiencing and it is not only in order to
meet that we are doing this (Interruption).

MR. SPEAKER : I shall put amendment
to clause 13.

Amendment No. 54 was put and
negatived.

MR. SPEAKER : The question is :

“That clause
BilL"

13 stand part of the

The motion was adopred.

Clause 13 was added to the Bill.
Clause 14 was added to the Bill.

MR.
Clause 15,

SPEAKER : Then we come to
There are certain amendments,

Clause 15—(Amendment of Section 211)

SHRI MORARIJI DESAI :
move* :

1 beg to

Page 8,-—

after line 2, insert—

“Provided that in respect of any class
of assessees referred to in clause (i),
the Board may, heaving regard to the
nature of dealings in the business carri-
ed on by such assessees, the method of
accounting followed by them and other
relevant factors, authorise, by notifi-
cation in the Official Gazette and sub-
ject to such conditions as may be speci-
fied therein, the payment of the last
instalment of the advance tax on the
15th day of March during the financial
year, instead of on the 15th day of
December.” (298)

*Moved with the .mommcndation of the President.
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5t war W qa (feesr @) ¢
sy W, g & T AR
E‘...

st fom e W (wgad) o #R
qIgz A% FIET 9gH oY IIMAT AT |
AT fae a=4t 7 o gmew a fear
gag @t AT wgar gfe faw faw
fada® ®1 smure wrAw dw fear ?
afF 39 w15 H oy WEeE A g S
fadas f& &% awr 7 wee fdar)
afermr s war fe ot fawr s S
ggw fear @ ¥ AR ag wwred
@ET 4R g 1At it S wEeE o
feur ag e falas & fFmm 27 s
g faafm & w0 fados &
HEie wEAT Argy £ ar agq fadaw #
ﬁﬁ:..-

MR. SPEAKER : The amendment is to

the Bill that is before the House. That is
not in doubt.

s} forr = Wt g fEd R oW
8 &y aar afgare F garfas far g
aY ag A1 FAFEIAEEE § TWF qafeas
B Tg | A FIAT ATH  FTAA § FAH
s dfeg @ W W AT 8
o & fdas ¥ gofas smar g e
TFT s AFEY 10 H@TE I 9T I
A Y A7 &1 9g 9FEd At adi ARl
97 fadas & gorfas aisdz 3o @
g?

MR. SPEAKER :You have explained
your point. The Minister will explain it
later on. Both are identical and more or
less the same. Only to cover a technical
point it was done. Shri Srinibas Misra
raised the point and so it was re-circulated.
The @amendment is to clause 15, which is
there in both the Bills. There is absolutely
no difference.

Mt MATA: AT I &
T § fF o weaTe weY AEET A T
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WY FAEw w1 Fer gEfaw g
T FAT FE it wEr AR AN
@ o ger Afae, Tad  uF A8 §
T cTATO i F AT F A A 3-
I FT G TG AT ) I qHE A
FAT & a7 | 7w ot Y swEEAT § 98
FIEY 3% & 3T AL @O ¥ g9ST a2-
&9 FI TEAT AG & | AT & yEEqT §
SHET 48 § fF me 69 I AwET
tEdie oA § R Yo ¥ A e
TE FT T § TzArE d9W T HlR T
wFq 9 feed wfasr @av g, sz
TEA THA SUIEr § a1 3§ gy faaen
Geare 239 ¥ fEar T WY W O
v fpem g ag fewls 37 T &
qEaT g | AT THFA IFW  ATHELC F1 AT
et qrEe & ¥ ag Sreemw adadz oY
FLAFA R W FTF I g7 & &w-
war g fe 5w e 1 o T g

oF 19 A AT AEAT § | I
a% uF e ag g fF, e s wmr
159, 15 faawa< s 15 feqeag &t
T a3g FEeraRe g1, et A dfww
2w 15 arlra & a9 o9 399 ATH-
77 14 fagra Y aw N AR A9ar
g Fgar fF 15 aF owv @
ifge | &Y o9 Ag FET § fF oo -
wreie faed S8Et &1 THr AT & A
Ay FH 1S g FT gwq @Y Famw T
arfed aifs a90 & s a7 THeET #X
F 2% | FT AT w9 wOET ar 30,
40 qdE F_T F avwr e i Q)
f fo e & Aifew & g @ A
e fer wgr ST g fF ey s
FOTH | A AT A FAE Ay fer
gt

SHRI MORARJI DESAI : There is no
necessity for the assessee to wait for the

notice. He can make payment even before
that, Why should he wait for the notice ?
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It can be done very easily. 1 do not see

how this objection will arise.

VAISAKHA 16, 1891 (SAKA)

‘Moved with the recommendation of the P:-;'i.dem.

SHRI S. S. KOTHARI : Sir, are you

treating these amendments as moved ?

MR. SPEAKER : Those hon. Members

who have given notice of their amendments,
if they are present here, their amendments
are treated as moved. MNow, since both of
you are present, your amendment are treated
as moved...

SHRI S§. S. KOTHARI I beg to

move* :

Page 7, line 35—
Jor “three” substitute “four™. (11)
Page 7, lines 37 and 38,—

Jor *and the 15th day of December”

substitute—

“the 15th day. of December and the 15th
day of March” (12)

Page 8, line 1.—
affer “(ii)" insert—
“the 15th day of June,” (13)

Pages 7 and 8,—
Sfor clause 15, substitute—

““15. For section 211 of the Incomestax
Act, the following section shall be subs-
lituted, namely :—

‘211. (1) Subject to the provisions of
this section and section 212, advance
tax shall be payable in equal instal-
ments on the 15th day of September,
15th day of December and 15th day of
March in the financial year.

(2) If the notice of demand issued
under section 156 in pursuance of the
order under section 210 is served after
any of the dates on which the instal-
ments specified therein are payable in
advance tax shall be payable in equal
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instalments of each of such of these
dates as fall after the date of the
service of notice of demand, or in one
sum on the 15th day of March if the
notice is served after the 15th day of
December :

Provided, however, if the notice of
demand is served within 15 days of any of
the date on which the instalments speci-
fied therein are payable the instalment
of advance tax due on that date shall be
payable by the 15th day from the
service of notice of demand.” (55)

SHRI D. N. PATODIA: 1 beg to move.*
Pages 7 and 8,—
Jfor clause 15, substitute—

“15. For section 211 of the Income-
tax Act, the following section shall be
substituted, namely :— .
#311. (1) Subject to the provisions of
this section and section 212, advance
tax shall be payable in equal instal-
ments on the 15th day of July, 15th
day of November and 15th day of March
in the financial year,

(2) If the notice of demand issued
under section 156 in pursuance of the
order section 210 is served after any of
the dates on which the instalments
specified therein are payable the
advance tax shall be payable in equal
instalments on each of such of these
dates as fall after the date of the
service of notice of demand, or in one
sum on 15th day of March if the
notice is served after the 15th day of

December :

Provided, however, il the notice of
demand is served within 15 days of
any of the date on which the instal-
ments specified therein are payable the
instalment of advance tax due on that
date shall be payable by the 15th day
from the service of notice of demand.”
(119).
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SHRI BENI SHANKER
(Banka): I beg to move: *

SHARMA

Page 7. line 35—

Sfor “‘three™ substiture “two™. (197)

Page 7, line 36,—omir “namely:—" (198)

Pages 7 and 8,—

Jfor lines 37 to 43 and 1 and 2, respec-
tively,—substitute—

“the 1st day of September and 1st day
of March” (199)

The whole scheme of advance payment
was that the assessees were asked to pay as
they earned. These sections were enacted
when section 140A was not there, by which
assessces arc now regiured to pay according
to the self-assessment principle.

Now, after this section, that has been
added, there is no appreciable delay in the
realisation of taxes duc from the assessees.
Therefore, I have suggested that instead of
increasing the work of the Department and
of the assessees, which should be reduced on
account of heavy work load on both, instead
of three instalments, the assessees may be
asked to pay their taxes in two instalments
falling on 1st September and Ist March.

The hon, Finance Minister is wedded to
the principle of simplication and rationalisa-
tion of the tax structure and I do not know
how the amendment tabled by him is going
to achieve that end.

So far as my amendment is concerned,
it will not only simplify the procedure but
will also take much of the burden of the
Department.

I may also take up my amendment to
clause 22 by which the penalty has been
sought to be imposed between 10 per cent
to 150 per cant...

MR. SPEAKER: That you may take it
@ up later.

SHRI BENI SHANKER SHARMA: 1
will take it up later.
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So, my only submission on this issue is
that the substitution of this section as put by
the Finance Minister does not, in any way,
simplify the procedure but rather complicates
it. If my amendment is accepted, it will save
the Department from much unnecessary work.
After all, the intention of the Finance
Minister is to collect taxes during the year.
It does not matter if he gets it every three
months or every four months or every six
months. 1 submit that instead of three
instalments, there should be two instalments
only falling on 1st September and 1st
March.

MR. SPEAKER: Now, I put Govern-
ment Amendment No, 298 to the vote of
the House. The question is :

“Page 8,—
afrer line 2, inserf—-

“Provided that in respect of any class
of assessees referred to in clause (i),
the Board may, having regard to the
nature of dealings in the business
carried on by such assessees, the method
of accounting followed by them and
other relevant factors, authorise, by
notification in the Official Gazette and
subject to such conditions as may be
specified therein, the payment of the
last instalment of the advance tax on
the 15th day of March duriog the
financial year, instead of on the 15th
day of December.” (298)

The motion was adopted,

MR. SPEAKER: Now, I put other
amendments to the vote of the House.

Amendments Nos. 11, 12,13, 55, 119, 197,
198, and 199 were put and negatived.

MR. SPEAKER: The question is:

“That clause 15, as amended, stand par
of the Bill”

The motion was advpted

Clause 15, as amended, was added
to the Bill.

*Moved with the recommendation of the President.
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SHRI SHIV CHANDRA JHA: Sir, you
said the Finance Minister will explain it
later on, Let him explain.

Clause 16—(Amendment of Section 212).
SHRI S. 8. KOTHARI: 1 beg to move: *
“Page 8, line 40,—
Jor “'sub-sections" substitute—
“sub-section” (56)
“Page 9,—
emit lines 10 to 28." (57)

MR. SPEAKER: 1 put the amendments
to the vote of the House.

Amendments Nos. 56 and 57 were pur and
negatived.

MR. SPEAKER: The question is:

“That clause 16 stand part of the Bill.”
The motion was adopted.

Clause 16 was added to the Bill.
Clause 17 was added to the Bill.

Clause 18—(Amendment of Section 215)
SHRI S. S. KOTHARI: 1 beg to move: *
“Page 9, line 41,—

for “assessed tax” substitute—
“said seventy-five per cent” (58)
“‘Page 9,—
omit lines 42 to 44" (59)
“‘Page 9, line 45—
for ()" substitute—
“(b)" (60)

SHRI BENI SHANKAR SHARMA:1
beg to move:

“Page 9, line 41,—
for “‘assessed tax" substitute—

“‘seventy-five per cent™ (226)
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SHRI D. N. PATODIA: This clause
relates to the penaity due to short payment
of advanced tax. The position as it is today
is that interest or penalty is payable only il
advanced tax paid falls short of 75 per cent
of the assessed tax. In other words, a mar-
gin of 25 per cent has been kept deliberately
50 that so long as there is a mistake within a
margin of 25 percent, the assessee will not be
penalised. By the provision under this Bill,
the Finance Minister seeks to remove this
margin completely and the effect will be that
as soon as there the slightest difference in the
amount of tax paid and the amount of tax
assessed, on the amount of difference the
penalty and interest will be payable. I want
to ask: Does he completely rule out the
possibility of a genuine mistake or a genuine
error 7 Is it not necessary in these cases to
have some provision for making mistakes ?
Does he not feel that some sort of a margin
which was 25 per cent earlier is necessary so
that an assessee is not made to suffer on
account of genuine mistakes 7 Secondly,
does he look at the conditions of the small
traders and businessmen spread over the
entire country who are not that much well
aware of the rules and conditions 7

Looking to the cumbersome procedure of
the law and the wvarious formalities to be
observed, an expert advice is needed to file a
return in order and to make assessment pro-
perly. Therefore, the only person who will
be suffering more will be the small business-
men and traders, Looking to these things.
it is necessary that a margin is kept and, I
believe that a margin of 25 per cent will only
be proper.

Another point that [ want to stress is
this. By all these provisions, penalty and
removing of the margin, more and more
powers are being given into the hands of the
income-tax officers. How far is it desirable ?
Is he not aware of the callousness of the type
of working, and of the harassment that is
given to the assessees by the various income-
tax officers 7 For years, for 4 years, for 5
years, for 6 years, assessments are not com-
pleted. 1 am aware of these cases. Even
if there is no complication, even if there is
nothing much to be done, even if the tax has
been paid in advance, just for the sake mak-
ing delay, assessments are not completed

*Moved with the recommendation of the President.
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for years together. Will it, therefore, be
proper to give more powers into the hands
of income-tax officers and remove the margin
completely 7 1 hope the hon. Minister will
look into it again and will accept to retain
the previous provision by keeping the margin
at 25 per cent,

Sl AT AW YA . FeE ARIET,
A AT ag fasc d & 3@ sFR&aEQ
TSI @ YT uAFS F1
grefary gRiY | <Y ggeT SYEYSE 91 93
&% o1 37 wiw TR 75 e AT smg
udce Zaw & fzar, sa% Sy eF Mg §
AR AT aFAE AT FEiIfE I 9
QR UFITEE T IR R gFTSEE A
A7 Fr a9g ¥ =9 I afegT IAEY
T Y UEINE FET § 9 fET udw
FIET E | STRT TEPR §A § I° SH
T Ea Y AT 2N AR A A -
qT 239 FH FHT FUAN | &1 &g W
wifee & ag gt faar mar | A g dar
ff sadroast 99 9 TS @R A
2w &t & fao 54 v $9 s feaw
7 § fr 998 19 F @1 9T 7@ U
ARE BT, THY IEF AW AT FAY
F7 15 ganz 4t 10 gt F 41 ¥ g9
9T 4% Ui A g #1 amr S 9
aeend gy At &% T | FifE g
gaTy T &Y amg & § v I
I T FE qAW §, T 75 Arzaw § oAk
T 91Xz oFTIRnT 8, S @iEy eEd
ST AFEE AT |
13 brs.

SHRI SRINIBAS MISRA (Cuttack): On
a point of order. 1 have some doubt whe-
wher these clauses can appropriately find a
place in the Finance Bill, and, I think it will
be clarified by you. Please refer to rule 219
of the Rules of Procedure, Here it is said:

“In this rule ‘Finance Bill' means the
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Bill ordinarily introduced in each House
to give effect to the financial proposals
of the Government of India for the
next following financial year---™

That means, 1969-70.

*...and includes a Bill to give effect to
supplementary financial proposals for
any period.”

This is not a supplementary financial

proposal. These are main financial pro-
posals. Kindly look at Clause 18...
MR. SPEAKER: It also says, ‘and

includes...”

SHRI SRINIBAS MISRA: It includes a
supplementary Bill. But this is not a supple-
mentary Bill. These are main financial
proposals. Here this comes into effect from
Ist April, 1970, i.e., the year 1970-71 and
not 1969-70. My question is where clauses
18, 19 and 20, which are coming into force
from 1st April 1970, i.e., the pext financial
year, can properly find a place in this Finance
Bill, and my submission is ‘no’. They can
bring another Bill for this, but cannot include
in this Finance Bill.

MR. SPEAKER: This is a simple ques-
tion. You have a right to pass a Bill fixing
a particular date for it to come into effect.
It is not a question of Government or any-
body. This House has got the authority to
pass any Bill and say that it comes into
effect on a particular date. Nobody can
question the authority of this House...

SHRI SRINIBAS MISRA:
challenging that.

Iam not

MR. SPEAKER:...to pass something and
say that it will come into effect on a parti-
cular date. The Finance Bill, which you are
approving or rejecting, includes a clause
which says that a particular tax comes into
effect on a particular date, It need not
nevessarily come into effect immediately.

SHRI SRINIBAS MISRA: My gques-
tion...
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MR. SPEAKER: I have given my ruling
to your point of order.

Mr. Abdul Ghani Dar.

st arege WAt T (qAiE) ¢ wdrER
arga & sy gufesss wrzag fafre @
faaqee s g fs 97 3z s &%
FEAYE 22 HET AEET FOFH ATH
UqFea F1 TAAT Ag 99 /% 5 aww
T AZ FAS gl fF W S oarg 7
eaTfEa AT §, FTETC AT wErfEm v g,
Al gHET e @At 91fen i ogme
9T $ET 9EA AT 2 | HIEH=9 9T A1
FT qT AE foay ra-ag § gEwar
FT W, ag A TAET 9T HET I8 AT |
A s FFga & fF aga @ea o
a1, a1 9ger g4t AT A, " At arg
T § aY I vET F7 Tige w7 adEt
9T JYIRT arE A 9% | ¥ Afew # ww
=iw g fw zw &1 oF &9 Fuf T@aqr @
¥ Ig% ArEl w941 @9 gl T aaHe
F1 3 R anfax dwe @y g fv g
q% SATHEIIF A6l T AFKAT | HEEAT FT
Fefeal & U o @ AF 1 FEfEg
wrgaeq fafaces arga, &Y aidr o § a@
AW §, 79 ¥ F7 IAFT ArFAT T0fge
ff zawr e fFT 9T g3 FET 2
wrewa # geg Fer fv #Y o wg
farag g1 9w §, gk A
aTE w1 g¥eT S57 grAT WA ¢ gEar
wAT qAAT 9T F4T 9g AT g | W
I93 §, A FACIK § T 99 o &, q¥aA
A Al FE ) @IT A FA E T
wITsg | zafae gaF fedr dmm & ar
THT §, I3 OO0 AT F AMYAT FTAF A
g Farf@t , AfET @R g3 smdr
iewT ¥ FiEr =nfge 5 gmen waw v
9% ggar 21 gefAg sAE drgr doR
AGHY AR FIAT A0EY R TH FHFT
BRI ITEATE 1 gAAT AfEw |
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AN HON. MEMBER : You should

be soft,

SHRI MORARJI DESAI: I do not
understand how my hon friend says ‘I should
be sofi’. How 1 am hard I do not urnder-
stand, Recovery of tax is always a hard
game. [Itis not a soft game. No tax can
ever be soft. ltis always hard. Mobody
wants to pay a tax. From that point of
view 1 have undcrtaken a duty which is a
hard duty. 1cannot do it in a soft way.
It is not possible for me to devise a method
like that. Then to say that penalty should
be levied on the big people and not on the
small people is something, a theory which 1
have heard for the first time. Evasion is
evasion, non-payment is non-payment,
whether the sum is Rs. Sor Rs. 500. 1Ifit
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is'Rs. 500, he pays a higher fine. If it is
Rs. 5 he pays a smaller fine. They say
that smaller business should not be involved
in this. After all smaller business men
should have no difficulty in giving accurate
estimates, Why should they have any diffi-
culty ? They have not many ramifications,
they have no complexities. If they have
complexities, they are making them for them-
selves. Why are they making these comp-
lexities ? What is done 7 After all there is a
change made in the penalty this time,
Formerly a margin has been allowed and
that is maintained. If the shortfall is upto
259, no interest is charged. That is,
if a man has to pay Rs. 100 by the assess-
ment and the advance tax paid is Rs. 75 or
above, he does not pay any penal interest.
Formerly what was done was that if he
paid Rs. 70 or Rs, 60 instead of Rs. 100,
then he was charged interst on Rs. 75 minus
Rs. 60. Now what I propose to charge is
on the whole thing evaded. If itis Rs. 100
minus 65, then he will pay on Rs. 35 and
not only on Rs. 10. This is the only diffe-
rence. [ think what was done before was
not proper. Itis now only being set right.
He is paying only on the evaded amount,
he is not paying on the whole amount. 759,
margin is kept for giving lenience so that
upto 759 if they pay, no penalty is charged.
If he pays even below that, then to charge
between Rs. 75 and the limit below would
not be fair. That is what is sought to
be done.

MR. SPEAKER : I will now put all the
amendments to Clause 18 together to the
vote of the House.

Amendments Nos. 58 to 60 and 226 were pul
and negatived.

MR. SPEAKER : Iwill now put Clause
18 to the vote of the House. The question is :

“That Clause 18 stand part of the Bill.”
The motion was adopted.
Clause I8 was added to the Bill.

* 13,07 brs,

The Lok Sabha adjourned for Lunch ull the
Fourteen of the Clock.

MAY 6, 1969

Finance Bill, 1969 376

The Lok Sabha re-assembled afier Lunch at
six minutes past Fourteen of the Clock,

[SHRI VASUDZVAN NAIR in the Chair]
FINANCE BILL, 1969—Conid.

ot 7y fom@ (877 wwmefy ey,
Y OF UaeqT T 9% &0 A 7g A
2 fF 3w a9 oY fawr faias gt ooy
£, 99 W A Tgg A9 @A wfgd wify
T T9F 91 GCHIC ¢ IqF Afeaqed & a1t
TH w9 & #=g 2, 9T =9% s F
T favir sTEar g1

& gfaar &1 9T 75 FY ST s
=17 feamaT |vgar g1

MR. CHAIRMAN : The hon. member
was present in the House in the morning.
1 believe the same point was raised then.

ot vq famy : § g qEr 9Er @
21 f 99T eaq gfga #7 ST 75
(1) = (2) v a7 famrn =mgar §
T T AFRE

7511) “The Prime Minister shall b=
appointed by the President and
the other Ministers shall be
appointed by the President on
the advice of the Prime Minister.”

(2) “The Mininsters shall hold office
during the . pleasure of the
President.”

W TAA T § IEEt a9y e ot
glo FIfFT g7 dgg ¥ | @ 99 aF
3o SfFT 47 aTga #1 Wl 41, zwer
4, 79 aF qg GCFIC T4 a9t 47 | oaF
ero TFFT gdT gw Al & 1= ¥ g
&, 7% egafy A § 1 e W AT Ay



mn Finance Bill, 1969

g f5 mor v uewwfa, wmwfa &
AW FH FLWR F 9T Wl 9T ug
U@ 99 @I g, Fifw Irgin Ir8 TAq
& 78t feard &1 woT gw dfgam &
#rF ard faerar &t w0 T & zfa
F gamfas fAega & @@ & game 99
wregfa § 98 wwafa & A w9 FT
g & 9 Tozefa & A sfawz @9 2
agaq g awa 1 fafe §1 & wh aa
¥z aFR Y 38 foe & ag fram
aifgd oY 1 3aF @iz § 75 (2) 9% wwA
B @Far 2

Fatoarfw g0y agamar g%
eeqfa #Y weil 91 9T qw T T9AT
w7 7% 75 (3) ¥ sga fam siF
F ofr =7 gL F7 giftes &, SO0 wa
a% afgmr 1 w&a 9 T9F  ar aq
a% & AR 9% & #raT g R g
wfqurT & s wregafy w1 ST @A)
T aT g v i AU gmr Az g fE
¥ Tregafa A@F Tezafa F1 FIH F37 AT
safea am 13 &1 I=E Amdr gfRa
TTEY F1 AT &1 F9T 99 Al g1 |
oY grem ¥ TH EXETC AT TEET AT
g | gg FEIK @ &1 1T gATq A9
AT AFI FT F0 qA1Y | Ig AT aga
& e gaafAE g &1 9w A% A
& g o

a7 % Tsgafa &1, 79 a7 Wfew F
¥, w4 fremr 7€) gorr 1 oo & fraw
FY ag weAT qget AT gE § ) §AfaY 5w
aaF X & &t AwAr Agar g oAk
strat favir =rgar g1 & ag ar @
o1 31 § i wsgafa & frew & aar
27 W 7g mrAr snaar fe AU s & Aar
F1 AT o fopar o ) F g9 A€ o @
§ | O TAST AT TCE ATHET & 1 F ST EY
TAFT I3 A%d & AqAT 9rET & | F a9
BT E | THHT THY FE g AEY
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21 # ¥aw Fearfrs @At @ 9
WE

SHRI MORARJI DESAI : The hon.
Member has great ingenuity, I grant, but
it does not help in the interpretation of the
Constitution. He forgets that the President
is never dead; it is Dr. Zakir Husain who
was dead. The President is a continuing
authority. Unless the President dismisses
this Ministry, there is no guestion of having
another oath-taking, 1 do not know what
ridiculous arguments he puts forward.

st 7 fomd 0 smo o o 3 @
§? mgagasa & fs fdegom g1 o2
aga & anal @1 fefegaw sma @) #
TAT @TET ATF ATEX 9T 1A ATAT E |
78 wse faa & afeafraa &1 sore ang
72 fF 99T aER wgA g e oA
gt A% adf g @ & gEl g@ oax
aATE |

MR. CHAIRMAN : The President is in
office; it is a continuing office. If there was
a situation when there was a vacancy and
there was nobody occupying that position,
then there was a serious constitutional crisis.

st w Yamd : wsfam a@ gim
wfwa wwg 7€ giat wfed

MR. CHAIRMAN : Only then this
provision could have been invoked. The
office of the President has immediately been
filled up and the Vice President has taken
over as President, So, I think we cannot
give any credence to the argum 'nts advanced
by the hon. Member and I think there is no
point of order...... (Interruptions.)

SHRI KANWAR LAL GUPTA : The
Government was at your mercy ; you could
have dismissed it . ...(Interruptions.)

o A fomdr : ag 7z 790 E fr og
s Afma § T8 &)

MR. CHAIRMAN : I think we were
on clause 19. Shri S. S. Kothari,
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SHRI 8. S. KOTHARI : I bave nothing
to add.

MR. CHAIRMAN : Shri Himatsingka's
is the same as amendment No, 61, Shri
Patodia’s and Shri Kothari’s also. There is
an amendment to clause 20. Shri Kothari.

SHRIS. S, KOTHARI : I have nothing
to add. Only Shri Sharma wants to say
something on clause 22.

MR. CHAIRMAN : I shall put clauses
19 10 21 1o the vote. The question is :

“That clauses 19, 20 and 21 stand part
of the Bill."”

The motion was adopted.
Clauses 19, 20 and 21 were added to the Bill.

CLAUSE 22—(Substitution of new section
for section 273.)

MR. CHAIRMAN : We take up clause
22. There are certain amendments but they
cannot be moved. Shri Shiva Chandra Jha.

SHRI SHIVA CHANDRA JHA : I move:*
Page 11, line 10,—

"

for “‘ten per cent.” substitute—
“fifty per cent.” (169;
Page 11, line 20,—
Sfor “ten per cent."” substitute—
“fifty per cent.”™ (170)
Page 11, line 24,—
Jor “ten per cent.” substitute
““fifty perceat™. (171)
SHRI S. S. KOTHARI : I beg to move:*
Page 11, line 3,—
omit “or” (64)
*Page 11,—

omit lines 4 to 6, (65)

*Moved with the recommendation of the President.
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Page 11, line 22;—

for “and” substitute *“.* (66)
Page 11,—

omii lines 23 1o 28, (67)

SHRI BENI SHANKER SHARMA :
1 move :*

Page 11, line 8, after *‘sum”’ insert—
‘*equivalent to the interest charged.” (201)

Page 11, omit lines 9 to 28. (202)

Mr. Chairman, Sir, this clause deals with
imposition of penalty for failure to pay
advance 1ax. This aspect of the Bill requires
a thorough change specially in the view of the
subsequent enactment of section 140 A Sir
after all, what is the crime that an assessee
commits when he is not able to file his return
in time or when he is mot able to furnish
certain other particulars 7 Besides as for every
fault, there is a penalty, the penalty should
be commensurate with the fault and should
not be in any way excessive. Under sections
216 and 217 interest is also changed for the
short fall in estimates. In addition to that,
if there is a deliberate attempt on Lhe part
of the assessee to file a reduced estimate,
of course, he may be charged a penaity. But
then, what should be the quantum of the
penalty ? The penalty proposed is 10 to 150
per cent, which is rather excessive under the
present Income-tax Act. Now 2 days, every
assessee is saddled with five types of penalties.
There is a penalty for the late filing of
returns; there is a penalty for non-filing of
the estimates, and there are penalties for so
many other things,

I would submit thai the Government
should not make it a principle of raising
money by imposition ol penalties. After all,
the Income-tax Act is meant for collecting the
tax on income, and penalties should not be
made a source ol income. 1 have, therefore,
suggesied that after interest is charged at
the rate of nine per cent, the penalty should
not exceed thier amount equivalent to the
interest charged, because the penalty imposed
should be commensurate with the guilt, if
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any and it should not be out of proportion
to the default.

sit famm == Wt : S giw a3 AR
7 o W fet afes s & =
FW 2 AR 9 AW F fag @z =T
2 zAd fas w4 oY Ay @T AT AR
g:

**Not less than 10 per cent but should
not exceed 150 per cent.”

THFT dawad ZaT g 150 qwdz 1 3|
9HE FT Fgd § 6 AT FA | U=AH
Zaq 3 AT Y OCH & 41 U & ACH
g 99 AT AT & SEET sgwiA
Sto FEEIL 7 2T &Y 3l &7 af F4g
sfg ag & &9 & aqmar ¢ 1 gw At &
T @ge g 6 o o ar o A @
I AT FEdr At Ay TifgT | famwr
v M WX Y ¢ uzaw  AfEw 2
TET | oAT St FY oAy ¥ S F wvey g2
% wgwa g1 afz feer @ Emwam
W 37 fyod ewr far g @ g T
98 U=aig 34w A7 Tigar § Y afz guu
qg AT FIET § A T 7 IAWr G0
fa% ? qm qvde aga w9 2, var & Aar
g1 affm Hagdr awwar g fF 150
T gy wART g AU g ¢ fr
T e 9Tz, @t fewer FETE W oA
54T F@T 2, IS [AT g1 AT |
Fagar g f5 faw aofr st mwox 7R
FT |

SHRI MORARJI DESAI : The question
of penally is one where there can be difference
of opinion. I do not deny that. But, on
the one side, I am being told that | am not

very careful in recovering the income-lax
dues. (Interruption)

AN HON. MEMBER : It is not that.

SHRI MORARJI DESAI : It is also a
tax; advance payment is also a tax. What
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else is it 7 Afterwards, it will not be taken
from him. So, it isa tax which he pays.
We have passed through the stage where
advance 1ax is in dispute.

AN HON. MEMBER : Punishment.

SHRI MORARJI DESAI : The question
of punishment is one which comes into
operation only when the psrson does not
carry out what the section requires him to
do. Therefore, the punishment has to" be a
proper one. Otherwise, what is thz use of
keeping a punishment ? There can be diffe-
rence of opinion about this, but I cannot
accept my hon. friend’s opinion in this
matter. 1 have put forward my view, that
is, the view of the Government. I cannot
accept the amendments.

MR. CHAIRMAN : [ will now put all
the amendments to clause 22 to the vote of
the House.

Amendments Nos. 64 to 67, 169 1o 171,
201 & 202 were put and megatived.

MR. CHATRMAN : The question is :
“That clause 22 stand part of the Bill."

The motion was adapted.
Clause 22 was Added to the Bill.

Clause 23— Amendment of the Fifth
Schedule

MR. CHAIRMAN : All the amendments
to this clause are ruled out of order,

SHRI S, S. KOTHARI : I want to speak
on this clause. Cotton mill industry is one
of our major industries engaged in producing
a basic necessity of life. Government has
included this in the list of priority industries,
which means this industry would be entitled
to a development rebate of 35 per cent
instead of 20 per cent. But in the Act as
it stands, there is a provision that from Ist
April 1970, the development rebate would be
reduced for priority industries from 35 to 25
per cent and in other cases. it would be
reduced to 15 per cent from 20 per cent.
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Development  rebate  performs  two
functions, particularly in an inflationary
era. Onp the one hand it gives funds to
the assessees to provide for the higher
replacement cost of machinery, which
occurs because prices of machinery have
gone up. France and certain other countries

have a system of providing depreciation on .

what is known as the replacement cost
basis. which provides for additional cost of
machinery. In this country, we have stili
the conservative, historical cost basis.

Development rebate is also a vital incen-
tive for growth, Our corporate system of
taxation being what it is and taxes going
upto 66.25 per cent, development rebate has
a very important function to perform. Out
of 150 countries, in 144 countries, corporate
taxation does not go beyond 50 per cent.

SHRI MORARIJI DESAI : There are no
amendments to clause 23. Does he oppose
the clause ?

SHRI S. 5. KOTHARI : I am not appos-
ing the clause The Deputy Prime Minister
has included the cotton mill industry in the
priority industries and granted higher deve-
lopment rebate to it. 1 want that this
should not be scaled down after one year.

SHRI MORARJI DESAI
different proposition.
here.

: That isa
That does not arise

SHRI S. S. KOTHARI : If it is scaled
down in 1970, it will scuttle the growth of
industry. So, development rebate should
not be reduced.

There are certain priority industries which
are entitled to 8 per cent reduction out of
their income, 1 submit that cotton mill
Industry also should be entitled to that
relief. Out of its gross income, before
taxes, 8 per cent should be reduced as tax-
free. That is the benefit which all other
priority industries are entitled to,

SHRI S. R. DAMANI (Sholapur) :

ir, I also associate myself with the sugges-
tion made by Shri Kothari. 1 thank the
hon. Deputy Prime Minister for inclu-
ding the textile industry in the list of priority
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industries, but it is only up to development
rebate. I think there is no other industry
which has been included in the list of
priority industries only for the purpose of
develpoment rebate. Other industries get all
the benefits of priority industries. Therefore,
I request that textile industry should also be
included in such a way that it gets fuli
benefits of priority industries.

SHRI MORARIJI DESAI : Sir, I do
not think it is necessary to give all that full
concession. It is therefore that partial
eoncession has been given. [ see no reason
to change it and extend it further.

MR. CHAIRMAN : The question is :

“That clause 23 stand part of the
Bill."

The motion was adopted.

Clause 23 was added to the Bill.

MR. CHAIRMAN : Shri Masani’s
amendment No. 14 seeking to insert New
Clause 23 A, I am afraid, is out of order
because it is beyond the scope of this Bill,

SHRI M. R. MASANI : The two
speeches made here were in support of this.

MR. CHAIRMAN : But
the scope of this Bill.
out of order.

it is beyond
1'am sorry, it is

We now take up clause 24.
Clause 24—(Amendment of Act 27 of 1957)

SHRI KANWAR LAL GUPTA : I beg
te- move :*

Page 11,—

omit lines 45 and 46. (15)
Page 13, line 10,—

after *‘equal to the™ inseri—
“fifty per cent of ﬂ;e“, (16)

Page 13, line 12,—

acd at the end—

*Moved with the rccommendation of the President,
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tively.

tively.

Finance Bill, 1969 VAISAKHA 16,
“except in such marginal cases who
have been assessed on net wealth of
not more than two lakhs in the case of
individual and not more than four lakhs

in the «case of Hindu Undivided
Family; in such cases in addition
to the  amount of wealth tax

if any payable by him, a sum equal to
two per cent of the tax for every month
during which the default continued but
not exceeding in the aggregate hundred
per cent of the tax;" (n

Pages 12 and 13,—

omit lines 16 1o 42 and 1 to 26 respec-
(70)

SHRI S. S. KOTHARI : 1 beg to move:*
Page 12,—
after line 24, insert—

“(iv) agricultural land and growing
crops, grass or standing trees on

such land;™ (72)
Page 12,—
omit lines 26 to 29 (k)]
Page 12, line 30,—
omir *(ii)" (74)
Page 13,—
omit lines 1 to 26. (75)

SHRI D. N. PATODIA : I move :*
Pages 11 and 12,—

omit lines 41 to 48 and 1 to 42 respec-
(132)

Page 13,—

for lines 1 to 26, substiture—
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“In the wealth-tax Act, 1957, in section

18, in sub-section (i),—

(i) in clause (i) for the words “‘two per
cent”, substitute the words “‘ten per
cent,” and for the words “fifty per
cent,” substitute the words “‘two and
a half times,”

(ii) in clause (ii) for the words *‘ten
per cent,” substitute the words
“fifty per cent,” and for the words
““fifty per cent” substitute the words
““two and a half times.”” (133)

SHRI J. MOHAMED IMAM (Chitra-
durga) : I move* :

Page 12,—

amit lines 16 to 24 (142)
Page 13, line 10,—

after “to" insert *‘five percent of” (145)

SHRI SHIVA CHANDRA JHA :I
move :

Page 12—

after line 9, insert—

“Provided those animals are not ele-
phants ;" (173)
Page 12,—

after line 18, insert—

“Provided those animals are not ele-
phants ;" (174)

SHRI DEORAO PATIL (Yeotmal): I
move* :

Page 12,—

after line 24, insert—

“(iv) agricultural land, its products,
trees, wells and its belongings ;"
175)

Aaii

Y

*Moved with the recommer of the Pr
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SHRI SHIVA CHANDRA JHA:I for “net wealth” substitute “‘wealth-tax™
move :* (212)
Page 13, lines 17 and 18,—
Page 13, lines 5 and 6,—
for “net wealth” substitute *‘wealth-tax"
for *‘one-half per cent.” (213)
Page 13, line 18,—
substitute—
for “net wealth” substiture *‘wealth-tax™
“five per cent.” (176) (214)

SHRI BENI SHANKAR SHARMA : 1
move® :

Page 13, line 6,—

for “*net wealth” substitute
“wealth-tax"

Page 13, line 7,—

for “‘net wealth” substitute

~‘wealth-tax™ {207y

Page 13, line 8,—

Jfor “net wealth™ substitute
“wealth-tax"

(208)
Page 13, line 10,—

for “net wealth™ substitute
“wealth-tax"

(209)
Page 13, line 11,—

Sfor “net wealth™ substitute

“wealth-tax (210)

Page 13, line 15—

o Jor “net wealth” substitute ‘‘wealth-tax"
(211)

Page 13, line 16,—

Page 13, line 19,—

for "'net wealth™ substitute *wealth-tax”

(215)

Page 13, lines 20 and 21,—

for “'net wealth” substiture *‘wealth-tax”

(216)
Page 13, line 22,—
Sfor “net wealth” substiture *‘wealth-tax™
’ (217
Page 13, line 24,—
for “net wealth” substitute *‘wealth-tax"
(218)
SHRI MORARJI DESAI:I beg to
move :*
Page 12,—
after line 25, inserr—
‘i) after clause (iv), the following
clause shall be inserted with
effect from the 1st day of April,

1970, namely :—
“(iva) agricultural land belonging to the
assessee subject to a maximum
of one hundred and fifty thou-
sand rupees in value :

Provided that where the assessec
owns any house or Part ofa

* Moved with the recommendation of the President.
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house situate in a place with a
population extending ten thou-
sand and to which the Provisions
of clause (iv) apply and the value
of such house or Part of a house
together with the value of the
agricultural land exceeds one
hundred and fifty thousand
rupees, then the amount that
shall not be included in the
net wealth of the assessee under
this clause shall be one hundred
and fifty thousand rupees as
reduced by so much of the value
of such house or Part of house
as is not to be included in the
net wealth of the assessee under
clause (iv) : ' (299)

Page 12, line 26,—

SJor “(i)" substitute —

iy (300)
Page 12, line 30,—
Sor “(ii)" substitute—

“(iii)"” (301)
Page 13,—

Jor lines 3 to 12 substitute—

“(i) in the cases referred to in clause (a),
in addition to the amount of wealth
tax, if any, payable by him, a sum,
for every month during which the
default continued, equal to one-
half per cent, of—

the net wealth assessed under
section 16 as reduced by the
amount of net wealth on
which, in accordance with the
rates of wealth-tax specified in
Paragraph A of Part I of the
Schedule or Part II of the
Schedule, the wealth-tax
chargeable is nif, or

(A)

the net wealth assessed under
section 17, where assessment

(B)
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has been made under that

section, as reduced by—

(1) the net wealth, if any,
assessed previously under
section 16 or section 17,
or

(2) the amount of net wealth
on which, in accordance
with the rates of wealth-
tax specified in Paragraph
A of Part Iof the Sche-
dule, or Part Il of the
Schedule, the wealth-tax
chargeable is nil,

whichever is greater,

but not exceeding in the aggregate, an
amount equal to the net wealth assessed
under section 16, or, as the case may be,
the net wealth assessed under section 17, as
reduced in either case in the manner afore-
said ; ", (302)

st vy famd : wmfy w@w, '
AT FT AW &1 28 QY faw
AT F FTT Fore-wTOr H Fgr 47

“I] am advised by the Attorney-General
that Parliament is competent to legislate for
the levy of wealth tax on agricultural land.”
IJHH 41T 6 AIT H 5T AL F HIEAT F
ST IS T ¥ HT gAT A AT it
oo AT ¥ Fgr 4T & =T THodto Femil
Aog oo fear d fs oot o falm @
gam g gaMITawmFgrafs
off AT 3T A o9 g ¥ e
iy gofer R any Jeg &4 F Ay F
4 A qET &) T grew A gw A
F ggr wir @ f5 s drown T
T« feafd Y T 5 1 g, AAAT
geeg, = ew fagrd S, w1 oag
arer ot §, T Tem F1 e g g b
A GEH-AATE ¥ g A T
ger T @R R faw WA feafa v
F4, at 79 § qewar gt 1 wfeT Iu%
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[+t wg famdr]

arz oft Aot W A § 1 a9

63 6911 9T & :

“I have consulted the Attorney-General

and I have got the Attorney-General's

opinion before me.”

s ot qrASAr ¥ 4g WTF Fare gor
f& Far agwm qeHl-sAT, oft At g,
FY gt AT 9T, A AT AT KT FEAT
=rfge ar fF & gad ogo 9 wEr-a4,
St TEIQ ¥, &) geArg S A FgEET
et § A A Ay A ogd 1 9w
fom g7 #1 I FrreTE A7 19, I feafy
feega ore & T 16 7S F W A
Hog ga A A e angmary #
T & & gor mar a1 ar A, o S
o ¥ w7 g, il #t
W AT AR AN R A9 TEH dg W
FOIAG & 8, T4 IA* AGATT 1969 F
FIA HAEY CEHT JAT A E Fqrg
T HIHAT HOAT & | TEH FIL I8 A\ §
8 AT T 7Y UerHT A ®Y 9 12 /e
FTATE | AAW AERY, 9 IH qwE q
FaTET #Y IBTAT dTAT § A A FAE A
78 o fr oo &= < & v feafa
=t Tyee 4t A9 fear ! iR 99 g
@ w9 & F9, g fea 9% g ww gan
fF A g agE T Mo ca s A
wafs 8 A aF I ¢ T Ty
AR 91 4T | A doq EFF AT FTT AAT
safae &Y g sqaeqr w1 gam SomaT |
St famr warar v Afe srsrer T
& g1 o1 5 o9 ag FT9 ATY q9 IoTE-
o | T F s faoim avgan g0 s
«HETT F AT TH qTATGHT T AT
fge fF T axg #7 Toawedt - (smm-
) A ? F g A v g
f& 3aF faars Mg Agarr Forar s
(saaeT=)

st QR0 o TTRER ¢ F ag ¥y @
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# fir 77 et 77 o 7 3 (swwEw)

oft wry fersrdr : srars e @ st
g ! A ¥ AT | Feqw w@NRd,
fg=d ¥ A 9% TR @OF qAar 1 at
X AT 9T AT AW FAT A TET g0 | &
FATET F qEA & avg ot @ AR WS
IFg ¢ 5 i S T ad AR

A A A W ¥ w0 ag) aw

s AMA R qer d; o &4 7o
/Mt ¥ wrer At frar fe o A% @
aFar § 7 wrawst W & Fgd € fFoqer
2 | wmfag see1 gwE W wE
FATIAT | T8 FW A€ TH AT L |

SHRI MORARJI DESAI : May 1 say
that the hon. Member goes on repeating all
the while that he wants you to scold me
when the hon. Member who deserves scolding
is the hon. Member himself ?

it vy fomly : FfFA ag Tmsw A SR
# feord weaT g 7

it wrereeit o ad & T g
4 qg waT Fg7 T 41 4 ag w2
GEHE g A Ta A T g fag
A& #g e gy ar 71

ot wy forerd : adt eSfafwedt smad
9T 4T 77 |- sae)

8 @ & Fg @1 §, M9 § <Afafs
Fet T q@T T 91 (sgEe)

st wroreelt ek - F FE g e ogR
e @t fwg 1 e w0 faeer @ &
aart | ¥ a gaar g aR S 6 of
AT § | 19 A A o g Afee ) &
faeam 78t wTgan wifF I8 1 T
g A W AR AgEr gE &
g FTAT Frgar | = TR agt 5w W
gifo 7 &1 IEA A H 4R qer @
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Fa ¥ g wgr o F A AW e
S ST AE &1 FERT O FHEET
et =rfge @ & wwar v § 7@
Fa1 a1 i 7g adwra QT S F1AG
21 &% gg @@ 72 741 fF A7 Tl oA-
T FT & | AfFT gl T, gETEt -
2 ) vzt st ggre fag SEag £
gg SHi¥E QT & WAAT @1 A 9T
I &g & 77 wErl T w71
wnarr Arfga &y &7 ag «t wrar fear
SHifrg 8 wrsr 1 ag gam 1 A1 3AA
aF g ? oA faemar ag 8 WA A
faar a1 1 I3 Fgr waET Arfgy a
ag #7 fear

it we fomdr - sowy wdfafesst gor
T oaqr f&T 1 WA gew w1 AR
qIMET - (SWANACT) - oHST S FI ST ATE-
Feft Fe A W F qrAA A w

w} HyCrest A ¢ srEdEEt a8 &g
Lata e

=it 7y foed : agt 78 Fard, A
¥ frem # ffvo - sem 2,
o Fgig ! Fad sgar g AR
frarer w2 §ifom, s fase ST At @
fgrma A H §, & soy ATA AT AT
N T grI9 # A g g wrere
FZA § - wEaA

MR. CHAIRMAN : Will you all please
resume your seats ? Iam on my legs. I
do not think there is any point of order invo-
Ived in what the hon. Member has raised.
The contention of Shri Madhu Limaye is that

there is discrepancy in the answer given by
the hon. Minister.

=t 7y famd - wfra 39 gEfes
FIEH

o} Wt dad  SEaY @1 smaEr
A 2 |
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sit wy fowd : g, ag At ¥ A
2, anit s 77 fR grew ¥ #7r - wa-
g 774 FFEGAT F1 7T Aqeq g 7

MR. CHAIRMAN: I would request all
of you to resume your seats,

Will you resume your seat ? If Mem-
bers want to say something. I will give them
a chance. All Members need not get up at
the same time and shout. Each Member
can be given a chance if he wants to say
something.

MNow, if this matter has to be pursued
further, there are other methods for it. The
Rules of Procedure provide for that. 1
would request the hon. Members to resort to
other methods -that are provided in the
Rules. Tdonot think any point of order
is involved at this stage. It was appropriate
for the hon. Member to raise it because the
particular clause is being discussed. The
explanation has been given by the hon.
Minister. If the hon. Members are not
satisfied with the explanation, there are other
methods for them to pursue that. [ request
the hon. Members to drop the matter for
the time being.

SHRI 8. 5. KOTHARI : On a point of
order, Sir.

MR. CHAIRMAN : What is the Rule ?

SHRIS. 5. KOTHARI : This is about
the constitutionality of the clause,

MR. CHAIRMAN : Why not discuss
the clause 7 Why should we waste our time
on points of order. I think it is better we
discussed the clause. Shri Masani,

SHRI M.R. MASANI: We want to
oppose the whole clause. This clause has
three parts (a), (b) and (c). As regards (a)
and (b), they deal with the application of
wealth tax on agriculture and (c) deals with
the increase in penalties concerning wealth-
tax. Both these provisions are equally objec-
tionable. Therefore, the whole clause is not
acceptable to us.

So far as the first part is concerned, the
wealth-tax on agriculture, some of us have
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[Shri M. R. Masani]

already spoken on the occasion of the Budget
and the Finance Billand I do not wish to
repeat what has already been said. Several
of my colleagues feel that this attempt is an
unconstitutional one and that validity will be
challenged. As you are aware, Sir, it is
not for Parliament to go into the intricacies
of validity. This House has to discuss the
matter on merits and it is for the Supreme
Court to decide the wvalidity, That is why
you, Sir, did not entertain an argument, a
point of order, on this issue. ~

1 would like to take the stand that this
clause deserves to be rejected on broad
economic and political grounds irrespective
of whether or not it is valid. If it is passed,
it is for the Supreme Court to strike it down.
The broad grounds are that agriculture needs
incentives. It has been a depressed industry
which has been very harshly treated and
shabbily neglected. 1In the last twenty years,
since our Independence, in the Second and
Third plans, this vital basic industry of ours
was treated in scurvy fashion. Capital inputs
have been denied to it. If in spite of that
there are citizens of the country who strive
hard and produce a good cropand make a
profit, it is premature at this stage to try to
mulct them. But that stage will come later
if agriculture ever becomes a prosperous,
thriving industry with a stable base which can
stand one or two bad monsoons and not be
prostrate,

Again, at the end of social injustice to
our peasants by the urban interests, riding on
their backs, as Mahatma Gandhi said, now
comes an attempt to tax the rural people.
Until this past injustice is undone, those who
cultivate land, whether big or small, deserve
well of the country. Let us leave them alone
for a few years more. A few years later,
if agriculture does extremely well, this pro-
position might be considered. Till that
happens, we oppose the wealth tax on any
agriculturist whatsoever.

So far as (c) is concerned, the penalties
for non-filing of returms of wealth-tax are
severe enough. It will be surprise to the
Housedo know that the existing penalties
are already too severe, that is, 2 per cent of
the tax assessed for every month of default,
but not exceeding 50 per cent of the tax asses-
sed. Surely, a penalty as high as this does
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not need to be further aggravated. Now, the
hon. Minister comes forward and tries to
double the penalty. It is vindictive. It will
defeat the very ends of justice. It will lead
to more concealment and more evasion of
tax. Any bona fide assessee will be have
like a criminal because he is sought to be
treated like a criminal. 1 suggest that the
status guo is adequate and that increased
penalties should not be accepted by the
House.

We shall, therefore, oppose the whole
clause and divide the House and not allow
it to be passed without a division.

st WA e e ;o wta o, § o
AT ATET FT WAGT FIAT AGAT § AT
STag FMAE, F A F FX T A
fadg FTan g1 7% sy fa=me & or-
ofs sft, 78 W@ ¥ =faem & agen w1
2 99 Foq W o wad wfgwrfa
T oWAY AT F O @ weAq faw &
wftg & #¢ faar T w @ @
g s faw g wigAew faw
grm, famas @ wa-fadas &1 awg
Farr 9@ § gg a1 Fgav § ol g8
Faa A0 a1 O 9t NG vy A
g, afes smw &3 gu sfaww &t
1 47 9 fa &

gamafa oY, w9 T gy 0w
TeT FEI UFE IATAT 91, JEFT ATE@
FITT 9T SHT §AT, ATGT AT WL AT TH
7, afew e g FOLT A 9T N
AT &, 7 F9E 4 T TALEE 91T g,
afes g & &1 WA T@ET AW FC
hy | g AF ¢ fr e dmwm v ag
7g faar & fF og st @, Sfea &
I WEAT AGN § | A e § Avgw T
FY oY uear 86 &, w&H v ag foa gaw
2

“'Taxes on the capital value of the assets,

exclusive of  agricultural land, of
individuals and companies..."
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THH W CRAGET W AEET AT
T 9 F1 AT w1 97 o famr
AT AT 5 A= AMfeH 248 F Y Fgr
T g—
“Parliament has exclusive power to
make any law with respect to any matter

not enumerated in the Concurrent List
or State List.”

TEY T TITAT LA X FE Y, AR AW
T A F A1 UEARAAA FT AT qAAT
27 goi &Y T wer faw E—

‘...exclusive of agricultural land, of
individuals and companies...”

¥ fawiger 3917 8 o &, fawsz @t o
%, wr-uwfaza @ oy & Mfarer @ o
& zafed & ara@ Ao FO arew §—
dff ag & sy @ @ A g
TER FY ey 5 o are § g
AT H | Y I AT 80 wfEa F=@r
sarfad g9 FT § —safady G #Y
T FE F¥ @ T Aifgy fr oag A
v 3w fadms o g—3g dF Far
FEt &

z@ faw & M A oFEr R
2N 1 T Y wEee R §, Sy o
¥ v 1 wea ot 8, SfF ag
T gt & 1 gy ST a9 & ge awr g,
v fF @0 7@ FoT #1 @ faw q g
g1 d0q iqm anfeasd «m &41, 9%
T & SRT AT AT T AW R G
FO | i et 91 5 oFg oW A
FgF ot Afew smmm T maw @
il AT Y 3 dr e s

14-43 hrs.
[Sarerw Wi e g

THA 17 & ol smaw Fa g f 2
T #1 & aadl, o fs we -
TEH fER a0e FT WY, fawn
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T T ST FAT & GF A AG |
IT qAAT THF gF W AL 8, fa et aw
HE gF U 7Y 2, Fag 0 F afuwiw
AT THE 0 H AH §, ST AL WH
& ¥ 79 2, ug darfaw & a1 A
e ¥ o @y §— &Y @Ed § & qeeg
w3t wagIeT ¥ FET fF T 57 OO0 K7 {0
fer i & @ &, fog fod ag maa 9
FT@E? F0 ey grdenm @ fF ser
a1 ot g 5 oFe gEer aew X
#fay . (smaew) . W0 F T FR
W EfF e & A6 S A A
T gnft | WY B FT IF AW A
WEAET F1 WIFT 3G a9 ATIH @y
feqfar & ST 2Rl 1 gt AT @
fF fee F2i T8 7 ATR TF AL
stz &f o, ag IW GRTC AT Gy TS YA
HARaE NPT M LR
G Y FAT F THTH 0F F19 § A=
g 1 ST HIEX AE S at gEE
ek Recicoc vl o M pl -t
g A TR fEers ueieE SWd R
I TIETE K WA F0 fF ag e
FET  EEA L I TH FEE A
g F |

§eet & At ¥ wE! qET ¥ A 9
Fg1 & & IuaT qudw F@T § | G w7
waaa wtweaew Ag g afer
@Y AT @ AW F L@ IqHT
e Fhoede & 31§ UF IEEI A
§—ur aford feeft st 41 deq wfer-
ARt | @@ 5 gL § WX 9ES 9H 0F
TFM & | I9 SR F AFE A FHT AT
#far ag 50 gL =AY AT g, AfEA
W 4 AT 409 &9 ATRRET 9EaT
F9T 55 AT A § - AT AT Ffew
g &, afz sy =X deq dw sl 1
us @ S AT FBTHL ALUAA
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fa 3 ar 3T REE qar-rwT fm-

Y W IFT Foq Feg-fEaT F AT

T F ygER 1 | 5 g § 9l IuE
g2 & sgae | 9t § A% oA feafy
ag OiF §19 aF fed w1gw 9Ef w5 a
5 @i & WX wEE § R fegoe fEar
g §7eY | W@ 5 g @ A,
faat SeaYr 4o & 97 Y g7 e F
TJET ST, AT FY T dow 7 W@y
F apfor g JrEa 1 e AT & fgEw @
et AT I A TF WA A S g
TG 9T 125 ®o dedt A & gt 125
%o W17 FPr | ATE 5 FIATC WX | IHW
e ¥ wifawe Faer § sy g T
@it #1 g femr oo wEY E @t
FqahTe F g AW e @
grir g wam f5 sfdee @,
Fy fF Far-sorRe A &, 718 M-
atfen awlt o 8, #1§ Fam 5 15
AL 597 9 UFg A=t qHA 2, H1E
FZAT 20 FATL TIT G TFF are FHA
&t grera o gl H g ¥ G, A
g mEl # A &= @) st iR ow
feram=T a7 Gaeel TS AT —eT FEY
# fr gt agi -fed o g A
qgT FW @AW § N IW FIGT F "R
A, gAY TE AT g o FEy E—
TIH ATH AT TF A1 CFIgE -—AA AT
g m fF s SAwr g A ot 3%
gr g A IFEr ;v ey geEn
Gaedt & &7 § T[T AT |

% WA §T6T : TF o169 §1 e
farelt e formme & e €Y 2

=it Pt /W q@: e R F ae
5 UFT IHA g A1 IART ¥ |07 OF AT
¥ geafT a1 & | #9 faeet § 3w a9

MAY 6, 1969

Finance Bill, 1969 400

20 gATT To G UFT FT T THA *7
W § | gafad ¥ sgar § fF w0 agee
o fer ¥ e &% o) GAedr w
qawa  Ffreedaa T a91 § 1 3 Ffee-
e § w1 & A sfrwede Afd, faer
7 fafed, aa g #1 caaw F& @m,
afer sfredam 1 Gaedr famer m=a
20T 1 T A1 &9 TAT AT § A1 99
9T 9 100 e dMedr {msd, S50
wrEEt wTEy, AfFT 3 avg & wmfaas
T & fay go foms dfad ) 0
#EeT *gd & & 81 /il 9T ey 4
T 9mé w17 ? e @ )k-fae ad g
g Iy T aa A R EfFE Y
AT Fr gfafaw #1 9 @5, @iaa gt
2t § feeffaag F2ar o

wfad wifas F49 § w99 §9
agEar &G oAfgd ) 3 MEwy
fagr = # #g faedY ¥ =19 € e
g W & @t W W
# & gEew w1 Agar g oA
wEa ¥ wgm Fowser @1 7 TR
aifgg & & awar F faams @RER
ufsea #1 AT FET G 1 HIX
AT AEIET A WTAATH FY TAT AHAY
gl @ & Fw el F g Wy fEw
gard s W Aifer g —HaT F
a1 Fg gFar g & Ao aw§ #7150
¥ ofr swrr AT W o Ad e o am
ferger§ Al fie & f5 s
R} A waww ag g fE g A
wa feq a<h §, ¥4 T ATEAT &, WNT
FM FAET &1 AT TZ TIHTC AT HY
femys fer /TFTC FgAT & A TEET Y
F ARl #7 F7 FE AR )

=it ®o Wro T (FTYR) : IUTSAH
qgEd, & aq9 g9 &) S F TH FO

24 w1 faQw AT TIgAT § Afww gEe
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F0F § fadw F@T SEATE ) @S
i WU T g WS Mg T,
sfet ag ogeTe #19 8 Sifw oo
FY M, g7 =T F gH @AT 21 OF A1
gH ag Y www a1 & fF e W WmRd
gfF FRC T ATE Feq A E AL a8
¥ FRTE 41w JFI G aq W
wrEl FY AEIR FOAMGF § IAF I
fads gafae Eom 7 wamar 917 @it ag

w ofr A g, = wFH S oemer

pAAAT § ¥ gL Ag @1 a9 gafag
fagiga: ag @@ @gr g f& o7 &Y q
ot Zaw wAT wifgw 1 S35 A
fafret &t avs & a7 § I9F TR WX
ag grar 17 f& oF qre, < A av e
s FATH aT St feaer 8 ware H
35 gfsww ¥ & Ufear @ &, 93
femmae sae T @da qEf &4 aY
foe & gwwar g 75 wradr feamt &
gt & uF wedy @ § frew =
far = & = 3w § wameaw § &w
AT AT HE | fwATAT FY GG OF ara
& & wawar § Foamar wardr St g9 &,
FaaT gw ot gHa &1 A & § 9 AW
fadwr gred § ag o == ofar § sk
75 wigt #1 s ofer § e faar mar
&1 s fpgmat & wia qwrei F wreaw
¥ fasar waT g1 W Y qEWT A
ITE T At @ fF 2l F gae-F e
FEAT I U & | BT F W THRR 7,
IH O qT HEar W OAG g F
dEATE ¥ H w wr€ ¥ | IR AT-
FEAT AT § CAfHRwEEE, I9F A9
S ) o gAY arg o & 9 fF
& fumma s @ &Y ag #ui aw sfaa
BT ? gAY gwE an@l feEEl a
arat 9T & gE & 1 s ¥ S Saw A
Fr-A e #F 3w ? fagia sa § 27
ot farg adf a2y afwa garw Fg
wEfs mim A am = Al
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T AFN F g H Sy A aw
gal ¥ geafas aewrd adr gg § 1 Mg
ag A FY GIHTT G AT FIA FT T
&Y &1 gl qCFIL g, Igt 9% q1E Fog
FY gHAT & AT AT-FIAF FAT &, I
AT IW T 1 WrAr =rge fr ¥ AT
Hifga & ax & a7 £T | § gaeEr qEa
IR FATATT T ¥ § Fgaw Tgan g fF
A fifar &1 W@ aF g9 2, gATQ
M F 25 uFE ¥ waver AT & qry oft
FAT a9 B Tfgr 1 o ow s
F AT ¥ SAET AT AT AHASA H T
gl gt =ifgw ) SfEq Aaa g g fs
@ifer ®9 @mdy, Fgr a1 31 ¥ 51 %o
A & AT B @ g ). (s ...
FNT & F A { §7 ToAT & ar Hifa-
fraaggafi g A @asa €1...
(). #7 frdt o #Y oS Ad
S g1 A framEl @ kT Augad
#Y —FAFY TATEFRAT TEC FW@T § | T
HAOFT F1 TowET (A a7 IEHT AR
Tt 5t fgmg e @A g1 owW H av
FEd AMET 9 AT G TAHT SRFC
FegH w9 feg@m Ft qAmar g A
Tt F AL F1 F AT FEAT A6
5 7w afmr arew FT swmdwT o
& A qAr AT fgegen /AT 1 T
WMF ATy I AW A G wAW A
THRHTHT &1 wyq fFar o a%ar 2
gaferg & saer fade Faa g6 sraTe 9%
FT @1 § 6 zawr g3 1 aanl F g
% grer oy | fagiaa: ag ama &8 & 1

¥ ¥ UF a1 FHT TETH FET |
# ey arEt F AW § FEAT ATEaT @
gt aw H@faT F oA - -9 1
@ F gRA qurs 41 qafE A=
e AT faT T A1 —gAnl 1 S
At & 9 8, Fofaed HIET F A9 )
w7 faerwe wr g fog &, 9@ wfiw
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&1 &fage ol &1 four wr AfF s
I gn @ &, faasr smage &Y s
U it TEF & gk frr wwy wid st
ugt 9T Far 9% § fF el # faw ag
& &1 e FY gafemt @ gy § 1 gl
aoh o) sEfcafemen g s E
TEA H Al WU FeE™ g § SfEe
F@E @ & fAg Wal § w9 oy
W g & | AT AAT T WIETT FE T
7% g uF g adwr &1 & awwar g
TF A § I AFAA F1 g fAF-
F9H IO wrarAr dar @eit AfF A
fata Fa=w =@ amq & fau & ¢ f5 za9
qa F GFR F FICEY eEw | FI=w
fagia s # & % gy g9 3@ AT Fi
TE THEAT S |

SHRI KRISHNA KUMAR CHATTER-
JI (Howrah) : 1t is purely a historical acci-
dent which has resulted in agricultural in-
come being left out the Central Budget,
When the income-tax was first levied in 1860,
agricultural income tax was also imposed,
Then, when tax on non-agricultural income
was removed and licence tax was introduced,
of course agricultural income was left out,
But a corresponding cess was imposed on
agricultural income. It continued for a long
time and in 1866 when the income tax was
reimposed, agricultural income was left out
because the cess was continuing, Thereafter,
this anomaly continued and it is only a happy
sign that our Finance Minister has removed
that anomaly, The big farmers of India are
holding 65 per cent of our land, In between
them they are having an annual income of
Rs. 6,000 crores, Therefore, it is only natural
that our Finance Minister is trying to levy
some kind of wealth tax to get some money
out of it, One thing has to be remembered
that our Finance Minister has declared a tax
holiday for new industrial enterprises, Natu-
rally it was expected that agricultural sector
also would get some benefit so that there will
be o sufficient incentive for the agriculturists.
I am prepared even to risk the monopolistic
tendencies in big farmers; I am even prepared
to risk concentration of wealth provided we
can ensure that the food deficit is removed from
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India. So that we may not go to foreign
countries to get foodgrains. That is one reason
why there may be some justification for ask-
ing that this tax be not imposed. But lam
supporting this clause fully to see the result
thereof. But I would appeal to the Finance
Minister to see that if this proves to be a
disincentive, he would rectify the position.

15 hrs.

SHRI D. N. PATODIA : 1 associate
mysell with the remarks made by Shri Masani
and Shri K. L. Gupta in opposing this
clause as a whole. Whether it is wealth tax
on agriculture or it is a tax fertiliser, I think
Government are unnecessarily complacent
about the development of agriculture in the
country, We have produced about 95 million
tonnes of foodgrains and we appear to be
swollen-headed. We seem to forget that at
the rate at which our population is growing
we shall very soon need nothing short of
125 million tonnes. This proves that a very
much faster rate of growth in agricultural
production will be needed. What we need is
pumping more surplus into the rural and
agricultural sector rather than squeezing the
surplus out of it, What we need is more and
more prosperity to be generated in the
villages.

We have now come to the conclusion
after experimenting for 20 years that the
basic ailments of our country, whether in
respect of unemployment, housing or inade-
quacy of the basic necessities of life, can
ultimately be solved only by the development
of the rural section and not so much by
industrialisation. Are we by imposing this
tax on agricultural land or on fertilisers help-
ing this process or are we inhibiting the
development of this process 7 [ am of the
opinion by doing this, we are creating condi-
tions by which agricultural growth is bound
to be curbed and retarded.  Therefore, this
particular provision is ill-conceived and must
not be pressed. There is no prestige involved
in it and Government should be wise enough
to heed the countrywide protest.

The other matter is in regard to the
penalty on wealth tax. Shri K. L. Gupta
narrated one example. But I find he made
some small mistake in the narration, Com-
pared to the previous provision applicable
today, the provision in the Bill differs in the
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basic concept of it. Previously the penalty
was applicable in relation to the amount of
tax involved. Now it has ben made appli-
cable in relation to the total amount of
wealth involved. This basic departure makes
a very big change in the very concept of
penalty or of taxation as such.

Shri Gupta gave one example where he
said that a situation may arise when in good
faith a man having a property of Rs. 1 lakh
considers that his property is not beyond Rs.
1 lakh, and similarly in good faith after
waiting for five years for assessment to be
finalised, the ITO comes out with an assess-
ment saying that the property was worth Rs.
1,05,000. It is true under these circumstances
if the provision now proposed is applied in
full, the amount of penalty will be around
Rs, 1,05,000. Against what ? The amount of
wealth tax payable on the total wealth of
Rs. 1,05,000 in the course of five years will
be only Rs. 125, not penalty but the tax
amount. A tax which is capable of getting
a revenue of Rs. 125 is now made capable
of drawing a penalty to the extent of Rs.
1,05,000. Where is the sense ? Where is the
proportion 7, Where is the logic in it 7 This
is confiscatory, unjust and absolutely irrele-
vant. Whatever be the penalty, it may be
any amount—it has got to be related to the
amount of tax involved, not to the amount of
total wealth.

My amendment says that the existing
penalty may be raised by 5 times. We do not
mind. But the penalty has got to be related
to the tax and never to the amount of total
wealth.

SHRI K. NARAYANA RAO (Bobbili) :
This is an innovation deliberately brought in
to the fiscal structure of the Union. Legisla-
tion taxing wealth was brought here
before and 1 am sure that at that time the
Law Ministry and the Government were quite
aware of the constitutional position. That
was why the Wealth Tax Act originally passed
in 1957 does not include in its definition of
wealth agricultural land, standing crops, etc.
This is not an owversight; it was done in
accordance with entry 86 of the Constitution.
Now, the Government seems to be having
second thoughts for the simple reason that
the corresponding entry in the State List, No.

VAISAKHA 16, 1891 (SAKA)

_ Finance Bill, 1969 406
49, speaks only of land tax. What is the
precise connotation of that entry is not the
concern of the Union Government; the Union
Government’s concern is about entry B86.
There are two relevant entries and some case
law had been cited. Inspite of the able manner
in which our learned Attorney General expla-
ined this matter I am not at all convinced
and 1 hope most of the Members are not
convinced. The Gobardhan Das case prima-
rily related to provincial autonomy....ce.euees
(Interruptions). The issue concerned the
municipality. I come to the Supreme Court
case which disposed of the entire issue on
the simple ground that the rules were beyond
the scope cf the particular Act. The latest
case which the Attorney General cited has no

relevancy with respect to the meaning of
entry 86.

MR. DEPUTY-SPEAKER: At this
stage this point is not quite relevant. It is

the substance
discussed.

of clauses that should be

There are some cases, [ know and even the
Attorney General had some doubts —- I was
not here but T read his opinion; he himself
has some doubts and reservations.

SHRI MORARJI DESAI: No doubts.
He said that it might be argued; but he
had no doubts; that is what he said
(Interruptions.) :

SHRI K. NARAYANA RAOQ: The
clause may ultimately be withdrawn; that is
our hope. Therefore, I want to say what Mr,
Justice Wanchoo said.

SHRI R. D. BHADDARE (Bombay-
Central): On a point of order. It was in
pursuance of the wishes expressed by the
House that the Attorney General was heard,
He has given his opinion, His last sentence
was that he was not in doubt at all that this
could be levied. In view of all this, could
we discuss or agitate the same point?

My Hon. friend should be asked to
confine his remarks to the clause as such.
(Interru ption)

MR. DEPUTY-SPEAKER : Mr, Bhan-
dare is right.
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SHRI1 S. KANDAPPAN : The Attorney-
General is not the final authority.

MR DEPUTY-SPEAKER : Even assum-
ing that some hon, Members may not agree
with the view-point or the interpretation
placed on a particular clause by the At'orney-
General, at this stage, a discussion is not
proper, because, ultimately, the matter may
be taken 10 the Supreme Court. So, those
points should not be argued at this stage
here.

SHRI SEZHIYAN (Kumbakonam) :
This is the stage at which we can discuss
certain points arising from this clause; unless
the House is fully aware of the implications
of this clause, there is no point in simply pro-
ceeding with it. Whether one agrees with
Mr. Narayana Rao or not, he, being a legal
luminary, may be permitied to place all
aspects of the clause, before the House.

MR. DEPUTY-SPEAKER : Well that
is for argument’s sake, but while the Minister
has agreed with the suggestion of the highest
law officer of the Government, the Attorney-
General, who had placed all the facts before
the House, and given his opinion, [ think
there should be no more reference to it, In
case there is a doubt,—even 1 may entertain
a doubt about the interpretation given by
him—that is a matter for the Supreme
Court, Not here. So, I request Mr, Nara-
yana Rao to confine his remarks to the clause
as such,

SHRI K. NARAYANA RAO : Yes, Sir,
I only wanted to place all the implications of
this clause before the House, As you know
the opinion of the Attorney-General is only
for our enlightenment, It is not going to set
a fixed course, and perhaps 1 am secking to
establish a contrary course, Those are mat-
ters for the court of law, tut so far as this
clause is concerned, let us have the problem
put in ils correct perspective. In that pro-
cess, it is very necessary to refer to certain
aspects of the problem,

My first point, to begin with, so far as
the constitutional aspect is concerned, is this.
Actually, in the Bombay case, Justice Sarkar,
though it is not his opinion in that case,
made it very clear in his observations that
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what he was holding in the context of the
1935 Act was not going to be relevant for the
present case. So, whatever has been stated
in the Bombay case is not relevant, butso
far as the latest, present case is concerned,
the judgement of the court in relation to
entry 86 of the Union List is there, but no
court has given anything about the scope and
ambit of entry 49 of the State List. The
State Government is the concerned party
there, Let us find out what exactly is meant
by eatry 49, So far as the entry in the
Union List is concerned, it is very clear, and
there is nothing for the Central Government
to agitate upon, It looks as though the Centre
has taken up championing the cause of the
States in this matter, But my point is, I am
prepared to agree that some State Govern-
ments may pass a law—

MR. DEPUTY-SPEAKER : If we now
open the question of interpretation of the
Constitution which was referred to here,
then, 1 cannot debar the other Members also
from opening the issue. As I have said, so
far as clause 24 is concerned, whethcr the
interpretation is correct or not, once the opi-
nion has been expressed in this House, we
should no longer deal with that opinion here,
at the present stage. Not that that opinion
is final. The Supreme Court is the final
authority, Butlet us confine ourselves to
the clause at issue. Many other Members
also want to open that issue, but I am not
permitting them, Mr, Narayana Rao should
now come to the substance of the clause
itself,

SHRI BENI SHANKER SHARMA : Sir,
before you occupied the Chair, we were dis-
cussing the Bill clause by clause. Arc we
now having a general debate on the Bill
again?

MR. DEPUTY-SPEAKER : No. no.
We were only debating whether the panalty
is justified or not, That was argued. Now,
we are discussing clause 24 as such. No
case law need be referred to now, Mr. Rao.
The substance of the clause may now be dealt
with. You can mention the other things
outside,

SHRI K. NARAYANA RAO : Yes, Sir.
We will fight it out later on. T do not bother
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2bout it here, That can be done outside,
But then, what did we do last time about
gold control ? Qur mouths were kept shut
here. What happened ? The d of the
Supreme Court has come in now, But let
me not refer to it here. Qutside, I can do
so, On the ground of avoiding administra-
tive inconvenience, the hazards which the
population is going to be put through cannot
be ignored.

But now, coming 1o the clause in ques-
tion, the assessees all over India, to a very
large extent, are illiterates, and you are now
bringing them into a very sophisticated
machinery of ihe tax structure. Hitherto,
the villager or the agriculturist used to have
the jand receipts. Now many people do not
take care fo keep even the land receipts, nor
do they ask them from the authorities. Now,
you are bringing them into the bigger machi-
nery. Who are the people that are brought
in here, and we are not sure of the machinery
yet; it is not specified yet. It is not possible
for the Central Government to operate this
without the cooperation of the States. You
have to bring in the village Karnmam, the
Revenue Officer, the tehsildar, etc. Neither
the farmer nor the Government will be bene-
fited by this. You would be just adding
one more avenue for corruption. Before
plunging into this. one must have the fore-
sight to consider the ramifications. Thisis a
matter over which many people are deeply
concerned. I hope and trust we can succeed
in persuading the Finance Minister to with-
draw this.

SHRI S. S. KOTHARI : Sir, keeping in
view the entire pattern of division of taxes
between the Centre and States, 1 feel the
Union Government, as the big brother or
stro nger partner, should have left this taxing
power to the States. Entry 46 of the State
list re lates to taxes on agricultural income.
Entry 48 covers “‘Estate duty is respect of
agricultural land,” Entry 47 deals with
Duties in respect of succession to agricultural
land.” The taxation on agricultural income
and agricultural wealth was intended by
the Constitution-makers to be left to the
States. Therefore, keeping in view the entire
pattern and the intention of the Constitution-
makers, this should have been left to the
States,

Secondly, agriculture has not yet reached
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the stage where we can be complacent that
we have gone out of the woods and food
production will be sustained whatever taxes
we may impose on agriculture, The taxes
on fertiliser and agricultural wealth tax would
have an adverse effect on agricultural pro-
duction. The Indian monsoon is so fickle
that we have to provide against contingencies.
1 should have thought that the Finance
Minister would give encouragement to agri-
culture instead of taxing it.

Penalties should be proportionate to the
extent of the offence. You can punish tax-
evaders as hard you like, but for delay in
filing returns due to certain reasons or for
some mistake in filing returns, the penalty
should not amount to confiscation,. We are
in a democracy. Penalty  should be
reasonable and bear some relation to the
offence.

= go o & (FTHAT) : IqTAE
Hglad, WRi 9% d¢9 239 wiiFEaT 9%
B Fr FEE ¢ A wferEad T A,
FHAT &Y FET g3 40 Fefeagfaa &
g A fear o wgw &0 91 @A
ad g

IuTenE HEled, § U TR ¥ avan
§ W&0 9T 90 FIwdl F FT 1T F1IaETd
F@ Ay £ § g1 off srmER
g wTT gu1 gt famet 3% @dr o e
W AWl § famrer & &1 9F ST
FRATR K AG g N F e i &
FAA T &1 ¥t 7w § warg Ak
saagaaigi frag Samanw@r ¢ ar
#7 wig F @t F Fgy A fmooar
AT gar & f 20 #mi & 9t oF A
9ge g8 $o VI ¥ ¥ = F1 foet o
g T AT F1 @A ;W AE A
HET | UF ATF QF A1 wEw F wT AEA

FTIE ¥ 9 59 99 A1 S 5 59

famma & =ifgu @ #ifE 10 & wiT
gy @ T § T FTIEwTl 1 gred
it s @Y & #C FEAFR A7 Ao
# A AT sFATg AR § SR AgAr
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BT AT I | 99 aF GFR FT I
FE AE ™8 |

ITEE WEIRy, JET Famr @ § 34
T & ot wgwa g ¥ doq daw s A
qT AT wT Wt fEEm oaesdhe
Fud ¥ gy & Far ondy A Ardt &
Fgr 1 AL wAqm g @ fF o oF 9w
5 gz #1 fafaz ewmd 7€ &, s 4
AT q¥m fE gad Feam A )
FrE ot qgFwr &, F:18 N fwr @), gER
figrs FTmA R | T G MM A
IF9 ydw F@ F fAw 9w | @g a7
faa®t 80 gax it el it § W
wEA far A T @ oF @ S g |
arelt &R fawsr oF e S a8
SEFT a1, g & W | 59 A gl g
ff =98 FX=E QAT | JC 2 FTE FY
Wt fore £ et § oK 9w g
2 297 Y ST 80 gATC &V EY SCAT |
T &9 day Y famn &Y w0 | A g
BT FY g1 ATCT | HO qEaeT A &
—g# 97 FL 5w arq ¥ fag v fed
stz fafree mad & s a1 § 4%, e
# g ITEATH TET FEIAT FEAFA & TA1-
w2 Ay gfema @, fr oz difan 1 @@ 5
AT F @Y F asng Mot ) fafae
F@w FT 2t & | fame F a9z 25
uFg TH OF 9T AN & FE @A IS
g7 2@ A Awm ar & awg fE ag
@R EAWErd § g =9 & fv e
fFa aT @A A #1T a¥ smEEt 9%
A | AT T AL LNaT, IUTAH gL,
dt & amEm fF e F1 dgrEr 3 &
“fe @ frar o §0

o gyERs wErE, @i a% Ffeerwd
qX FFE WA FT qAI9 8, qg Far o fw
frarl g EFw AE ST SW TS &
gofes st smfasr ¥ &1 O g7 ar
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Fw & fe dcwafsfage aoo & g, fve
Y W wiearsad 9 a1 9y
T dot ¥ fou fafaz wow T8 9@
wfeargsy A1 9 @ FOT, IH 9C &9
Eu

IMes wgERT, § TETE FEM
fedt mizw fufrer & fF s &9 ok
i w1¢ fafme saw T 6F fedr of
0% & mla fFam 9T, 25 o A A &
fFaT 9T ag 239 9 |/AE Q¥ |

SHRI 5. KANDAPPAN : Mr. Deputy-
Speaker, Sir, 1 would like to be wvery brief
but I would like to have the attention
of the Finance Minister because he
seems to be very impatient when hon.
Members are advancing their agruments, [
think probably he has already made up his
mind and therefore he does not like 10 hear
any mere arguments for or against the clause.
1 would like to appeal to him to keep an
open mind and try to take into account the
feelings expressed by various sections of the
House, I have got very revealing figures
here collected from Yojana dated 19th March,
1969. There a tabulation has been given
showing how much money has been spent or
advanced to rural sector as against various
other sectors. The actual production wvalue
in regard to commerce is Rs. 1800 crores
for which loans awvailable from various
sources is Rs, 446 crores. With regard to
industries the actual production value is Rs.
2800 crores and loans available from wvarious
sources is Rs. 753 crores. In the agri-
cultural sector the actual production value
is Rs, 6800 crores and as against that the
loan made available from various sources
is only Rs. 380 crores. This is the money
that has been sunk into the rural sector
for which Government is making a tall
claim as if they have done wonderful things
for the agricultural séctor and it is time
that they should be taxed. This is very
unfair,

Sir, I do not want torepeat the arguments
that have been advanced here, but one thing
1 am not very clear in my mind and I would
request the Finance Minister to give a convi-
cing reply, The return that will accrue out
of this levy is of the order of Rs. 5. crores.
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That is a very meagre amount and even
that Rs. 5 crores he is going to give back to
the States. Now my argument is this, If
the Government are not very keen to have
this amount and if they are not going to
utilize this Rs. 5 crores for meeting the
expenses of the Central Government, then
what is the difficulty for the Centre agreeing
to this suggestion that if at all the States feel
very keen to go ahead with this levy, let them
do so after considering the situation prevail-
ing in-the various States. Why should the
Centre take upon itself the responsibility of
collecting this tax when it is entirely within
the jurisdiction of the State Governments ?

Though 1 agree with the theory that
Shri S.M. Banerjee has expounded, | was not
at all able to agree with his arguments or
the factual position which he has described.
I bzlong to a rural arza where we do not
have even a pwcca road. Even today I have
to walk half a mile from the road to reach
my village because I live in an interior
area, When I look around in that area I
do mot find even a single house which has
got air-conditioning facilities. In fact, there
are people in that area who do not know
about electricity. There are many people
who have not even seen a motion picture.
That is the standard of living of the peopls
in the rural sector. So, if at all the State
Governments genuinely feel that there is
some money to be tapped from the rural
sector and if there are people in the rural
areas who come in the bracket of more than
Rs. 3} lakhs, 1 think it would be better to
leave it to the States

Secondly, we have been hearing so much
about the opinion of the Attorney-General
and so many kon. Members from the side
of the Congress and opposition are arguing
for and against it. But one thing is very
clear. Suspicion and doubt are still lingering
in the minds of even eminent lawyers both in-
side and outside the House whether the
Centre has the power and competence to tax
the rural sector. At the same time, | am
sure the hon. Finance Minister will concede
the position that if it is entirely left to the
States, so far as the constitutionality of the
laxation proposal is concerned, there will be
absolutely no doubt whatsoever. When the
Central Government are also very clear in
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their mind that the income accruing from
this tax will go entirely to the States, what
is the difficulty in leaving the matter in the
hands of the State Governments and not
taking upon th Ives the responsibility of
levying this tax?

st agw T I feedt edrER
Mew, & smod Gfed snAltaw wrgAEw
fafreex mgs & w1z ard #gar Fgmm )
T 78 fw 23491 1 =g o ag o
# ardts F&T, ¥fET I qar gg a1 g T
arfgn f& feaml #t dog o mge &t
a7 geataw & | fram & ae daet ore
T4 g, 7= arfor 7Y g€ A 99
wEA AGT grAv |

zaL, & a9 & g fr aga &
gl § o #eET ¥ fedw feqrddz A
R gAY @ ¥ A Fee § oA T §
It IR OF Gar w1 ¥ fgam ¥ d@A
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MR. DEPUTY SPEAKER: I have given
reasonable opportunity to almost all Mem-

bers. We have already spent 50 minutes on
this clause, Try to be brief. Shri Srinibas
Misra.

=t favaerm w1 gW AT § oS
# | gw FErET 9T A19AT 9EY £

MR. DEPUTY SPEAKER: You must
realise one thing. Thisis a controversial
clause and I have given, more or less, full
opportunity of dabate on it. But there must
be some limit. 1f we spend more time now,
at the end 1 will have to apply guillotine.
I would appeal to Members to be very brief,

it gasiaTe wTgE (anmwEr) o oF
ITEHT YT FT A1 HIL TF JTIHT I9
FT I, 39 qL2 J 2147 F1fgT )
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MR. DEPUTY SPEAKER: You have
just now come to the House. The hon.
Member was not in his seat. So many
Members from this side have spoken. Please
resume your seat.

W gmMtamaer: RRETTE A
wqﬁaﬁfw‘:%fﬁqawmrm Eigs
T TH TE H FEA &

SHRI SRINIBAS MISRA: Mr. Deputy-
Speaker, Sir, my amendment is to the effect
that the whole clause be deleted. In view of
the amendment proposed by the hon. Minis-
ter that persons having wealth upto Rs.
1,50,000 will be excluded, my contention to
omit this clause has almost vanished. But
the question to be seen is whether the limit
of Rs. 1,50,000 will really affect the lower-
class agriculturists who have got 2 acres or
3 acres or 4 acres...

AN HON. MEMBER: No.

SHRI SRINIBAS MISRA: Yes, some-
times it will affect them. When the wvalue
of one decimal is at 100 agriculturists having
15 acres of land, and even less, will be affect-
ed because agricultural produce is also to
be taken into consideration. They will be
taxed. Ifir is Rs. 200, then it will be 7}
acres which will be liable to tax. If it is
Rs. 400 to Rs. 500, then 2 acres will be liable
to tax. This has got to be given some con-
sideration by the hon. Minister.

1t is the policy of my party that persons
having or owning, as Mr. Banerjee also just
now said, large acreage should be taxed. But
people who have got 5 acres or 6 acres or 5o,
depending on rains only and no irrigation
facilities, should not be taxed. There should
be some consideration for them. I request the
hon. Minister to give consideration to that.

SHRI R, D. BHANDARE: I urge upon
the House to consider this Clause quite
dispassionately because we are under the
impression that, irrespective of the size of
the land holding all the farmers are going
to be taxed. That is the impression that
the majority of the members carry. The
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hon. Finance Minister has explained that
wealth tax will be collected only from such
lands the wvalue of which is Rs. 1,50.000.

SHRI MORARJI DESAI: Rs. 2,50,000.
One lakh which is already the limit plus Rs.
1,50,000. (Interrupiions) May 1 say that
nobody whose valuation is less than Rs.
2,50,000—minus any urban residential house
that he may claim—will be involved in
this.

SHRI R. D. BHANDARE: That expla-
nation is more than enough. I wanted to
make one suggestion, which the hon.
Minister for Finance may be kind enough
to consider. The whole trouble is regarding
the valuation of the land. Which is the
machinery which. can go and decide the
value of the land ? There is an apprehension
in the minds of some hon. members that
unless there is a machinery for deciding
the value of the land, for the valuation of
the land, the rigours of law will not be
reduced. I, therefore, suggest that there
ought to be a machinery and the struclure
of the machinery be incorporated in the
Act itself so that the rigours of the valuation
of the land will be reduced to that
extent.

The second point which I wanted to
suggest was this. The apprehension that
may be there in the minds must be removed.
Our country is the land of villages, a land of
farmers. What is the structure, the agri-
cultural structure, of those who are having
land?

How much of land 85 per cent of farmers
hold? Very small portion. They are excluded.
(Interruption) The landless are excluded. The
agricultural labourers are excluded. The
majority of the small farmers are excluded.
Why then should it get on our nerves to
support a measure of this type? When the
hon. Minister has gone out of his way and
explained this matter, I think, that apprehen-
sion sBould be removed.

SHRI SRINIBAS MISRA: It was his
duty to explain. (Interruption)
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SHRI R. D. BHANDARE:
standing still persists,

Misunder-

Regarding penalty, I- think, the penalty

is excessive. It militates against the princi-
ples of legislation. I am talking of the
penalty clause. It militates against the

principles of legislation and it also militates
against the principles of jurisprudence
because as soon as there is an evasion of
the tax the evader has been taxed to
such an extent that the net value of the net
assets have been taken into consideration.
Therefore, the penalty is to excessive. It
therefore militates against the principles of
legislation and also against the principles
of jurisprudence.

With these words — 1 do not know how
many members have supported—I do support
this Clause.

st fora =z w0 g A wgw F
w9 gz Jgy § fF & w97 #myeE @
a1y ar W Joq 4w ofuFeat F &
AT AT T IF 9T AN

MR. DEPUTY SPEAKER: Now this is
debate on the clause itself and the penalty
also. Because you have an amendment, I am
giving you a couple of minutes. Otherwise I
was going to put it to vote.

of e =ex Wi ofysew deq
T2 faarawaz a9 74T & T4 OO0
¥ wzHl A FY q@ AAT 9L FR F9A
fa=Te zq @27 & @AY @A 99 1 SfEF
ST a1g ¥ wwd AE g5 # waw
fear a1 fr 2w &t arEa ¥ 3g wEmT €
ar &1 gEad qrga &1 az faw Ag @
fF 86 Arax 1 W1 wedt @ IEH T
1 ggar gaArgT A1 Tfzw o q« ofa-
FoaH qeq AW & A A wIH I
ifgg ?

gl a% ufuweww @ 4 W
raeg g gw dl v fawara i ware
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e ¥ wAe dAEE A IFT
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o1 fewree &7 qnx &, FAR qAT Y
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qIHE T AT |

MR A @aadagaa g 5
g & a1 & wgr o & 9@t T
9 My | Affr g aw WY fear g
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JTU @t SarEr #ser Eem )l & ag W
Tgdl § & ufgwoaws doq Z9g AW
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& arg 79T A1 99 @16 @ af g ag
qi e qTHE T FLF |

st @, WY, qwt : AfFT AT Foaw
F ATr gl WTam g, 99 9¢ 9 AE)
warm fgd

SHRI BENI SHANKER SHARMA: 1
want to record my protest against this prac-
tice of allowing unlimited time to those per-
sons who have not tabled any amendments.
According to me those persons who have
tabled amendments, should be allowed to
speak first, Then if you have time you could
have shown latitude to others.

MR. DEPUTY SPEAKER: 1 have given
full opportunity to all those who have moved
amendments. This is a controversial clause.
They may have got to say something.

SHRI BENI SHANKER SHARMA :
You should not curtail our time. I
have got a number of amendments, from
No, 203 to 218. 1 oppose this clause lock
stock and barrel. About the legality of the
imposition of wealth tax on agriculture I am
not going to say anything. The Government
has been advised by the Attorney General
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and they will be proceeding with it, I know.
But, Sir, personally speaking, I am not con-
vinced by what the learned Attorney Gene-
ral had stated on this issue. I agree with my
hon’ble friend Shri 5. M. Banerjee that this
is the domain of the State Gowvernment. In
fact the income-tax on agricultural income is
being levied by so many State Governments
and as [ have submitted already on an earlier
occasion income-tax and wealth-tax are allied
enactments and the authority which has the
power to impose income-tax on agricultural
income, can also impose wealth tax on the
agricultural assets.

Therefore, those Governments which have
power to levy income-tax can as well levy
wealth-1ax on agricultural assets. That is the
general corollary. By usurping the powers
of the States the Government will now be
only creating troubles, for themselves and
would be further creating strained rela-
tions between the Centre and the States,
But that is not my business. That il for the
Government to see. Sir, ] am not against
the imposition of tax on agricultural income.
In fact, there are Agricultural Income-tax
Acls in so many States imposing tax on
agricultural income. And, I am not against
it as I do not understand why there should
be any distinction between a man earning
taxable income from agriculture amd that
from business or profession, Butl feel that
the imposition of wealth-tax on agricultural
income should be left in the hands of the
States.

In my amendment 1 have simply picked
out certain words and have asked you to
leave out those few lines. If thev are taken
out the clause will be as innocent as the
whole House would like to have it.

Now as to the penalty clause. By the
proposed changes the penalty sought to be
imposed is being related to the net wealth
instead of the tax thereon. The absurdity of
thig provision can be just imagined. For a
little megligence or inadvertence, if a man
forgets to file his return for 5 vears 4 months,
he will be penalised to the extent of confis-
cation of the whole of his property. Sir, you
know that there are two prices for every thing
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in every market; one is the sellers’ price;
the other is the buyers’ price. Take an
example. | have gota house or a plot of
land and its value is Rs, 95,000 according to
me or in any event is below Rs, 1 lakh. Now,
Sir, if 1 am in dire need of money I will
accept 95,000 but if I am not and if the
seller is anxious to buy it he may offer Rs.
1,05,000 or more even. Any wealth-tax
officer may go by the price which the over-
anxious seller might have offered and wealth-
tax officer may take its value at Rs. 1,05,000
and may issue a notice to the assessee after
5 years and 4 months to file a return, Now,
what will be the result 7 This man honestly
believes that his property was worth Rs.
95,000 only, And the WTO also honestly
believe that the property could have been
sold at that time at Rs. 1,05000. Both of
them are honest in their conviction and there
is an honest difference of opinion between
them, However, what will be the result of
this honest difference of opinion ? The
assesee who is asked to file his return after
5 years and 4 months shall have to paya
penalty of 32%, for the frist year’s return in
respect of delay for 64 months; a penalty of
26", for the second year for a delay of 52
months; a penalty of 209, for the third year
for a delay of 40 months, and a pznalty of 14%
for delay of 28 months, and so on till in the
end it comes to 100°;,. Now, Sir, see the
absurdity of this provision, T will give another
cxample which will show how absurd this
proposition is.

Suppose an assessee whose net wealth is
Rs. 99,990 for the assessment year 1964-65
does not file a return of net wealth in time.
The WTO completes his assessment ex-parte
and computes the net wealth at Rs 1,00,200.

‘The wealth tax on Rs. 200 will b: Re. |

only. The maximum penalty under the
existing provisions can be 50 paise or Re. |
only. But under the proposed amendment
the maximum p:nalty would be Rs. 1,00,200
i.e., 1,00,20,000°; more than the former
penalty. Now Sir, imagine for yoursell
how for 1his new provision is in keeping with
the offence committed by the assessee if any.

For this simple default ..

MR. DEPUTY SPEAKER : Please

conclude now..... (Interruptions).
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SHRI BENI SHANKER SHARMA :
My only submission is that so far as inposi-
tion of penalty is concerned, the penalty
should be related to the amount of tax and
not to the wealth itself. Otherwise, it will
create opportunities for corruption. There
is already corruption galore in our country.
If the officer values the property at 5,000 or
10,000 more he may demand anything upto
10,000, 20,000 or 50,000 for not doing so.,
i.e, for a small mercy which is not very
difficult to show. Therefore, in order to
check corruption also, about which the Deputy
Prime Minister is very anxious, we should
not at least create further opporiunities for
corruption like this by such absurd legisla-
tion.

SHRI NAMBIAR rose—

MR. DEPUTY SPEAKER : No. Your
amendment is there. But ydu were not in
your seat.

With the permission of the House, if you
are not pressing for one amendment, [ will
put all amendments together. Before that,
I will call the Minister......(Inferruptions)

SHRI MORARIJI DESAI : This clause
is objected to on two grounds. One is the
wealth tax on agricultural land and the
second is about penalties ...

st T qfew : IaTemer WEMEw,
ol &

=t gersitaTe o ¢ ITEE WEIAw,
T §H FATT T AT E |

MR. DEPUTY SPEAKER : Shri Jadhav,
will you resume your seat 7 (Inferruptions.)
Shri Nambiar wrote to me. But he was not
in his seat, though he has moved his amend-
ment. There should be some time limit.
Everybody wants to speak. For that there
was a general debate.

At et AT ¢ W A AT
F Ff qgedi 1 wig famr 2 & MW
FAIT T AYAAT AEA1E |
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st Jge oifew @ gorewe wdEw,
Y a1 uHEdz 2

SHRI MORARJI DESAl: One hour
and 20 minutes were spent on this. The time
is already over. The two objections are about
wealth tax and about the penalty for evasion.
1 do not go into the legel arguments because
on account of the wishes of the House, the
Attorney General was invited here and he gave
his opinion. I would not say at any time
that the opinion of the Government is final
in the matter. Of course, it is for the
Supreme Court to decide if it goes there,
On that score, 1 have no doubt in my mind.
Honourable friends said that in the Gold
Control Order or Act something has been
declared wltra  vires. But that does not
change the scheme of the Act. I have gone
through it. 1fsom: rules are necessary, we
will certainly make them. But the scheme
has not been changed by the judgment, as
far as I can see. It is not as if the Govern-
ment is trying to take a final decision in the
matter. Government would not like to do it.
If the Attorney General had any doubt in
the matter, 1 would have dropped it. I
have always followed the principle that if
the Attorney General says *no’, I do not go
with the legislation because then I must rely
on him and I should not rely on my own
opinion.

My honourable friend has said that I
should keep an open mind. Do the Hon.
Members keep an open mind? (Inrerruptions).
I see they have no open mind. They go on
saying the same arguments throughout.
They are not prepared to hear me...
(Interruprions),

SHRI S. KANDAPPAN : The Minister
never replies to the point.

SHRI MORARIJI DESAI : They want
me to have an open mind, This cannot be
left to the State legislature because the State
legislature has no authority. Even in regard
to estate duty which isin the State List,
they have asked the Gowvernment of India
10 have the legislation. It is a Government
of India Act and pot the State Act. That is
what they do not remember; they forget it
very conveniently., This is also a matter
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where the State has no authority. The
authority is only with the Centre and, there-
fore, the Centre levies it, I have said that
so far as the tax on agricultural land is
concerned, it will go to the States. That is
what I have said, though it is not necessary
for me to say so; but I should certainly
augment the income of the States if I can
do so legitimately. Therefore, I do not
want to go into the legal part of it. My
hon. friend Shri M. R, Masani said that the
agricultursits conditions had not improved...

SHRI M. R. MASANI :
improved.

They have

SHRI MORARIJI DESAI : ..or they
have improved very little. Does he realise
that the value of agricultural land has gone
up more than ten times or even fifteen times?
Land which was valued at Rs. 100 has gone
up to Rs. 1000, and land which was valued
at Rs. 1000 has gone up to Rs. 15,000......

SHRI R. K. AMIN : That is because of
inflation.

SHRI MORARIJI DESAI : One hon.
friend said that crores of the people would be
affected. Will crores of agriculturists have
land valued at Rs. 250,000 7 I would be very
happy if that is so, because then the country
is very rich and there is no question of being
worried about it at all.

After all, how many people are there
who have land worth Rs. 250,000 7 Only they
will be affected who have that much wvalue
of land and nobody else.

Of course, the question of valuation is a
tricky business. I do not want, therefore,
to take to any hasty decision in this matter.
I would see that there is mo harassment of
any agriculturist I want to assure them
that there is no harassment. Therefore,
there are two or three or four or even more
ways whereby I can safeguard it. Therefore
I have taken a year for this matter so that it
does not come into operation immediately
and it comes into operatign later on. One
can rely on the data supplied by the States so
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that the Income-tax Officers do not have to
go there ; they would go there ; I would like
to see that. 1 would also like to consider
another remedy where one can accept what-
ever valuation those people put in  their
returns, and if we find it is less, I can buy
over the land and put it to auction. This
is what I can do. That will avoid all other
difficulties for me. This is what 1 am consi-
dering even for other wealth-tax matiers so
that there is not much difficulty in the matter.
There was some legel difficulty. I am battling
with it for the last two years. I do not want
to take a risk. But ifI can do that, then
that will solve all questions of harassment.
So, this is what is being done.

There was also the question of urban
properties,  Government  are very seriously
conside ing what is to be done about urban
properly and what ceiling can be put and
what can be done in that regard. This is being
very earnestly considered, and we are going in
to this question. So, it is not as if we do not
want to consider this or we do not want to
tax people who can paytax. So, all this is
being done. Wealth canot be different for one
property and another. Wealth is wealth What
I have, therefore, done is that where as the
other people, the urban people have an exemp-
tion of Rs. 100,000 plus a residential house
up to Rs. 1 lakh; if he has more, there is no
exemption, but up to Rs. | lakh he will have
exemption—for the agriculturist I have said
that he will have exemption up to Rs.
250,000, that is, Rs. 150,000 more; Obviously
an agriculturist will not have a house worth
more than Rs. 20,000 or Rs. 25,000 or Rs.
30,000 therefore, he will not have that kind
of property; that is, he will not have that
value of properiy, that is: he will not have
Rs. 220,000 value of property which will be
liable to tax if he hasa house worth Rs.
30,000.

SHRI PILOO MODY (Godhra) : What
about the method of valuation ?
SHRI MORARJI DESAL: [ am trying

to do it in such a manner that there is no
harassment. I do not mind if 1 get less
income, but I do not want to have any
harassment. That is what 1 am trying
to do.
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Any suggestions that hon. Members have
to give in this matter will be most welcome.
As I have said, we are also examining and
very seriously going into the whole question
of how urban property can have a ceiling or
how it can be taxed more. As itis, from
1965-66 onwards, there is an extra wealth tax
on urban properties; they have to pay that
in addition to the other wealth tax, Perhaps,
hon. Members do not seem to know or
realisc this or perhaps they have not under-
stood it.

But that has been done for the last three
or frour years.

16 hrs.

As regards penalty, why is evasion
made ? To save money. That is always
50. There is no other reason for evasion.
All these arguments are more political than
economic. I want to make it economically
impossible for these people to evade. Ifa
person evades a tax of Rs. 300 or Rs. 500
and if he knows that if he does so, he will
have to pay a penalty of Rs. 50,000, he will
think ten times before he evades Rs. 500
tax. He will even pay Rs. 700 as tax, but
he will not evade Rs. 500 tax. (Imterrupiion).
You may call it an experiment. I want to
have a deterrent in this matter.

SHRI D. N. PATODIA: What about
genuine cases of difficulty ?

SHRI MORARIJI DESAI: I have already
provided for marginal cases of difficulty,
My amendment No. 302 is there, where the
initial éxemption will be deducted from the
assessed wealth so that he will pay penalty
only on the marginal thing and not on the
whole thing.

SHRI S. S. KOTHARI: New assess-

ments ?

SHRI MORARIJI DESAl: Even there
this will be available, Therefore, there is
no question of that. The marginal things
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are provided for, Therefore, it is not as
monstrous as my hon. friends think. But
even il 1 have to be monstrous to put down
evasion, ] am prepared to be so.

MR. DEPUTY-SPEAKER: I will first

put the government amendments to vote,
They are amendment Nos, 299, 300, 301
and 302,

The gquestion is :
Page 12,—

after line 25, insert—

(i) after clause (iv), the following clause
shall be inserted with effect from
the 1st day of April, 1970, namely:-

*(iva) agricultural land belonging to
the assessee subject to maxi-
mum of one hundred and fifty
thousand rupees in value:

Provided that where the assessee owns
any house or part of a house situate in
a place with a population exceeding ten
thousand and to which the provisions
of clause (iv) apply and the wvalue of
such house or part of a house together
with the value of the agricultural land
exceeds one hundred and fifty thousand
rupees, then the amount that shall not
be included in the net wealth of the
assessee under this clause shall be one
hundred and fifty thousand rupees as
reduced by so much of the wvalue of
such house or part of house as is not
to be included in the net wealth of the
assessee under clause (iv);"" (299)

Page 12, line 26
for *“{i)" substitute—

iy (300)
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[Mr. Deputy Speaker]
Page 12, line 30,—
for *(ii)"" substitute—

(i)™ (301)

Page 13,—

for lines 3 to 12, substitute—

“(i) in the cases referred to in clause
(a), in addition to the amount of
wealth-tax if any, payable by him,
a sum, for every month during
which the default continued, equal
to one—helf per cent, of —

(A) the net wealth assessed under
section 16 as reduced by the
amount of net weahth on which,
in accordance with the rates of
wealth-tax specified in Paragraph
A of Part 1 of the Schedule or
Part Il of the Schedule, the
wealth-tax chargeable is nil, or

(B) the mnet wealth assessed under
section 17, where assessment has
been mace under that section, as

reduced by—

(1) the net wealth, if any, assessed,
previously under section 16 or
section 17, or

(2) the amount of net wealth on which
in- accordance with the rates of
wealth-tax specified in Paragraph
A of Part Iof the Schedule or
Part II of the Schedule, the wealth-
tax chargeable is nil,

Whichever is greater,

but not exceeding,
amount equal

in the aggregate, an
to the ngt wealth assessed
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under section 16, or as the case may be, the
wealth assessed under section 17, as reduced
in either case in the manner aforesaid;”. (302)

The motion was adopted.

MR. DEPUTY-SPEAKER: I shall now
put the rest of the amendments which are
in order together to the vote of the House.

Amendments Nos. 15,16, 17, 70, 72 to
75, 132, 133, 142, 145, 173 to 176 and
206 to 218 were put and negatived.

MR. DEPUTY-SPEAKER: The ques-
tion is :

“That clause 24, as amended, stand
part of the Bill”

it gEET I T : IITEAN AT,
AT AT 3 T I

MR. DEPUTY-SPEAKER: At this stage,
T am not going to permit any discussion,

SHRI TULSIDAS JADHAV: Point
of order. ITY 31 FB FLAT & FL, A
a5 TE

MR. DEPUTY-SPEAKER: In the pro-
cess of voting, how can I permit it ?

o gerdtare iy 3y T TE
FAT 9fge | F qge ¥ @ fior @ E )

MR. DEPUTY-SPEAKER:
tion is :

The ques-

“That clause 24, as amended, stand
part of the Bill".

The Lok Sabha divided
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Division No. 16. ]

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Azad, Shri Bhagwat Jha
Babunath Singh, Shri
Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Basumatari, Shri
Bhagat, Shri B. R.
Bhakt Darshan, Shri
Bhandare, Shri R. D.
Birua, Shri Kolai
Bohra, Shri Onkarlal
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chatterji, Shri  Krishna
Kumar |

Chaudhary, Shri Nitiraj Singh
Chavan, Shri D, R.
Chavan, Shri Y. B,
Choudhury, Shri J. K.
Damani, Shri §. R.
Das, Shri N. T.
Dassappa, Shri Tulsidas
Desai, Shri Morarji
Deshmukh, Shri Shivajirao S.
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.
Ganesh, Shri K. R,
Gautam, Shri C. D,
Ghosh, Shri Parimal
Govind Das, Dr,
Gudadinni, Shri B. K.
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hari Krishna, Shri
Jadhav, Shri Tulshidas
Jagjiwan Ram, Shri
Jamir, Shri S. C.
Karan Singh, Dr.
Kasture, Shri A, S.
Katham, Shri B. N.

" Kavade, Shri B, R.
Kedaria, Shri C. M.

Ahmed, Shri J.

Amin, Shri R. K.
Banerjee, Shri S. M.
Brij Bhushan Lal, Shri
Dar, Shri Abdul Ghani
Deiveekan, Shri

Deo, Shri K. P. Singh
Deo, Shri P. K.

*Wrongly voted for ‘NOES’
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AYES

Kesri, Shri Sitaram
Kinder Lal, Shri
Krishna, Shri M. R,
Krishnan, Shri G. Y.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Laskar, Shri N. R.
Mahadeva Prasad. Dr.
Maharaj Siogh, Shri
Mabhishi, Dr. Sarojini
Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri Asoka
Metha, Shri P. M.
Melkote, Dr.
Menon, Shri Govinda
Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mohinder Kaur, Shrimati
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Sharda
Murti, Shri M. S,
Naidu, Shri Chengalraya
Pahadia, Shri Jagannath
Pandey, Shri K. N,
Pant, Shri K. C.
Packai Haokip, Shri
Pamar, Shri Bhaljibhai
Pratap Singh, Shri
Parthasarathy, Shri
Patil, Shri A. V.
Patil, Shri Deorao
Poonacha, Shri C, M.
Pramanik, Shri J. N,
Qureshi, Shri Mohd Shaffi
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri
Ram, Shri T,
Ram Dhan, Shri
Ram Dhani Das, Shri
Ram Sewak, Shri Chaudhary
Ram Subhag Singh, Dr.
Ram Swarup, Shri
Rana, Shri M. B.

NOES
Dhandapani, Shri
Dipa, Shri A.
*Ghandhi, Shrimati Indira
Gowd, Shri Gandilingana
Haldar, Shri K.
Jai Singh, Shri
Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
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[ 16.08 brs.

Rao, Shri Jaganath

Rao, Shri K. Narayana
Rao, Shri Muthyal

Rao, Shri J, Ramapathi
Rao, Dr. V. K.R. V.,
Rao, Shri ¥. Narasimha
Raut, Shri Bhola

* Reddy, Shri Ganga

Reddy. Shri P. Antony
Reddy, Shri R. D.
Reddy, Shrimati Sudha V.
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem, Shri M. Yunus
Sambasivam, Shri

Sanghi, Shri N. K.

Sapre, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P. G,
Sethuraman, Shri N.
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Sheo MNarain, Shri

Sher Singh, Shri

Shinde, Shri Annasahib
Shukla, Shri S. N.
Siddayya, Shri
Siddheshwar prasad, Shri
Singh, Shri D. N.

Sinha, Shri Mudrika
Snatak, Shri Nar deo
Sonavane, Shri

Surendra Pal Singh, Shri
Suryanarayana, Shri K.
Tiwary, Shri K, N.
Ulaka, Shri Ramachandra
Venkatasubbaiah, Shri P.
Verma, Shri Balgovind
Virbhadra Singh, Shri
Vyas, Shri Ramesh Chandra

Yadab, Shri N. P.

Kandappan, Shri S.
Khan, Shri H. Ajmal
Khan, Shri Zulfiquar Ali
Kothari, Shri S. 5.
Madhok, Shri Bal Raj
Masani, Shri M. R.
Meena, Shri Meetha Lal
Meghachandra, Shri M.
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Mody, Shri Piloo
Mohamed Imam Shri J.
Muthusami, Shri C.
Naik, Shri R. V.

Nair, Shri Vasudevan
Pandey, Shri Sarjoo
Patil, Shri N. R.
Patodia, Shri D. N.

Sezhiyan, Shri

MR. DEPUTY-SPEAKER : The result*
of the division is Ayes : 132; Noes : 48,

The Moation was adopted.

Clause 24, as amended, was added 1o the
Bill.

Clause 25—(Amendment of Act 7 of 1964)

MR. DEPUTY-SPEAKER : We take up
clause 25. [ think we can confine our dis-
cussions to the controversial clauses. Other-
wise, it will take more time. Is Mr. Kothari
moving his amendment ? The amendments
moved by Shri Abdul Gani Dar and Shri
K. L. Gupta are out of order.

SHRI S. S. KOTHARI: I beg to
move :**
Page 13,—

Sfor clause 25, substiture—

25. In the Companies (Profits) Surtax
Act, 1964, in the Third Schedule.—

(i) for the words and figures in the
first para *‘25 per cent.” substifute
‘1 per cem.’
(ii) the proviso shall be omitted. (18)
1 have moved an amendment so that the
proviso in the Third Schedule may be omit-
ted. The Suriax on company profits incor-
porates the principle of -progression in com-
pany taxes. When we were passing through
inflation, there might have been some justi-
fication. But when we are emerging out of
the recession, it is necessary that our scarce
means and resources should be utilised effi-
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Ramamoorthy, Shri S, P,
Reddy, Shri Eswara
Saminathan, Shri

Sen, Dr. Ranen

Sharma, Shri Beni shanker
Sharma, Shri Narain swarup
Shastri, Shri Prakash Vir
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Shastri, Shri Ramavatar
Shastri Shri Raghuvir Singh
Shastri, Shri Sheopujan
Shastri, Shri Shiv Kumar
Sivasankaran, Shri

Suraj Bhan, Shri

Tyagi, Shri O. P.

Yadav, Shri Jageshwar

ciently. In view of this, there is no justifica-
tion whatsoever for surtax which is pro-
gressive and penalises efficiency. Mr. Bhoo-
thalingam in his report also suggested that
the surtax on company profits should be
withdrawn, Mr. Bhoothalingam is a finan-
cial expert of the Finance Ministry ; he may
not be there now. His suggestion should
be followed and the surtax on company
profits should be withdrawn because the tax
rates are going higher and higher and they
are adversely affecting production, savings
and investment.

SHRI M. R. MASANI : I should likely,
briefly, to oppose this clause. The reason
for this clause is that while it lays down a
ceiling of seventy per cent on the aggregate
taxation on a company, the current rates do
not go anywhere near 70. Why have a ceil-
ing ? ‘This is strange argument to say that
because the current rates do not go across
the ceiling, the ceiling should be abolished.
Ceilings are meant to be permanent, to guard
against subsequent raising of taxation, There
is no guarantee that if this clause is passed,
next year this Finance Minister or some
other Finance Minister will not come and
tell us to raise corporate taxation on com-
panies beyond 70 per cent. Seventy per cent
is a high enough ceiling which was introduced
by this very Government. The fact that it
is not violated is not an argument against its
remaining in the law. Therefore, I oppose
this clause. It seeks to remove the ceiling and
opens the door to mischief in the future.

16.10 hrs.

[MR. SPEAKER in the Chair]

SHRI MORARIJI DESAI : It is neces-
sary, at the present  economic conditions,

* The following Members also recorded their notes :—

** Moved with the recommendation of the President.

AYES :—Shrimati Indria Gandhi and Shri Randhir Singh.

MOES : Sarvashri ‘Kirgttinan, S. D. Somasundaram and N. K. Somani.
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for me to keep this tax, and I cannot give
it up. Therefore, I cannot accept the amend-
ment.

SHRI M. R. MASANI : Is it necessary
to violate the ceiling ? In your statement,
the reason given is that you do not want to
touch the ceiling.

SHRI MORARJI DESAI : I want it to
remain as it is.

SHRI M. R. MASANI : You want to
abuse this next year though, not this year,

MR. SPEAKER : I shall put the amend-
ment to vote.

Amendment No. 18 was put and negatived.
MR. SPEAKER : The question is :
“That clause 25 stand part of the Bill”.
The motion was adopted.

Clause 25 was added to the Bill.
Clauses 26 to 29 were added to the Bill.
Clause 30— Amendment q_,f’A.-:r 1 of 1944.)

SHRI M. R. MASANI : I move :*

Page 15,—
omir lines 18 to 20, (19)
Page 15,—
omit lines 24 to 34. (20)
Page 15,—
omit lines 38 to 40, (21)
Page 16,—
omit lines 7 to 12, (22)

SHRI D. N. PATODIA : 1 move :*
Page 17,—
after line 13, inseri—

““Provided that all cotton fabrics valued
upto Rs. three per square metre shall be
excluded from the ad valorerm duty  (303)

SHRI M. R. MASANI : I move :*
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Page 20,—
omit lines 42 and 43. (23)
SHRI S. S. KOTHARI : 1 move *
Page 21,—
omit lines 6 to 12, (24)

SHRI BENI SHANKER SHARMA : I
move ¥

Page 15, lines 28 and 29 —

for “INCLUDING"  substiture “‘EX-
CLUDING"™ (220)
Page 15, line 30,—

after ““STARCH" insert—

“*BUT INCLUDING". (221)
Page 16,—

omit lines 7 to 12, (222)

Page 17—
Sor lines 15 to 36, substiture—

“The basis of duty to be changed suit-
ably from per square metre to ad valo-
rem” (223)

Page 21, line 16,—

for “Eleven per cent.” substitute—

““Five per cent.” (225) .

SHRI DINKAR DESAI (Kanare) : I
move :*

Pages 16 and 17,—

for lines 43 and 44 and lines I to 36,

respectively, substitute—

““ I. All varieties of cotton 10 per cent.
fabrics whose tariff ad wvalorem.
values are rupe¢ one
and below per square

metre.
IA. All varieties of 124 per cent.
cotton fabrics ad valorem.

* Moved with the

recommendation of the President.
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[Shri Dinkar Desai]

whose tariff values
are over rupee one but
below rupees two
per square metre.

1B. All varieties of cotion
fabrics whose tariff
values are over rupees
two but below rupees
four  per square
metre.

15 per cent.
ad valorem.

IC  All varieties of cotton
fabrics whose tariff
values are above
rupees four per square
metre.

SHRI RAMAVATAR
(Patna) : 1 move*

20 per.cent.
«d valorem,

(267)
SHASTRI

Page 16,—

omit lines 18 to 22, (271)

SHRI M. R. MASANI : Sir, the amend-
ments that T have moved pertain to processed
foods. petroleumn and fertilisers. My colleague
Mr. Patodia will deal with the excise duty on
processed foods. I would like to take just
two minutes to oppose the levy of additional
taxation on petroleum and lubricating oils
and on fertilisers. '

As 1 mentioned in my budget speech a
month ago., petroleum and motor spirit have
been taxed mercilessly over the last 10 to 15
years. [Ewvery year, in spite of the uncons-
cionable burden a little more burden is put
on road transport, Road transport has
been held back by the Railway monopoly of
Government at great cost to the economy of
this country. 'We are aware of the injustice
done to the small road transport operator
whose life and business are made impossible
and the only way the truck owner can carry
on his business is either to overload his truck
and have an accident or to bribe the police.
Therefore the additional duty on petroleum
products, particularly motor-spirit, is entirely
unconscionable and 1 would like to oppose
it.

So far as the fertilisers are concerned, 1
do not wish to repeatghe arguments that have
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been advanced not only by us here but by
many members of the ruling party both in
their own party forum and on the floor of the
House. Today, the Indian peasants who use
fertiliser pay a price which is 50 per cent or
more higher than the world price. Fertiliser is
one of the capital inputs about which we talk
so much but very little is made available to
the peasants. The price that the peasant
pays is 50 per cent more than his fellow-
peasants have to pay in the rest of the world.
Therefore, there is no room for adding to his
burden. Fertiliser is something that should
be made cheaply available to every farmer
because it is through it that the so called
green revolution about which we talk so
much but do nothing to help is being made.
Therefore, 1 wish these two duties to be
dropped.

If the hon. Finance Minister will not
listen to us, we shall oppose them. We shall
divide the House of this also because we feel
that so far as fertilisers are concerned, the
overwhelming majority of the Members of
this House do object to this excise duly being
levied, and if the hon. Members on the other
side care to assert themselves, we shall give
them an opportunity to show what their real
sentiments are.

SHRI D. N. PATODIA : With regard to
processed food, a new duty has been imposed
on it this time 10 per cent advalarem which
will bring an additional revenue of Rs. 1}
crores to the Central Government. While
imposing this duty I feel that the condition
in which the industry of preserved food is
working have been completely ignored or by-
passed. This industry is still in a state of
infancy. They are working against every
possible odd. They are already burdened by
high costs due to the high cost of imported
machinery as well as the high cost production
like the incidence of sales 1ax, high electri-
city charges, municipal taxes and on the top of
these all recently, the new imposition on free
sugar which  has increased the price by as
much as Rs. 40 per quintal has been
a hard blow to this industry. Many
of the industries have already started
closing down or they are converting to other
jobs. Out of a total of 900 licences already
granted, more than 90 per cent are units

* Moved with the recommendation of the President.
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working in one small room. Itis likea
cottage industry which needs to be protected
and encouraged. The imposition put by the
Finance Minister will be a very hard blow
which will throw the industry out of gear and
create unemployment. 1 hope he will look in-
to it again and withdraw this imposition,

A word about my amendment No 303
regarding cotton textiles. There are about
26 varieties on which previously specific rates
of duty were applicable and they have now
been converted to ad valorem basis by this
conversion, in respect of many items, duties
have gone up by as much as 300 per cent.
We are not so much bothered about that.
What we are bothered about is that many of
these varities are such that they are used
by poor people, they are used for industrial
material and are export oriented. In respect
of these items, it is very unfair to permit
the cost to rise by a fresh imposition in
this manner, My amendms=nt says that this
increase should not be applicable to any
cloth wvalued up to Rs. 3 per square
metre.

SHRI S. S. KOTHARI: My amendments
are Nos. 21, 22, 25 and 26. Since amend-
ments MNos. 21 and 22 have already been
moveci, 1 move the other two.

1 beg to move :*

Page 21, omir lines 22 to 34. (25)
Page 21, omit lines 35 to 46. (26)

We on this side of the House, are deeply
concerned about the direct and indirec: taxes
levied on the middle-classes. Because of the
convension from specific to ad valorem basis
in respect of duty on sugar, the price of sugar
in the free market has considerably gone up,
Practically every body has to purchase sugar
from the free market because the rationed
quantity is not sufficient and many of the
villages have not been reached by the ration-
ing system. This increase in sugar price
would adversely affect their standard of
living.

1would now refer to the increase in
excise duty on petrol, cigarettes, electric
appliances, soap and caustic soda. All these
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commodities, enter into the standard of
living of the masses. Inflation has already
had an impact on their standards of living
and these levies would further squeeze the

family budgets. Year after year, the direct
and indirect taxes on the middle classes are

being inereased. In 1960-61, indirect taxes
amounted to. Rs. 901 crores. In 1967 68
they were increased to Rs. 2558 crores.

Most of the excise duties add to cost push
inflation and impinge upon the standard”
of living of the messes,

I would not repesat what has been said
about fertilisers. If there is free woting, I
believe many members on the Treasury
Benches would vote with us,

Regarding export duties, the Finance
Minster has been good enough to give some
reliel in respect of jute and tea. But may I
submit, the time has come to take a bold
decision. It is no use giving small reliefs in
duty afier imposing it at a high level.
Pakistan, our chief competitor in jute, has
been giving bonus vouchers and gaining
ground at our expense. Therefore, the export
duties on jute and tea should be abolished.

SHRI SEZHIYAN (Kumbakonam) : [
will take only the important ones dealing
with sugar, petroleurn and fertilisers, The
assumption that the ai valorenm duty on
free market sugar is meant to mop up the
extra profits being earned by sugar mills
I am afraid, is misplaced. Those who are
benefited by the controlled price of sugar
live in large cities and towns. The bulk of
our people get sugar from the free market
at prices which are already high. They will
now have to pay more because of the duty
that is being levied now. By no stretch of
imagination can we say that sugar is a luxury
item and should be taxed so severely by the
Finance Minister. The rise in the excise
duty will be passed on to the consumer.
As soon as the duty was announced I under-
stand the price of sugar in many places rose
by as much as Rs. 40 to Rs. 50 per quintal
in the free market.

Regarding motor fuel Shri Masani has
already dealt with the point. The seven
paise increase in duty on petrol may appear

*Moved with the recommendation of the President.
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[Shri Sezhiyan)
G be small in itself but experience has shown
that any rise in the cost of fuel increases
transport charges and the price of wvirtually
every type of commodity availing road
transport shows an increase in cost,

Coming to fertilisers, this has already
been dealt with by hon, Members on both
sides of the House. Even the Chief Ministers
of Assam and Uttar Pradesh have expressed
their doubts about the wisdom of levying
such a tax. When we talk of green revolu-
tion we should give all encouragement to the
peasants to use fertilisers. India
country where the use of fertilisers is at the
lowest in comparison to world figures, In
India it is only 8 kg. fertiliser per hectare of
arable land as against 26 in USSR, 71 in
USA, 1.10 in UAR and 354 in Japan.
Because the use of fertiliser here is much
lower we should give all encouragement
to the peasants to use more and more
fertilisers, There is an argument that if
there is prosperity in agriculture, we should
mop it up, We should not do it just by
levying tax on fertilisers. If there is pros-
perity in rural sector it will be reflected in
other sources. If the rural population is pros-
perous they will buy more clothing, they will
use more transport, they will buy more of
other consumer things and their Surplus will
be mopped up by indirect taxes, We need not
put a tax on fertiliser for that purpose. If
you tax fertiliser it means a tax on food
production itself. By increasing the tax on
fertiliser you are increasing the cost of food
articles, In the budget of an Indian family
60 per cent accounts for food and if the cost
of food goes up the prices of other commo-
dities will go up and it will have an infla-
tionary tendency. The other day I quoted
some figures from an article written by
Shri M. S. Randhaw, Vice Chancellor of
Punjab University and another professor.
The Fi Minister co d those figures,
but I am still waiting for correct figures to be
given by him.

SHRI S. M. BANERIEE : Sir, I beg to
move® :

Page 16, omit lines 9 to 12,
Page 16, lines 28,—

(281)

*Moved with the recommendation of the President.
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omit “‘dhoties, sarees, chadders, bed-

sheets, bed-spreads.” (283)
Page 17,—
omir lines 23 to 26. (284)
Page 17,—
omit lines 27 to 30. (285)
Page 17,—
omit lines 31 to 34. (286)
Page 22,
omit lines 1 to 12. (290)

My amendment No. 281 seeks to

delete lines 9 to 12, These lines read like
this :

“‘Fertilisers, all sorts but excluding natural
animal or wvegetable fertilisers when not
chemically treated.”

You know, Sir, there is scarcity of green
manure in our country. That is one
of the reasons why we wanted to make the
peasants fertiliser conscious. When first
fertiliser was introduced it was supplied to
the peasants. I know in Uttar Pradesh
because of lack of fodder they could not
use it properly.

Now that they have become fertilize
conscious and started using it, though not
in large quantities, an ad valorem duty of
ten per cent has been imposed. I am sure
it will be a disi ive to the p and
it will be wrong to do so. [ hope the hon,
Finance Minister will kindly bear me out
when I say that a majority of Members of
this Hosuse, whether in this side or that side,
are totally opposed to this levy. 1 hope he
will withdraw it.

Then I come to my amendment No.
282, which seeks to omit lines 18 to 22,
We do not want any additional excise duty
on soap used by the poor people. So, we
oppose it.

Then I would like to say on behalf of
my group that any further taxation or
excise duty on petrol we will have to oppose
because it will increase the fare for the
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conveyances of the poor. Forget, for the
time being, taxis and private cars; what
about the fares for buses? It will certainly
hit the poor people and so we will oppose
it.

Then 1 come to the excise duty on
medium and coarse cloth which will affect
our export market. Already there is severe
competition from China in the South East
Asian market and we are not able to export
medium and coarse cloth to those countries.
Because China is able to sell her textiles
cheaper, we are not able to compete. This
additional duty will make the position still
worse, At the same time, the price for
internal consumption will also go up. So,
it should be withdrawn.

Coming to sugar, there is an open
market and a controlled market. The
difference in price between the two is very
much, After the imposition of this addi-
tional excise duty, the open market price has
gone up still higher. 1 would request the
hon. Finance Miniter to consider once again
objectively whether the prices should not be
made to come down, if necessary, by with-
drawing the additional imposts, I totally
oppose all these taxes.

SHRI YOGENDRA SHARMA: I move*:
Page 16, —
(i) line 15,—

for “*Six and a halfl per cent. ad
valorem substitute,

“Four and a
valorem™

half per cent. ad

(ii) line 16, —

for “*Nine and a half per cent ad
valorem" substitute —

“Five and a hall per cent ad

valorem™ (295)
Page 16, lines 20 to 22, —

for “Six and a half per cent. ad valorem
substiture — “Three and a half per cent.
ad valorem™ (296)
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SHRI S. R, DAMANI : I move* :

Page 17,—

afier line 13, inseri—

“Provided that on all “grey’ qualities which
are not subjected to any furthzr processing a
rebate of 30 per cent, on the excise duty
shall be granted :

Provided further that the excise duty
shall be progressively levied as below :—

(1) for prices between

Rs. 2.51 to Rs. 3,50... 10 per cent.

2

for prices between
Rs. 3.51 to Rs, 4.50... 12§ per cent.

(3) for prices at Rs, 4.51

and above ... 15 per cent.”
(304)

ot fraaez Wt : oreas wglzw, FAEIE
30 # % 4 waEE §--177, 178 &%
179 | =gt av ¥ §@iga o 177 &
geag &, 0T 30 ¥ = qwre (2) A
STHAE q¥ AT I A AT A g
foredt #g1 mar @

seeks to levy excise duty on chocolates in
bulk manufactured with the aid of power—

& srgan g f gae femte w2 faar an7
& wraen ¢ e wTHaE araTr @N & a9
A8 @, TE IR AT & T4 & @ E
AfFT 359 g9 FUFL B & | ATwAE 9T
waATZd 32 WA & IAF any fagman
FTET T | TEF FATAl TERT A qATA F
HTqFT FAE @1F JEEIT AT wwer J TG
a1 a1 @ &1 e § Sgm e
T THATE SFET F1 A 4grd | 17 et
FY g1 faar o, ag & =0gaT § 1

178 g9 & g0 FiedATsaT F g4y
H Al

*Moved with the recommendation of the President.
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14HH Fertilisers, all sorts, but excluding
natural animal or wvegetable fertilisers when
not chemically treated—

sgat & feefte waan angar § 1 & swan

Efrdlo=8 R go= &fee & a7
Fiearsay s 7 § e gl H
Feefaeea 1 witFea N geama &1 T
¢ afeT gwamm Y wAlgar afdeafa g,
S A wfeargeR a1 TEEE FQ §
I AT FT IIF Al § AR AL AW
93 HATS FT I9Y FAT B W1 4-
g segame ¥ 9% FOX fA @ma<
ITET TR & OFAT 3F A AT
fae & sgan § % 14 o =1 fediz
F faar s o wiearge ov &Y daw
T TG § SR A T ATH

wgia® wuEq 180 &1 grEe g,
30 # qraz fg7 qq@ 97 & 9fF s
T gEr &t @ zafew & gw qwiew A
faggt 3T F@T g1 AW WE FC A
fear &1

SHR1 SRINIBAS' MISRA: Regarding
amendment 260, I will only add a little to
what has already been said. This is with
respect to “'Prepared or Preserved foods put
in unit containers add ordinarily intended
for sale’. Perbaps, the hono; Finance
Minister has not considered the effect of such
a tax. According to him, there is evasion
of tax and there is always a tendency in
human beings to evade tax., What will
happen if these foodstuffs are not really
sold or put for sale in containers. That will
only lead to unhygienic sale of articles and
the weight will increase by mixture of dust
and dead flies. Instead of encouraging
hygienic packing. the hon. Finance Minister
wants to tax it by 10 per cent ad valorem so
that those persons who want really to evade
tax will sell these articles in the open instead
of putting them into containers. I regquest
him to consider the effect of this and my
proposal to delete it,

The next one is <egarding fertiliser.
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Much has been said about it., While

supporting what has been said already, I

want to add only this. What is really being

taxed? The laconic item is: *“Fertilisers, all

sorts, but excluding natural animal......"" All

animals are natural. What is meant thereby
I do not know. Whether there is a comma

I do not know.

MR. SPEAKER: Natural is for fertiliser,
not for amimal.

SHRI SRINIBAS MISRA: | do not
koow. It says, ‘‘but excluding natural
animal or vegetable fertilisers when not
chemically treated.”

There are certain fertilisers which are
chemically treated. Perhaps, the hon.
Finance Minister must have know and
consulted the Food Ministry also about it
that some sort of chemical is added in the
components. If some chemical is added, it
is chemically treated. Does he mean
thereby to tax components also? What is the
meaning of all this tall talk of green revolu-
tion when, by used of Ffertiliser, production
is increasing and there is a buoyancy — you’
say there is a buoyancy, whatever it
means — 1o your economy? Your carrier
services are getling some profits; you are
getting sales-tax in all other fields; you are
getting some income out of it. You want to
kill and eat the hen that lays golden egg.

Allow agriculture to develop as an
industry. Allow it to grow to such a
height, to such a profitable extent that you
could tax it, Even from the beginning, you
want to tax fertiliser when people are only
learning the use of fertiliser. What s
being done? 10 per cent ad valorem tax is
being levied. The impact of this should
have been considered. 1 hope the hon.
Finance Minister will consider some ways
and means so that the impact of this 1ax does
not fall heavily to the detriment of agri-
culture.

SHRI S.R. DAMANI: Sir T welcome

the relief announced by the hon. Finance
Minitser ...
MR. SPEAKER: What about your
L]

amendment?
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SHRI S.R. DAMANI: I am coming to
that. 1 also welcome the relief given to
textile industry by reducing the ad valorem
duty up to Rs. 2.50 p. per s.q. metre. It is
useful to a great extent,

In the Budget, the relief given to textile
industry on certain qualities was for
Rs. 9.50 crores and, on certain qualities, the
excise duty was increased, yielding Rs. 15-30
crores. OQut of this, Rs. 1.90 crores relief
has been given to the industry, including
power-loom yarn and hank.

This is the first year when Government
is going to introduce the excise duty on an
ad valorem basis. Up-till now the duty was
on specific basis. To begin with, 19
qualitics have been introduced on the ad
valorem basis. 1 think, next year and in
the years to come, more and more qualities
will be included in this ad ralorem system.
As a matter of policy, I have no objection to
converting this specific duty into an ad
valorem one, but we should see that it does
proper justice to all the qualities. Aftef
considering all the things, I think that it
requires some reconsideration because this
rate will be the basis, the guideline, for
future years, Therefore, it requires reconsi-
deration so that no quality or no manu-
facturer is unduly burdened with a heavy tax,
With this idea I have moved this amendment
I want to say one thing. On the ad valorem
basis, there is no difference, For example,
on the medium quality, here the excise duty
starts with grey cloth; on grey quality it is
8.7 paise, but on bleached or dyed, the duty
is 13.7 paise; then the same quality, if it is
mercerized, the duty is 23.7 paise and if it
is sanforized, it is 38.7 paise, i.c., more than
four times the duty on grey quality, whereas
on the ad valorem basis, the duty is up to
7.5 per cent; whether it is grey or dyed or
bleached or mercerized or sanforized it is
the same, So, the advantage to the grey
quality disappears, .

MR. SPEAKER: The hon. Member
should conclude. This is not a general
discussion. This is clause by clause conside-
ration.

SHRI S.R. DAMANI: This is a technical
s ubject. '
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MR. SPEAKER: It is not very technical
after all.

SHRI S.R. DAMANI: Whatever we

know we must explain.
We have to help the House.

MR. SPEAKER: Please try to conclude,

SHRI S.R. DAMANI: My suggestion is
that in the rate of ad valorem, a 30 per cent
rebate should be given on the grey quality.
And I can say that if the grey quality is
processed, at that stage, the duty of 30 per
cent or whatever they like can be put so that
there will be no loss of revenue. This will
do justice to the mills which are producing
grey quality.

Can I go on to the second amendment ?

MR. SPEAKER: From my record I
find that there is only one amendment in
your name, What is the number of that
amendment ?

SHRI S.R. DAMANI: The number is
304.

MR. SPEAKER: That is the only amend-
ment.

SHRI S.R. DAMANI: There are two
clauses in that. 1 will take only two minutes.

The excise duty upto the quality of
Rs. 2.50 is 7.5 per cent and then it jumps
to 15 per cent. Suppose there is an increase
of 5 paise in the quality, it will attract an
excise duty of 19 paise. So, the mills will
have to produce either the quality of Rs. 4 and
above or the quality of Rs. 2.50. In between
there is no qulity. The effect of the excise
duty is so heavy that it demands reconsidera-
tion. 1 have suggested a telescopic rate of
excise duty so that the effect of excise duty
is equal on all the qualities.

One thing more and 1 will conclude,
If the cloth between Rs. 2.50 and Rs. 4,00
used by middle class people is taxed, that
will discourage many mills that are pro-
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ducing it 1t will have a long-term effect.
My only submission is that Government
should take into account all these difficulties
and accept my suggestion.

SHRI BENI SHANKER SHARMA:
In moving my amendments 219 to 225, 1 am
not going to repeat the arguments just ad-
vanced by my hon friends. I will confine
myself only to two issues, namely the
position of excise duty on cotton fabrics
and electric bulbs. Two methods have been
evolved so far as the the imposition of ex-
cise duty on cotton fabrics is concerned. One
is ad valorem and another is on the basis
of some paise per metre. A distinction has
been made in cotton fabrics as fine, super-
fine, Medium A, Medium B, coarse, etc. It
is well-known that sometimes the coarse
cloth costs more and it is being patronised
by Well-to-do people only. Sometimes the
colton fabrics which are called fine are
puichased by poorer seclions of the people.
My suggestion is that instead of linking this
excise duty with per meire, these should be
ad valorem: duty on all types of fabrics accor-
to its value.

Another point 1 want to make is about
the position of excise duty on vacuum and
gas-filled bulbs. It has been suggesied 10
impose an excise duty of 119, on such bulbs.
With the speedy electrification of rural areas,
these electric bulbs are being consumed
more in the rural areas than the towns where
we have got gas-filled tubes and other things.
Therefore, I suggest that the excise duty
on bulbs which henceforth will be mostly
used by the people in rural areas with the
speedy electrification of these arcas, should
be reduced to 5%,

st TWTENT ArE (T2AT) ¢ FeqE
g@te, & faa fadas aT g3i9w o 270,
271, 273, 278 =T 294, 295 ¥ 296
qw Far ¢ s AT §1272 A 297 A
faga =fad o ox E9w wmd AN @@
& grafaa § o) fa® S5 aga 7 4 2,
Tt fag 3 &t @t S5 avow Jar g

T Al W 4WFW gu A ow QA
F ATTHT ATha faw AAY ot FY Far A
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e AT 9EaT § | aeaw Wi, F%
qIAAT q3Edl § 9g A% § Fgr 0F e
aF g I3 ¢ fF ¥ A sarar § sarar
ITA1E d¢ HT SATSr § Iqrar Tear dar
&1 @f® gwr 2 #1 swdaT ar gue
¥ TemT 7 w9, aY gafe fF sarr
ST et Gar g1, gw fhanAl #1 agfaad
A1 FEY &, T AT SFAEIT FEAT AR
8 a= A A T Ay § AT gw
#1 a9 & fF @ = Se gew & A
9 YCE AGIAT AT T | TAST AGLAT
ug g fF o gE-e framl WS
ag g S g 5§ wmmar wee dar
FH S g e 0% T vy Jq F
=1d formd sarr & sarer dzran @Y @t
A% gra wfearg G Ay ang A€ 2
fr 2% 2 vt fFam @ Faw @17 e
FAH saw &1 gmy g H, famre #,
UF drar, 2 a1 7 arear are fEere o,
HEAe WEIET, @I @0T FT AT J4T F
AT AgT & Fifs I A § 5 =ww
SATT ETAET AT §, J; FT ST AT
#T FAFT W wragT Har @ Wi =
arEl &1 @A o gRaAw Aar & fe
@I A A aWTH A0 9 T | w5
fasm 71 fear | gafac & sgar g fs
=4 faegw ger fear g

IF AT FAF WERA, AT UF
T U do 16, W1z 15 9T & form
TR T: 9TV Q¥ ANA T 90T TP T
gr¥agar g f5 5 9 5% #R 91X
q@E 0¥ q|w ®T fem g 3@
& & UF g 9¢ IET F qT% FH@r 94T
¢ @ 7Y T &T A gW aed € fw o
FH {13 91 qL@E F fgar Wrw ) fwe
Feqey AEIRA, gl /g I fw §, I
g% wmay § fF &2 3: &= #1 #4 F%

© qrd d\ qde w1 f2ar srg ) IEE a1,

wema "z, 21 goz F faweht & da
q Y EFa FATar o wWr
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% AWAT qT6 ; ag Al arIE W
faar 21

s TwTEaTC west ;e o faar @
ar 8w g1 ot Sifes efeww ower-
TS 9T 99 WA FY arg § AT SEH
¥ Fg 4 & 6 dam s My A% AR
grzdl A W= 9x Jmy a1 & aq
FF FRAT T A K FAFT AWGT F@r
fe a3 a¥ g Wt gt wagfy s §
979X &3 wwr wifgw ) AfeA faeror
TSl I IEFT FHIT T | IAT AGg
¥ weqanat § sgt e Qo e fafE-
T FAN §, TG IAPT HGL T AT § |
I FOF FEa F s Sy fefaw @it
g X E, s wrg @
@ FETH AT A aTIT FLY § @ afE
¥ @9 9T (7 4 ATaAT | IW JOF A
A AT EAT 9T, I a4 ¥ Avd
% agt fF faoet &1 T F@ E, @@
TATH QT AT A1ga & at § amwar ¢
fF og Sfaa adf & afew a¥ & @<
Zag AT Irigq AT BET F1 g T
aifgu | &7 weet & g § 4 qEH -
AT FY G ATIE ATHA JA FT@TE AR
fam WAy ot & sy FT § fe 7 wE-
qrEwg arfr @R O 9 a1 fasper &
U FLF |

st T wifew (@aewT): W
A Ao 175 @TE 9T 29 7 14 & 1L
¥ ok @m wT A feam o feam
§ o yfmdm femrr & e Y frrr
srémrfaT F3% &, ¥ frmr ot &g 3 &,
S 9 E59 AEY WO A0ET 1 TEE At
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A% e frafoer & @ §, aon & a2
§ FYf g arg #2 a1 I9H T WS
zafqe H Fgar amgar § fF g A ¥
faart 37 € wew wwww 2 fF 7 FAfEET
Z§ 7 fomfow &4 Fat & am
A FgA &1 Aqed g g W fraw §
fo=% a1 qiw tHg ¥ T qHE § AT
foaY & Fafrs ot g fix gl @
|t 912 912 fram § ol o &= 9 g9
F@ §, 99 0 W 2 A ¥ TRy
AT & 7 AL wgA FT "aAd g AEK
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sfg ¥ &7 # sufofew &5 @ &
Satere A FHE & 9 R IR
A satere 7@ o1 IEH QY F1or faw 7
wF FRO AT ag 41 & g a9 9
qret § femat @1 frew aqd #1er $hoe
fast 2, ©F 0 IR g faar § A
gau & IR g far g frof
Sua Hafg gf R T N MAmAF
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fa% fFar 8, & s =l sma € foa
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Ffy gemas #€t & st T & v #fe
g 1t wrmar @ faar &1 ot fOE |
& 1 F Farar =mgar g 5 oF I sEa
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[ ez arfem)
FY 3 AT A9 50 FUT AT =TS
& dt gw gEdy AwE 3 A dA

a3 Tt g 2 % ang 50 F02 wqar
AT FI AT § AT ETH AT AN qN F )
¥ gt ¢ f5 ag qar feas fao a5 70
aw g ? frgmi ¥ fAu @y s am §
ar #fg & Eqevdz & fag @= F4 T=
i ad ae ¥y go wifww 2| a@w §
T #17 7

SHRI R. D. BHANDARE : One minute.

MR. SPEAKER : Will you kindly sit
down? lam on my legs. Am I to throw
this open for general discusion ? What is
the desire of the Congress members 7 If that
is the desire, I am prepared to do it. Normally,
amendments are moved and whoever moves
amendments is allowed to speak. But ifa
general discussion begins now, what will
happen 7 He will speak for one minute,
another friend will get up and speak for
one minute, The moment I begin allowing
members who have not moved amendments
1o speak, then it becomes a general discussion.
1 have no objection. But then please do not
blame me. The moment 1 call one friend,
I must call another friend also. I cannmot
say that he is in the panel of Chairman and
therefore let him speak, but not Shri Jadhav.
No please; it is not proper. If I do it, do not
blame me. I will sit down. But it is not
proper because it will take two hours for
each clause.

SHRI TULSIDAS JADAV: 1
request for two minutes......

will

MR SPEAKER : Why you alone?

SHRI TULSIDAS JADAV : On a point
of order.

SHRI MORARIJI DESAl : How can
there bz point of order now?

MR SPEAKER : What is
of order?

the point

SHRI TULSID):F JADAYV : Under 351.
Rule 351 says. A member desiring to make
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any observations on
the House......

any matter before

MR. SPEAKER : It is a Rule.
is the point of order? I cannot allow so
many people. If lallow you, I must allow
others. Why you alone ? What is the specia-
lity with you? There is no point of order.
I have called the Deputy Prime Minister.

What

SHRI TULSIDAS JADAY : | want your
ruling. % ITYw EfAT A0fET | 9gH s
fedt st @gw & . (swEww) #O
faae av g7 ifag ) .. (sraem)

SHRI MORARIJI DESAI : 1 have heard
carefully not only now, but even before the
objections raised against the taxation on
fertilizers and some other matters......

AN HON. MEMBER : And petroleum.

SHRI MORARIJI DESAI : Yes, petro-
leum, particularly. My Hon. friend always
says about it. The Finance Minister and
the Government have a difficult task to
perform.  Everybody wants development and
the tempo of development should go higher
and higher. If that does not happen, there
will be demoralisation even more, It is,
therefore that one has got to mobilise
resources, When it is said that tax on
fertilizers will inhabit further improvement
in agriculture, I am afraid that is not a
correct inference because I have been seeing
for the last three or four years that when
prices rose fertilizers were used more and
more. When subsidy was withdrawn, 37 per
cent more fertilizers were used next year.

And this will not, therefore, inhibit,
because the profits from the use of fertilisers
are large enough. 1 find that there are people
who take from the blackmarket fertilisers at
twice the value and yet they doit, Why?
They do it because it profits them to do it.

SHRI SEZHIYAN . : The supply is too
small. (Interruptions)

SHRI MORARJI DESAI: Hon. Members
may make protesiations., But this is the
experience which T have which perhaps they
do not have. )
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This is used mostly in irrigated areas,
and in irrigated areas, if an acre of land
produces a crop which gives a profit ranging
from Rs. 1000 up to Rs, 10,000......

st 3g<a aifew : faost = &Y
ydr g g AT FGT 7

=it svereeit vk ;W W A NE
g Ad

I have this on the testimony of some
Members of the two Houses, who have them-
selves told me what profit they get. I am
not going to name them because then my
hon. friends may go after them. They have
told me what their profits were from certain
crops. Therefore, all this information is
with me. I have consulted even some
agriculturists with whom I have nothing to do.
But they have also told me that this does
not take away more than Rs. 4 out of Rs. 134
extra profit that will be obtained by the use
of fertilisers. This is the calculation that I have
got from agriculturists. It is not, therefore,
my calculation but that of agriculturists who
do consider that it is necessary to advance
this more and spend more money. If I have
spent more money, if I do not get it from
those who profit by it, from whom clse can
one get it ?

&ff TIHTEETT TTEEY SR @Ei'r g,
eI HENAT |

SHRI MORARIJI DESAI : I refuse to
believe this. This is a thing which cannot
happen because then the man will become
bankrupt. How can he remain in a losing
cconomy? Yes, when there is famine and
there is scarcity, these people do have losses.
1 do say that, But then Government spends
money at that time and helps them. All
this money spent on irrigation and fertilisers
and everything eclse benefits certain class of
agriculturists from whom only this will come,
Therefore, it was thought fit to levy this.
I had said that the Cabinet would decide it,
The Cabinet has decided it ; so, itis notl
myself who have decided it. Therefore, I
cannot withdraw this excise duty.

In regard to sugar it was said that the
duty had increased the price of sugar. Before
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the budget, the price of sugar in the free
market was Rs. 3.55, and on 30th April it
was Rs, 3. 10. And yet my hon. friend begins
to tell me that the prices have increased.
1 bave therefore, taken this excise from the
profits of the people who sell it in the open
market. So, the charge that is made that
the price has increased is not true.

17 hrs.

1 have already declared certain concessions
for powerlooms and for the other cloth; up to
Rs. 2.50 for ordinary cloth, I have reduced
it to half dnd so also to Rs. 4 for some other
cloth. Beyond that, it is not possible for me
to go. Of course, if the time comes and it
is necessary, then I have always considered
it from time to time as the economy demands
and as the production demands. That is
also being done; as we do in the matter of
jute or other things, in the matter of textiles
also, one can do it. Therefore, I am giving
effect to these concessions by notifications
and not by amendment of these provisions.
Therefore, these amendments are mnot
necessary.

I have also said that on power-driven
pumps the duty has been given up. All this
will be given effect to by notification, and
therefore, [ cannot accept any of these
amendments,

SHRI SRINIBAS MISRA : What about
compost 7

SHRI MORARJI DESAI: Compost
does not attract this at all.
SHRI SRINIBAS MISRA : When

chemical is added ?

SHRI MORARIJI DESAI: Only on that
chemical it will be put and on nothing else.
SHRI SRINIBAS MISRA : When it is
chemically treated ?

SHRI MORARIJI DESAT: That is all
wrong. | know how compost is made.

SHRI SRINIBAS MISRA : What about
the container ?

SHRI MORARIJI DESAI : Nothing is
to be added. I have also excluded it up to
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Rs. 50,000 production.

Therefore, all those
other people also will be exempted; even the

MAY 6, 1969

MR. SPEAKER :
amendment No. 22 to clause 30 to the vote

of the House,

larger sector will get that much exemption,

SHRI K. SURYANARAYANA (Eluru) :

On a point of clarification.

SHRI M. R. MASANI :
Mo. 22 may be put separately.

Division No, 17]
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‘Chaudhary, Shri Nitiraj Singh

Chavan, Shri D. R.

Chavan, Shri Y. B.

Choudhary, Shri Valmiki

Choudhury, Shri J. K.

Damani, Shri 8. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas

Desai, Shri Morarji

Deshmukh, Shri Shivajirao S.

Dixit, Shri G, C.

Dwivedi,Shri Negeshwar .
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I shall first put

The question is :

“Page 16, omit lines 7 to 12", (22)

Amendment

The Lok Sabha divided :

AYES

Kandappan, Shri S.
Kiruttinan, Shri
Kothari, ShriS. S.
Krishna, Shri S. M.
Lakkappa, Shri K.
Masani, Shri M. R.
Meena, Shri Meetha Lal
Meghachandra, Shri M.
Misra, Shri Srinibas
Mohamed Imam, Shri J.
Nair, Shri Vasudevan
Nihal Singh, Shri

Patil, Shri N. R.
Patodia, Shri D. N.

NOES
Ering, Shri D.
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gautam, Shri C. D.
Gavit, Shri Tukaram
Ghosh, Shri Parimal
Govind Das, Dr.
Gudadinni, Shri B, K.
Gupta, Shri Ram Kishan
Hanumanthaiya, Shri
Hem Raj,Shri
Jadhav, Shri Tulsidas
Jagjiwan Ram, Shri
Jamir, Shri 8. C.
Kamble, Shri
Kamala Kumari, Kumari
Karan Singh, Dr.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kinder Lal, Shri
Krishan Singh H. R.
Krishnan, Shri G. Y.
Kureel, Shri B. N,
Lakshmikanthamma Shrimati
Laskar, Shri N. R.
Mahadeva Prasad, Dr,
Maharaj Singh, Shri

[17.06 hrs.
Satya Marain Singh, Shri
Sen, Dr. Ranen
Sezhiyan, Shri
Sharma, Shri Beni Shanker
Shashi Bhushan, Shri
Shastri, Shri Ramavatar
Shastri. Shri Sheopujan
Sivasankaran, Shri
Somasundaram, Shri 8. D,
Sondhi, Shri M. L.
Tapuriah, Shri 8. K,
Vidyarthi, Shri R. S.
Yadav, Shri Jageshwar

Mahishi, Dr. Sarojini
Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri P, M,
Melkote, Dr.
Menon, Shri Govinda
Minimata. Shrimati
Dass Guru
Mirza, Shri Barkar Ali
Mishra, Shri Bibhuti
Mrityunjay Prassad, Shri
Mukerjee, Shrimati Sharda
Murti. Shri M, S,
Pahadia, Shri Jagannath
Pandey, Shri K.- N.
Pant, Shri K. C.
Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Partap Singh, Shri
Parthasarathy, Shri
Patel Shri, Manibhai J.
Patil, Shri A. V.
Patil, Shri Deorao
Poonacha, Shri C. M,
Pramanik, Shri J. N.
Qureshi, Shri Mohd, Shaffi
Radhabai, Shrimati B.

Agam

* Wrongly voted for ‘Ayes’
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Raghu Ramaiah, Shri

Raj Deo Singh, Shri

Rajasckharan, Shri

Ram, ShriT.

Ram Dhan, Shri

Ram Dhani Das, Shri

Ram Sewak, Shri Chowdhary

Ram Subhag Singh, Dr.

Ram Swarup, Shri

Ramshekhar Prasad Singh,
Shri

Rana, Shri M. B.

Randhir Singh, Shri

Rao, Shri K. Narayana

Rao, Shri Muthyal

Rao, Shri J, Ramapathi

Raut, Shri Bhola
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Reddi, Shri G, S,

Reddy, Shri Ganga
Reddy, Shri P, Antony
Reddy, Shri R. D.
Reddy, Shrimati Sudha V,
Roy, Shri Bishwanath
Roy, Shrimati Uma
Sadhu Ram, Shri

Saha, Dr. S. K.

Saleem, Shri M. Yunus
Salve, Shri Narendra Kumar
Sambasivam, Shri

Sapre, Shrimati Tara
Savitri Shyam, Shrimati
Sayyad Ali, Shri

Sen, Shri Dwaipayan

Sen, Shri P.-G,
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Sethuraman, Shri N.
Shambhu Nath, Shri
Sharma, Shri Naval Kishore
Sheo Narain, Shri

Shinde, Shri Annasahib
Shiv Chandika Prasad Shri
Shukla, Shri S. N.
Siddheshwar Prasad, Shri
Singh, Shri D. N.

Sinha, Shri Satya Narayan
Snatak, Shri Nar Deo
Tiwary, Shri D. N.

Tiwary, Shri K. N.

Verma, Shri Balgovind
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra

Yadav, Shri Chandra Jeet

MR. SPEAKER : The Recsult* of the

division is :
Ayes : 41; Noes : 129.

The motion was negatived

MR, SPEAKER: I shall now put all the
other amendments to the vote of the House.

Amendments Nos. 19, 20, 21, 23 10 26,
220 10 223, 225, 267, 271, 281, 283 10 286,
290, 295, 296, 303 and 304 were put and rega-
tived,

MR. SPEAKER: Thec question is:
“That clause 30 stand part of the Bill.”
The motion was adopted.
Clause 30 ways added to the Bill,
Clauses 31 and{ 32 were added to the Bill
Cluuse 33—( Amendment of Act 58 of 1957)

MR. SPEAKER: We take up Clause 33.
Before we discuss it, I want 10 make a stale-
ment. There is a meeting at 6,30 P. M, It
is a memorial meeting and 1 think we should
enable the Members of Parliament to attend
that meeting. Therefore, we should finish
the third reading also. We can do that il

hon. Members cooperate. There will be no
difficulty because only the First Schedule and
a few other clauses are there. If the hon.
Members do not insist on their right, the third
reading stage also be over, so that we can go.
But if they want to speak, I shall sit and
they shall ‘sit but there will be no use like
that because the others will go.

Now, there are amendments to clause 33.
SHRI S. S. KOTHARI: 1 move:t
Page 24,—

omir lines 24 and 25 (27)

1 do not want to speak on this amend-
ment.

SHRI K. LAKKAPPA (Tumkur): I beg
to move:t

Pages 24 and 25,—-
for lines 29 to 43 and 1 to 13
respectively, substitute—

10 per cent.
ad valorem,

“1, All varicties of cotton
fabricswhose tariff values ear
rupee one and below per
square metre.

*The following Members also recorded their votes for Noes : Sarvshri Shashi Bhushan and

K. Survanarayana.

tMoved with the recommendation of the President.
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IA. All varieties of cotton fabrics whose
tariff values are over rypee one but
below rupees two per square metre.

1B. All varieties of cotton fabrics whose
tariff values are over rupees two but
below rupees four per square metre.

IC. All varieties of cotton fabrics whose
tariff values are above rupees four
per square metre.
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. l?!* per cent.
ad valorem.

15 per cent.
ad valorem.

20 per cent.
ad valorem.
268

SHRI 5. M. BANERJEE: 1 beg to
move; *

Page 25—

omit lines 6 to 13 291)

MR. SPEAKER: I put all amendments
to clause 33 to the vote of the House.

Amendments Nos. 27, 268 and 291 were put
and negatived.

MR. SPEAKER: The question is:
“That clause 33 stand part of the Bill."
The motion was adopted.
Clause 33 was added to the Bill.
Clause 34 was added to the Bill.

The first Schedule

MR. SPEAKER: We take up the First
Schedule now. There are a number of
amendmeats.

SHRI M. R. MASANIL: | want to move
all the amendments in my name except 31, 35
and 42,

1 beg to move: *
Page 26, line 39,—

for “*Rs. 5,000 substitute “*Rs. 7,500
i (28)
Page 26, line 41,—
for “Rs. 5,000" substitute ““Rs. 7,500"
(29)

Page 26, line 42,—

for “‘Rs. 5,000 substitute “‘Rs. 7,500"

(30)
Page 29, line 24,—
Sor “Rs. 5,000 substirute *‘Rs. 7,500."
(3

Page 29, line 26.—

for ““Rs. 5,000" substiture *‘Rs. 7,500."

(33)
Page 29, line 27, —
for “‘Rs. 5,000" substiture “‘Rs. 7,500™
(34)
Page 31,—
omii lines 1 to 4. (37)

Page 34, line 41,—

for ““Rs. 5,000 substitute *‘Rs. 7,500"
(39)
Page 34, line 43,—

for ““Rs. 5,000” substitute “‘Rs. 7,500"

(40)
Page 34, line 44,—
for “*Rs. 5,000 substitute “‘Rs. 7,500
(41)
Page 37,—
omit lines 44 to 47. (44)
Page 38,—
omit lines 41 to 44, (47)

"« Moved with the recBmmendation of the President.
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Page 35,—

for lines 1 to 27, substitute—

““(3) where the total income exceeds Rs.
10,000 but does not exceed Rs. 15,000,

(4) where the total income exceeds Rs.
15,000 but does not exceed Rs. 20;000.

(5) where the total imcome exceeds Rs.
20,000 but does not exceed Rs. 25,000.

(6) where the total income exceeds Rs,
25,000 but des not exceed Rs. 30,000.

(7) where the total income exceeds Rs.
30,000 but does not exceed Rs. 50,000,

(8) where the total income exceeds Rs.
50,000 but does not exceed Rs. 70,000.

(9) where the total income exceeds Rs.
70,000 but does not exceed Rs. 1,00,000.
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Rs. 750 plus 15 per cent. of the amount
by which the total income exceeds Rs.
10,000;

Rs. 1,500 plus 20 per cent. of the amount
by which the total income exceeds Rs.

15,000;

Rs. 2,500 plus 30 per cent. of the amount
by which the total income exceeds Rs.

20,000;

Rs. 4,000 plus 40 per cent. of the amount
by which the total income exceeds Rs,
25,000,

Rs. 6,000 plus 50 per cent. of the amount
by which the total income exceeds Rs.
30,000;

Rs. 16,000 plus 60 per cent. of the
amount by which the total income exeeeds

Rs. 50,000;

Rs. 28,000 plus 65 per cent. of the
amount by which the total income exceeds
Rs. 70,000, (160)

Page 35, line 42,—
for ““Rs. 4,000" substitute— **7,500"

(161)
Page 36, line 48—

Sfor “Rs. 4,000" substitute— *‘7,500"
(162)

The First Schedule is on direct taxes.
We go back again from excise duty to the
income-tax provisions and the amendments
I have moved seck three objectives.

The first is to raise the exemption limit
from the present figure of Rs. 4,000 to Rs.
7,500. This was recommended by Mr.
Bhoothalingam in his report last vear which
we had hoped would be given effect to by
this Government, At present money values
Rs. 4,000 is a fraction of what it was some

- small

years ago. Quite rightly Mr. Bhoothalingam
points out that collecting money from those
very amall people does not give much money
but adds a great deal to the income-tax
administrative expenditure and creates great
hardship for people who do pot earn even
Rs, 7,500 a year. The first amendment that
I have moved is to raise the floor from Rs.
4,000 to Rs 7,500.

The seeond amendment is to defeat the
attempt to raise the rate of income-tax on
people with incomes between Rs.
10,000 and Rs. 20,000 per year. I have
already argued this when the Budget was
under discussion; and I pointed out how this
class, the lower middle class people with
fixed incomes, whose cost of living goes up
but whose incomes have remained more or
less stagnant, enjoy incomes even lower than
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the income of the industrial workers. This
class, which is the back-bone of society, is
being ground down between inflation and
excessive taxation, and yet this is the class
which the Finance Minister has selected to
burden still further. We oppose additional
taxation on those with incomes between Rs.
10,000 and Rs. 20,000.

The third item is the lowering of the
floor of direct taxes on firms. Firms are
already being taxed first as a firm and then
as partners. That is a measure of double
taxation which was already an injustice.
Now the Finance Minister seeks to bring in
smaller firms who do not make a profit of

even Rs. 25000 a year, he wants to lower
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the limit from Rs. 25,000 to Rs. 10,000, A firm
that makes a profit of Rs. 800 a month will
have to pay double taxation, first as a firm
and then as partners.

Taken together, my amendments deal
with these three aspects which we want to
correct.

SHRI J. MOHAMED IMAM: I move:*
Page 26,—
for lines 38 and 39, substiture—

*“(1) Where the total income .
does not exceed Rs. 7,000 Nil;™ (151)

Page 26—

for lines 40 to 42, substitute—

“4(2) where the total income exceeds Rs.
7,000 but does not exceed Rs.
10,000,

Rs. 250 plus 10 per cent of the amount by

which the total income exceeds Rs. 7,000
(152)

Page 27, line 29—
for “Rs. 7000" substitute “Rs. 9000 (153)
Page 27, line 38,—

Sfor *“Rs. 4000" substitute **Rs. 7000 (154)

Page 35, line 1,—

for “‘17 per ceot.'’ substitute ““15 per
cent.” (155)

Page 35, line 4,—

Sfor “*23 per cent.”

substitute “*20 per
cent." (156)

Page 35, line 42,—

Jor “Rs. 4,000 substiture *“‘Rs. 7,000"
(157

-

* Moved with the recommendation of the President.

SHRI S. S. KOTHARI: I move:*
Page 29—

omit lines 15 to 19 (31)

Page 30,—

omit lines 19 to 37 (36)

Pages 34 and 35,—

for lines 40 to 44 and 1 to 27 respectively,
substitute—

““The rates of income-tax shall be the same
as in Part I of this Schedule™ (38)

Page 37,—
omit lines 28 to 32
Page 38,—

JSor lines 4 to 17, substitute—

43)

““The rates of income-tax shall be the
same as in Part I of this Schedule™ (45)

Page 38—

omit lines 18 to 36 (46)
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Page 35—

Sfor lines 1 to 27,—substitute—
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“(3) where the total income exceeds Rs.
10,000 but does not exceed Rs. 15,000.

(4) where the total income exceeds Rs.
15,000 but does not exceed Rs. 20,000.

(5) where the total income exceeds Rs.
20,000 but does not exceed Rs. 25,000,

(6) where the total income exceeds Rs.
25,000 but does not exceed Rs. 30,000.

(7) where the total income exceeds Rs.
30,000 but does not exceed Rs. 50,000.

(8) where the total income exceeds Rs.
50,000 but does not exceed Rs. 70,000.

i9] where the total income exceeds Rs.
70,000 but does not exceed Rs. 1,00,000,

(10) where the total income exceeds Rs.

1,00,000 but does not exceed Rs. 2,50,000,

(11) where the total income exceeds Rs,

2,50,000.

Page 38,—

Sor lines 4 to 17, substitute—

Rs 750 plus 15 per cent of th: amount by
which the total income exceeds Rs. 10.000;

Rs. 1,500 plus 20 per cent of the amount by
which the total income exceeds Rs. 15,000;

Rs. 2,500 pluse 30 per cent of the amount by
which the total income exceeds Rs. 20,000;

Rs. 4,000 plus 40 per cent of the amount by
which the total income exceeds Rs. 25,000;

Rs. 6.000 plus 50 per cent of the amount by
which the total income exceeds Rs. 30.000;

Rs. 16,000 plus 60 per cent of the amount by
which the total income exceeds Rs. 50,000;

Rs. 28,000 plus 65 per cent of the amount by
which the total income exceeds Rs. 70,000;

Rs. 47,500 plus 70 per cent of the amount by
which the total income exceeds Rs. 1,00,000;

Rs 1,52,500 plus 75 pe- cent of the amount by
which the total income exceeds Rs. 2,50,000;
(82)

*(1) where the total income does not exceed
Rs. 25,000.

{2) where the total income exceeds Rs.
25,000 but does not exceed Rs. 50,000.

(3) where the total income exceeds Rs.
- 50,000 but does not exceed Rs. 1,00,000,

Nil

6 per cent of the amount by which the total
income exceeds Rs. 25,000;

Rs. 1,500 plus 8 per cent of the amount by
which the total income exceeds Rs. 50,000;

(4) where the total income exceeds Rs. Rs. 5,500 plus 12 per cent of the amount by
1,00,000. which the to al income exceeds Rs. 1,00,000;
(85)
Page 39 and 40,—
for lines 18 to 36 and 1 to 10, respecti-
vely, subsritute—
*“1. In the case of a domestic company. (86)

" 45 per cent of the total income.”
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me 40;__
Sor lines 13 to 23, subsiitute—
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“‘royalties or fees for rendering technical
services received from an Indian concern
in pursuance of an agreement made
with the Indian concern where such
agreement has been approved by the
Central Government, (88)

Page 27, line 38,—
Sfor *“4,000" substiture *‘8,000" (275)

Page 28, line 40,—

Sfor “4,000" substitute ‘8,000 (276)
Page 35, line 42,—
for 4,000 substitute “‘8,000" (277)
Page 36, line 48—
for “4,000" substiture “‘8,000" (278)

I submit that the unkindust cut in the
Budget is the increase in the tax on the
middle class. I refer to persons with incomes
between Rs. 10,000 and Rs. 20,000 and also
firms, which belong to the middle class
people, whose incomes range belween
Rs. 10,000 and Rs. 25,000. I am really
surprised that the Finance Minister should
have sclected this particular group, for

additional taxation, because there is no justifi-

cation for it, Inflation has already caten into
ther eal value of money and increased taxation
is a very unkind cut indeed. Even at this
late stage, 1 would request the hon.
Finance Minister to reconsider it,

Secondly, may I submit that in the last
year's budget, the tax on unearned income
had been reduced. To reduce tax on that
and to increase tax on earned income, parti-
cularly of the middle-classes is, in my
opinion, a highly retrograde step. There is
no justification whatsoever for this. So,
with all the emphasis at my command, I
oppose this measure.

1 would submit that with regard to
earned income, there should be a straight

SHRI SRINIBAS MISRA : I move :

Page 29,—
JSur lines 23 to 39, substitute—

(1) where the total income does not
exceed Rs. 25,000, *

50 rer cent

deduction of eight per cent out of the earned
income, because the people who work, save
and invest should not be treated on a par
with those who obtain income from house
and other propertires. Therefore, I strongly
plead for it.

May I point out that direct tax consti-
tutes what I would call surgery without
anaesthesia. The direct taxes not only
hurt the people but also adversely affect
the capacity of the people to work, to save
and and to invest. It is hardly a
coincidence that India, which is the highest
taxed country in the world, also has the
lowest growth rate, Countries like West
Germany and Japan have advanced conside-
rably because their taxation levels are reason-
able. If there is a high level of evasion in
this country, that also is directly connected
with the high level of taxation. [ would
like to emphasise that.

Finally, may I point out that the tax on
registered firms has also been going up consi-
derably ? In Bombay and Calcutta, wherever
I have been, 1 have been approached by
professional people like solicitors and accoun-
tants and others saying that the surcharge on
professional income should be reduced. 1
would submit to the Finance Minister that
he should consider this proposal favourably
this year or next year. The professional
people are a class of intellectuals and they
should be given fair treatment. They pay
their taxes properly, and they assist the
Finance Minister by bringing assessees to the
right path. 1If they do not do their job
properly, you may penalise them. I submit
that they should be given better treatment.

Nil

*Moved with the remmmen-da.l.ir.;n of the President.
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5 per cent of the amount by which the total

(2) where the total income exceeds
Rs. 25,000 but does mot d
Rs. 50,000.

(3) where the total income exceeds
Rs. 50,000 but does not exceed
Rs. 1,00,000.

(4) where the total income exceeds
Rs. 1,00,000.

Page 37,—
Jfor lines 36 to 47, substitute—
(1) where the total income does not

exceed Rs. 10,000,

(2) where the total
Rs. 10,000 but
Rs, 20,000,

income exceeds
does not exceed

(3) where the
Rs. 20,000,

total income exceeds

SHRI SEZHIYAN : Sir, all my amend-
ments deal with, and seek to raise the
exemption limit for individual direct taxation
to Rs. 7,500, Here, I would invite the
kind atiention of the Finance Minister to
the categorical recommendation made by the
Bhoothalingam Report, wherein it is stated :

“For both ecomomy and on practical
administrative grounds, 1 would, there-
fore, strongly recommend a substantial
raising of the exemption limit and
would suggest that the limit be fixed
at Rs. 7,500 for individuals and......"

“*This would be justifiable merely on
the increase in prices ignoriig all
other considerations, By doing so,
the number of tax-payers in the register
will be reduced by about 1.7 million
(on the assumption that to the 700,000
in this class in 1963-64 would have
been added one million out of the
increase of 1.2 million since then.)”

is Rs. 25, 000;

Rs. 1,250 plus 10 per cent of the amount
by which the total income exceeds Rs. 50,
000;

Rs. 6,250 plus 15 per cent. of the amount
by which the total exceeds Rs. 1,00,000;
(263)

Nil;

5 per cent, of the amount by which the
1otal exceeds Rs. 10,000;

Rs. 5000 plus 10 per cent of the amount
by which the total exceeds Rs. 20,000."
(265)

He says that the “loss of revenue”
will be omly of the order of Rs. 7to 8
crores. He says that the efficiency of tax
collection would increase, because,

“Some Revenue officials have estimated
that if work on petty assessments is
cut out, the improvement in the quality
and speed with which the remaining
work can be done, e.g., by expenditious
disposal of appeals, better investigation,
e'c., will lead to increase of tax collec-
tions by Rs. 100 crores for some years
besides an i di i of about
Rs. 200 crores merely by finalisation
of pending assessments.”

So, the Boothalingam Report has given
a categorial recommendation to the above
effect in this regard.

There is one argument that everybody
should contribute to the national develop-
ment by paying taxes. Direct tax is not the
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only source of income because even if a
man just earns Rs. 100 a month, he has to
pay indirect taxes on many articles and that
goes for development. So, there is no basis
for saying that only by direct taxation, the
people could pay for the development of
the nation, and contribute to the welfare
of the country. When there is an abnormal
increase in the prices, and there is an
inflationary tendency, when the rupee value
has fallen so much, there is all the more
reason why an increase in the exemption
limit to Rs. 7,500 as recommended by Mr.
Bhoothalingam should not be given effect.

SHRI S.M. BANERIJEE : I move* :
Page 26, omit lines 40 to 42. (292)

Page 26, line 43,
for “I5 per cent." substitute ‘5 per
cent.” (293)

In my amendment No. 292, 1 want to
omit lines 40 to 42, and in my amendment
No. 293, I want to change 15 per cent to
five per cent,

In supporting these amendments, I
would only like to bring to the notice of
the hon. Finance Minister that after all
the prices of commodities have increased so
much today that the middle-classes suffer
the most, and this income-range of Rs. 5,000
to Rs. 10,000 absolutely belongs to the
middle-class cadre.

Either the exemption limit should be
raised or the rate of tax should be reduced to
5 per cent. Ihope the Deputy Prime
Minister will consider this.

SHRI SHIVA CHANDRA JHA : I beg
to move* :
Page 26, lines 40 to 42,—

for “*Rs. 250 plus 10 per cent. of the
amount by which the total income exceeds
Rs. 5,000,

substitute ‘“Rs. 250, (180)

Page 26, lines 43 to 45,—
for **Rs. 750 plus 15 per cent, of the
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amount by which the total income exceeds
Rs. 10,000;"

substiture “‘Rs. 750;" (181)
Page 27, line 19,—

JSor ““70 per cent.”
substiture—

‘98 per cent.” (182)

Page 27, line 22,—

Sfor “15 per cent.” substirute “'99 per
cent.” (183)

Eﬂﬁ{ﬂﬂﬁmﬁ FATT § sgrIT
R 3F AR § &9 faa) e g a-
T EAH 7 I TCEE 43T 3 § 9 2w
BT § TATRT A1 928 g1 & 7 foreray
TR iz ET awr @ §

g9 ga st § 5 fergrara § amw
AT FY HTARAT F & | T8 7T § oy 7
HTHEHT SATET & 1 TH gATT ATATAT Farrat
ATHSAT § ITFT AGEATY ATHSAT AT
@t 9zt @1 T Awgy A G ag @w
¥ AT 9T (AT qWT FIAT &1 zEED
@ ST A A-ATs 6 WY adery
T | TW AT H WA AR T2 g
aF famat aram swaEEt § 999 Arga
aAZAT OF FAITH FAR it | ag #E
gAY urAEAr TG & | SARr dw 2w
aifg | AT oF A dar AT 0 &
7 T § oY sy qEomafan |
AT 2 wa &1 faam & & § o v
|7 & 8 ¥ gl arfaq s femr 2 fw 2
gexsmsferr & § 1 379X v A A
arar s wifge fae®  =a#r A sang
& ag #e g Wiy, deonfa feafe oy g,
IHFY THFT GEH | T I FANT 49 qGH
waar =ifgy, e & a8 Fgav g1 Afe

*Moved with the recommendatign of the President.
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& wgm s ol foam cwm dm ¥ 2
R 8 wFw a3 s age fem
T fge | @@ T deg A= A aw

a1 @ § a AT T T1fgq

g, sl et s =ver @ Sfsw
FTE @ ¥ FH § 39 9T AT UL @S
FgET 9gd § AR foAwr @ Aw ¥
sfas & 57 9T 75 9@ A9 AT AR
&1 & srgm f5 faaa) smedY oF ame
q gfaw sl e @ ¥ F9 § A
9¥ 98 qTHz W Ay A fd 70 TwEe
# famar zrd qra & afaw g, a7 9¢
99 qIdE AT MG | T AW SATAT I
Fxgred 1 41 feafa & &) gufav s
sy awa frar smar =fgd | oeTmsfam
foma) & #gar § swasd F 0 ¥
adt s & 1 7 Gufafes 00 & o 9
ok femfor o Ham o § 1 @
"t & 49 agA g AfgT R T O
98 31T 99 qedz = FAT FIfEA |

SHRI SRINIBAS MISRA : By this
Finance Bill, two of the very serious assu-
rances given by the Food Minister to this
House have become casualties. Just now
we have seen the fate of levy on ferti-
lisers.

Regarding the taxation on cooperative
societies, a look at the calculation will show
that for an income of Rs. 50,000, a coopera-
tive society will pay Rs. 13,750 whereas a
registered firm will pay only Rs. 1500 as tax
onan income of Rs. 50,000. 1 know the
answer will be that cooperative societies are
gelting so many remissi and advantag
in other directions. May be true, but that
does not mean that whichever cooperative
societies come within your taxable powers,
they should be taxed at these higher rates.

Then, it is said, **Where the total income
does not exceed Rs. 5,000 § per cent”™. If
You want to sey chargeable income, say
chargeable income. Why say total income
and mislead like this ? Even after giving

* Moved with the rccommnn(.flt_i.n-l.'l. 6f__t; ;’:;:dent
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exemptions, in consonance with their princi-
ples and the encomiums showered by them
on the cooperative movement, they should
say that co-operative societies should be
treated on a par with private registered
firms even in addition to advantages given
elsewhere. 1 hope the hon. Finance Minister
will consider this and bring the level of taxa-
tion on co-operative societies down.

SHR1 BENI 3SHANKER
Sir, ] move my amendments to the
Schedule. I beg to move® :

SHARMA :
First

Page 26, line 38, —

Sor *5 per cent", substitute—

“2 per cent”. (229)

Page 26, line 40,—

Sor “*Rs. 250 plus 10 per cent.””
substirute—

“Rs. 100 plus 5 per cent.” (230)
Page 26, line 43,—

Jor “Rs. 750 plus 15 per cent.”
subsrirute—

“Rs. 350 plus 10 per cenl.” (231)
Page 27, line 38,—

Sor “Rs. 4,000" substitute—
“Rs. 5,000." (232)

Page 29—

omit lines 16 to 19. (233)

Page 30,—

omir lines 1 1o 4. (234)

Page 31, line 35,—
Jfor 55 per cent,” subsiitute—
*50 per cenl.” (235)

Page 31, line 37,—

Jor “'Rs, 10,00,000" substiiute—
“‘Rs. 5,00,000". (236)
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Page 31,—
JSor lice 40 substitute—
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“*(ii) in any other case—

(a) where the total in-
come does not ex-
ceed Rs. 2,50,000

(b) on the balance of
the total income.

50 per cent.

60 per cent
(237)

Page 38,—

Jor lines 4 to 17, substiture—

“(1) where the total income does
not exceed Rs. 25,000

(2) where the total income exceeds
Rs. 25,000 but does not exceed
Rs. 50,000.

(3) where the total income exceeds
Rs. 50,000 but does not ex-
ceed Rs. 1,00,000,

(4) where the total income exceeds
Rs. 1,00,000.

My amendments fall into three categories.
The first category relates to the rates of
tax between Rs. 5000 and Rs. 15,000. I know
the hon'ble Deputy Primz Minister and
Finance Minister and his pack of advisers
are very allergic to the reduction of slabs
of tenable income. Therefore I have
suggested another method. I have suggested
that where the total income does not exceed
Rs. 5000 instead of 5 per cent this tax should
be 2 per cent and when the income exceeds
Rs. 5000 but does not exceed Rs. 10,000
the tax should be Rs. 100 plus 5 percent
and so on. The group carning between
Rs. 5000 and Rs. 15,000 mostly represent
middle class and salaried persons. Sir, they
are the most hard-hit persons in this taxation
scheme. 1f you analyse the number of
assessees falling in this group you will find
that the majority of them are salaried persons
and with their fixed incomes it is wvery
difficult for them in these days of rising
prices to maintain their soul and body

Nil;

5 per cent of the amount by which
the total income exceeds Rs.
25,000,

Rs. 1,250 plus 10 per cent of the
amount by which the total income
exceeds Rs. 50,000;

Rs. 6,250 plus 15 per cent of the
amount by which the total income
exceeds Rs, 1,00,000. (238)

together. Therefore, this is an amendment
which deserves a little sympathy at the
hands of our Finance Minister and I hope
he would be good enough to give at least
to this class some concession.

The second category of amendments
relates to the rates for companies. 1 have
suggested some rates for those companies
which have got smaller incomes as against
those which have bigger incomes. In India
we have still to learn to carry on our
business through corporate bodies like
companies and it is still in a nebulous stage.
I would therefore suggest .that in order to
give a boost to company formation some
leniency should be shown to those companies
which have got lower incomes.

As regards the much raised question of
registered firms many hon. fricads have
pointed out that Shri Bhoothalingam and
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other experts have suggested that this
is a double tax on income. If four persons
having an income of Rs. 2500 ecach join
together they will be assessed for Rs. 10,000
and taxed whereas they would npot be
assessable if they got that much income
individually. This is a great hard-hip and
I submit that the status quo so far as
registered firms are concerned should be
maintained.

SHRI MORARJI DESAI : Sir, as can
be appreciated, there is bound to be oppo-
sition to all increases in taxation. The
taxation on Rs. 10,000 and above has been
objected to. The increase in taxation is not
very much, On an income of Rs. 12,000 you
will pay only Rs. 44 more per year.
Therefore, it is not such an increase as my
hon. friends have tried to point out. The
increase is on the higher incomes. After Rs.
20,000 it will be Rs. 275. The full effect of
it will be on the higher incomes and not on
small incomes.

In the matter of cooperatives it is very
fallacious to argue that cooperative socie-
ties pay more. Cooperative societies will
not pay more up to Rs. 30000 according to
the present proposal. They are going to
pay less up to Rs, 24,000, from Rs. 24,000
to Rs. 30,000 they will pay the same and
from Rs. 31,000 they go on paying some-
what more —from Rs, 55 to Rs. 275 more,
What is happening in the slab above
Rs. 20,000, the same thing happens in the
case of co-operative socicties, As I said, to
compare the co-operative societies with regis-
tered firms is fallacious. In registered firms
the partners pay their taxes whereasin co-
operative societies nobody pay anything
afterwards, Therefore, what is the use of
saying that co-operative societies are paying
more? Then, these are only business co-
operative socicties and so they are taxed;
other co-operative societies are not taxed.
If work is going to be done through co-
operative societies, does it mean that we
should take no taxes from them? Then how
is the government going to be run? There-
fore, when they do business, they are charged
at a particular rate. That is all what is
done. 1 repeat it is fahacious to compare
them with registered firms, because the regis-
tered firms pay in addition to what their
partners pay. If they are individuals, they
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would have paid less. But if they want
to join together, they have to pay somewhat
more. That is what I am taking from them.
In fact, the argument of some hon. Members
is the other way round, that they should
not be taxed more when they join together,
I do not say that both balance each other
but this will always happen.

SHRI SRINIBAS MISRA: Will you
please look at line 23 on page 29 where you
say “‘where the total income does not exceed
Rs. 5,000”. Why do you not say “total
chargeable income™?

SHRI MORARJI DESALI:
want to make any change now.

I do not

MR. SPEAKER: [ will put
amendments to the vote together.

all the

Amendments Nos. 28 to 34, 36 1o 41, 43
to 47, 82, 85, 86, 88, 151 ro 157, 160 to 162,
180 to 183, 229 1o 238, 263,265,275 1o 278,
292 and 293 were put and negatived.

MR. SPEAKER: The question is:
“That the First Schedule stand part of
the Bill.”

The motion was adopled.
The First Schedule was adied 1o the Bill.
The Second Schedule was added to the Bill.
Clause 1. the Enacting Formula and

Title were added 1o the Bill.

SHRI MORARJI DESAI: I beg to move:
“That the Bill, as amended, be passed"
MR. SPEAKER: Motion moved:

“That the Bill, as amended, be passed”.

it gt wTw () ;e
HE1d, TH g9 A B FF9 3 ¥ A
& sy gAAg war g ¥ A Tg
FffErT wgar g i a0 feelt smrw
9 AfeT FA ¥ TTH gL CF T A/
Iq 9 13 7 afgwr ag gar g1
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MR. SPEAKER : I would like to make
it clear once and for all that every hon,
Member has the right to speak. All the 523
hon. Members have equal rights to speak.
But the Speaker has also the duty to control
them; otherwise, there is no need for the
Speaker. Therefore, while he has the right to
speak the Speaker has also the right to pre-
vent him from speaking.

sit gAEnE wew @ dE 9T S de
¥ @Gy AT §, SEE @i ¥ & samEr
&Y w1 Sgar § 1 afF vl SR
A aqy qagew Hwgrar f& § @1 e
&g, feafez ad) 3@m 1 m@ae & wQ@
Fgmmag g fe A 19 FWF @
38 AT &g @A =ifge, e @
aifzu X ga= frafee o et =rfge
s feafe ¥t smr wfqems #7 at 86,
73T 89 T AT afefTen & Ry
AT ¥ I & A fasr &, v Al
AT I F w7 famn &1 AT @ AT
oY T #t ¥ fae § 9uF e HT
FFR MY ToovAE a1 TE
g g 5 AT &Y o1 Is9 g 9EF I
29w fazmr ag #1g7 ¥ s 248 (2) #
# ot aferme @, sa¥ oft FiedEgEA
#FT 97 Tread WY § 98 9g Teww g R
FIGTFIL FF FANT F F4 I TG
At ag fafee madde F & @ ...

DR. RANEN SEN (Barasat) : After
having voted for 1axation, now he makes a

speech like this, What is this ? He should
have voled against it.

it geiETE 9y : A frar @ Y
Ig%F q1g A g O-wfaee @ gAY
¢ suwt afemme &1 ag $T g &
BIIT T AHA T AT ATAAT |

=t Aot | w9 F A A
AT |

=t gesiiETE ey 8 w0 ag A

% v o9 a9 § aewT § ag W 4@
Brag kT AT 2
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T am 1g 2 fF FmEl ©
wiearga & art & «ft it & faziar ag
ot 3 TEY @1 | A wrg Hz wreaw fafa-
A fen gm& ad agszn g f®
TE AEREHF, A § w fa
FwFore § W q@r feg @ IEEr
FITT A FIATT TQYT EIHAT g AAT | AY
IF WY ag ALY € e 2w ¥ w7 Firaww
T &t T | 7y g iz A famge dE
g & 3 ¥ ag FgAr & fF o & amal
& forir &re graw &1 fadw 9 gu s ag
s s fay ok sEwd &
fae &1F ag & 1. (mwawm) .. 2fEd,
# zw wrzAg fa@ gv aar w9, zefay
% YT a1 v Qfee

At a1 og fr Ivw Ty HF A
FIGHT Y A1 JAFT ATT AW AT & | F1E
7t a7 ¥a g7 foen 7 wF FOE @90
gAY SaR FIT I AE & .

ot wroreat @ ¢ FIgA 65 qREE
Mg AR EWT?

ot geshaTe STaR : gED A ag @
fe oo &t F T gT ara  Aifam &
at =tfa g7 gu o 85 qwde FwmErd
¥ T 917 gu Nt &N & I AR TR
FuT 23 fazmr g 74 e & @) sfaq
T T A AR

SHRI R. K. AMIN (Dhandhuka) :
Mr. Speaker, Sir, at this late hour, 1 would
like to bring out two important points on
the Budget which have not been brought out
so far in so far as two readings of the
Finance Bill are concerned.

Firstly, 1 would like to bring to the
notice of the Finance Minister that this
Budget is more inflationary than what he
supposes it to be or even others suppose
it to be. He has already provided for Rs.
250 crores of deficit financing which itself
is an increase in the quantity of money and,
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therefore, inflationary. When a revival of
industry is taking place, as he himself claims
that tke revival of industry has already
taken place, if he injects this amount of
money into the enconomy, it is bound to be
doubly inflationary, Moreover, you have
also increased iaxation worth more than
Rs, 100 crores and even the State Govern-
menis have taken away more than Rs. 50
crores from that people. This amount of
about Rs, 150 crores would have been anti-
inflationary had it been a case that it was
withdrawn from the circulation and not
spent.  But it has been used by the Govern-
ment in the wasteful way or in a more
unproductive way. That is why it is likely to
increase the cost in the economy. So, the
deficit financing will lead to the demand
full inflation and the workful expenditure of
Rs. 150 crores from additional taxes will lead
to the cost-push inflation. On these two
accounts, it is likely to be more inflationary
than most of us believe it to be.

17.35 hrs.
[MR. DEPUTY-SPEAKER in the Chair]

Secondly, what 1 would like to bring
to your notice is that this Budget is not suffi-
ciently growth-oriented.

Take the agricultural impost especially
the wealth tax and the tax on fertilisers. In
regard 1o the agricultural wealth tax, the
important thing, apart from the legal aspect
whether you are entitled 1o put the tax or not,
is: do you encourage the savings to be inves-
ted in the agricultural fie'd or not ? By your
wealth tax, all the savings of the people will
go either in ornaments or in gold but they
will not go to agriculture, By taxiog it, you
are preventing the formation of wealth in the
agriculiural field, I would like to bring to
your notice that the capital in the agricultural
field has already been depleted and therefore
more and more capital needs to be injected
into the agricultural field. It is exactly at
this time that you are imposing the tax on
agricultural wealth and it is not at all justi-
fied.

About fertiliser, the Finance Minister is
pointing out one or two fields in which there
are good deal of profits. I can always point
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out in any field or in any industry one entre-
preneur making more profits, but there will
be a number of persons who will be making
losses, In agriculture also you have this
sort of difficulty that every year you cannot
make profits. You have to take the average
of three or four years. One year may be
good and one year may be bad. If you take
into account the average of three or four
years, probably you will not be able to stand
by your words. There is still time and I
request you on the floor of this House to with-
draw the agricultural impost, the fertiliser tax
and the wealth tax,

I would also requst you to withdraw the
taxes on registered firms because there
is a gross injustice done in the form of
duble taxation which the middle class
people in the mercantile community and
traders cannot bear; otherwise, you will be
killing the formation of partnership in the
economy which is required most in order to
encourage traders and the mercantile commu-
nity to start small scale industries.

At this last hour, if my request has any
meaning, I would like to request the hon.
Finance Minister to withdraw the agricul-
tural imposts and also withdraw the taxes on
registered firms,

SHRI 8. KANDAPPAN (Mettur): 1 am
sorry, the hon. Finance Mipister seems to be
very adamant on the levy that he has put on
fertilisers, Even after hearing him, I am not
at all convinced. Though I would very much
like to get convinced by him, I am unable to
get myself convinced by the arguments that
he has advanced. I would like to have at
least the satisfaction that the Finance Minister
is listening to me, if he is not going to do
anything by way of concession.

His argument was that, in spite of the
increased levy, there was increased usé of
fertilisers, I am not able to appreciate this
kind of argument. It is true that there is
increased use of fertilisers. In fact, the
assessment is that, by 1970-71, we would be
short of 13 lakh tonnes of fertilisers. I do
not know how we are going to make up this.
Still, the Finance Minister knows very well
that the cost of fertilisers in this country is
very much higher compared to what it is even
in undeveloped countries like ours in Asia
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(Shri S. Kandappan]

and the other parts of the world. The use
of fertiliser per acre is also very minimum.
There is every necessity that the use of ferti-
liser per acre should be increased, becaue, we
all know that the per acre yield in this coun-
try—take any commodity, foodgrains or eash
crops—is one of the lowest. When there is
every need for using more fertilisers in the
land, it is not proper for the Government to
increase the levy on fertilisers. 'What I
would like to submit 1o the hon. Finance
Minister is that the levy on fertilisers should
be totally removed. The accrued income
due tothe use of fertilisers is, Ishould say,
a fallacy. The yield per acre may be increa-
sed slightly due to the use of fertilisers to
some extent, But the sub-standard life that
1bey are leading in the rural sector is well
known, All that increase is going only for
meeting the bare necessities of life. They
are not indulging in any luxurv, Even after
this increased yield, we find that in many
places they are not able to get any sort of
luxury or a standard of living on par with
that in the urban sector.

There is not much to boast of. The
rural sector is placed in such a pitiable posi-
tion and I think there is every case for the
Finance Minister to consider that the ferti-
liser tax should be removed or at least
reduced, if not removed. ’

I would like 1o pose this guestion to the
kon. Finance Minister. Even for a moderate
incomer or for a rich farmer, if there isa
natural calamity, is there any manager of a
Bank in this country to whom he can tum
for loans in any part of the country 7 If I
am affected by flood or by drougnt or by
pest, is there any credit bank or commercial
bank on whom 1 can depend for some kind
of assistance or loan 7 That being the posi-
tion, the Government should see before they
try to tap the agricultural income, to create
the necessary infrastructure and the facilities
to the farmers so that at least he can lead a
decent life. On that count also 1 would
plead with the Minister that this is mot the
opporiune moment,

With regard to the wealth tax, Mr.
Masani suggested while speaking on the
general budeget that if the income-tax laws
are suitably amended, this would cover agri-
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cultural wealth also. 1 would like to suggest
that if the land ceiling Act is effectively
implemented and if the Government would
try to see that the absentee landlordism is
totally abolished, there would not be any
need for this kind of measure to tap this
wealth that is supposed to be there,

MR. DEPUTY-SPEAKER: Now the hon.
Member must conclude. 1 will have to finish
it within 10 minutes.

SHRI S. KANDAPPAN: I am conclu-
ding. The entire mood of the country is very
well summarised in a small poem which I
just recant for the benefit of the Finance
Minister, It is a very fine Tamil poem. 1
am just going to give that in English trans-
lation. 1t is an old Tamil poem by Auvaiyar
from Kurunthokai—No. 28:

“Shall I charge a like bull against this
sleepy town,

Or try beating it with stick, or cry
wolf

till it is filled with cries of Ah’s and
Oh’s.

It knowns nothing, and sleeps
through all my agony, my sleepessness.
and the swirls of this swaying soutn
wind O! what shall I do to this dump
of a town !

This is the agonising fecling the poor
farmers get when they see the rigid attitude
of the Finance Minister. We have got this
Finance Minisier who is not at all showing
any sympathy or mercy towards the poor far-
mers in the country,

SHR1 BAL RAJ MADHOK (South
Delhi): It was too much to expect from the
hon. Finance Minister to accept any Opposi-
tion's amendment.

MR. DEPUTY-SPEAKER: At this late
hour.

SHRI BAL RAJ MADHOK: Of course,
we are thankful to kim for the small mercies
he has shown in the matter of removal of
excise duly on pumps, 1 would only make
two points.



489 Finance Bill, 1969

We have always been clamouring about
improvement in agriculture and we are still
importing food worth hundreds of crores of
rupees from outside. Just when the cultivator
or Kisan has begun to have some income,
a charge on fertiliser has come. Even if 1
accept the arguments that Morarji Bhai has
given so ecloquently, I ask him: you are
giving incentives to exporls, you are spending
so much morey on food imports; if you had
imposed excise duty on fertiliser after the
country had become selfsufficient in food, I
would not have opposed it. You yoursell
said by 1970-71 we will become self sufficient
in food. Can’t you wait for two years?
After that if you had imposed it, we would
have accepted it. But by doing this now it
seems that you do not want the ‘country to
become sclf-sufficient in food. In fact you
have developed wvested interests in PL 480
airports which give you some money.

Secondly, you have increased the income-
tax on the slab Rs. 10,000—20,000 and also
increased excise duty on soap and such other
things which are mainly used by the middle
class. The middle class is the back bone of
democracy. It is the middle class which
reflects public opinion and runs the demo-
cracy. Wherever there is a communist
regime, their attempt is to destroy the middle
class. But the policies we are pursuing, are
aimed at destroying the middle class. |
think you are destroying the democratic
forces and you are following policies which
are contrary to the basic principles for which
the country stands.

Finally hon Minister says ‘What can 1
do? I have no money’. You can find
money. As Mr Nijlingappa said the other
day, why have you been wasting funds on
public sector if the public sector cannot give
you any return? You can scrap it. If you
run the public sector profitably, you can
have enough money.

You could then save small people from
these hardships, But, you are not prepared
to do that. You are dogmatic. You are
more  concerned with  ideologies and
you don’t care for the poor people’s inter-
ests, That is why the couniry is going to
dogs. I appeal to to you: You are the
Finance Minister. Il you cannot change
this Bill you may re-think about the economic
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policies of the country so that the malaise
in which this country is engulfed will be
removed. Unfortunately I have to oppose this
Finance Bill.

DR. RANEN SEN (Barasat): Our
Finance Minister is well-known for his
regidity and the adamant attitude that

he takes always in this House. Mr. Madhok
has referred to this fact. Here, as usual,
as jn the past years, his budget s
mainly a  budget attacking the
middle class people and the poor classes,
the common man. The net result of this
budget would be an all-round increase in
prices of agricultural goods and of other
goods, because, there will be, a sort of, a
vicious circle. We find that the taxation
increase in one article starts a vicious circle
and it affects the all-round commodity prices.
This will only come to the benefit of the
merchants and the big businessmen aod it
will affect the middle-classes.

Therefore, 1 want to say this: He always
says that the taxes for increasing the wealth
of the country and in order to harnessing
the wealth of the country, in order to develop
the country. But what he has actually
done is, he has adopted these means, to tax
the poor man, and the common man., He
has no desire to lay his hands on the black-
marketeers; he has no desire to unearth the
black money. He is not desirous of checking
the smuggling and other things. He is only
doing this in a way which will affect the
commooman every year, The common man
and the middle class people are affected year
by year. History will decide in future as to
what steps he is taking, for the development
of the country, or for the destruction of
the country.

=t frgws W (WgaEdt) . IoTeAE
wgred, g A fad @A s e fadaw
s Y frarE A g A R H
fad wr ot & f5 gA4r Aivq =8 8,
AT 0T 597 ¢, Afe T M= g
AT g § 1 it oft 7 ¥y a1 fF g
gg @ aifgd @ AR W od
At wfgr s 7z d= g
gFeT FT § gT A | TE 9T, JrEe



491 Finance Bill, 1969

[ =z W)
arT 9T @b T8 2 sifgyr Afew g
g &F €Y i 9% dnw Wi AW § e
for o a1 wTET wTfER, ety A
ar=l 9% AN ARAT gy, A qg g
WEg1NssMmauada g W
T2 WA & A=\T &Y |

gt & fau axF 1 Gar =fgd
W H A E & quan wgan g Fr afzamg
T=F 9T difer 77 3 § oF H)% Tm 4,
a soEY fean qav fasam s gEE
Y oy fgmrg s 7 o=re sfgat &
feoa a1 & g AU we wfa @
argst fosam | d@w @A9w w1 a@fe @
A 7, it g dw F 2 @ E, o
F1 =% T8I 47, gl deq w1 10,000
FUT F&lw g sawr Aifawzy a€%
FO AR TR SEET w1 OmA S0
faasY wrga faat =nfgd sawt Tgq &
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SHRI K. NARAYANA RAO (Bobbili) :
Mr. Deputy Speaker, Sir, I wish to submit a
few suggestions for the consideration of the
Hon. Finance Minister. First of all, I
would like to say that the burden of indirect
taxes shall not be more than the actual tax
imposed by the Government, In practical
experience, 1 have been seeing that invariably

the tax impossed is less than the actual price
increase in the market. This is one suggestion

which the Hon. Finance Minister might
consider,
Secondly, in the case of indirect taxes

like excise duty actually at the time of imposi-
tion of the duty the commodities will be at
cifferent stages of merchandies with the
result the retailer and whole-saler take
advantage of the tax imposition at ®the cost
of consumer. I trust that the Hon. Finance
Minister will look into the matter,
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Thirdly and lastly, each year We have
been seing that articles are picked up for
enhanced duty. I wish to suggest that in
to avoid lopsided strain on certain commo-
dities in different periods; in the years to
come he should broadbase the increase at
smaller rates.

SHRI SRINIBAS MISRA (Cuttack): It
appears that in this Bill many things that
could have been done have not been done.
My first objection has been that the income
tax lower limit of exemption has been kept
constant although the value of the rupee
has gone down considerably, By this, two
mischiefs have been done. One is that the
income-tax organisation, the Income-tax
Department itself, is being confused. More
and more people with 4,000 income come
under assessment. Their number increases
and very little tax is realised. The Hon.
Finance Minister said that they will pay
only Rs. 41/-,

SHRI MORAJI DESAI: I said Rs. 44/-
of additional tax on income of Rs. 12000

SHRI SRINIBAS MISRA: Thank you.
For this Rs. 44/- the Income-tax officers
have to work. This is one side. The other
is that the agricultural sector and rural sector
should not have been assessed. The Hon.
Finance Minister says that he has no other
place 1o lay his hand and therefore he has
to lay his hand on the rural sector.

Here, we have so much talked about
leakage of budget. The Hon. Finance
Minister has very carefully given notice to
the big business as to what he is going to
do in 1970-71. 1 raised this point, but in
the Spcaker’s wisdom it was rejected, But
this is a salient feature as far as discussion
is concerned. If you want to do something
for the next Finance Bill, it must be for
1969-70, but if you are giving notice of
1970-71, then you are giving notice to the
business community as to how they should
manage their accounts.  All these things
could have been avoided, but they have not
been avoided,

SHR1 MORARIJI DESATL: I am left with
very little time if the whole thing is to be
finished before 6 o’clock. At any rate, I can
exercise some restraint which my colleagues
cannot.
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I have been called adamant and rigid.
Why 7 Because, they say that 1 am not
amenable to their arguments.  But have
they been amenable to my argumenits 7 Are
they not adamant and rigid 7 What is the
use of such arguments 7 When arguments
fail, they always make this argument. **You
are obstinate, you are -adamant, you are

rigid”’. Do they think that I will be carried
away by such things? How will the
Government function in that case? It

is good that 1 am not affected by these
cpithets hurled at me. They have no effect
on me. At any rate, 1 should thank God
for that.

I am very happy that I have not sat at
the feet of these Professors of Economics,
Otherwise, I think all my budget would have
gone away and what would have happened
to the economic policy 7

After all, we have to work in this country
and to raise the living standards. We are
living in a poor country, The country is
poor. It has to raise itself. It has to raise,
therefore, taxation from the poor,

From where else will it raise resources ?
My hon. friend opposite was saying that I
was not raising taxation on the rich, 1 may
tell him that it is only in this country that
I have raised the company or corporation
tax to 65 per cent; I am responsible for it;
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nobody else is responsible for it; in no
other country is it more than 50 per cent;
it is less than 50 per cent in other countries.
It is here only that I have raised it, and 1
have got to do it because if I do not take
from them, I have no justification to take it
from the other people who are poor or in
the middle class. The middle class also has
got to pay. Ifitis the back-bone, it must
remain the backbone in giving resources also.
Otherwise, how are we going to get resources?
We cannot get into our heaven unless we
work with our own hands and feet. This is
what I request my hon. friends to do. If they
not hear me in anything else, let them at
any rate hear me at least in this matter.

SHRI S, S. KOTHARI: Such measures
do not increase even his popularity.

SHRI MORARIJI DESAL
bother about my popularity.

I do not
MR. DEPUTY-SPEAKER: The question
is:
““That the Bill, as amended, be passed™.
The molion was adopted.
17.56 hrs.
The Lok Sabha then adjourned till Elcven

of the Clock on Wednesday, May 7,
1969(Vaisakha 17, 1891 (Saka)



